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 LOK  SABHA

 Wednesday,  March  9,  960/Phalguna
 19,  88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Coal  Cutting  Machines

 + Shri  8.  C.  Samanta:
 708.  Shri  Subodh  Hansda:

 (  Shri  R.  0,  Majhi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 proposal  for  manufacturing  coal  cut-
 ting  machines  in  collaboration  with  a
 West  German  firm  has  been  approved
 by  Government;

 (b)  if  so,  whether  the  plant  for
 manufacturing  the  machines  has  been
 set  up;  and

 (c)  whether  it  has  started  manu-
 facturing  the  machines?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  to  (c).  An
 existing  unit  has  been  granted  a
 licence  under  the  Industries  (Develop-
 ment  and  Regulation)  Act,  95i,  for
 effecting  an  expansion  to  their  under-
 taking  at  Kusunda,  Bihar,  for  the
 manufacture  of  24  coal  cutting
 machines  and  spare  parts  thereof  per
 annum.  The  scheme  involves  techni-
 cal  collaboration  with  a  West  German
 firm.  The  firm  have  installed  the
 necessary  machinery  and  is  expected
 to  commence  production  within  the
 next  six  months.

 407  (Ai)  LS.D.—I.
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 Shri  S.  C.  Samanta:  What  is  the

 requirement  of  the  country  at  present?
 Shri  Manubhai  Shah:  The  require-

 ment  is  enormous.  It  is  estimated  that
 with  the  development  of  coal  mining
 and  other  minerals  we  will  require
 more  than  Rs.  30  crores  worth  of
 machinery  per  year.

 Shri  s.  c.  Samanta:  May  I  know
 whether  the  second  firm  which  is
 manufacturing  haulages  etc.,  will  also
 be  given  a  chance?

 Shri  Manubhai  Shah:  As  many  of
 them  as  want  to  develop  this  industry
 will  be  given  chance.

 Foreigners  in  India

 +
 Shri  A.  M,  Tariq:
 Shrimati  Na  Palchoudhuri:
 Pandit  D.  N.  Tiwari:
 Shri  Ajit  Singh  Sarhadi:
 Shri  M.  B.  Thakore:
 Shri  Hem  Barua:

 Will  the  Prime  Minister  be  pleased
 to  lay  a  statement  showing:

 111,

 (a)  the  number  of  foreign  nationals
 detected,  refused  permission  to  land
 and  later  repatriated  to  their  respec-
 tive  countries  for  trying  to  enter  into
 India  with  forged  passports  during  the
 years  958  and  959  as  compared  to
 the  number  of  Indian  Nationals  simi-
 larly  dealt  with  under  similar  condi-
 tions  in  foreign  countries;  and

 (b)  the  steps  taken  or  proposed  to
 ‘be  taken  to  prevent  Indian  Nationals
 leaving  India  on  passports  which  prove
 to  be  forged  when  examined  by  Immi-
 gration  Officials  in  foreign  countries?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Two  foreign  nationals  were  re-
 patriated  during  959  on  account  of
 arrival  with  invalid  passports.  There
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 was  no  such  case  in  1958.  54  Indian
 Nationals  were  repatriated  from
 abroad  in  958  and  85  in  959  or  early
 1960.

 (b)  Government  have  arranged  for
 prior  verification  of  validity  of  pass-
 ports  of  persons  travelling  to  Europe
 or  North  America  where  such  persons
 are  not  conversant  with  English.
 Police  investigations  into  passport  for-
 gery  cases  have  been  centralised  and
 intensified.  Leaflets  in  Hindi  and
 Punjabi,  warning  the  general  public
 to  beware  of  agents,  touts  and  others
 who  procure  forged  passports,  have
 been  distributed  in  several  dtstricts
 in  the  Punjab.

 Shri  A.  M.  Tariq:  May  I  know  if
 any  arrangements  have  been  made  to
 detect  these  forged  passports  or  to
 catch  hold  of  them  to  find  out  as  to
 how  they  have  arranged  these  forged
 passports?

 Shrimati  Lakshmi  Menon:  We  are
 examining  the  possibility  of  introduc-
 ing  scientific  equipment  at  passport
 checkposts  to  enable  better  detection
 of  forgeries  as  also  special  safeguards
 at  the  time  of  issue  of  passports.

 Shri  s.  M.  Banerjee:  The  hon.
 Deputy  Minister  has  said  that  two
 foreign  nationals  were  repatriated.
 What  was  their  nationality?

 Shrimati  Lakshmi  Menon:  One  of
 them  was  an  Afghan  national  and  the
 other  a  Dutch  national.

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  one  agent  of
 these  passport  racketeers  lives  in
 London  and  recently  he  visited  those
 stranded  Indians  in  the  camps  in
 Rome  in  a  desperate  attempt  to  cancel
 the  source  of  forged  passports?  If
 so....(Laughter).  This  wes  in  the
 papers.  It  is  not  a  matter  to  be  laugh-
 ed  at.  What  active  steps  have  Gov-
 ernment  taken  in  this  matter  or  Res
 this  matter  brought  to  the  knowledge
 of  the  U.K.  Government  to  trace  out
 this  man,  who  is  supposed  to  live  in
 London  and  is  supposed  to  indulge  in
 forged  passports  business?

 The  Prime  Minister.  and
 ia of  External  Affaire  (Shri  Js
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 Nehru):  It  is  a  very  involved  ques-
 tion.  I  shall  endeavour  to  answer  it.
 Obviously  if  there  was  a  large-scale
 conspiracy  for  the  issue  of  passports,
 there  are  agents  in  various  places.
 This  matter  has  proceeded  for  some
 time  and  the  enquiry  into  it.  We
 will  go  to  the  law  courts.  I  cannot
 tell  the  hon.  Member  in  regard  to
 what  @  particular  person  in  England
 might  have  done.

 Shri  Hem  Barua:  My  question  is
 specific.

 Mr,  Speaker:  Hon.  Member  asks  an
 involved  question  consisting  of  three
 of  four  questions.  Let  him  be  specific
 with  respect  to  one  question.

 Shri  Hem  Barua:  I  will  ask  a  speci-
 fic  question.  It  is  said  that  one  agent
 of  the  passport  racketeers  lives  in
 London.  If  so,  may  I  know  whether
 Government  have  taken  up  this  matter
 with  the  U.K.  Government  to  ascertain
 whether  there  is  a  man  like  that  in
 England  or  not?

 Shri  Jawaharlal  Nehru:  No,  Sir,  |
 cannot  give  an  answer  to  that  ques-
 tion  partly  because  I  do  not  kitow
 about  any  particular  person.  But
 always  generally  in  such  matters  we
 receive  the  co-operation  of  the  British
 authorities—I  do  not  mean  the  top
 authorities,  but  Scotland  Yard  and  the
 Police  authorities  co-operate  with  us
 whenever  necessary.

 Shri  Braj  Raj  Singh:  May  I  know
 the  names  of  the  countries  in  which
 our  nationals  were  dealt  with  in  the
 manner  in  which  two  foreign  nationals
 were  dealt  with  in  India?

 Mr.  Speaker:  Mow  does  it  arise  out
 of  this  question?

 Shri  Braj  Raj  Singh:  It  does  arise.
 Mr.  Speaker:  I  will  come  to  it  later.
 Pandit  D.  N.  Tiwary:  May  I  know

 whether  any  action  is  taken  aguinst
 those  who  are  found  travelling  from
 India  to  other  countries  without  pass-
 ports  or  who  come  to  India  without
 Passports?
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 Shri  Jawaharlal  Nehru:  The  whole
 question  is  about  action  taken.  The
 hon,  Member  wants  to  know  if  any
 action  is  taken.  Obviously  because
 action  has  been  taken  this  question
 has  arisen.

 Pandit  D.  N.  Tiwary:  I  want  to
 know  whether  any  prosecution  has
 been  launched  against  them  or  not.

 Shri  Jawaharlal  Nehru:  So  far  as
 other  countries  are  concerned,  it
 depends  on  what  they  decide  to  do.
 Normally  they  simply  push  him  out
 of  their  country.  They  may  take
 other  actions  they  are  entitled  to.  As
 for  us,  we  have  taken  action  some-
 times.  Sometimes  the  other  punish-
 ment  involved  has  been  so  great  that
 we  have  not  taken  any  further  action.
 But  the  real  persons  who  are  responsi-
 ble  are  the  persons  who  issue  the
 passports.

 Shri  Braj  Raj  Singh:  May  I  know
 the  names  of  the  countries  in  which
 our  nationals  were  dealt  with  in  the
 manner  in  which  two  nationals  were
 dealt  with  in  India?

 Shrimati  Lakshmi  Menon:  In  058
 Ceylon  1  West  Germany  6,  Belgium
 2,  British  East  Africa  26,  United  King-
 dom  20  and  Italy  nil.  In  959  Ceylon
 4  British  East  Africa  11,  United  King-
 dom  53  and  Italy  24.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  recently  20  foreig-
 ners  were  refused  residential  permits
 by  the  West  Bengal  Government  for
 indulging  in  activities  prejudicial  to
 the  interests  of  the  country?  If  so.
 may  I  know  whether  Government
 have  any  information  of  foreigners
 indulging  in  this  sort  of  activities  and
 the  steps  that  Government  have  taken
 to  check  it?

 Shrimati  Lakshmi  Menon:  We  have
 no  information  about  this  particular
 instance.  Usually  when  foreigners
 indulge  in  anti-national  activities,
 they  are  repatriated  or  are  asked  to
 leave  the  country,

 Shri  Ramanathan  Chettiar:  The  hon.
 Deputy  Minister  in  the  course  of  ‘ier
 reply  said  that  there  was  one  case  in
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 Ceylon.  Is  not  Ceylon  one  of  the
 Commonwealth  countries?  How  could
 it  be  termed  as  foreign?

 Shri  Jawaharlal  Nehru:  So  is  the
 United  Kingdom.

 Shrimati  Lakshmi  Menon:  In  this
 case  he  was  travelling  on  a  forged
 passport.

 Industries  (Development  and
 Regulation)  Act,  95l

 #112,  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Quest:on
 No.  598  on  the  27th  November,  959
 and  state.at  what  stage  is  the  ques-
 tion  of  assuming  more  powers  under
 the  Industries  (Development  and
 Regulations)  Act,  95l  to  take  over
 industries  which  close  down  or  go
 into  liquidation  on  account  of  internal
 quarrel  of  the  management?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  matter  is  under
 active  consideration.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  views  of  the
 employees  concerned  will  also  be
 ascertained  before  taking  final  action?

 Shri  Manubhai  Shah:  Once  enquiry
 under  section  5  of  the  Industries
 (Development  and  Regulation)  Act  is
 completed,  Government  is  the  sole
 authority  to  decide  whether  to  take
 over  a  concern  or  not,  and  the  House
 will  be  glad  to  know  that  in  the  case
 of  l]  factories  we  not  only  made  an
 enquiry,  but  took  them  over  and  are
 running  nine  of  them  now.

 Shri  S.  M.  Banerjee:  The  question
 refers  to  more  power  under  the  Indus-
 tries  (Development  and  Regulations)
 Act.  I  want  to  know  whether  much
 difficulty  was  experienced  in  taking
 over  such  mills,  and  if  so,  I  want  to
 know  what  more  powers,  or  the  quan-
 tum  of  power,  contemplated  now
 under  the  Act.

 Shri  Manubhai  Shah:  As  the  Act
 stands  today,  once  a  company  has  gon2
 into  liquidation,  it  is  in  charge  of  the
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 court,  and  if  the  Government  inter-
 feres  at  that  stage,  it  is  likely  to
 become  contempt  of  court  or  result
 in  a  clash  with  the  court's  instructions.
 Therefore,  we  are  trying  to  look  into
 the  law  and  see  how  this  conflict  can
 be  avoided  and  if  the  cases  of  those
 which  have  closed  down  due  to  inter-
 nal  quarrels  or  mismanagement  can
 be  remedied  so  that  employment  may be  available  again  and  production  in
 the  factories  which  are  worthwhile
 could  restart.

 Shri  Sinhasan  Singh:  He  has  stated
 that  the  mz‘‘er  is  under  active  con-
 sideration,  At  what  level?  Is  it  at
 the  Ministerial  level,  or  the  Secretary level  or  the  Deputy-Secretary  level?

 Shri  Manubhai  Shah:  There  is  no
 level.  All  levels  are  included  in  that.

 Shri  Bimal  Ghose:  May  I  know
 whether  the  proposal  under  considera-
 tion  is  one  for  taking  over  any  indus-
 try  which  closes  down  on  account  of
 these  factors,  irrespective  of  its  finan-
 cial  condition?

 Shri  Manubhai  Shah:  The  general
 thinking  is  that  when  an  industry  has
 closed  down  and  on  investigation  it
 is  found  to  be  worth  restarting
 because  it  is  an  economic  unit,  or  it
 could  be  made  economic  by  various
 modern  technological  methods,  we
 would  like  to  restart  it.  But  the
 management  may  come  in  the  way
 because  the  corpus  has  gone  into  liqui-
 dation  and  the  court  has  appointed  a
 receiver  or  an  arbitrator  or  a  liqui-
 dator.  In  those  cases,  the  present  Act
 does  not  permit  the  Government  to
 intervene.  The  precise  analysis  that
 is  being  done  and  the  remedies  that
 are  being  sought  to  be  found  are
 whether  the  Government,  under  the
 Constitution,  could  do  so,  and  we  are
 hopeful  that  remedy  will  be  found.

 oh  राम  सिह  भाई  बर्मा :  उदाहरण  के
 लिय  गेंदालाल  मिल  जलगांव  पांच  वर्ष  से
 बन्द  पड़ी  हुई  है  भान्तरिक  विग्रह  के  कारण  ।
 इस  के  बारे  में  क्‍या  गधघनेमेंट  ने  कुछ  सोचा
 है?

 Shri  Manubhai  Shah:  This  relates
 to  a  particular  mil]  about  which  my
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 hon.  friend  knows  as  much  as  I  do.
 Very  active  steps  have  been  taken  in
 respect  of  the  Gendalal  Mills.  It
 started  several  times  reworking.  It  is
 not  due  only  to  bad  management.  It
 does  not  really  fall  within  this  parti- cular  aspect.

 Shri  Ramanathan  Chettiar:  May  I
 know  how  many  textile  mills  have
 been  taken  over  now  under  the  pro- visions  of  this  Act?

 Shri  Manubhai  Shah:  Three  and
 two  more  are  under  consideration.

 Re-Modelling  of  Katcha  Tehar
 *7i3.  Shri  Keshava:  Will  the  Minis-

 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  what  is  the  position  about  the
 re-modelling  of  Katcha  Tehar;

 (b)  whether  the  negotiations  with
 the  Delhi  Development  Authority  for
 grant  of  another  4  lakhs  of  rupeee
 have  been  concluded;  and

 (c)  if  so,  the  result  thereof?
 The  Deputy  Minister  of  Rehabilita-

 tion  (Shri  P.  Naskar):  (a)  Ministry
 of  Rehabilitation  sanctioned  Rs.  7,70,000
 for  carrying  out  the  remodelling  of
 village  Tihar  by  developing  40.34  acres
 of  land.  The  work  was  to  be  carried
 out  by  the  Delhi  Development  Autho-
 rity  who  having  done  some  prelimi-
 nary  work,  it  is  understood  have
 passed  it  on  to  the  Delhi  Municipul
 Corporation,  who  are  now  responsible
 for  slum  clearance  work  in  Delhi

 (b)  and  (c).  The  Ministry  was  un-
 able  to  accept  the  additional  demand
 for  Rs,  4  lakhs  because  it  was  mostly
 for  the  benefit  of  non-displaced
 persons.

 Shri  Keshava:  The  people  to  whom
 originally  these  houses  in  Katcha
 Tihar  were  allotted,  are  living  in  the
 double-storeyed  buildings  in  Tilak
 Nagar,  and  now  on  account  of  this
 delay  involved,  eviction  proceedings
 are  being  taken  against  them.

 Shri  P.  S.  Naskar:  Occupation  by
 those  people  who  are  eligible  for  the
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 occupation  of  those  double-storeyed
 tenements  is  being  regularised.

 Shrimati  Sucheta  Kripalani:  I  want
 tu  know  what  is  going  to  happen  to
 the  people  who  were  shifted  to  the
 double-storeyed  tenements  by  the
 Ministry  because  Tihar  colony  was  in
 a  bad  way.  Are  you  going  to  bring
 them  back  to  Tihar,  or  are  they  going
 to  be  allotted  the  double-storeyed
 tenements?

 Shri  P.  ss.  Naskar:  Ag  I  said,  dis-
 Placed  persons  shifted  there  due  to
 floods  in  1955,  and  the  allotments  of
 those  who  arc  eligible  are  being
 regularised.

 Shrimati  Sucheta  Kripalani:  Where?
 Shri  P.  8,  Naskar:  In  the  double.

 storeyed  tenements.
 Shri  8,  M,  Banerjee:  May  I  know

 whether  it  is  a  fact  that  even  light-
 ing  arrangements  and  water  connec-
 tion  do  not  exist  in  Tihar,  and  if  so,
 what  immediate  steps  are  being  taken
 by  the  Rehabilitation  Ministry  or  the
 Delhi  Municipal  Corporation  to  have
 these  things?

 Shri  P.  8,  Naskar:  As  I  said  in  my
 original  reply,  the  development  of
 Tihar  village  is  being  taken  over  by
 the  Delhi  Municipal  Corporation  as
 part  of  their  slum  clearance  pro-
 gramme.

 Shri  Keshava:  What  is  the  difficulty
 of  Government  in  sanctioning  the
 additional  sum  of  Rs.  4  lakhs  that  they
 want,  in  view  of  the  fact  that  the  cost
 of  the  lay  out  will  be  spread  over  the
 sites  that  are  going  to  be  laid  out  in
 that  area?

 Shri  P.  S,  Naskar:  The  additional
 Rs,  4  lakhs  was  demanded  to  give  it
 as  an  ex-gratia  payment  to  the  people
 who  were  occupying  the  site  for
 development.  We  requested  the
 D.D.A,  to  find  out  how  many  dis-
 Placed  persons  there  were,  and  we
 were  told  that  the  Ministry  of  Reha-
 bilitation  did  not  come  into  the  pic-
 ture  in  respect  of  this  Rs.  4  lakhs
 except  for  a  few  thousand  rupees.
 So,  the  Ministry  of  Rehabilitation
 cannot  allot  any  funds  for  the  non-
 displaced  persons.
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 न्‍्यायाधिकरण  को  नियुक्तित

 +
 ी  प्रकाश  वीर  शास्त्री  :
 |  शनी  झुदावकत  राय  :

 शी  हरिकचसा  माथुर  :
 श्री  हेम  राज  :
 की  मोहन  स्वरूप  :
 शी  Wo  Fo  गोपालन  :
 श्यी  लारायणनुकुट्टि  मेनन  :
 ष्नो  Wo  qo  तारिक  :
 शी  राम  गरोब  :

 १  श्यो  हेम  बदझा  :

 क्या  प्रधान  सझंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  भूतपूर्व  वित्त
 मंत्री,  श्री  सी०  to  देशमुख  ने  उन्हें  मंत्रियों
 तथा  उच्च  भ्रधिकारियों  से  सम्बन्धित  श्रष्टा-
 चार  के  मामलों  की  जांच  के  लिये  एक  न्याया-
 घिकरण  की  नियुक्ति  का  सुझाव  दिया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  श्री
 देवामुल  ने  इस  प्रस्तावित  न्यायाधिकरण  के
 भागे  भ्रष्टाचार  के  कुछ  उदाहरण  रखने  का
 भी  प्रस्ताव  किया  है  ;

 (ग)  क्‍या  सरकार  ने  ऐसा  न्याया-
 घिकरण  नियुक्‍त  करने  से  पहले  श्री  देशमुख
 हारा  लगाये  गये  भारोपों  के  बारे  में  उनसे
 जानकारी  प्राप्त  करने  का  कोई  प्रयत्न  किया
 है  ;  भौर

 (=)  यदि  हां,  तो  सरकार  द्वारा  इस
 विषय  में  क्‍या  कार्यवाही  की  गई  है  ?

 11.8  जवाहरलाल  मेहरू)  :  (क)  से  (7).
 श्री  देशमुख  ने  कहा  है  कि  भ्रष्टाचार  के
 मामझों  की  छानबीन  करने  के  लिये  एक  क्थावी
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 ट्रिब्युनल  होना  चाहिये  ।  उन्होंने  यह  भी  कहा
 है  कि  यदि  ऐसा  ट्रिज्युनल  मुकरंर  किया  जाय
 तो  थे  उन  के  आगे,  विचार  करने  के  लिये,
 कुछ  मामले  रख  सकेंगे  ।  इस  विषय  पर  प्रधान
 मंत्री  जो  का  श्री  देवमुन्  के  साथ  कुछ  पत्र
 व्यवहार  हुभा  है  1  श्री  देशमुख  किसी  मामले
 की  तफसील  या  किसी  व्यक्ति  का  नाम  जो  कि
 इस  से  सम्बन्धित  हो,  बताने  के  लिये  तैयार
 नहीं  हैं  1  हां,  उन्होंने  यह  बताया  कि  उनके
 ध्यान  में  जो  मामले  थे  वे  किस  किसम  के  थे
 और  उनकी  साधारण  रूपरेखा  कैसी  थी  ।

 (७)  गवरनमेंट  की  राय  है  कि  श्री  देशमुख
 के  सुझाव  के  मृताबिक  एक  स्थायी  ड्रिब्युनल
 मुकरर  करना  न  ही  मुमकिन  है  भौर  न  ही
 उचित  ।  हां,  यदि  कोई  ऐसे  झारोप  लगाये
 जायें  जिन  में  कुछ  हकीकत  हो  तो  उन  की
 छानबीन  करने  और  ऐसे  मामलों  को  जल्दी
 से  फैसला  करने  का  पूरा  यत्न  करना  चाहिये  a

 {(a)  to  (८).  Shri  C.  D.  Deshmukh
 has  publicly  stated  that  there  should
 be  a  permanent  tribunal  to  enquire
 into  cases  of  corruption.  He  has  fur-
 ther  said  that  if  such  a  tribunal  was
 appointed,  he  would  be  able  to  place
 some  cases  before  them  for  their
 consideration.  The  Prime  Minister
 hag  had  some  correspondence  with
 Shri  for  D.  Deshmukh  on  this  subject.
 Shri  Deshmukh  was  not  prepared  to
 give  particulars  of  any  case  or  any
 individual  involved  in  it.  He  stated,
 however,  the  type  and  genera]  nature
 of  the  cases  he  had  in  mind.

 (d)  Government  are  of  opinion  that
 the  appointment  of  a  permanent  tribu-
 nal,  as  suggested,  would  not  be  feasi-
 ble  or  desirable.  Where,  however,
 any  charge  of  substance  was  made,
 every  effort  should  be  made  to
 enquire  into  it  and  further  to  expedite
 the  disposal  of  such  cases.]

 श्री  प्रकाश  बीर  श्ञास्त्री  :  पीछे  प्रधान
 मंत्री  जी  ने  एक  प्रेस  कॉंफ्रेंस  में  पंजाब  के  मुख्य
 मंत्री  शौर  सम्बन्धित  मंत्रियों  के  सम्बन्ध  में
 जांच  का  झ्रादवासन  दिया  था  1  मैं  जानना
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 चाहता  हूं  कि  झब  तक  इस  सम्बन्ध  में  क्‍या
 कारंगाई  हुई  है  ।

 थी  जवाहरलाल नेहरू  :  मुझे याद  नहीं
 पड़ता  ny  श्राप  क्‍या  कह  रहे  हैं कि  पंजाब  के

 मुख्य  मंत्री  के  बारे  में  मैं  ने  कहा  था  ?

 शबी  प्रकाश  धीर  शास्त्री  :  पीछे  एक  प्रेस
 कांफ्रेंस  में  आप  ने  यह  कहा  था  कि  पंजाब  के
 मुख्य  मंत्री  तथा  अन्य  कुछ  मंत्रियों  के  सम्बन्ध
 में  श्राप  जांच  करायेंगे  7  मैं  जानना  चाहता  हूं
 कि  झब  तक  इस  सम्बन्ध  में  क्या  प्रगति  हुई
 है  1

 श्री  जवाहरलाल  नेहरू :  मुझे  तो  याद
 नहीं  कि  मैंने  ऐसा  कहा  था।  मैं  ने  जो  कहा
 था,  जहां  तक  मुझे  याद  है,  वह  यह  था  कि
 मेरे  पास  कुछ  शिकायतें  झाई  हैं  -  में  उन  की
 जांच  करा  रहा  हूं  ।  यह  कहा  था  मैं  ने,
 झौर  दो  तीन  बातें  आई  थीं  मेरे  पास  1  कोई
 कार्रवाई  करने  के  लिये  भी  कुछ  बुनियाद  होनी
 चाहिये,  कुछ  इत्मीनान  होना  चाहिये,  तब  भ्रगला
 कदम  उठाया  जाता  है,  या  नहीं  उठाया  जाता
 है  अगर  न  हो  उठाने  लायक  ।  जो  कुछ  मैं  ने
 कहा  था  उस  की  मैं  काफी  देखभाल  करवा
 रहा  हूं  ।

 श्री  प्रकाश  बोर  शास्त्री  :  मैं  जानना
 चाहता  हूं  कि  क्या  माननीय  राष्ट्रपति  ने  भी
 इस  प्रकार  के  किसी  ट्विब्युनल  के  लिये  प्रधान
 मंत्री  को  सुझाव  दिया  है  ?

 श्री  जवाहरलाल  नेहरू  :  जी  नहीं  |

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  on  being  acquainted  by
 the  Prime  Minister  that  it  is  not  feasi-
 ble  to  appoint  such  a  tribunal,  Shri
 C.  D.  Deshmukh  has  offered  to  give
 any  case  or  not?

 Mr.  Speaker:  He  has  said  that  he
 is  prepared  to  give  categories.  He  has
 got  only  the  categories  now.

 Shr  Jawaharlal  Nehru:  I  have
 said  that  he  hag  not  mentioned  the
 name  of  any  individual  or  the  name
 of  any  place,  I  mean,  any  particulars
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 about  the  case.  What  he  has  men-
 tioned  is  the  categories  or  types  of
 casee  that  he  had  in  mind.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  Shri  C.  D.  Deshmukh’:
 objections  are  to  placing  the  real
 facts  and  the  names  of  the  individuals,
 before  Government,  and  whether  he
 hag  indicated  any  reasons  in  his
 letter?

 Shri  Jawaharlal  Nehru:  That  is
 rather  difficult  for  me  to  answer,  but
 he  did  state  that  he  was  not  prepared
 to  do  so  because  he  did  not  wish  to
 put  hig  informants  into  a  difficult  or
 embarrassing  position.  Thereafter,  I
 had  said  I  do  not  want  to  know  the
 names  of  your  informants,  you  need
 not  tell  me  the  names  of  the  infor-
 mants  but  only  the  other  particulars
 about  the  case,  so  that  I  can  enquire,
 because  obviously  it  is  not  possible  for
 me  to  enquire  if  I  know  nothing  about
 the  matter.

 Shrj  Hem  Barua:  In  view  of  the
 fact  that  very  serious  charges  are
 made  by  Shri  C.  D.  Deshmukh
 against  persons,  high  officials  and
 Ministers,  what  positive  steps  do
 Government  propose  to  take  te  re-
 move  the  lurking  suspicion  in  the
 minds  of  the  people,  because  the
 statement  is  made  by  a  man  of  the
 stature  of  Shri  C,  D.  Deshmukh?

 Shri  Jawaharlal  Nehru:  I  am  not
 aware  of  a  single  charge  yet.  I  shall
 gladly  take  steps  if  I  knew  of  the
 charge,  but  merely  saying  that  people
 high  up  or  low  down  are  bad  is  not  a
 charge  against  any  individual.

 सेठ  गोविस्व  वास  :  देशमुख  साहब  जिस
 तरह  का  एक  ट्रिब्युनल  बनवाना  चाहते  हैं,
 दुनिया  के  किसी  भी  देश  में  इस  तरह  का  क्‍या
 कोई  ट्रिब्युनल  है  ?

 श्री  ,जवाहरलाल  नेहरू  :  सारी  दुनियां
 का  तो  मुझे  इल्म  नहीं  है  ।

 सेठ  गोविन्द वास  :  खास  खास  मुल्क जहां
 कि  इस  तरह  के  ट्रिब्युनल  कायम  करने  की
 कार्यवाही हुई  हो  ?
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 ्  जवाह्रसाल  नेहरू  :  में  ने  तो  सुना
 नहीं कि  कहीं पर  ऐसी  कार्यवाही की  गई  हो  ।

 श्यो  खुशवक्त  राय  :  क्या  प्रधान  मंत्री
 महोदय  इस  बात  पर  तैयार  है  कि  श्री  देशमुख
 के  साथ  जो  उन का  पत्र  व्यवहार  द्भा  है  उसको
 संभा-पटल  पर  रख  देने  की  कृपा  करेंगे  ?

 श्री  जवाहरलाल  नेहूरू  :  जी  नहीं,  में
 तैयार  नहीं  हूँ  कि  जब  इस  तरह  का  कोई
 निजी  पच  व्यवहार  हो  तो  उसको  हाया.
 किया  जाये  ।

 Shri  H.  N.  Mukerjee:  Apart  from
 the  safeguards  which  are  necessary
 for  informants,  since  there  is  a  fesl-
 ing  that  a  tribunal  with  judicial
 status  is  very  much  more  capable  of
 commanding  the  confidence  of  the
 country  rather  than  this  sort  of
 inquiry  which,  administratively  speak-
 ing,  the  Prime  Minister  may  conduct,
 may  I  know  if  the  Prime  Minister  will
 consider  this  matter  more  seriously
 in  view  of  the  very  serious  charges
 being  bruited  about—rightly  or
 wrongly,  we  do  not  know?

 Shri  Jawaharlal  Nebru:  I  would
 beg  the  hon.  Member  to  consider  that
 first  of  all  when  he  talks  about  an
 administrative  inquiry,  that  is  merely
 meant  as  a  preliminary  inquiry  to
 take  some  steps.  That  is  not  the  end-
 inquiry.  If  any  charge  is  made,  any
 odd  charge  is  made,  one  does  not
 immediately  rush  to  a  court  of  law;
 one  has  to  inquire  into  it  whether
 there  is  any  prima  facie  basis  for  it,
 before  anything  else  can  be  done.  If
 there  is  none,  it  drops  there;  if  there
 is,  we  proceed  further.

 As  for  the  other  matter,  I  really
 submit  to  you  and  to  the  House  that
 it  ig  an  extraordinary  position.  People
 talk  vaguely  about  these  matters
 without  specifying  them,  and  I  am
 afraid  I  am  not  clairvoyant  enough  to
 see  further  into  their  minds.

 Dr.  Ram  Subhag  Singh:  As  the
 allegations  which  have  been  reported
 to  have  been  made  by  Shri  C.  D.
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 Deshmukh  include  some  of  the  Minis-
 ters,  as  has  been  mentioned  in  the
 House,  and  since,  though  he  had  been
 asked  to  acquaint  or  let  the  Prime
 Minister  know  of  the  nature  of  the
 cases,  he  has  not  so  far  given  any-
 thing,  will  you  consider  the  utility  of
 calling  Shri  C.  D.  Deshmukh  to  the
 House,  because  some  of  the  Members
 who  are  Ministers  are  involved  in
 such  cases?

 Mr.  Speaker:  Myself  calling  Shri
 C.  D.  Deshmukh?

 Dr.  Ram  Subhag  Singh:  Yes;  he
 should  either  substantiate  or  with-
 draw  those  charges.

 Mr.  Speaker:  Very  well.  (Interrup-
 tions.)  The  suggestion  is  transferred
 from  the  Prime  Minister  to  this
 House  itself.  The  Prime  Minister  is
 asked  to  appoint  a  tribunal;  and  the
 hon.  Member  suggests  that  the  whole
 House  of  Parliament  may  go  into  this
 matter  asking  him  to  establish  the
 charges.

 Of  course,  I  may  say  in  this  connec-
 tion  that  I  have  received  notice  of  a
 privilege  motion.  Ministers  are
 responsible  Members  of  Parliament;
 and  we  have  always  been  taking
 serious  notice  of  allegations  of
 corruption  against  Members  of  Parlia-
 ment,  because  it  detracts  them  from
 doing  their  duty.  The  privilege  that
 is  conferred  on  Members  of  Parlia-
 ment  is  that  they  may  speak  here
 without  fear  or  favour;  otherwise,  if
 there  is  a  constant  threat  of  some
 prosecution,  no  Member,  and  much
 less  a  Minister,  will  be  able  to  dis-
 charge  his  duties.  I  have  received
 notice  of  a  privilege  motion.  I  am
 sending  it  to  the  Leader  of  the  House
 and  then  I  shall  ask  for  the  opinion
 of  the  Committee.  The  impression  in
 my  ming  is  whichever  Member  is
 deterred  from  the  discharge  of  his
 duty  by  a  vague  allegation  cannot
 discharge  his  duty  at  all;  and,  there-
 fore,  the  article  in  the  Constitution
 relating  to  privileges  becomes  abso-
 lutely  useless  much  more  so  with
 respect  to  the  Minister  who  has  to
 take  action,  because  before  he  goes

 -one  step  forward,  he  has  to  look  four

 MARCH  8,  960  Oral  Answers  4844
 steps  behind.  That  is  the  difficulty.
 Therefore,  I  am  seriously  considering
 as  to  what  ought  to  be  done.  At  this
 stage,  I  am  not  able  to  say  what  it
 will  be.

 Shri  Goray:  May  we  know  what
 exactly  is  the  difference  between  the
 position  that  Shri  C.  D.  Deshmukh
 has  taken  and  the  position  which  the
 Prime  Minister  has  taken?  It  started
 with  one  speech  by  Shri  C,  D.  Desh-
 mukh  in  which  he  said  that  a  tribunal
 should  be  appointed.  In  his  letter  to
 the  Prime  Minister  he  has  stated  that
 he  has  goi  certain  cases.  Now,  what
 is  the  position  that  the  Prime  Minister
 has  taken?  Does  he  want  that  Shri
 C.  D.  Deshmukh  should  place  all  the
 papers  before  him  before  he  appoints
 a  tribunal,  or  is  it  Shri  C.  D.
 Deshmukh’s  stand  that  unless  the
 tribunal  is  appointed,  he  would  not
 place  all  the  matters  before  him?

 Mr.  Speaker:  For  myself,  I  would
 say  this.

 Shri  Goray:  This  question  is  agi-
 tating  the  minds  of  the  public  (Inter-—
 ruptions).

 Mr.  Speaker:  Whoever  has  heard
 the  hon.  Prime  Minister,  once,  twice
 and  thrice  will  come  to  this  conclu-
 sion.  In  the  absence  of  definite  alle-
 gations,  merely  on  the  basis  of  vague
 allegations  that  all  the  Ministers  are
 bad,  is  he  to  go  on  appointing

 a  high  Court  judge  or  a  Supreme  Court
 judge  for  this  purpose?  That  is  his

 difficulty.  The  very  appointment  it-
 self  may  make  adminis‘ration  impossi-
 ble.  All  that  the  Prime  Minister  says
 igs  that  ‘Let  me  be  trusted,  I  shall  go
 into  the  charges,  if  I  have  a  prima
 facie  case,  I  shall  certainly  appoint  a
 High  Court  judge  or  a  Supreme  Court
 judge’.

 Shri  Ranga:  People  can  draw  their
 own  conclusions.

 Shri  Raghunath  Singh:  There  is  a
 very  important  question  about  Shri
 ८.  0.  Deshmukh,  which  I  want  to  ask.
 (Interruptions)

 Mr.  Speaker:  Order,  order.



 4845  Oral  Answers

 Shri  Raghunath  Singh:  I  should  be
 allowed  to  ask  one  question.

 Mr.  Speaker:  Order,  pl  Is  the
 Prime  Minister  prepared  to  say  any-
 thing  on  this  matter?

 Shri  Jawaharlal  Nehru:  I  am  prepar-
 ed  to  give  ag  much  information  as  is
 in  my  possession,  to  the  House,  be-
 cause,  all  this  puts  me,  as  the  House
 will  appreciate,  in  a  difficult  and  em-
 barrassing  position.  If  it  is  a  question
 of  my  word  or  my  bona  fides  being
 doubted,  I  have  nothing  to  say  about
 that,  because  I  can  hardly  stand  up
 here  in  defence  of  my  own  honour.
 But  the  simple  position  is  this  that
 first  of  all,  I  do  not  think,  and  my
 Government  does  not  think,  that  a
 tribunal  as  it  has  been  asked  for
 should  be  appointed  in  the  air,  first
 of  all,  a  permanent  tribunal  just  to
 receive  complaints  etc,  There  ive
 processes  of  the  law  which  anybody
 can  take  advantage  of.  There  are
 other  ways  too.  And  in  addition  to
 all  that,  wherever  a  serious  charge  is
 made  which  has  any  substance,  in-
 evitably,  Government  have  to  look
 into  it  to  see  whether  it  has  substance,
 and  thereafter  take  action.  We  have
 various  ways  to  root  out  corruption,
 but  we  are  not  prepared  to  appoint  a
 tribunal  in  the  air  for  such  charges  as
 might  be  made;  as  for  a  permanent
 one,  we  do  not  think  that  that  is  at
 all  proper;  it  would  make  all  ad-
 ministration  impossible;  it  will  en-
 courage  all  kinds  of  charges  which
 may  have  no  substance.  But  where-
 ever  there  is  an  important  charge,  we
 shall  look  into  it.  Unless  I  know
 something  of  the  nature  of  the  charge,
 not  the  informants’  names—I  do  not
 want  any  informants’  names—I  can-
 not  say  in  the  air  that  a  High  Court
 judge  or  a  Supreme  Court  judge  or
 any  tribunal  will  be  appointed  on  a
 charge  which  might  be  made  in  the
 future;  I  must  know  the  nature  of  it.
 (Interruptions).

 Shri  Surendranath  Dwivedy:  He  has
 mentioned  the  categories.

 Shri  Raghunath  Singh:  May  I  know
 whether  Shri  C.  D.  Deshmukh  is  in
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 the  employment  of  Government  and
 drawing  a  salary  of  Rs.  3000  per
 month,  and  whether  the  Government
 service  rule  applies  to  him  or  not?

 An  Hon.  Member:  No.
 Shri  Ranga:  In  what  way  is  it  rele-

 vant  to  the  main  question?
 Shri  Raghunath  Singh:  It  is  rele-

 vant.  (Interruptions).  Is  he  entitled
 to  level  a  charge  against  Government?
 He  is  getting  pension.  Then  he  is
 getting  salary.  He  is  a  government
 servant.  His  wife  is  also  getting
 salary  from  the  Government.  My
 question  is  whether  the  Government
 Servants’  Conduct  Rules  apply  to
 him  or  not.

 Mr.  Speaker:  That  is  a  different
 matter  altogether.  Now  we  are  on
 the  question  whether  a_  tribunal
 should  be  appointed  or  not.  Next
 question.

 Shri  Raghunath  Singh:  What  about
 my  question?

 Mr.  Speaker:  I  overruled  that  ques-
 tion.

 So  far  as  this  matter  is  concerned,
 enough  has  been  asked.  The  hon,
 Prime  Minister  has  unequivocally
 replied  that  it  is  not  possible  for  him,
 in  expectation  of  some  charges,  to  ap-
 Point  a  tribunal.  Unless  some  charges
 are  given  to  him  and  he  is  able  to
 find  out  whether  prima  facie  there  is
 a  case,  there  is  no  purpose  in  appoint-
 ing  a  tribunal.  What  more  is  neces-
 sary?  (Interruptions).  Shri  H.  N.
 Mukerjee.

 Shri  Raghunath  Singh:  My  question
 is  whether  the  Government  Servants’
 Conduct  Rules  apply  ‘to  him  or  not.

 Mr.  Speaker:  Unfortunately,  the  hon.
 Member  is  trying  to  disturb  the  House.

 Pandit  D.  N.  Tiwari:  On  a  point  of
 order,  This  matter  was  debated  fully
 during  the  discussion  of  the  Presi-
 dent’s  Address.  Again,  it  is  being
 debated  now.  This  will  again  be  dis-
 cussed  during  the  discussion  of  the
 General  Budget.  Once  again,  it  will
 be  discussed  during  the  time  the  De-
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 mands  for  Grants  of  the  Home  Minis-
 try  are  before  the  House.  But  here
 we  have  taken  more  than  40  or  5
 minutes  on  this  question  alone,  with
 the  result  that  other  questions  are
 being  elbowed  out.

 Mr,  Speaker:  There  is  no  point  of
 order.

 Several  Hon.  Members  rose—
 Mr.  Speaker:  I  will  not  allow  all

 hon.  Members  to  stand  up  simultane-
 ously  and  ask  questions.  I  will  allow
 two  or  three  more  supplementaries
 and  then  proceed  to  the  next  ques-
 tion.

 Shri  H.  N.  Mukerjee:  In  view  of
 the  apparent  inadequacy  of  the  pre-
 sently-available  channels  for  having
 such  allegations  as  have  been  recent-
 ly  made  investigated  by  the  usual
 government  agencies,  and  in  view  of
 serious  charges  even  in  regard  to  cate-

 @ories  against  highly  placed  governmet
 officials  having  already  been  present-
 ed  to  the  Prime  Minister,  may  I  know
 if  Government  would  merely  stand  on
 legal  ceremony  and  say  that  because
 of  the  likely  inconveniences  ensuing
 out  of  the  procedure  they  would  not
 take  some  definite  steps  and  see  that
 this  kind  of  thing  is  investigated  pro-
 perly?

 Shri  Jawaharlal  Nehru;  I  would  like
 to  know  what  kind  of  thing.  My
 ‘difficulty  is  that  I  do  “not  know  it.
 Government  does  not  stand  on  any
 Jegal  or  trivial  thing.  It  does  not
 ‘want  to.

 Shri  Hem  Barua:  Specific  categor-
 Wes....

 Shri  Jawaharlal  Nehru:  May  I  be
 permitted  to  continue?

 Government  is  not~standing  on  any
 legal  quibble  in  this  matter,  but  on

 a  very  fundamental  proposition.
 ‘Government  thinks  it  a  fundamentally
 wrong  thing,  and  an  absolutely  wrong
 approach,  to  appoint  a  tribunal  to  hear
 something  about  which  it  knows  noth-
 ing,  about  which  no  charge  has  been
 made.  I  think  it  is  a  fundamentally
 wrong  thing  for  any  Member  or  anv
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 person  outside  to  make  charges  with-
 out  coming  up  and  satisfying  some
 kind  of  authority  that  there  is  some
 substance  in  them.

 Shri  Goray:  Whom  is  he  to  satisfy?
 Should  he  satisfy  the  people  whom  he
 is  ing?  (Interruptions).

 Shri  Braj  Raj  Singh:  I  have  to  ask
 a  question.

 Shri  Ranga:  Is  it  not  open  to  a
 Member  to  accuse  the  Prime  Minis-
 ter?  (Interruptions).

 Shri  Raghunath  Singh:  What  about
 my  question?

 Shri  Braj  Raj  Singh:  May  I  know
 whether  Shri  C.  D.  Deshmukh  has

 ght  the  perm:  of  the  Prime
 Minister  to  release  the  correspondence
 between  the  Prime  Minister  and  him-
 self  to  the  Press,  and  whether  in  view
 of  the  importance  of  the  correspond-
 ence,  the  Prime  Minister  is  prepared
 to  release  it  to  the  Press?

 Mr,  Speaker:  Has  he  made  any  such
 request?

 Shri  Jawaharlal  Nehru:  In  regard  to
 one  matter,  as  far  88  I  remember,  he
 did  suggest  that  in  case  he  is  asked
 at  a  Press  Conference  or  something
 like  that,  he  might—I  forget  now  whe-
 ther  it  was  the  letters  or  the  sub-
 stance.  That  is  true.  To  that  I  rap-
 lied  that  it  would  not  be  desirable—
 it  is  the  whole  correspondence;  it  is
 not  a  question  of  a  summary  of  it
 being  released  to  the  Press—for  this
 confidential  correspond  to  be  pub-
 lished  in  the  Press.

 Several  Hon.  Members  rose—

 Shri  Raghunath  Singh:  What  action
 is  Government  taking  against  Shri
 C.  D.  Deshmukh  who,  being  a  servant
 of  the  Government,  has  levelled
 charges  against  the  Government  itself?

 Mr,  Speaker:  Next  question.  Hon.
 Members  have  enough  opportunities  to
 discuss  these  matters  in  the  debate

 and  so  on,  if  they  find  it  necessary.
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 Chinese  Intrusion
 117,  Shri  P.  K.  Deo:  Will  the  Prime

 Minister  be  pleased  to  state  how  many
 square  miles  of  Indian  territory  are
 under  the  occupation  of  the  Chinese
 forces?

 The  Parliamentary  Secretary  to  the
 Minister  ०  External  Affairs  (Shri
 Sadath  Ali  Khan):  It  is  difficult  to
 Bive  the  precise  area  of  Indian  terri-
 tory  under  illegal  occupation  of
 Chinese  forces,  The  area  broadly
 covered  by  the  Chinese  Army  posts  ls
 about  12,000.  square  miles.

 Shri  P.  K.  Deo:  May  I  know  if  this
 area  is  being  inhabited  by  Indian
 nationals?  If  so,  how  many  Indians
 are  residing  in  that  occupied  area?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  It  is  an  uninhabited  area.
 No  census  has  ever  been  taken  there.
 Usually  in  summer  a  few’  shepherds
 wander  there  for  grazing  purposes.
 But  so  far  as  we  know,  it  is  practical-

 Jy  uninhabited.
 Shri  P.  K,  Deo:  May  I  know  if  the

 area  of  the  Chinese  occupation  has
 remained  static  or  is  on  the  increase?

 Shri  Jawaharlal  Nehru:  There  has
 been  no  change  there  so  far  as  we
 know  for  the  last  7  or  8  months.  That
 is  to  say,  the  position  has  been  static.

 Shri  Radhelal  Vyas:  May  I  know
 whether  any  income  used  to  be  deriv-
 ed  by  the  Government  of  India  or  the
 Government  of  the  State  of  Jammu
 and.  Kashmir  from  that  territory  occu-
 Pied  by  the  Chinese  forces?

 Shri  Braj  Raj  Singh:  On  a  point  of
 order.  The  answering  of  such  ques-
 tions  would  affect  our  integrity.  It  is
 not  at  all  proper  to  go  into  sucb
 matters  as  to  whether  any  income  was
 derived  from  there  and  whether  the
 territory  was  inhabited  or  not,  This
 is  something  which  goes  against  the
 country’s  integrity.

 Mr.  Speaker:  Hon.  Members  are
 answering  these  points  themselves.

 Shri  Goray:  I  would  like  to  know
 whether  the  salt  mines  which  they
 have  occupied  now  or  which  are  under
 the  Military  occupation  of  the  Chinese
 formed  part  of  the  original  area  which
 was  occupied  by  them  or  this  is  a
 new  occupation.

 Mr.  Speaker:  This  was  answered.
 Shri  Goray:  No,  Sir.
 Shri  Jawaharlal  Nehru:  There  has

 been  no  occupation,  no  advance.  This
 is  within  the  area  broadly  covered
 originally  by  their  illegal  occupation.
 There  has  been  nothing  new.

 Shri  P.  हू,  Deo:  May  I  know  if  the
 salt  lake  is  within  the  12,000  square
 miles  which  they  have  occupied.

 Shri  Jawaharlal  Nehru:  I  am  sorry.
 I  shall  reply  in  Hindi  if  English  is  not
 understood.

 यह  जो  सवाल  मुझ  से  किया  गया  है,
 में  बार  बार  इसका  जवाब  दे  चुका  हूं  t
 इन  छः:  सात  झाठ  महीनों  में  कुछ  शौर  नहीं
 हुआ  है  :  जो  वह  शुरू  में  बढ़  भाये  थे  उसी  हद
 में  ये  नमक  की  झीलें  हैं  ।  वहां  की  कुछ
 खास  खबर  नहीं  है  कि  वहां  कया  होता  है,
 या  वहां  किसी  को  रोका  गया  है  या  नहीं  t

 Shri  Raghunath  Singh:  I  have
 a  very  important  question.

 Mr.  Speaker:  Next  question.

 Export  of  Radio  Sets
 +718,  Shri  Pangarkar:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  efforts  made  or  proposed  to
 be  made  to  increase  the  export  of
 radio  sets  and  telephone  apparatus
 during  the  year  1959-60  so  far;  and

 (b)  the  extent  to  which  there  has
 been  increase  in  their  export  during
 the  above  period?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  A  statement  is  placéd  on  the  Table
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 of  the  House.  [See  Appendix  II,  an-
 nexure  No.  4I}.

 (b)  The  value  of  radio  receiver  sets
 exported  in  the  first  eight  months  of
 1959-60  was  Rs.  37,252  as  against
 Rs.  22,00l  during  the  corresponding
 Period  of  1958-59.  The  value  of  tele-
 Phone  equipment  exported  during
 1959-60  (upto  469  of  February  960)
 was  Rs.  47,000  as  against  Rs.  21,000
 during  1958-59,

 Shri  Pangarkar:  May  I  know  whe-
 ther  any  new  markets  have  been
 found  for  the  export  of  radio  sets  and
 telephone  apparatus  during  19597

 Shri  Satish  Chandra:  Gradually,  we
 are  trying  to  find  new  markets  and
 book  orders.  The  hon.  Member  will
 see  from  the  figures  I  have  just  now
 given  that  the  quantum  of  export  is
 very  small.  We  are  trying  to  send
 samples,  and  small  orders  are  being
 booked.

 Shri  Pangarkar:  May  I  know  whe-
 ther  India  has  become  self-sufficient  in
 the  manufac  ure  of  radio  sets  and  radio
 spare-parts?  If  not,  when  is  she  ex-
 pected  to  be  self-sufficient?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  For  the  last  two  or
 three  years,  there  is  a  total  ban  on
 the  import  of  any  radios,  including
 radio  receivers  or  components  except-
 ing  those  components  which  are  part
 of  the  phased  programme.

 Export  of  Manganese  Ore

 (Shri  dhintamont  Panigrahi:
 |  Shri  Bhanja  Deo:

 119 {  Shri  8.  A.  Mehdi:
 Shri  Arjun  Singh

 ॥  Bhadauria:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  892  on  the  5th  December,  959
 and  state:

 (a)  whether  the  Commodity  Credit
 Corporation  has  been  persuaded  to
 buy  the  42  per  cent,  manganese  ore
 and  ferro-manganese  from  India;  and
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 (b)  if  so,  with  what  results?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  The  transaction  in  re-
 gard  to  42  per  cent.  Manganese  ore  has.
 not  been  agreed  to.  The  proposal  now
 stipulates  the  export  of  Indian  ferro-
 Manganese  and  manganese  ore  to  be
 converted  abroad  into  ferro-manga-
 nese.  Details  are  being  worked  out.

 Shri  Chintamoni  Panigrahi:  May  I
 know  to  what  extent  Government  have
 been  able  to  find  export  markets  for
 this  low-grade  manganese  ore  when
 the  Commodity  Credit  Corporation  has
 not  accepted  this  specification?

 Shri  Satish  Chandra:  At  the  pre-
 sent  moment,  when  the  demand  even
 for  high-grade  manganese  ore  is  low,
 it  is  not  possible  to  find  a  market  for
 the  low-grade  manganese  ore  except
 for  small  quantities  which  may  be
 blended  with  high-grade  manganese
 for  supply  of  medium-grade  manga-
 neSe  ore.

 Shri  Chintamoni  Panigrahi:  May  I
 know  whether  it  is  a  fact  that  the
 Commodity  Credit  Corporation  did  not
 agree  to  the  purchase  of  low-grade
 manganese  ore  because  they  can  get
 ferro-manganese  at  a  lower  price  in
 India?

 Shri  Satish  Chandra:  The  price  that
 we  have  negotiated  for  the  supply  of
 ferro-manganese  is  very  satisfactory.

 सेठ  गोविन्द दास  :  जहां  तक  मध्य
 प्रदेश  का  सम्बन्ध  है,  क्या  वहां  पर  फ़ैरो-मेंगानीज
 झोर  की  फ़ैक्टिरियां  बनाने  के  लिए  कोई
 साइसेंस  की  मांग  भाई  है  भौर  भगर  भाई
 है,  तो  क्‍या  वहां  पर  कोई  फ़ैक्टरी  बनाई
 जाने  वाली  है  ?

 क्री  सतीश  चन्द्र  :  फ़ैरो-मेंगानीज  भोर
 नहीं  होता,  यह  मैनुफ़ैक्चर्ड  प्राडकट  है,
 जो  कि  मैंगानीज़  भोर  से  बनाया  जाता  है

 इस  के  लिये  कुछ  फ़ैक्टरीज़  पहले  स ेथीं,
 और  नई  लगी  हैं।  एक  दो  झमी  उत्पादन
 में  जाने  वाली  हैं  1  फ़ैरो-मेंगानीज़  का
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 हमारा  जितना  भी  उत्पादन  होगा,  वह  सब
 करीब-करीब  २१  मार्च  ,  १९६१  तक
 इस  कंट्रेक्ट  में  कवर  हो  गया  है  tv

 सेठ  गोविन्द  दास  :  मध्य  प्रदेश में  कोई
 फ़ैक्ट्रियां हैं  या  नहीं  ?

 करी  सतीश  चन्द्र  :  एक  फ़ैक्ट्री  नागपुर
 के  पास  है  ।

 सेठ  गोविन्द  दास  :  नागपुर  मध्य  प्रदश
 में  नहीं  है  ।

 श्री  सतीश  चन्द:  नए  मध्य  प्रदश्  में
 कोई  फ़ैक्ट्री  नहीं  है  ।

 Mr.  Speaker:  The  hon.  Minister
 need  not  answer  if  the  hon.  Members
 go  on  sitting  and  putting  questions.
 It  is  wrong.  Any  hon,  Member  who
 ‘wants  to  put  a  question  must  get  up
 in  his  seat,  look  at  me  and  put  a
 question  if  I  call  his  name.  This
 kind  of  conversation  across  the  ben-
 ches  is  not  allowed.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  India  is  losing  her  position
 as  a  traditional  exporter  of  manga-
 nese  ore  to  U.S.A.  may  I  know  what
 steps  Government  have  so  far  taken
 to  recapture  the  market  97  to  find  al-
 ternative  markets  for  the  manganese
 ore?

 Shri  Satish  Chandra:  The  answer
 that  I  have  given  indicates  that  we
 are  switching  over  to  the  export  of
 ferro-manganese  which  is  a_  better
 proposition  than  fhe  export  of  manga-
 nese  ore.

 Shri  Chintamoni  Panigrahi:  To  what
 extent  the  link  agreements  with  the
 various  countries  have  helped  in  pro-
 moting  the  export  of  manganese  ore?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 ‘The  question  is  not  clear.

 Shri  Satish  Chandra:  The  import  of
 the  question  is  not  clear,

 Shri  Chintamoni  Panigrahi:  I  want-
 ed  to  know  to  what  extent  the  link

 agreements  with  different  countries
 have  helped  in  expanding  the  promo-
 tion  of  export  of  manganese  pre  trom
 India.

 Shri  Satish  Chandra:  The  export  of
 manganese  ore  is  now  looking  up;  and
 we  hope  that  the  exports  during  960
 will  be  on  a  much  larger  scale  than
 in  1959.  As  far  as  the  exports  to
 countries  having  linked  rupee  pay-
 ment  arrangements  is  concerned,  cor.-
 tracts  have  been  entered  into  for  he
 supply  of  manganese  ore  to  two  of
 them.

 Import  of  Printing  Machines
 °720.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  textile  mills  have
 approached  Government  for  permis-
 sion  to  import  printing  machines;

 (b)  whether  Government  have
 examined  their  applications;  and

 (c)  the  total  number  of  such  appli-
 cations  received?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir,

 (b)  The  are  being
 examined.

 (९)  ‘115.

 applications

 Shri  Rameshwar  Tantia:  When  the
 demand  for  our  printed  cloth  is  great
 in  other  countries,  what  is  the  reason
 for  restricting  the  proportion  by  which
 our  export  can  be  increased  because
 our  grey  cloth  is  being  printed  in
 foreign  countries  and  re-exported?

 Shri  Manubhai  Shah:  This  _parti-
 cular  industry  has  a  very  large  section
 of  hand-printing  industry  which  is
 also  equally  popular  for  export.  If
 the  mechanised  printing  is  introduced
 at  a  fast  rate  the  hand-printing  in-
 dustry  might  be  put  out  and  find  it
 very  difficult  to  complete,  Therefore,
 we  are  keeping  a  balanced  policy  by
 putting  a  curb  on  the  mechanised  in-
 dustry  on  the  one  hand,  while,  at  the
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 same  time,  developing  the  small-scale
 hand-printing  industry  on  the  other.

 oft  रघुताथ  सिंह  :  प्रिटिड  टैक्स्टाइल
 में  जापान  का  हिन्दुस्तान  से  बड  मार्केट
 में  काम्पीटीशन  बहुत  ज्यादा  है  ।  सरकार
 की  झोर  से  यह  कहा  जाता  है  कि  स्माल
 स्केल  इंडस्ट्रीज  की  सहायता  करने  के  लिए
 वह  इस  प्रकार  की  मशीनरी  बाहर  से  इम्पोर्ट
 नहीं  करना  चाहती  है  a  में  यह  जानना
 चाहता  हूं  कि  जापान  के  प्रिटिड  टैकस्टाइल
 से  कम्पीट  करने  के  लिए  सरकार  क्या  प्रवन्ध
 करने  जा  रही  है  |

 द्यी  सनुभाई  चाह :.  हमारे  पास  टैकस्टाइल
 की  जो  मझीनरी  है  भौर  जो  हम  एलाऊ
 कर  रहे  हैं,  वह  दुनिया  की  कई  एक  सब  से
 बैस्ट  मशीनरी  से  मुकाबला  कर  सकती  है  ।
 यह  नहीं  है  कि  भ्रारगनाइज्ड  सैक्टर  में  लेटेस्ट
 टेकनीक  नहीं  है,  या  बह  प्रिटिंग  नह  हो
 रहा  है  ।  वहां  पर  काफ़ी  तादाद  में  बढ़िया
 प्रिंटिंग  हो  रहा  है  ।

 सेठ  गोविन्द  दास  :  क्‍या  इस  तरह  की
 मक्षीनों  को  हिन्दुस्तान  में  भी  बनाने  का  प्रयत्न
 हो  रहा है  भौर  अगर  हो  रहा  है  तो,  कब
 तक  प्राशा  की  जा  सकती  है  कि  इस  तरह  की
 मदीनें  यहां  पर  बन  सकें  ?

 शी  मनुभाई  शाह  :  जहां  तक  कलर  प्रिंटिंग
 का  ताल्लुक  है,  हिन्दुस्तान  में  उस  की  मशीनरी
 बननी  छुरू  हुई  है,  लेकिन  पांच  से  ज्यादा,
 अल्टी-कलर  के  लिए  झभी  तज़बीज़  हो  रही
 है  |  प्रमी  थोड़े  दिन  पहले  हम  ने  यहां
 टैकस्टाइल._  मशीनरी  मैन्युफ़ैक्चर्ज  की
 मीटिंग  की  थी  और  हमारा  इरादा  है  कि
 अगले  तीन  चार  साल  में  न  सिर्फ़  प्रिंटिंग  की
 मशीनरी  बल्कि  टैक्स्टाइल  की  जितनी
 मशीनरी  है-प्रिंटिग,  डाहेंग,  ब्लीचिग,  >पनिंग,
 वीविंग,  फ़िनिशिंग  वगैरह  सब  की  मशीनरी
 को  हिन्दुस्तान  में  बनाया  जाये  ।

 Shri  Somani:  Are  Government  con-
 sidering  the  allotment  of  additional
 Printing  quota  to  those  mills  which
 have  got  no  such  quota  at  present?
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 If  so,  what  will  be  the  basis  of  that
 allotment?

 Shri  Manubhal  Shah:  As  the  hon.
 Member  knows,  we  had  a  talk  with
 the  Indian  Cotton  Textile  Federation
 and  we  have  jointly  evolved  a  _  for-
 mula  that  those  mills  who  have  more
 35  per  cent.  of  loomage  in  prirting
 will  surrender  some  percentage  from
 their  share.  We  have  also  allowed
 additional  quota.  A  total  of  l/8°6
 million  yards  will  be  distributed  for
 such  mills  which  my  hon.  friend  has
 in  mind.

 Shri  Achar:  May  I  know  whether
 there  is  any  idea  of  manufacturing
 these  machines  in  our  country?

 Shri  Manubhai  Shah:  I  have  al-
 ready  covered  this  in  Hindi,  What  I
 said  was  that  we  are  already  making
 up  to  a  few  colour  printing.  We  are
 trying  to  produce  multi-colour  print-
 ing  further,  We  have  recently  had  a
 conference  in  which  we  have  taken  a
 decision  to  see  that  in  the  next  3  or  4
 years,  not  only  printing  machines,  but
 dying,  bleaching,  finishing,  spinning
 and  weaving  etc.  but  all  the  textile
 machineries  will  be  manufactured  not
 only  as  far  as  possible  but  also  to
 make  the  country  self-sufficient.

 थी  रामसिह  भाई  वर्मा  :  क्‍या  श्रीमान
 के  ध्यान  में  यह  बात  है  कि  जिन  मिलों  में
 प्रिंटिंग  मशीनें  हैं,  उन  के  काम्पीटीशन  में  वे
 मिलें  टिक  नहीं  सकती  हैं,  जिन  में  प्रिंटिश
 मशीनें  नहीं  हैं?  क्या  श्रीमान  ने  उन  में
 उत्पादन  के  परिमाण  में  ऐसी  मशीनें  लगाने  के
 बारे  में  सोचा  है,  ताकि  काम्पीटीक्षन  में
 उनका  भी  माल  बाज़ार  में  पहुंच  सके  I

 की  समुभाई  me  :  इतने  साल  तक
 प्रिंटिंग  पर  कोई  कंट्रोल  नहीं  था,  तो  कई
 मिलों  ने  प्रिंटिंग  डाला  ही  नहीं  था।  शौर
 फिर  भी  वे  मुकाबले में  खड़ी रह  सकी  ।
 चूंकि  भ्राज  प्रिंटिंग  की  बड़ी  डिमांड  है,  इस
 लिए  जिन  मिलों  में  प्रिंटिंग नहीं  है,  उन  की
 इच्छा है  कि  थोड़ा  जिंधिं  डालें  -  उसी  वजह  से
 यह  योजना की  गई  है  1
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 Fire  in  Kussergarh  Colliery

 (Shri  Sabiman  Ghose:
 Ted. {  Shri  9.  R.  Chavan:

 [  Shri  P.  K.  Deo:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:

 (a)  whether  an  underground  fire
 broke  out  in  North  Kussergarh  Col-
 liery  in  Baghmara  Coalfields  in  April,
 1959;

 (b)  the  steps  taken  by  Government
 to  extinguish  it;

 (c)  if  so,  whether  the  fire  has  been
 extinguished;  and

 (6)  if  not,  the  extent  to  which  it
 has  been  extinguished  up  till  now?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  AH):  (a)  Yes.

 (b)  to  (d).  The  Mines  Inspectorate
 advised  the  management  to  isolate  the
 fire  by  cutting  trenches  and  construct-
 ing  stoppings  and  also  to  quench  it
 by  introducing  water  into  the  work-
 ings.  The  fire  has  been  isolated  and
 is  under  control.

 Shri  Subiman  Ghose:  May  I  know
 whether  when  the  fire  broke  out  in
 the  beginning  the  owner  appealed  for
 help  from  the  Coal  Board  and  whe-
 ther  the  Coal  Board  helped  in  ex-
 tinguishing  the  fire?

 Shri  Abid  Ali:  The  fire  took  place
 some  time  in  April,  959  and  the  mine
 owner  had  applied  for  some  help.  Ac-
 cording  to  the  rules  he  is  entitled  to
 some  contribution;  about  Rs,  (2,241
 have  been  sanctioned.

 Shri  8,  M,  Banerjee:  According  to
 the  statement  of  the  Deputy  Minister
 the  fire  broke  out  in  April,  1959.  He
 says  recent  instructions  have  been
 issued.  May:I  know  whether  the  fire
 ‘was  continuing  since  then?  If  so,  what
 will  be  the  date  on  which  it  is  going
 to  be  extinguished  actually?

 Shri  Abid  AH:  I  did  not  hear  pro-
 perly.

 Shri  8.  M.  Banerjee;  In  reply  to  the
 other  question  the  hon.  Minister  said
 that  the  fire  broke  out  in  April,  1959,
 I  want  to  know  whether  the  fire  is
 still  continuing  even  today  and  when
 it  is  likely  to  be  extinguished.

 Shri  Abid  Ali:  There  are  several
 mines  on  fire,  one  of  them  since  1902,
 about  58  years.  Still  the  fire  is  on.

 Shri  Aurobindo  Ghosal:  What  is  the
 area  involved?

 Shri  Abid  Ali:  Very  small,  Sir,

 Airport  near  Nathula  Pass
 "128,  Shrimati  Mafida  Ahmed:  Will

 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  news  pub-
 lished  in  ‘Hindustan  Standard’  (Cal-
 cutta  Edition)  dated  January  20,  960
 that  China  is  building  an  airport
 near  Nathula  Pass  between  Phari
 and  Yatung  in  Tibet;

 (b)  if  so,  whether  Government  have
 any  precise  information  about  its
 construction;  and

 (c)  the  reactions  of  the  Govern-
 ment  of  India  to  it?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  to  (ce).  Thig  news  does  not  appear
 to  be  correct.  According  to  our  in-
 formation  there  is  no  such  airport
 being  built.

 att  wer  दत :  प्रभी  उत्तर  दिया
 गया  है  कि  यह  खबर  गलत  है  in  मैं  जानना
 चाहता  हूं  कि  किस  झ्राधार  पर  यह  उत्तर
 दिया  गया  है,  भर  किस  तरह  से  यह
 जानकारी  प्राप्त  की  गई  है  ?

 प्रधान  संत्री  तथा  बेदेशिक-कार्य  मंत्री

 (श्री  जवाहरलाल  नेहरू)  :  इस  प्राधार  पर
 कि  जो  हमारे  पास  मालूमात  हैं,  जो  हमारे
 पास  जानकारी  है,  इल्म है  ।

 Shri  Hem  Barwa:  In  view  of  the
 fact  that  it  is  believed  that  China  is
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 making  hectic  preparations  along  the
 frontier,  may  I  know  whether  the
 Government  proposes  to  take  some
 steps  to  impart  some  sense  of
 urgency  in  the  matter?....(Interrup-
 tions.)

 Mr.  Speaker:  It  is  a  general  ques-
 tion,

 Shri  Jawaharlal  Nehru:  It  is  based
 on  some  presumption  which  the  hon.
 Member  might  thingk  correct  but
 which  requires  verification.

 इलेक्ट्रोलिटिक  तांबा

 ORY.  श्री  पद्म  देव  :  क्‍या  वाणिज्य
 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  में  वर्ष  १६५६  में
 कितना  और  किस  मूल्य  का  इलेक्ट्रोलिटिक
 तांबा  भ्रायात  किया  गया  ;

 (@)  भारत  में  इलेक्ट्रोलिटिक  तांबे
 की  कितनी  मांग  है  ;  भौर

 (ग)  इस  मांग  को  पूरा  करने  के  लिये
 सरकार  क्‍या  कार्यवाही  कर  रही  है  ?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  This  informa-
 tion  is  available  in  the  “Monthly
 Statistics  of  the  Foreign  Trade  of
 India”  published  by  the  Department
 of  Commercial  Intelligence  and  Statis-
 tics,  Calcutta.

 (b)  30,00  tong  approximately.
 (c)  The  demand  is  met  by  imports,

 as  there  is  no  indigenous  production
 of  Electrolytic  Copper  at  present.

 सेठ  गोविस्ववास  :  |  ब्रदन  हिन्दी में
 है,  उत्तर भी  हिन्दी में  दिया  जाए

 प्रध्यक्ष  सहोवय  :  माननीय  सदस्य
 दोनों  भाषायें  जानते  हैं  t

 करी पद्म  बेब:  मैं  जानना  चाहता हूं  कि
 क्या  देश  में  सरकार  की  तरफ  से  कोई  इसके
 बारे  में  प्रयत्न  नहीं  हो  रहा  है  ?

 शी  समुभाई  वाह  :  हमने  जो  घाट-
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 शीला  में  कापर  की  फैक्ट्री  ह ैउसको  ८,०००
 टन  इलेक्ट्रोलिटिक  कापर  बनाने  की  इजाजत
 वीहै।  खेतरी के  क्षेत्र  में  भी  एक  ३०,०००
 टन  का  बड़ा  स्मेलटर  लगाने  की  योजना
 विचाराधीन  है  जिसका  १  /  ३  हिस्सा  इले-
 क्ट्रोलिटिक  कापर  होगा  ny

 Quotas  of  Newsprint  Paper
 125,  Shri  Daljit  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  newspapers  are
 allotted  quotas  of  newsprint;

 (b)  whether  they  use  the  newsprint
 allotted  to  them;  and

 (c)  if  not,  what  steps  Government
 take  or  propose  to  take  to  check  the
 black  marketing  in  newsprint  paper?

 The  Minister  of  Industry  (Shri
 Manoubhai  Shah):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House.

 STATEMENT
 (a)  Yes,  Sir.
 (b)  and  (c).  Allocation  of  news-

 Print  ig  made  strictly  according  to  a
 newspaper's  entitlement  worked  out
 on  the  basis  of  its  circulation,  size  and
 number  of  pages.  If  the  circulation
 claimed  is  higher  than  2000  copies  per
 issue,  the  figures  quoted  by  the  pub-
 lishers  have  to  be  countersigned  by  a
 Chartered  accountant  or  a  qualified
 auditor,

 The  quota  of  newsprint  is  expected
 to  be  consumed  in  full  by  the  allottee
 concerned.  A  gaving  can  be  effected
 only  if  the  paper  is  not  regularly
 published  or  if  the  publisher  has
 given  an  inflated  circulation  figure.  A
 watch  is,  however,  kept  and  wherever
 it  ig  found  that  a  paper  has  not  been
 regularly  published,  its  quota  of
 newsprint  is  curtailed.

 Shri  Daljit  Singh:  In  the  statement
 it  is  stateg  that  the  allocation  is  made
 according  to  the  circulaion  claimed  by
 the  concerned  person.  May  I  know
 how  a  regular  watch  is  kept  by  the
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 Government  and  from  which  source
 the  newsprint  is  coming  into  the
 blackmarket?

 ‘Shri  Manubbai  Shah:  It  is  true  that
 there  is  acute  scarcity  of  newsprint
 and  to  some  extent  some  anti-social
 elements  might  be  selling  it  at  a
 higher  price  in  the  market  but  the
 distribution  of  newsprint  is  being  done
 in  consultation  with  the  newspaper
 industry  on  the  one  hand,  the  small-
 scale  publisher  on  the  other  and  the
 Government  departments  publishing
 on  newsprint,  on  the  third  side  and
 we  have  found  that  this  equitable
 distribution  is  causing  satisfaction.

 Shri  Joachim  Alva:  Large  quanti-
 ties  of  newsprint  are  being  imported
 from  the  eastern  countries.  The  State
 Trading  Corporation  has  something  to
 do  with  the  imports.  Why  is  the
 import  of  newsprint  not  channelled
 through  the  STC  but  allowed  to  be
 done  by  the  firms  noted  for  black-
 marketeering?

 Shri  Manubhai  Shah:  The  general
 policy  of  import  is  that  we  have  been
 licensing  the  actual  users.  In  this
 case  because  there  are  so  many  news-
 papers  who  are  direct  consumers  and
 who  prefer  their  own  qualities  of
 newsprint,  we  have  net  thought  it  fit
 to  canalise  the  im  ™.urt  through  the
 STC.  However,  for  helping  the
 small-scale  pr..ters  and  also  for
 relieving  the  shortage  of  newsprint
 and  paper  in  the  country,  currently
 the  STC  is  importing  25,000  tons  of
 such  paper.

 श्रो  भक्त  वर्शान  :  माननीय  मंत्री  जो
 ने  प्रमी  कहा  कि  अख़बारी  कागज  का  जो
 बितरण  समाचारपत्रों  को  किया  जाता  है
 बह  काफी  सन्‍्तोषजनक  है  1  मैं  जानना
 चाहता  हूं  कि  क्या  उनके  ध्यान  में  यह  बात
 आई  है  कि  झभी  भी  यह  व्यवस्था  होने  के
 बावजूद  भी  बहुत  से  समाचारपत्रों  को  काफी
 इंतज़ार  करना  पड़ता  है,  अहुत  तकलीफ
 उठानी  पड़ती  है,  भौर  उद्योग  भवन  के  चारों
 तरफ  बहुत  से  चक्कर  लगाने  पढ़ते  हैं  ?

 407  (Ai)  L.S.D—2.
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 sit  सनुभाई  शाह  :  तकलीफ  जरूर  है
 जौर  इसका  कारण  यह  है  कि  डिमांड  ज्यादा
 है  1  डिमांड  जितना  हम  सप्लाई  कर  सकते
 हैं  उससे  भी  भ्रधिक  है।  लेकिन  झगर  कोई
 ऐसी  चीज़  माननीय  सदस्य  के  नोटिस  में  झाई
 हो  तो  वह  हमें  बतायें  शौर  हम  उसको  दूर
 करने  की  कोशिश  करेंगे  ।  लेकिन  जितने
 न्यूज़प्रिट  की  डिमांड  पहले  थी,  उससे  वह  बहुत
 बढ़  गई  है  झौर  कंज़म्पशन  बड़ी  तेज़  रफ्तार  से
 हो  रही  है  ।  यह  बतलाता  है  कि  इंडस्ट्री
 जागे  बढ़  रही  है  भर  जितने  पब्लिशर्स  हैं
 उनको  कुछ  न  कुछ  सुविधायें  मिल  रही,  1

 सेठ  गोबिस्व वापस  :  नेपा  मिल  के
 सिवा  प्रखबारी  कागज  कहीं  भौर  भी  तैयार
 होता  है  भौर  झगर  नहीं  होता  है  तो  इसके
 सम्बन्ध  में  क्या  कोई  'दरक्वास्तें  सरकार
 के  पास  प्राई  हैं  कि  ज्यादा  प्रखबारी  कागज़
 बनाने  के  लिए  कुछ  कोशिश  की  जाए  प्रौर
 यह  कब  तक  झाशा  करनी  चाहिये  कि  हमारे
 यहां  की  अ्खबारीं  कागक  की  प्रावश्यकतायें
 यहीं  पूरी  हो  सकेंगी  ?

 Shri  Manubhai  Shah:  This  is  a  very
 vital  question.  We  are  already  manu-
 facturing  quite  a  large  quantity  of
 newsprint  in  NEPA,  to  the  extent  of
 about  22,500  tons.  We  have  recently
 licensed  two  more  plants,  based  on
 imported  pulp,  of  the  capacity  of
 60,000  tons.  Even  with  these  three,
 the  requirements  of  the  country  are
 expanding  very  fast  and  the  current
 assessment  is  120,000  tons  which
 might  go  up  to  200,000  tons  by  the
 end  of  the  Third  Plan.

 All  efforts  are  being  concentrated  to
 see  whether  we  can  increase  the
 manufacture  of  newsprint  in  the
 country  and  if  so  to  what  extent.
 The  basic  difficulty  is  the  non-avail-
 ability  of  pine,  fir  and  spruce,  that  is,
 the  long  staple  wood  required  for
 this  particular  newsprint.

 at  रामसिहु  भाई  चर्मा :  क्या
 गवर्ममेंट  के  ध्यान  में  यह  बात  भाई  है  कि  कुछ
 पत्र  ऐसे  भी  है  जिन्होंने  भ्रपने  पत्रों  की  सर्वर्यु-
 लेवान  fo,ees  से  भी  अधिक  बतलाई  है
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 लेकिन  जिनकी  सर्क्युलेशन  १,०००  भी  नहीं  है
 ौर  उन्होंने  उस  झाधार  पर  न्यूजप्रिट  प्राप्त
 किया  है  ?  जो  कागज़  वे  इस  तरह  से
 प्राप्त  करते  हैं  उसकों  बाजार  में  बेचते  हैं  भर
 अलग  शप्रलग  ऐजेंण्टों  का  नाम  बतला  देते  हैं
 ताकि  उनको  न्यूज़प्रिंट  प्राप्त  हो  जाए  श्लौर
 केवल  न्यूज़प्रिट  प्राप्त  करने  के  लिये  ही  पेपर
 निकालते  हैं  ।

 क्री  सनुभाई  शाह  :  हम  काफी  तफसील
 से  इनक्नायरी  करते  हैं  श्रौर  इसके  लिए  पहले
 तो  हम  बार्ड  एकाउटेंट  का  सिफिकेट
 मांगते  हैं"  साथ  ही  साथ  रजिस्ट्रार
 झाक  न्यूजपेपर्स  जो  कि  मिनिस्ट्री  झाफ  इन-
 फार्मेशन  एंड  ब्राडकास्टिग  के.  मातहत  काम
 करते  @  उनका  सर्टिफिकेट  ले  चुकने  के  बाद
 हम  किसी  को  न्यूज़प्रिट  देते  हैं  ।  लेकिन
 फिर  भी  झगर  कोई  इस  तहर  से  न्यूज़प्रिट
 का  इस्तेमाल  करता  है  शझौर  इसके  बारे  में
 किसी  माननीय  सदस्य  को  पता  हो  तो  वह  हमें
 बतलायें  और  हम  पूरी  जांच  पड़ताल  करने  के
 लिए  तैयार  हैं  ।

 क्री  भक्‍त  बर्शात  :  माननीय  मंत्री  जी
 ने  बताया  है  कि  जो  समाचारपत्र  भ्रखबारी
 कागज़  का  दुरुपयोग  करते  हैं  उनकी  जांच
 पड़ताल  की  जाएंगी  ।  मैं  जानना  चाहता
 हूँ  कि  ब  तक  कितने  समाचार  पत्रों  क ेखिलाफ
 इस  सम्बन्ध  में  कार्रवाई  की  गई  है  ?

 ri  सनुभाई  शाह  :  मेरे  पास  मिनिस्ट्री
 में  चार  इनक्वायरीज़  शाई  थीं  श्लौर  जब
 हमने  तफसील  से  देखा  तो  पाया  कि  जो
 एलीगेदांस  थे  वे  सही  नहीं  थे।  जब  एली-
 गेशंस  हम  को  कुछ  सही  मालूम  देते  हैं  तो  हम
 उनके  खिलाफ  कड़ी  से  कड़ी  कार्रवाई  करते
 हैं  ।
 Shri  Narasimhan:  Is  there  any

 machinery  with  the  Government
 whereby  after  having  given  the  news-
 print,  they  take  care  that  it  is  spent
 for  the  specifled  purpose  or  is  it  a
 case  of  taking  the  quota  and  doing
 what  they  like?
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 Shri  Manubhai  Shah:  As  the  user

 has  to  come  back  to  the  Government
 every  half  year  and  as  he  has  to  get
 it  audited  by  the  chartered  accoun-
 tant  who  has  a  code  of  conduct  under
 the  Indian  Chartered  Accountants  Act,
 it  is  quite  easily  understandable  and
 it  could  be  appreciated  that  any  large-
 scale  misuse  or  even  a  very  moderate
 scale  misuse  could  be  ruled  out.  It
 it  true  that  certain  quantities  like
 every  other  commodity  which  is
 scaree,  such  as  copper,  etc,  are  @
 little  misused  in  a  big  country  like
 ours  and  we  are  trying  to  avoid  them
 and  minimise  them  ag  far  as  possi-
 ble.

 Shri  Thanu  Pillai:  I  want  to  know
 the  difference  in  price  between  th:
 newsprint  and  the  waste  paper  im-
 ported.  Will  the  Government  consider
 importing  some  waste  paper  to  avoid
 printers  printing  paper  for  waste
 paper  purposes?

 Shri  Manubhai  Shah:  All  I  can  say
 ig  that  the  suggestion  will  more  com-
 plicate  the  situation  than  remedy  it.
 What  we  import  is  the  cheapest
 possible  paper  which  can  go  to  help
 the  nationalised  text-book  industry
 for  the  children  of  the  primary  schools
 and  the  high  schools,

 Shri  Thanu  Pillal:  What  is  th:
 difference  in  price  of  newsprint  and
 the  imported  waste  paper?

 Shri  Manubhai  Shah:  They  are  not
 related  items  at  all.  To  import  waste
 paper  at  Government  level,  to  sort  it
 out  and  distribute  it  will  be  a  major
 headache.

 Price  of  Salt  in  Delhi
 *7126,,  Shri  Harish  Chandra  Mathor:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  at  what  price  is  the  crushed  and
 refined  salt  being  sold  in  Delhi;  and

 (b)  what  is  the  source  of  this  salt
 and  basis  for  the  price  at  which  it  iz
 sold?

 The  -Minister  of  Industry  (Shri
 Manubhait  Shah):  (a)  and  (b).  A
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 statement  is  laid  on  the  Table  of  the
 House.

 STATEMENT

 Price  Price

 Crushed  Salt  9  MP  per  seer
 Refind  salt  Rs.  sie  per  34to  1S  nP

 maund  Per  seer.

 (b)  Delhi  is  linked  to  the  Sambhar
 Salt  Source  for  supply  of  salt.  The
 selling  price  is  fixed  with  reference  tc
 cost  of  salt  at  the  source,  railway
 freight,  handling  and  _  incidental
 charges  at  the  maximum  rate  of
 3  nP  per  maund,  whole-salers’  profit
 at  5  per  cent  and  retailers’  profit  at
 0  per  cent.

 Kanpur  Cotton  Mills  Ltd.  Kanpur
 *727,  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kanpur  Cotton  Mills  Ltd,  Kanpur  is
 to  be  restarted  shortly;

 vb)  if  so,  whether  M/s,  elgin  Mills
 Ltd.,  Kanpur  have  agreed  to  take  over
 this  Mill;  and

 (c)  whether  any  rehabilitation  loan
 is  being  advanced  by  the  Centre?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  It  is
 understood  that  M|s.  Elgin  Mills  Ltd.,
 Kanpur  propose  to  buy  and  run  tne
 Kanpur  Cotton  Mills.

 (९)  No,  Sir.
 Shri  S.  M.  Banerjee:  May  I  know

 whether  this  particular  deal  has  been
 finalised  and,  if  so,  what  are  th:
 features  of  the  deal  and  the  terms  on
 which  they  are  being  taken  over?

 Shri  Manubhai  Shah:  Broadly  it  is
 a  private  contract,  but  we  have  not
 been  informed  of  all.  the  detai's.
 The  idea  seems  to  be—and  it  is  very
 welcome—that  the  Elgin  Mills  are
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 taking  over  the  Kanpur  Cotton  Mills’
 machinery  and  plant  without  touching
 the  legal  corpus  so  that  the  factory
 could  be  rehabilitated  and  renovated
 and  employment  and  production  could
 also  be  restarted.

 Shri  S.  M.  Banerjee:  Tht  hon.  Min-
 ister  has  said  that  no  rehabilitation
 loan  is  being  advanced  by  the  Centre.
 May  I  know  whether  the  Elgin  Mills
 have  requested  the  State  Government
 or  the  Central  Government  for  some
 losns  for  rehabilitation  purposes?

 Shri  Manubhai  Shah:  They  did
 approach  us  for  loan  and  we  _  told
 them  that  as  long  as  the  legal  position
 is  not  clear,  Government  could  not
 consider  the  loan  application.  When
 the  matter  is  put  in  a  concrete  form,
 depending  on  the  merits  of  the  case.
 as  every  other  mil]  is  entitled  to  a
 loan  under  the  Nationa)  Industria!
 Development  Corporation,  the  case
 eculd  be  considered.

 SHort  Notice  QUESrION
 Relief  for  Morocco  and  Mauritius

 Islands
 +

 f  Shri  Raghunath  Singh:
 ay  Shri  D.  0.  Sharma:

 Will  the  Prime  Minister  be  pleased
 te  state:

 (a)  whether  Government  propos?
 tu  give  any  aid  for  the  relief  of  the
 victims  of  the  Moroccan  earthquake
 on  the  night  of  the  Ist  March,  1969:

 (b)  whether  Government  als»
 intend  to  give  aid  to  the  cyclone
 stricken  people  of  Mauritius  Island;
 ard

 (c)  if  so,  the  nature
 thereof?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal Nehru):  (a)  to  (c).
 Agadir.

 The  earthquake  disaster  which  oc-
 curred  in  Agadir  in  the  early  hours
 o’  March  ,  960  was  a  calamity  0
 av)  unprecedented  nature.  The  city,
 which  was  a  pleasure  resort  and  had
 large  numbers  of  foreign  tourists,  was
 a'most  totally  destroyed.  The  number

 S.N.Q.  7.

 and  extent

 ~
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 of  people  killed  hag  been  estimated  at
 6000  to  10000.

 The  Government  immediately
 enquired  from  their  Ambassador  al
 Rabat  as  to  what  help  we  could  send
 The  Ambassador  mentioned  various
 articles  which  were  needed.  but  th.
 most  urgent  demand  was  for  medi-
 eines.  Immediate  steps  were  taken  to
 send  various  medicines,  including
 vitamins,  drugs,  vaccines,  etc.  for  the
 relief  of  victims.  The  amount  sarc-
 tioned  thus  far  has  been  Rs.  50,000  tor
 this  purpose,  But  further  consign
 ments  will  be  sent  later.

 Air  India  International  have  taken
 these  free  of  charge  to  Paris  from
 where  they  are  being  sent  by  Moroc-
 can  Airways  to  Rabat.

 Mawritius

 On  the  90  January,  a  cyclone  jit
 Mauritius  causing  a  great  deal  af
 damage.  The  Indian  Commissioner
 there  cabled  for  immediate  assistance
 fo.  the  victims  among  whom  are  a
 large  number  of  Indo-Mauritians.  It
 was  decided  to  spend  Rs.  2  lakhs  on
 relief  supplies.  Blankets,  sarees,  fry-
 ing  pans,  coir  fibre  and  galvanised
 water  buckets  have  already  becn
 shipped  by  the  Scindia  Cempany’s
 £.S.  JALAVEERA  on  the  Ist  March
 The  goods  are  expected  to  reach  Port
 Louis  on  the  8th  March.  The  Gover-
 nor  of  Mauritius  is  personally  look-
 ing  after  relief  arrangements.

 The  Scindia  Company  have  agrecd
 to  carry  the  goods  at  fifty  per  cent.
 the  normal  rate.  A  further  supply
 will  be  sent  by  the  next  ship.

 क्री  रघनाथ  सिंह  :  मैं  यह  जानना
 चाहता  हूं  कि  चूंकि  मारीक्षस  में  रहने  वालों
 की  ज्यादातर  झाबादी  ईस्ट  ससूग  पी०  ौर
 बिहार  के!  लोगों  को  है  भ्रौर  उन  को  भसल  में
 अरहर  की  दाल  झौर  चावल  की  बहुत  ग्रावदयक-
 कता  है  तो  क्या  प्रधान  मंत्री  महोदय  उन  को
 अरहर  को  दाल  झौर  चावल  भेजने  का  कोई
 प्रबन्ध  यहां  से  करेंगे  ?
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 श्री  जबाहूरलाल  नेहरू :  मेरी  राय  है  कि
 उनका  स्वास्थ्य  ज्यादा  भ्रच्छा  होगा  गर  वे
 मेहूं  खायेंगे  |

 Shri  Sadhan  Gupta:  May  |  know
 the  number  of  Indian  nationals  affect-
 ed  by  the  earthquake  and  the  cyclone
 respectively  and  how  much  property has  been  lost  and  how  many  casual-
 tics?

 Mr,  Speaker:  He  wants  to  know
 how  man;  Indian  nationals  have
 suffered  on  acount  of  the  earthquake
 and  the  cyclue  respectively.

 Shri  Jawahar:al  Nehru:  I  do  not
 know  if  there  are  anv  Indian;  in
 Agadir.  I  have  no  infermaticn.  As
 for  property,  the  whole  city  i;  in
 ruins.  It  will  take  a  long  time  to
 calculate  what  has  been  lov.  “here.
 At  present,  the  fist  object  is  to
 rescue  people,  if  they  can  be  rescued,
 and  to  give  immediate  relief.  The
 question  of  property  will  come  a
 long  time  afterwards.

 As  for  Mauritius,  |  have  no  idea
 whether  Indiang  have  been  involved
 as  such.  There  are  Indian  nationals;
 of  course,  a  large  number  of  people
 living  in  Mauritius  are  of  Indian
 descent.

 श्री  ब्रजराज  सिंह  :  क्या  सरकार  के
 ध्यान  में  यह  बात  भाई  है  कि  ददा  की  कुछ
 संस्थाओं  ने  भी  इस  सम्बन्ध  में  मदद  देने  का
 कोई  प्रयत्न  किया  है  भौर  यदि  किया  है  तो
 सरकार  इस  सम्बन्ध  में  क्या  उनको  कोई
 सहायता  पहुंचाने  की  कोशिश  कर  रही
 है?

 श्री  जबाहुरलाल  नेहुक :  इधर  उधर
 चर्चा  देखी  है  कि  लोग  सहायता  देना  चाहते
 हैं।  बड़ी  अच्छी  बात  है  जो  लोग  सहायता
 करें  या  कोष  जमा  करें।  _गवर्नमेंट  की  तरफ
 से  तो  इतना  ही  हो  सकता  है  कि  उत  को  मदद
 की  जाय  झौर  जो  पैसा  भेजें  उसके  एवज  में
 बहांभ्रावद्यक  चीज़ें  भेजी  जाये।
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Purchase  of  Urea
 #716.  Shri  Abdul  Salam:  Will  the

 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  total  quantity  of  Urea  pur-
 chased  on  behalf  of  the  Agriculture
 Ministry  so  far  during  the  current
 financial  year  1959-60;

 (b)  whether  it  is  a  fact  that  the  con-
 tract  condition  for  utilisation  of  Indian
 shipping  vessels  for  bringing  that  urea
 cargo  has  been  ignored  by  the  foreign
 party;  and

 (c)  if  so,  whether  siutable  steps  are
 being  taken  to  prevent  such  a  breach
 of  contract  condition  in  future?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  47,800  long  tons.

 (b)  No.

 (c)  Does  not  arise.

 Minority  Communities  in  East  Pakistan
 #722,  Shri  Aurobindo  Ghosal:  Will

 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  the  grants  to  the  Gov-
 ernment-sponsoregq  students’  hostels
 for  minority  community  of  East  Pakis-
 tan  have  been  stopped;

 (b)  if  so,  whether  any  attempt  has
 been  made  by  the  Indian  High  Com-
 missioner  in  Pakistan  to  revive  it;
 and

 (c)  if  so,  with  what  result?
 The  Parliamentary  Secretary  to

 the  Minister  of  External  Affairs  (Shri
 J.  N.  Hazarika):  (a)  to  (c).  There
 were  unconfirmed  reports  sometime
 back  that  the  two  East  Pakistan  Gov-
 ernment-sponsored  minority  students’
 hostels  ‘Banj  Bhavan’  and  ‘Vidyarthini
 Bhavan’  for  boys  and  girls  respectively were  to  be  closed  down.  The  Indian
 Deputy  High  Commissioner  thereupon
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 made  enquiries  from  the  Government
 of  East  Pakistan.  The  latter  assured
 him  that  there  was  no  basis  for  such
 reports  and  that  the  grant  for  the
 maintenance  of  these  two  hostels  is
 continuing  as  before.

 Payment  of  Rebate  to  Delhi  Weavers

 #728,  Shri  8.  C.  Mullick:  Will  the
 Minister  of  6  ce  and  Industry be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  depu-
 tation  of  the  Delhi  State  Handloom
 Weavers’  Congress  informed  the  Chief
 Commissioner  on  the  9th  January,
 3960  that  the  rebate  of  Rs.  150,000  for
 1958-59  and  1959-60.  had  not  so  far
 been  paid  to  the  weaver  community
 although  Government  had  been  regu-
 larly  releasing  the  amount  for  Delhi
 State  Weavers;

 (b)  whether  the  matter  has  been
 investigated  to  find  out  the  causes  of
 non-payment  of  rebate;  and

 (c)  whether  any  responsibility  has
 been  fixed  for  non-payment.

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.  A  representation  was
 made  about  the  delay  in  rebate  pay-
 ments.

 (9)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.

 STATEMENT
 Inquiries  made  from  Delhi  Adminis-

 tration  reveal  that  a  sum.  of
 Rs.  60,326°65  nP.  for  which  claims”
 were  made  by  the  co-operative
 societies  in  time  was  paid  within  the
 year  1958-59  itself.  A  further  sum  of
 Rs.  40,38°30  nP.  for  which  claims
 were  received  later  relating  to  1958-59
 has  also  been  paid  in  January,  1960.
 A  sum  of  Rs.  5,401°58  nP  relating  to
 the  same  year  is  likely  to  be  paid
 shortly.  In  regard  to  1959-60  claims
 are  under  scrutiny  and  are  likely  to
 be  paid  shortly.

 (c)  Does  not  arise.
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 re  शक्ति  केत्ों  के  लिय  विदेज्ञ
 सहाफता

 {ato  राम  सुभग  सिंदु

 more,

 |

 tt  प्ररविन्द  ध्ोषाल  :
 श्री  सानबेन्र  शाह  :
 ह , उ  Wo  wo  सि०  बिष्ट :.
 ह , उ  दो०  Wo  द्ार्षा :.

 eS  we  शा०  ुनिस्थामी  :

 क्या  ब्रघान  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  अमेरिका
 ओर  रूस  की  सरकारें  ने  भारत  सरकार  से
 यहां  भ्रणु  शक्ति  केन्द्र  स्थापित  करने  में  सहायता
 के  प्रस्ताव  किये  हैं;  धौर

 (ख)  यदि  हां,  तो  क्या  भारत  सरकार
 ने  उन  प्रस्तावों  पर  कोई  निर्णय  किये  हैं  ?

 प्रघान  मंत्रों  लया  बेदेशिक-कार्य  अत्री
 (भरी  जबाहरलाल  नेहरू)  :  (क)  प्रमेरिका

 या  रूस  की  सरकारों  ने  ऐसे  कोई  प्रस्ताव
 नहीं  किये  हैं  ।  संबन्धित  देशों  के  प्रति-
 निधियों  में  कुछ  प्रारम्भिक  विचारों  की  भ्रदला-
 बदली  हो  चुकी  है  परन्तु  कोई  निश्चित  फैसला
 नहीं  हुमा  है  ।

 (ख)  प्रइन  नहीं  उठता  t
 U.S.  World  Trade  Fair
 Shri  Hem  Barua:

 30
 {

 Shri  s.  A.  Mehdi:
 Shri  Arjun  Singh  Bhadauria:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 propose  to  participate  in  the  Fourth
 U.  S.  World  Trade  Fair  scheduled  to
 be  held  at  New  York  from  the  4th
 May,  960  to  the  l4th  May,  1960;  and
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 (b)  if  so,  what  are  proposed  to  be
 the  broad  outlines  of  our  exhibition?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (७)  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 TI,  annexure  No,  42.]

 Exploitation  of  Copper  in  Sikkim
 °731,  Shri  L.  Achaw  Singh:  Will

 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 for  joint  exploitation  of  the  rich
 copper  ore  resources  in  eastern
 Sikkim  by  India  and  Sikkim;

 (b)  whether  any  negotiations  have
 been  started  between  the  representa-
 tives  of  India  and  Sikkim  Govern-
 ments;  and

 (c)  if  50,  with  what  results?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):(a)  and  (b).  Yes,  Sir.

 te)  The  Sikkim  Darbar  have  issued
 a  proclamation  creating  a  Company
 for  the  exploitation  of  Pp  ore
 resources  in  Bhotang  deposit  in
 Sikkim  on  the  27th  February,  1960.

 Car  Batteries

 or,  Shri  Shree  Narayan  Das:
 “  Shri  Radha  Raman:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  low
 quality  of  car  batteries  manufactured
 in  the  country;

 (b)  if  so,  the  steps  taken  in  the
 matter;

 (९)  whether  the  Indian  Standards
 Institution  has  been  asked  to
 standardise  these  batteries;  and

 (d)  if  so,  what  result  thereof?
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 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  to  (d).  The
 Indian  Standards  Institution  has
 already  introduced  specifications  for
 lead  acid  storage  batteries.  These  are
 being  utilised  by  some  of  the  major
 producers  of  car  batteries,  The
 quality  on  the  whole  is  found  to  be
 satisfactory.

 Handloom  Industry  in  Orissa
 7182,  Shri  Sanganna:  Will  the

 Minister  of  0  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 rate  of  rebate  on  the  sales  of  hand-
 loom  cloth  has  been  reduced  to  three
 Naya  Paise  in  a  rupee  in  Orissa  as
 against  six  Naya  Paise  in  a  rupee
 given  elsewhere  in  India;  and

 (b)  if  a0,  what  are  the  reasons  for
 this  difference?

 The  Depaty  Minister  ef  Commerce
 and  Industry  (Shri  Satish  Chandra):
 da)  Yes,  Sir.

 (6)  The  State  Government  have
 reduced  the  rate  of  rebate  with  effect
 from  the  l0th  November,  1959,  so
 that  the  expenditure  can  be  met  from
 within  the  ceiling  share  allotted  to
 that  State,

 Land  in  Displaced  Persons’
 Colonies  in  Dethi

 "14,  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Rekabliltation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  charge
 ‘market’  price  from  the  allottees  for
 the  land  under  displaced  persons’
 colonies  in  Delhi;

 (9)  on  what  basis  the  ‘market’
 price  will  be  calculated;  and

 (c)  whether  the  land  prices  pre-
 vailing  in  the  areas  adjpining  these
 colonies  will  be  taken  into  considera-
 tion  while  fixing  the  ‘market’  prices?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
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 Khanna):  (a)  Yes.  This  has  been  the
 Policy  from  the  beginning.

 (b)  and  (c).  Market  price  of  land
 is  assessed  according  to  the  prices
 prevailing  in  the  locality.

 Dalai  Lama

 Shri  P.  0.  Borooah:
 Shri  PF.  K.  Deo:

 |  Shri  8,  A,  Mehdi:
 |  Shri  Arjun  Singh  Bhadauria:

 Will  the  Prime  Minister  be  pleased
 to  state:

 “135,

 (a)  whether  it  is  a  fact  that  the
 residence  of  Dalai  Lama  is  gomg  to
 be  shifted  from  Mussoorie  to
 Dharamshala  in  Punjab;

 (b)  if  so,  when;  and

 (c)  the  reasons  for  such  decision?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  AMairs  (Shri
 Sadath  AH  Mham):  (a)  to  (c).  The
 Dalai  Lama's  present  accommodation
 at  Mussoorie  had  to  be  atranged  at
 very  short  notice  and  has  always
 been  regarded  ag  temporary.  Since
 the  Dalai  Lama's  arrival  in  India,  the
 Government  have  been  considering
 the  question  of  a  more  permanent
 arrangement  for  him  and  it  has  now
 been  possible  to  find  suitable  aecom-
 modation  at  Dharamsala.  It  is
 expected  that  the  Dalai  Lama  will
 move  into  his  new  residence  in
 Dharamsala  in  April  this  year.

 फ्रविक्षकों  को  लिये  केम्द्रीथ  प्रशिक्षण
 संस्था

 TR.  श्रीमती  मिनीमाता  :  क्‍या
 खज  जौर  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  क्या  सरकार  मध्य  प्रदेश  में  कोनी-
 बिलासपुर  में  प्रशिक्षकों  के  लिए  बेम्द्रीय
 प्रशिक्षण  संस्था  के  विधघटन  की  योजना  को
 ध्यान  में  रखते  हुए  कोई  प्रन्य  प्रशिक्षण  केन्द्र
 खोलने  का  विचार  कर  रही  हैं  ?
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 amy  उपमंत्री  धी  झावित  अली):
 केन्द्रीय  प्रशिक्षण  संस्था  को  कोई  तोड़ने
 का  सुकाव  नहीं  है।  इस  संस्था  को  कलकत्ता
 के  जाया  जा  रहा  है  |  वहां  बहुत  बड़े  बड़े
 कारखाने  हैं  जिनमें  नई  ढंग  की  मशीनें  भौर
 काबिल  इन्जीनीयर  हैं  |  ऐसे  इन्जीनियरों  की
 देख  रेख  में  भौर  नई  नई  मशीनों  की  मदद
 से  इन्स्टरक्टरों  को  ज्यादा  अच्छी  ट्रेलिग  भर
 काम  का  अनुभव  मिलेगा  |

 दस्तकारों  के  लिए  कोनी  का  श्रौद्योगिक
 प्रश्िक्षण  केन्द्र  कोनी  में  ही  बना  रहेगा  ।
 इस  केन्द्र  के  लिए  पहिले  ३१६  सीटें  मंजूर
 श्री  जो  बढ़ा कर  ४८०  कर  दी  गई  हैं।  इस
 संस्था  को  शौर  बढ़ा  कर  ७८४  करने  का
 विचार  है  ।

 Uranium  Deposits
 (  Shri  Ram  Krishan  Gupta:

 718,  4  Shri  Damani:
 Shri  A.  M.  Tariq:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  900  on  the  l5th  Decem-
 ber,  959  and  state:

 (a)  whether  any  further  reports
 regarding  uranium  deposits  occurring
 in  Salem  district  have  been  received;
 and  ree

 (b)  if  so,  the  nature  thereof?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  Yes.  The  latest
 report  indicates  that  the  deposit  is
 superficial,  presumably  derived  from
 a  distant  source  and  precipitated  at  the
 present  site  from  circulating  ground-
 water.  Necessary  investigations  have
 been  started  for  tracing  the  source
 rock.  eh:

 Payment  of  Compensation
 *738,,  Shri  Keshava:  Will  the  Minis-

 ter  of  Rehabilitation  and  Minority
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 Affairs  be  pleased  to  state  when  shall
 complete  settlement  regarding  com-
 pensation  be  achieved  in  respect  of
 claims  of  refugees  from  West  Pakis-
 tan?

 The  Minister  of  Eehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Only  about  34,000  cases  now
 remain  to  be  settled  against  a  total  of
 4°86  lakhs  cases.  These  canes  are
 expected  to  be  disposed  of  by  the
 middle  of  1960.  The  claimants  in
 whose  favour  Statements  of  Account
 are  issued,  will  utilize  the  compensa-
 tion  amount  on  the  purchase  of  pro-
 perty  from  the  Compensation  Pool  or
 on  payment  of  public  dues.

 Displaced  Contractors

 "139,  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  issued  a  circular
 to  States  of  Assam,  Orissa  and  West
 Bengal  in  948  and  subsequently.  not
 to  demand  earnest  money  from  dis-
 placed  contractors;  and

 (b)  if  so,  whether  that  order  is
 still  in  force?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (8)  A  Press  Note  was
 issued  by  the  Government  of  India  in
 June,  7948  stating  that  the  displaced
 contractors  who  were  unable  to
 furnish  securities,  may  for  the  pur-
 pose  of  Government  contracts  offer
 personal  securities.

 (9)  No.  In  the  Western  region  it
 was  discontinued  in  June,  954  and  in
 the  Eastern  region  on  3lst  December,
 1957.

 Small  Scale  Industries
 "7140.  Shrimati  [la  Palchoudhuri:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pro-
 Posal  for  establishing  five  industrial
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 zentres  on  the  pattern  of  those  for
 small-scale  industries  in  Japan  with
 Japanese  collaboration  in  India  45
 under  the  consideration  of  the  Gov-
 ernment  of  India;

 (b)  if  so,  the  details
 posal;  and

 of  the  pro-

 (c)  when  a  final  decision  is  likely
 to  be  arrived  at?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (०),  Such  a
 ‘suggestion  emerged  in  the  course  of
 discussions  with  a  Japanese  delega-
 tion  which  visited  India  in  Septem-
 ber,  1959.  A  prototype  centre  is
 being  established  with  Japanese  col-
 loboration  for  smali  and  medium  scale
 light  engineering  industries  at
 Howrah.

 Indians  in  Burma

 *74i,  Dr.  Ram  Subhag  Gingh:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  the  Indian  Nationals
 residing  in  Burma  and  whose  landed
 estates  have  been  nationalised  are
 permitted  to  repatriate  their  com-
 pensation  amounts  to  India;

 (b)  if  so,  how  much;  and

 (c)  if  not,  what  steps  Government
 propose  to  take  in  the  matter?

 The  Parlia:  Si  ry  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  The
 Government  of  Burma  have  recently
 decided  to  grant  facilities  for
 repatriation  of  that  portion  of  the
 compensation  which  is  payable  in
 cash.  This  is  based  on  the  value  of
 the  land  nationalised  subject  to  a  limit
 ef  Rs.  2,500.  These  facilities  are  not
 admissible  in  respect  of  compensation
 payable  in  bonds.

 (c)  Does  not  arise.

 Conversion  of  Platinum  into
 Gold

 (Shri  Aurobindo  Ghosal:
 #742,  )  Shri  Ram  Krishan  Gupta:

 Shri  Madhusudan  Rao:
 27  [  Shri  P.  6.  Deb

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that.  the
 Indian  atomic  scientists  have  found  a
 method  to  convert  platinum  into  gold;

 (b)  if  so,  whether  any  quantity  of
 platinum  has  been  converted  into
 gold;  and

 (c)  if  so,  whether  it  is  profitable
 from  commercial  point  of  view?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  conversion  of
 platinum  into  gold  by  neutron-irra-
 diation  in  an  atomic.  reactor,  the
 separation  of  the  resultant  radioactive
 gold  from  platinum  and  its  identifi-
 cation  has  already  been  achieved
 elsewhere.  The  scientists  of  the
 Atomic  Energy  Establishment,  Trom-
 bay  working  in  the  American  reactor
 at  the  World  Agricultural  Fair
 carried  out  an  experiment  in  which
 radiogold  was  prepared  from
 platinum.  The  experiment  was
 undertaken  as  part  of  routine  work
 and  is  not  a  new  discovery.

 (b)  The  amount  of  platinum  con-
 verted  into  radiogold  was  about  one
 hundredth  of  one’  millionth  of  a
 gram.

 (c)  The  radiogold  has  no  value  as
 bullion.  It  has  great  value  as  a
 radioisotope  for  research,  medical  or
 industrial  use.  In  any  event,  the
 conversion  of  platinum,  which  is
 more  expensive,  into  gold  would  be
 uneconomic.

 par
 a  i ae
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 Trade  Agreement  with  Bulgaria
 743,  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  nego-
 tiations  for  a  new  trade  agreement
 between  India  and  Bulgaria  were
 held  recently;  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  A  new  Trade  and  Payments
 Agreement  has  been  concluded  on
 3rd  March,  960  for  a  period  of  three
 years  with  effect  from  Ist  January,
 1960.

 Textile  Autematic  Looms
 "144,  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the, reply  given  to  Starred  Question  No.
 902  on  the  t5th  December,  959  and
 State:

 (a)  whether  the  proposals  for  the
 manufacture  of  textile  automatic
 looms  in  India  have  been  considered;
 and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Of  the
 two  schemes  of  M/s,  Central  India
 Machinery  Manufacturing  Co.,
 Gwalior,  for  the  manufacture  of
 Automatic  looms,  which  were  under

 ideration  of  Govern:  t,  Gov-
 ernment  have  since  approved’  the
 scheme  for  the  manufacture  of  the
 Sakamoto  type  of  looms  in  collabora-
 tion  with  M/s.  Enshu  Weaving  Machi-
 nery  Co.,  Ltd,  Japan.  The  _  other
 scheme  of  the  firm  for  collaboration
 with  Mls.  British  Northrop  Ltd.,  U.K.
 for  rmproving  the  quality  of  the
 looms  now  manufactured  by  them  as
 well  as  for  the  manufacture  of
 Northrop  type  of  automatic  looms  is
 under  negotiation  between  the
 parties.
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 Plans  of  Industrial  Concerns

 9745,  Shri  Rameshwar  Tantia:  Will the  Minister  ee  Planning  be  pleased to  state  wether  3५  is  a  fact  that  Gov-
 ernment  hay  suggested  to  industrial
 concerns  to  formulate  their  Five  Year
 Plans  with  a  view  to  co-ordinate  them
 with  that  of  Government?

 The  Deputy  Minister  of  Planning (Shri  8.  N.  Mishra):  No,  Sir.  The
 Planning  Commission,  however,  holds
 consultations  with  the  representatives
 of  the  organised  manufacturing  _in-
 dustry/industrial  associations  and
 takes  into  account  their  views  in
 formulating  the  programme  in  the
 Five  Year  Plans.

 Tea  Training  Course
 “746,  Shri  ह  com  Berooah:  Will  the

 Minister  of  Commerce  and  Industry be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  there

 is  a  proposal  made  by  the  Tea  Board
 to  introduce  a  tea  training  course  in
 the  Jorhat  Agriculture  College,  Assam;

 (b)  whether  the  opening  of  the
 same  is  held  up  because  of  delay  in
 issuing  sanction  at  the  Central  Gov-
 ernment’s  level;  and

 (c)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 (a)  A  scheme  for  the  introduction  of
 different  types  of  tea  training  courses
 in  the  Jorhat  Agricultural  College,
 Assam  has  been  formulated  by  the
 Tea  Board.

 (b)  and  (c).  Certain  points  are  still
 being  examined  and  are  to  be  discus-
 sed  with  the  Chairman,  Tea  Board.
 This  will  be  done  very  early.

 Ctvil  Works  in  Delhi
 885,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  total  amount  sanctioned  by
 the  Central  Government  during  1958-,
 59  for  the  civil  works  in  the  general
 poo]  in  Delhi;  and
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 (b)  total  amount  to  be  spent  during

 1959-60?
 The  Minister  of  Works,  Housing  and

 Suppiy  (Shri  K.  0.  Reddy):  (a)  The
 amount  sanctioned  during  the  year
 1958-59  for  civil  works  in  the  General
 Poo]  debitable  to  the  head  ‘78-Delhi
 Capital  Outlay’  and  all  other  works
 debitable  to  the  head  ‘50-C.W.C.’,  was
 Rs.  5,33,60,400.  (The  works  included
 new  works  as  well  as  works-in-pro-
 gress),

 (b)  The  total  expenditure  expected
 to  be  incurred  during  the  year  1959-
 0  on  such  works,  including  those
 approved  during  the  year  1959-60,  is
 Rs.  5,02,58,700.
 Water  Supply  in  Refugee  Markets,

 New  Delhi
 886.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Rehabilitation  and  Mino-
 Fity  Affairs  be  pleased  to  state  the
 nature  of  steps  taken  or  proposed  to
 ‘be  taken  to  improve  water  supply  in
 ‘the  refugee  markets  in  New  Delhi?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  The  Ministry  of  Rehabilita-
 ‘tion  have  constructed  six  markets  for
 ‘displaced  persons  in  New  Delhi.  The
 responsibility  for  looking  after  water
 ‘supply  in  all  these  markets  is  that  of
 the  New  Delhi  Municipal  Committee.

 Youth  Empleyment  and  Vocational
 Guidance  Scheme

 887.  Shri  Siddiah:  Will  the  Minister
 ‘of  Labour  and  Employment  be  pleas-
 ed  to  state:

 (a)  whether  under  the  Youth
 Employment  and  Vocational  Guidance
 ‘Scheme,  sections  have  been  opened  in
 the  Employment  Exchange  in  Mysore
 ‘State;

 (b)  if  so,  the  number  thereof;
 (c)  their  locations;  and
 (d)  the  results  achieved  so  far?
 The  Deputy  Minister  of  Labour

 Shri  Abid  All):  (a)  Yes.
 (b)  2.

 (c)  Employment  Exchange,  Banga-
 lore;  District  Employment  Excha:
 Mysore.

 (d)  I.  Number  of  applicants  guided
 in  Group—6,8]9.

 H.  Number  of  applicants
 individually—352.

 III.  Number  of  applicants  given  in-
 formation  individually—208.

 guided

 IV.  Number  of  guidance  progra.n-
 mes  held  at  Employment  Exchi
 and  in  schools—243.

 These  figures  relate  to  the  guidance
 work  at  Bangalore  only  during  the
 year  1959.  The  scheme  started  func-
 tioning  at  Mysore  in  December,  1959.

 naaio  Rural]  Forums  in  Andhra
 Pradesh

 Ain
 Shri  Madhusudan  Rae:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  Radio  Rural
 forums  or  clubs  formed  in  the  Com-
 munity  Development  Blocks  in  Andhra
 Pradesh  after  launching  the  scheme
 of  Radio  Broadcasts  on  Agriculture;
 and

 (b)  the  number  of  enquiries  receiv-
 ed  from  each  of  these  forums  by  the
 All  India  Radio  Station  in  Andhra
 Pradesh?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Since
 the  inauguaration  of  the  Radio  Rural
 Forum  Scheme  05  Forums  have  been
 formed  in  Andhra  Pradesh.

 (b)  1528,  La

 नेपाल  के  रास्ते  पटसन  का  मिर्यात

 cece.  पंशित  gto  ato  तिवारी  :
 क्या  वाणिज्य  तथा  उत्लोग  मंत्री  यह  क्तनाने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय
 पटसन  नेषाल  के  रास्ते  काफ़ी  पशिमाण  में
 विदेशों  को  पहुंचता  है  ;
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 (ख)  यदि  हां,  तो  वह  परिमाण
 अनुमानत:  कितना  है  ;  और

 (ग)  इसे  रोकने  के  लिए  क्‍या  कायें-
 वाही  को  गई  है  ?

 वाणिज्य  तथा  उद्योग  उपमंत्रो  (भो
 सतीद्ा  चल)  :

 (क)  जी,  नहीं  ।

 (ख)  और  (ग).
 उठते  ।

 प्रदन  ही  नहीं

 Productivity  Team  for  Plastic  Industry
 Shri  S.  C,  Samanta:
 Shri  Subodh  Hansda:
 Shri  R.  0.  Majhi:

 iv  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 1436  on  the  5th  December,  959  and
 state:

 (a)  whether  the  Report  submitted
 by  the  Productivity  Team  sent  abroad
 to  study  the  Plastic  Industry,  has
 been  scrutinised  by  Government;

 (b)  if  so,  what  steps  are  going  to
 be  taken  to  improve  the  Industry  in
 India;

 (c)  which  countries  were  visited
 by  the  team;  and

 (d)  what  is  the  amount  of  expendi-
 ture  incurred  on  the  team?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  team  has
 not  yet  submitted  its  report  to  the
 National  Productivity  Council.

 (b)  Does  not  arise.
 (९)  Italy,  the  U.S.A.  and  Japan.
 (d)  The’  National  Productivity

 Council  has  incurred  an  expenditure
 of  Rs.  2,493  on  this  Team  in  India.
 Details  of  the  expenditure  incurred
 abroad  are  not  yet  known  but  it  is
 estimated  that  this  expenditure,  which
 was  met  by  the  Technical  Co-opera-
 tion  Mission  of  the  U.S.  Government
 was  about  $  25,000.
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 Industrial  Development  of  Punjab

 89l  J  Shri  Ram  Krishan  Gupta:
 ‘|  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 590  on  the  27th  November,  959  and
 state:

 (a)  the  details  of  progress  made  in
 the  assessment  for  the  establishment
 and  development  of  new  Industries
 in  the  State  of  Punjab;  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  establish  these  new  In-
 dustries?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  area  survey
 reports  of  the  Punjab  are  under  exa-
 mination  by  the  State  Government.
 The  Techno-Economic  Survey  of  the
 State  being  conducted  by  the  National
 Council  of  Applied  Economic  Re-
 search,  New  Delhi,  is  in  progress  and
 is  expected  to  be  ready  by  the  mid-
 dle  of  1960.

 (b)  The  recommendations  contained
 in  these  reports  will  be  taken  into
 consideration  by  the  State  Govern-
 ment  while  formulating  proposals  for
 inclusion  in  the  State  Third  Five  Year
 Plan.

 Manufacture  of  High  Grade  Salt
 892.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  879  on
 the  l5th  December,  959  and  state  the
 nature  of  progress  made  so  far  in  the
 manufacture  of  high  grade  salt  for
 Alkali  industry  in  India?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  l.  Negotiations  with
 a  German  firm  for  the  installation  of
 a  washery  plant  at  Sambhar  Lake  for
 production  of  high  grade  salt  are  in
 progress.

 2.  Two  shafts  are  being  sunk  at
 Mandi  to  develop  the  mining  on  dry
 mining  basis.  The  scheme  for  wet
 mining  will  be  considered  after  the
 shafts  have  been  sunk.
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 3.  Preliminary  data  for  establish-

 ment  of  salt  works  at  Contai  in  West
 Bengal  and  Vedaranyam  in  Madras
 and  also  in  Andhra  Pradesh  is  being
 collected.

 Export  of  Mica

 893  S  Shri  Ram  Krishan  Gupta:
 \  Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 35  on  the  9th  November,  959  and
 state:

 (a)  whether  the  Sub-Committee  of
 the  Mica  Export  Promotion  Council
 has  since  examined  the  programme  for
 export  of  mica  in  consultation  with
 the  members  of  the  mica  export  trade;
 and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  Yes,  Sir.  The  Export
 Promotion  Council  has  expressed  its
 desire  to  participate  in  the  program-
 me  for  popularising  the  consumption
 of  mica  in  the  United  States.  Fin-
 ancial  implications  of  the  proposal  are
 being  examined.

 Disposal  of  Tobacco
 894.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  36  on
 the  9th  November,  959  and  state:

 (a)  whether  Government  has  since
 considered  the  tentative  measures
 suggested  for  disposal  of  the  tobacco;
 and

 (b)  if  so,  the  result  thereof  and  final
 decision  taken?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (by  As  a  result  of  the  steps  taken,
 surplus  stocks  to  the..extent  of  about
 7-0  million  lbs.  out  of  the  estimated
 accumulation  of  8  million  Ibs.  of  Natu

 tobacco  have  been  liquidated  and  the
 remaining  stocks  at  present  are  re-
 ported  to  be  less  than  .0  million  Ibs,
 useable  Natu  Tobacco.

 Tung  Oil
 895.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  tung  oil  for  use
 in  surface  coating  imported  into  India
 during  the  years  1958-59  and  1959-60
 so  far  and.  the  amount  of  foreign  ex-
 change  involved;

 (b)  how  it  is  used  in  the  country;
 (c)  whether  indigenous  production

 of  Dehydrated  Castor  Oil  can  be  taken
 up  on  a  commercial  scale  as  a  result
 of  research  carried  out  at  the  Regional
 Research  Laboratory,  Hyderabad;

 (d)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  its
 production;  and

 (९)  whether  any  application  for
 licence  has  been  received  for  its  pro-
 duction  in  the  country,  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector?

 The  Minister  of  «industry  (Shri
 Manubhai  Shah):  (a)  344  tons  and  82
 ta’s  of  Tung  Oil  valued  Rs,  5°65  lakhs
 and  Rs.  311  lakhs  were  imported
 during  1958-59  and  April-September,
 1959,  respectively.

 (b)  Tung  Oil  is  used  mainly  as  a
 drying  oi]  in  surface  coating  industry
 e.g.  waterproof  varnishes,  wall  and
 floor  paints,  enamels,  lacquers,  inks,
 oi]  cloth  and  Linoleum.

 (c)  Yes,  Sir.
 (d)  and  (e).  According  to  the  esti-

 mate  prepared  by  the  National  Re-
 search  Development  Corporation  of
 India,  New  Delhi,  an  industry  for  the
 production  of  Dehydrated  Castor  Oil
 can  be  set  up  for  a  cost  of  Rs,  2,75,008
 only,  and  that  arrangements  have  been
 made  with  Messrs  Jyant  Oil  Mills,
 Bombay,  to  produce  this  oi]  on  a  eom-
 mercial  scale.  The  unit  is  expected
 to  go  into  production  shortly.
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 No  application  for  a  licence  under
 the  Industries  (Development  and  Re-
 Gulation)  Act,  95]  has  yet  been
 received  nor  is  there  any  proposal]  to
 manufacture  this  item  in  the  public
 sector.

 Can-Sealing  Composition
 896.  Shri  P.  हू,  Deo:  Wi'll  the  Minis-

 ter  of  C  rce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  can-sealing  com-
 position  imported  into  India  in  the
 years  1958-59  and  1959-60  so  far  and
 the  amount  of  foreign  exchange
 involved;

 (b)  how  it  is  used  in  the  country;
 (c)  whether  indigenous  manufac-

 ture  of  the  can-sealing  composition  can
 be  taken  up  on  a  commercial  scale  as
 a  result  of  research  carried  out  at  the
 National  Chemical  Laboratory,  Poona;

 (d)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  their
 manufacture;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  its
 manufacture  in  the  country,  or
 whether  Government  want  to  manu-
 facture  it  in  the  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah,  (a)  As  this  item  is
 not  separately  shown  in  the  trade
 classification,  import  figures  are  not
 available.

 (b)  For  sealing  the  seams  of  metal-
 lic  cans  used  for  storing  various  pro-
 ducts  such  as  foods,  fruits,  oils,  paints.

 (c)  Yes,  Sir.  The  process  develop-
 ed  at  the  National  Chemical  Labo-
 ratory,  Poona,  has  already  been  leas-
 ed  out  for  commercial  exploitation  to
 an  Indian  firm  for  a  period  of  4  years
 on  an  exclusive  basis  for  the  whole
 of  India.

 (da)  A  unit  with  an  annual  produc-
 tion  capacity  of  30,000  Ibs.  for  can-

 ted  to sealing  position  is  esti
 cost.  Rs.  40,000.
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 (०)  A  firm  has  been  licensed  for
 the  manufacture  of  120,000  Ibs.  per
 annum.  The  Government  do  not  pro-
 pose  to  set  up  a  unit  in  the  Public
 Sector.

 Optical  Glass
 897.  Shri  P.  K.  Deo:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  optical  glass
 imported  into  India  in  the  years  1958-
 59  and  1959-60.  so  far  and  the  amount
 of  foreign  exchange  involved;

 (b)  how  it  is  used  in  the  country;
 (c)  whether  indigenous  production

 of  optical  glass  can  be  taken  up  on
 a  commercial  scale  as  a  result  of
 research  carried  out:  at  the  Central
 Glass  and  Ceramic  Research  Institute,
 Calcutta;

 (d)  the  finances  that  will  be  requir-
 ed  to  set  up  an  industry  for  its  pro-
 duction;  and

 (e)  whether  any  application  for
 licence  has  *een  roceived  for  its  pro-
 duction  ir.  wie  country,  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  imports  cf
 ‘optical  glass  blanks’  and  ‘Optical  and
 spectacle  glass  unworked’  during  1958-
 59  and  1959-60  (April-November,
 959)  are  as  follows:—

 Optical  Optical Year  Glass  Glass  &  Spectacle
 Blanks  Glass  Unworked

 Quantity  Value  Quantity  Velve
 cwts.  Rs.  cwts.  Rs.

 1958-59  928  380,000  694  350  .८०0
 1959-60
 (April  to  Nov,
 79९9)  988  456,000  870  —  373,000

 (b)  Optical  Glass  is  used  in  the
 manufacture  of  Optical  instruments
 used  in  scientific  research,  astronomi-
 cai  studies,  cameras,  projectors  and

 a  wide  range  of  fire-control  equip-
 ment  for  defence  purposes.
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 (c)  The  Central  Glass  and  Ceramic
 Research  Institute,  Calcutta  has  suc-
 cessfully  produced  Optical  Glass.  A
 Plant  for  the  production  of  optical
 glass  has  been  erected  at  the  Institute
 for  meeting  the  requirements  of  the
 country.

 (d)  An  expenditure  of  Rs.  1,97,000
 has  been  incurred  on  the  Pilot  Plant
 set  up  by  the  Central  Glass  and
 Ceramic  Research  Institute  upto  3st
 March,  1959.  A  provision  of
 Rs.  12,04,000,  has  been  included  in  the
 current  year’s  budget  for  the  purpose.

 (e)  No  application  has  been  receiv-
 ed  from  any  private  party  for  the
 manufacture  of  optical  glass  in  India.

 Active  Carbon
 898.  Shri  P.  K,  Deo:  Will  the  Min-

 ister  of  C  ree  and  I  ry  be
 pleased  to  state:

 (a)  the  quantity  of  Active  Carbon
 imported  into  India  in  the  years  1958-
 59  and  1959-60  so  far  and  the  amount
 of  foreign  exchange  involved;

 (b)  how  it  is  used  in  the  country;
 (c)  whether  indigenous  procluction

 of  Active  Carbon  from  coal  can  be
 taken  up  on  a  commercial  sca‘e  as  a
 result  of  research  carried  out  at  the
 Central  Fuel  Research  Institute,
 Jealgora;

 (d)  the  finances  that  will  be  requir-
 ed  to  set  up  an  industry  for  its  pro-
 duction;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  its  pro-
 duction  in  the  country,  or  whether
 Government  want  to  produce  it.  in  the
 Public  Sector?

 The.  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  import
 Statistics  of  Activated  Carbon  in  the
 years  1958-59  and  1959-60.  (April-
 November)  were  as  follows:—

 Year  Quantity  Value.
 ~  cwts.  Rs.

 1958—S9  5,960  46:09:00
 798960  (Anril-

 November)  5,058,  4:94,000
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 (b)  It  is  uged  in  decolourisation  and

 deodourisation  of  edible  and  non-
 edible  vegetable  oils  like  ground-nut
 oil,  cottonseed  oil,  castor  oil,  linsecd
 oi]  etc.  It  is  also  used  in  the  refin-
 ing  of  mineral  oils,  drugs  and
 pharmaceuticals,  fine  chemicals,  sugar,
 glycerine  and  gases,  like  carbon  dio-
 xide  ete.

 (c)  The  process  for  the  manufac-
 ture  of  Activated  Carbon  from  coal  at
 the  Central  Fuel  Research  Institute,
 Jealgora,  is  still  in  an  experimental
 stage.

 (d)  In  view  of  the  answer  to  part
 (९)  above,  the  question  has  not  been
 examined  yet.

 (e)  A  few  applications  for  licence
 for  the  manufacture  of  Activated  Car-
 bon  were  received  but  since  the
 labour  strength  was  less  than  50,  no
 licence  was  issued  to  them.  Regiona)
 Research  Laboratory,  Deccan  and  a
 few  other  firms  are  engaged  in  the
 manufacture  of  this  item,  by  using
 some  other  process,  Government  do
 not  propose  to  take  up  the  manufac-
 ture  of  Activated  Carbon  in  the
 public  sector  for  the  present.

 and  Nicotonic  Acids
 899.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  C  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  Isonicotonic  and
 Nicotonic  Acids  imported  into  India
 in  the  vears  1958-59  and  1959-60  so
 far  and  the  amount  of  foreign  ex-
 change  involved;

 (b)  how
 country;

 (c)  whether  indigenous  production
 of  Isonicotonic  and  Nicotonic  Acids
 from  Betapicoline  can  be  taken  up  on
 a  commerical  scale  88  a  result  of  re-
 search  carried  out  at  the  Central
 Fuel  Research  Institute,  Jealgora;

 fcotont

 they  are  used  in  the

 (d)  the  finances  that.  will  be  requir-
 ed  to  set  up  an  industry  for  their
 production;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  their
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 Production  in  the  country,  or  whether
 Government  want  to  produce  them  in
 the  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (९).  The
 quantity  and  value  of  Nicotonic  Acid
 imported  into  India  during  the  years
 1958-59  and  1959-60.  (April-November)
 are  furnished  below:
 I958-59  Quantity  17,035Ibs._

 Value  Rs.  226,000
 1959-60,  Quantity  31,635  lbs
 (April-  Value  Rs.  308,000 November).

 Information  regarding  import  of
 Isonicotonic  Acid  is  not  available.

 Nicotonic  Acid  is  being  used  as  an
 imported  intermediate  in  the  manu-
 facture  of  Nikethamide,  a  lung  and
 heart  stimulant.  It  also  finds  a  use  as
 a  Vitamin  along  with  Nicotinamide.
 Isonicotonic  Acid  is  used  for  the  manu-
 facture  of  Isonicotonic  Acid  Hydrazide,
 an  anti  T.B.  drug.

 A  process  for  ‘Improvements  in  or
 relating  to  the  preparation  and  isola-
 tion  of  Isonicotonic  and  Nicotonic  Acids
 from  Betapicoline  cut’  has  been  deve-
 loped  at  the  Central  Fuel  Research
 Institute,  Jealgora  and  is  covered  by
 an  Indian  patent.  The  process  is  con-
 sidered  suitable  for  commercial  explo-
 itation  provided  the  raw  materials  be-
 come  easily  available.  The  ‘inancial
 investment  required  for  the  produc-
 tion  by  the  above  process  has  not  been
 worked  out  and  is  not  available.

 The  production  of  Nicotonic  Acid
 from  Betapicoline  is  a  well  estublish-
 ed  process  already  in  use  in  the  coun-
 try.  Isonicotonic  acid  is  not  obtained
 from  Beta  picoline  but  from  Gamma
 picoline.  Several  manufacturers  of
 LN.H.  starting  from  Gamma  picoline
 obtain  Isonicotonic  acid  as  an  inter-
 mediate  product.

 Two  firms  are  already  producing
 Nicotonic  acid  and  Nicotinamide  from
 imported  lBetapicoline  or  Ethyl
 Methyl  pyridine.  Several  firms  are
 producing  Isonicotonic  acid  and  I.N.H.
 from  imported  Gamma  picoline.  Pro-
 duction  of  ILN.H..in  the  public  sector
 is  also  under  consideration.
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 Market  at  Janpath,  New  Delhi
 900.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 587  on  the  27th  November,  959  and
 state:

 (a)  whether  the  details  regarding
 the  construction  of  Market  at  Janpath
 have  been  finalised;

 (b)  if  so,  what  are  they;  and
 (c)  the  nature  of  progress  made  so

 far  in  this  direction?
 The  Minister  of  Works,  Housing

 and  Supply  (Shri  K.  c.  Reddy):  (a)
 Not  yet.

 (b)  Does  not  arise.
 (c)  Consequent  on  some  change  in

 requirements,  the  plans  have  to  be
 revised.

 Export  of  Manganese  Ore

 90l.  Shri  Vidaya  Charan  Shukla:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  for  how  many  occasions  the
 Committee  formed  by  Government  for
 promotion  of  manganese  ore  export
 trade,  had  met  during  the  year  19595,

 (b)  the  particulars  of  the  decisions
 or  recommendations  made  by  the
 Committee  at  such  meeiings;  and

 (९)  the  action  taken  by  Government
 thereon?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  to  (ec).  The  Sales  Promotion  and
 Development  Committee  to  which  the
 Hon.  Member  is  pr  bly  referring
 was  not  to  a  Committee  set  up  by
 Government  but  by  the  State  Trading
 Corporation.  It  consisted  of  represen-
 tatives  of  quota  holders,  mine  owners
 and  the  State  Trading  Corporation.
 The  Commitee  has  met  5  times  since  it
 was  formed,  though  it  met  only  once
 in  1959,  It  was  found  that  owing  to
 the  strong  sectional  interests  the
 Committee  was  not  able  to  make  any
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 useful  suggestions  for  evolving  suit-
 able  arrangements  for  collaboration
 which  would  be  of  general  benefit  to
 ail  interesis.  In  view  of  this  the
 Committee  has  virtually  ceased  to
 function,  and  no  attempt  has  therefore
 been  made  to  prepare  any  formal  re-
 port  or  record  recommendations  as
 from  the  Committee.

 Woollen  Industry
 902.  Shri  Damani:  Will  the  Minister

 of  Commerce  and  Industry  be  pleas-
 ed  to  state:

 (a)  the  progress  made  by  the  Wool-
 len  Industry  in  the  country  during
 the  last  three  years;  and

 (b)  what  assistance,  if  any,  has  been
 granted  to  the  woollen  industry  by
 Government  directly  or  indirectly
 during  the  above  period?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b)  A  statement  is  laid  on

 the  Table  [See  Appendix  II,  annexure
 No.  43]

 Employees’  Provident  Fund
 903,  Shri  T.  B.  Vittal  Rao:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  main  recommendations
 made  by  the  Board  of  Trustees,  Em-
 ployees’  Provident  Fund  at  its  meet-
 ing  held  on  the  7th  January,  1960;

 (b)  whether  the  proposal  to  consti-
 tute  a  Regional  Board  for  Andhra
 Pradesh  was  discussed  at  the  meeting;
 and

 (c)  if  so,  the  nature  of  decision
 arrived  at?

 The  Deputy  Minister  of  Labour
 «Shri  Abid  Alf):  (a)  (i)  Creation  of
 Regional  Committees  for  various
 States.

 The  Board  reiterated  its  previous
 decision  not  to  set  up  any  new  Re-
 gional  Committees  and  recommended
 ma‘ntenance  of  status  quo  in  this  re-
 gard.
 407(4i))  LSD.—3

 (ii)  Creation  of  a  Special  Reserve
 Fund  for  payment  of  provident  fund
 to  outgoing  members  or  their  nomi-
 nees  or  heirs  where  the  employers
 have  not  paid  in  full  the  amount  of
 provident  fund  contributions.

 The  general  view  at  the  meeting
 was  that  in  case  a  Special  Reserve
 Fund  could  be  constituted  it  should
 be  made  available,  to  begin  with,  only
 to  the  following  categories  of  sub-
 scribers,  viz,

 (i)  Those  who  retire  on  super-
 annuation  at  or  after  55
 years;

 (ii)  On  the  death  of  the  subs-
 criber;  and

 (iii)  In  the  case  of  total  permanent
 disability  certified  by  a  Medi-
 cal  Board  set  up  by  the  Board
 of  Trustees,

 (b)  No.
 (c)  Does  not  arise.

 Corporations  for  Small  Scale
 Industries

 904.  J  Shri  Pangarkar:
 a  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 644  on  the  7th  December,  959  and
 state  the  progress  since  made  in  the
 establishment  of  a  corporation  for
 small  scale  industries  in  each  State?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  All  the  Chief  Minis-
 ters  of  the  State  Governments  have
 been  addressed  commending  the
 small  scale  industries  Board’s  resolu-
 tion  recommending  the  setting  up  of
 State  Corporations  for  small  scale  in-
 dustries,

 Uttar  Pradesh  Government  has  set
 up  a  State  Corporation.  The  Govern-
 ment  of  Mysore  have  accorded  sanc-
 tion  recently  for  the  setting  up  of  a
 small  industries  Corporation.  State
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 Governments  of  Assam  and  Orissa
 have  included  in  their  Annual  Plans
 for  960-6l,  schemes  for  setting  up  of
 a  Marke.ing  Corporation  and  a  Small
 Industries  Corporation  respectively.
 Bihar  and  West  Bengal  Governments
 have  informed  the  Small  Scale  Indus-
 tries  Board  that  they  would  attempt
 to  set  up  Corporations  by  3lst  March,
 1960,  but  proposals  in  this  regard  have
 not  been  received  from  these  two
 Governments.  Punjab  Government
 have  under  consideration  a  scheme
 for  setting  up  of  Punjab  Industrial
 Marketing  and  State  Trading  Corpo-
 ration  in  III  Plan.

 Accident  in  Coal  Mines
 905.  Shri  Madhusudan  Rao:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state  whether
 Government  have  ordered  an  enquiry
 into  the  causes  that  led  to  the  death
 of  three  labourers  at  No.  5  incline
 Kothagudium  in  Rudrapur  Division
 on  the  9th  December,  1959?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  accident  was  in-
 quired  into  by  a  Regional  Inspector
 of  Mines.  The  number  of  lives  lost  in
 the  accident  was  two,  and  not  three.

 Employees’  State  Insurance
 Corporation

 906.  _  Shri  Subiman  Ghose:
 L  Shri  D.  R.  Chavan:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Director-General
 and  Chief  Accounts  Officer  of  the
 Employees’  State  Insurance  Corpora-
 tion  are  retired  men;  and

 (b)  if  so,  what  were  their  last  posts
 when  they  retired?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  Chief  Ac-
 counts  Officer  is  a  retired  man  where-
 as  the  present  Director-General  is  not.

 (b)  The  Chief  Accounts  Officer  was
 holding  the  same  post  before  retire-
 ment.  He  belonged  to  the  Indian
 Audit  and  Accounts  Service.
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 Heavy  Industries  in  Bombay
 907.  Shri  Assar:  Will  the  Minister

 of  Commerce  and  Industry  be  pieas-
 ed  to  state:

 (a)  whether  Government  propose
 to  set  up  any  Heavy  Industry  in  the
 Public  or  in  Private  Sector  in  the
 Ratnagiri  District  of  Bombay  State  to
 utilise  the  power  likely  to  be  avail-
 able  from  Koyna  Project;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A  pro-
 posal  for  setting  up  an  Aluminium
 Plant  at  Chiplun,  Ratnagiri  District  in
 the  private  sector  with  power  supply
 from  the  Koyna  Project  has  been  ap-
 proved.  A  technical  Committee  is  also
 examining  the  possibility  of  setting  up
 a  Fertilizer  factory  in  the  public  sec-
 tor  by  utilising  the  tail  waters  and
 energy  from  the  Koyna  Project.

 Lew  Income  Group  Housing  Scheme

 908,  Shri  Bangshi  Thakur:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  amount  of  loans  given  un-
 der  the  Low  Income  Group  Housing
 Scheme  in  the  rural  areas  of  Tripura
 during  the  Second  Plan  period;  and

 (b)  the  total  number  of  loanees
 Sub-Division-wise?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  The  Low
 Income  Group  Housing  Scheme  being
 essentially  a  Scheme  for  relieving  the
 housing  shortage  in  urban  areas,  no
 loans  under  it  have  been  advanced  in
 the  rural  areas  of  Tripura.  Loans
 amounting  to  Rs.  350  lakhs  were  how-
 ever,  sanctioned  upto  the  end  of
 December,  +1959,  under  the  Scheme  for
 the  construction  of  63  houses  in  the
 urban  areas  of  Agartala  Sadar  and
 Kailasahar  sub-divisions  of  Tripura,
 against  which  the  amount  actually
 disbursed  totalled  Rs,  329°  lakhs.
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 Concrete  Production  Factory
 909.  Shri  Raghunath  Singh:  Will  the

 Minisier  of  Commerce  and  Industry
 be  pleased  to  state  whether  it  is  a  fact
 thar  a  Concrete  Produciion  Factory  is
 being  set  up  in  Bombay  as  an  Indo-
 U.K.  joint  venture?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  Government  of
 India  are  not  aware  of  any  Concrete
 Production  Factory  being  set  up  in
 Bombay  as  an  Indo-U.K,  joint  venture.

 Timenite  Sand  in  Ratnagiri
 O18,  Shri  Assar:  Will  the  Prime

 Minister  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Ilmenite

 sand  is  available  in  large  quantity  at
 Malgund,  District  Ratnagiri  (Bombay
 State);

 (b)  whether  it  is  a  fact  that  the
 percentage  of  Titanium  in  that  sand
 is  45  to  50  per  cent;

 (c)  whether  it  is  a  fact  that  export
 of  that  sand  has  been  stopped  for  the
 last  five  years;

 (d)  if  so,  the  reasons  therefor;  and
 (e)  whether  there  is  any  scheme  to

 set  up  a  refinery  plant  in  private  or
 public  sector  for  the  production  of
 Titanium  and  other  byproducts?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.

 (b)  The  Titanium  (Ti02)  content  in
 the  sand  varies  from  20  to  50  per  cent.

 (८)  No,

 @)  Does  not  arise.

 (e)  There  is  no  proposal  at  present
 to  set  up  a  refinery  plant  for  the  pro-
 duction  of  Titanium  in  the  private  or
 public  sector.  There  is  already  a
 plant  in  Kerala  for  the  production  of
 Titanium  dioxide.  An  application
 from  a  private  party  for  an  industrial
 licence  for  blishment  of a  new  un-

 dertaking  for  the  manufacture  of  tita-
 nium  dioxide  is  under  consideration  of
 the  Ministry  of  Commerce  and  In-
 dustry.

 Collection  of  Statistics
 भा,  Shri  Kalika  Singh:  Will  the

 Prime  Minister  be  please!  to  stace:
 (a)  the  number  of  plantation  or

 commercial  concerns  referred  to  in
 sub-clause  (ix)  of  clause  (b)  of  sec-
 tion  2  of  the  Collection  of  Statistica
 Act,  1953,  State-wise  and  Union  ter-
 ritory-wise  of  all  categories  separate-
 ly,  which  have  been  notified  under
 law  or  not  yet  notified  for  the  pur-
 Poses  of  collection  of  statistics;

 (b)  the  number  of  factories  and
 other  industrial  concerns  of  different
 eategories  of  the  aforesaid  regions
 hotifled  or  not  notified  for  collection
 of  statistics;  and

 (९)  the  mumber  of  persons  em-
 Ployed  by  plantations,  factories  and
 industrial  concerns  each,  according  to
 figures  maintained  by  the  department
 and  according  to  last  returns  sub-
 mitted?

 The  Prime  Minsiter  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (c).  Collection  of
 statistics  under  the  Collection  of
 Statistics  Act,  953  has  not  yet  been
 undertaken  as  the  rules  under  that
 Act  were  finalised  only  in  January,
 1960.  The  information  required  is,
 therefore,  not  available.  However,
 @n  annual  census  of  Indian  manufac-
 tures  was  being  conducted  in  respect
 of  28  major  industries  covering  fac-
 tories  employing  20  or  more  workers
 on  any  day  and  using  power.  Infor-
 mation  regarding  the  number  of  such
 factories  and  the  number  of  persons
 employed  therein,  industry-wise  and
 State-wise,  is  contained  in  the  reports
 issued  by  the  Cabinet  Secretariat,
 copies  of  which  are  available  in  the
 Library  of  the  House,  The  latest  re-
 port,  viz.  “l2th  Census  of  Indian
 Manufactures  957  (Summary  Re-
 port)”  relates  to  1957.
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 Journals  Published  by  Planning
 Commission

 912.  Shri  Kalika  Singh:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  the  journals  published
 under  the  auspices  of  Planning  Com-
 mission  are  distributed  throughout
 India  under  some  system  or  rules;
 and

 (b)  if  so,  the  method  of  distribu-
 tion,  the  number  of  copies  of  journals
 distributed  and  the  class  of  libraries,
 institutes  or  set  of  individuals  to
 whom  such  journals  are  sent  free  or
 on  subscription?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  No  journal
 is  published  under  the  auspices  of  the
 Planning  Commission.

 (b)  Does  not  arise.

 Hilly  Areas  of  Punjab

 913.  Shri  Hem  Raj:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  amount  spent  during  the
 first  four  years  of  the  Second  Five
 Year  Plan  in  the  hilly  areas  of
 Punjab;

 (b)  the  amount  that  was  allotted
 for  them  for  the  first  four  years  of
 the  Plan;

 (c)  the  amount  of  shortfall  during
 these  four  years;  and

 (d)  the  amount  proposed  to  be  spent
 during  the  fifth  year  of  the  Plan?

 The  Deputy  Minister  of  P'anning
 (Shri  S.  N.  Mishra):  (a)  and  (b).  The
 Hilly  Areus  of  Punjab  have  yet  to
 be  defined.  Moreover,  during  the  first
 four  years  no  allotments  were  made
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 for  the  hilly  and  plain  areas  sepa-
 rately.  It  is,  therefore,  not  possible
 to  state  the  amount  spent  precisely.
 Roughly,  it  is  calculated  that  the
 amount  actually  spent  in  the  first
 three  years  and  the  amount  budgeted
 in  1959-60  would  come  to  about  Ra  @
 crores.

 (c)  Does  not  arise.
 (d)  About  Rs.  202  lakhs.

 दिल्ली  में  भ्रम  विवाद

 €  १४.  श्री  मजल  प्रभाकर  :  क्‍या  आप
 और  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  दिल्ली में  १६५६  में  कितने  श्रम
 विवाद  हुए  ;  भौर

 (ख)  उनमें  से  कितने  निबठा  दिये  गए
 हैं?

 अस  उपमंत्री  (ओ  झ्राबिद  झली)  :
 (क)  ce  केन्द्रीय  शौर  ५८२  राज्य  क्षेत्र

 में

 (ख)  ६६  केन्द्रीय  क्षेत्र  में  भ्रौर  ५२७
 राज्य  क्षेत्र  में

 Plan  Publicity
 9i5.  Pandit  0.  N,  ‘iwari:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  steps  taken  to  make  the
 people  plan  conscious;  and

 (b)  whether  any  separate  organisa-
 tion  is  proposed  to  be  set  up  for  the
 purpose?

 The  Deputy  Minister  of  Planning
 (Shri  S.  'N.  Mishra):  (a)  The  publi-
 city  programmes  and  the  various
 schemes  of  development  of  the  Central
 and  State  Governments  are  designed
 to  promote  interest  and  a  sense  of
 participation  in  the  national  plan.

 (b)  No.
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 Palm  Gur  Industry
 916.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  extent  of  expansion  achiev-
 ed  in  Palm  Gur  Industry  during  the
 eurrent  Plan;

 (9)  the  nature  and  extent  of  handi-
 caps  hindering  its  progress;  and

 (c)  the  measures  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Industry  (Shri
 Manubbai  Shah):  (a)  to  (c).  A  state-
 ment  containing  the  required  infor-
 mation  is  placed  on  the  Table.  [See
 Appendix  II,  annexure  No.  44].

 Smal]  Industries  Service  Institute

 917.  Shri  Subbiah  Ambalam:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  the  survey  report  of
 the  East  Ramanathapuram  area  in
 Madras  State  has  been  submitted  by
 the  Small  Industries  Service  Institute;

 (b)  if  so,  whether  a  copy  of  the
 report  will  be  laid  on  the  Table;

 (c)  whether  an  intensive  survey  of
 the  area  with  Karkaikudi  as  the
 Centre,  to  study  the  industrial  poten-
 tial  of  the  region  for  the  setting  up
 of  small  industries  is  expected  to  be
 taken  up;  and  =

 (da)  if  so,  the  details  thereof?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  to  (d).  In
 November,  1959,  the  Economic  Team
 attached  to  the  Small  Industries  Ser-
 vice  Institute,  Madras  started  an  in-
 tensive  survey  of  the  whole  of  Rama-
 nathapuram  District  including  Karkai-
 kudi  to  study  the  industrial  potential
 for  the  setting  up  of  the  Small  Scale
 Industries  in  the  District,  After
 completion  of  the  survey,  the  Institute
 has  submitted  the  draft  report  which
 is  being  examined.

 4902

 Accidents  in  Mines

 918,  Shri  Hem  Barua:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  fatality  percentage  in  mines
 per  thousand  persons  employed  in
 India  during  1957-58  and  1958-59;  and

 (b)  the  steps  taken  by  Government
 to  ensure  safety  in  mines  and  how  far
 they  have  been  implemented?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)

 Year  Death  rate
 per thousand

 persons
 employed.

 77  नि  0°40,
 3958  .  हि  नि  नि  0-77
 7959  हि  पु  é

 43

 (0)  Continuous  efforts  are  being
 made  by  the  Mines  Inspectorate  to
 ensure  safety  in  mines  by  implement-
 ing  vigorously  the  provisions  of  the
 Mines  Act,  1952.

 waa
 Raiders  in  Kashmir

 919,  f  Shri  P.  6.  Deb:
 *‘|  Shri  Arjun  Singh  Bhadauria:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  a  Pakistani  raider  was
 killed  in  an  encounter  in  Bijhama
 Sector  of  Kashmir  on  the  8th  Janu-
 ary,  1960;  and

 (b)  if  so,  the  details  thereof?
 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  On  January  6,
 960—not  January  8  as  stated  in  the
 Question—a  party  of  PAK|POK  raid-
 ers  walked  into  a  police  ambush
 about  800  yards  on  our  side  of  the
 Cease  Fire  Line  and  63  miles  North
 West  of  Uri.  In  the  encounter  one
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 intruder  was  shot  dead  and  two  were
 captured.  The  person  who  was
 killed  in  the  ambush  was  Ali  Shah,  a
 notorious  saboteur  ;from  Pakistan-
 occupied  Kashmir,

 Export  of  Salt  to  Japan

 920.  Shri  Chintamoni  Panigrahi:
 Wil  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  27
 on  the  l6th  November,  959  and  state:

 (a)  whether  any  long  term  arrange-
 Ments  have  been  made  by  now  with
 the  Japanese  buyer  for  the  export  of
 salt;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  The  State  Trading  Cor-
 pora:ion  has  entered  into  an  arrange-
 ment  with  the  Japanese  buyers  for  the
 supply  of  4,50,000  tons  of  Salt  for  the
 period  ending  3lst  March,  96l.  The
 buyers  desire  to  watch  the  progress
 in  -the  first  year  before  entering  into
 negotiations  for  a  long  term  agree-
 ment.

 Chilka  Land  Reclamation  Scheme

 92l.  Shri  Chintamoni  Panigrahi:
 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  333  on  the  llth  August,
 4959  and  state  whether  the  3,222  acres
 of  land  reclaimed  near  Chilka  Lake  in
 Orissa  for  resettlement  of  displaced
 persons  have  been  fully  allotted  by
 now?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Out  of  the  total  reclaimed
 area  of  3,222  acres,  the  land  already
 allotted  measures  2,687  acres.  The
 Orissa  Government  have  prepared  a
 plan  for  the  utilisation  of  the  re-
 maining  535  acres  which  will  be
 allotted  to  settlers  in  the  near  future.
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 National  Economy
 922.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  the  Planning  Commis-
 sion  have  prepared  any  annual  and
 perspective  plans  to  maintain  balance
 in  the  national  economy  as  described
 in  the  first  chapter  of  the  Second  Five
 Year  Plan;  and

 (b)  if  80,  the  details  thercof?
 The  Deputy  Minister  of  Planning

 (Shri  8.  N.  Mishra):  (a)  and  (b).
 Annual  plang  are  prepared  both  for  the
 Central  Ministries  and  the  States  and
 form  part  of  the  annual  budgets  of  the
 Central  and  State  Governments.
 Studies  regarding  perspective  plans
 are  also  being  undertaken.

 Export  of  Tea
 923,  Shri  P.  C.  Borooah:  Will  the

 Minster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Working  Group  of  the  Planning  Com-
 mission  has  made  certain  suggestions
 to  retrieve  the  lost  ground  of  Indian
 tea  in  the  world  market;  and

 (b)  if  so,  the  broad  details  thereof?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  At  the  instance  of  the
 Planning  Commission,  a  Working
 Group  on  Tea  has  been  constituted  for
 fixing  production  and  development
 targets  for  tea  for  the  Third  Five
 Year  Plan.  The  working  group  has
 also  been  asked  to  make  an  appraisal
 of  the  present  and  future  outlook  for
 tea  industry  in  internal  and  export
 markets.  The  working  group  hag  not
 yet  concluded  its  deliberations.

 Washing  Soda
 924.  Shri  Subbiah  Ambalam:  Will]

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  representations  from
 the  Madras  State  Washermen  Associa-
 tion  have  been  received  for  the  supply
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 of  washing  soda  through  the  State
 Trading  Corporation;

 (9)  if  80,  the  quantity  asked  for  and
 supplied  during  the  current  year;  and

 fc)  whether  supply  of  ultra-marine
 blue  will  also  be  effected  through  the
 Washermen  Association?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  and  (b).  No
 representation  has  been  received  from
 the  Madras  State  Washermen  Associa-
 tion  but  two  other  Associations  viz.
 M/s.  Tamilnad.  Washermen's  Federa-
 tion  and  Madras  District  Washermen's
 Association  has  represented  for  regu-
 lar  and  increased  supply  of  soda  ash.
 The  State  Trading  Corporation  has
 made  the  ry  arra  ts  to
 Meet  the  requirement  of  soda  ash.
 The  exact  quantity  required  has  not
 been  brought  to  our  notice,

 (c)  No,  Sir.  The  State  Trading  Cor-
 poration  is  mot  importing  ultra-
 marine  blue.

 Surrender  by  Naga  Hostiles

 Shri  Ram  Garib:
 925.  Shri  s.  A.  Mehdi:

 |  Shri  Arjan  Singh  Bhadauria:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  whether  it  is  a  fact  that  a  Naga
 ‘Brigadier’  surrendered  himself  with
 some  of  his  followers;  and

 (b)  if  so,  what  is  his  name,  and  the
 details  of  his  surrender?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  One  self-styled
 Naga  Home  Guards  “Brigadier”,  Viku-
 50  Sema  was  arrested  by  an  Assam
 Rifles  patrol  party  on  the  3rd  Febr-
 uary,  1960,  near  Lhoshyepu  in  Naga
 Hills  Tuensang  Area,  with  ten  other
 hostiles,  One  sten  gun,  four  403  rifles
 and  48  rounds  of  ammunition  were
 recowared  बणा  them.

 झाकाशवाणो  के  साहित्यिक  कार्य क्रम
 २६.  भीमतो  मिनोमाता  :  कया  सूचना

 झौर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्राकाशवाणी  के  साहित्यिक  कार्ये-
 क्रमों  क ेलिए  १६५६-६०  में  कितने  प्रोड्यूसर,
 परसिस्टेन्ट  प्रोड्यूसर  शौर  स्क्रिप्ट  लेखक
 भर्ती  किए  गये  ;  भौर

 (ख)  उन  में  कितने  ग्रेजुएट  हैं  ?

 सूचना  झौर  प्रसारण  मंत्री  (to
 केखकर)  :  (क)  शौर  (ख)  प्राकाश-
 बाणी  के  स्पोकन-वर्ड  या  साहित्यिक  कार्य
 क्रमों  क ेलिए  १६५६-६०  में  जो  €  प्रोश्यूसर,
 झसिस्टेन्ट  प्रोड्यूसर  शौर  स्क्रिप्ट  सलक,
 भर्ती  किये  गये  उनमें  से  ६  ग्रेजुएट  थे  ।

 Newsprint  Millis

 927  J  Shri  Ss.  A,  Medi:
 aig  Shri  Arjun  Singh  Bhadauria:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  for
 the  establishment  of  more  newsprint
 mills  in  the  country;  and

 (b)  if  so,  the  number  of  the  mills
 and  their  locations?

 The  Minls‘er  of  Industry  (Shri
 Mapubhal  Shah):  (a)  and  (b).  Yes,
 Sir.  Two  schemes  for  the  manufacture
 of  newsprint  based  on  imported  mech-
 anica]  pulp  have  been  approved  in
 principle  and  a  final  decision  will  be
 taken  after  examining  the  foreign
 exchange  required  in  each  case  and  the
 arrangements  in  respect  of  it  propos-
 ed  by  the  parties  concerned.

 Quota  of  Cement  for  Bombay
 928.  Shri  Arjun  Singh  Bhadauria:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  how  much  cement  quota  has
 been  released  by  State  Trading  Cor-
 poration  for  Bombay  State  recenily;
 onl
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 (b)  if  so,  how  it  compares  with  the
 previous  quota?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  An  allotment  of
 2,68,800  tons  of  cement  was  made  to
 the  Bombay  State  during  the  period
 January-March  960  against  estimated
 demands  received  from  the  State  for
 the  same  quantity.  The  State  Trad-
 ing  Corporation  has  authorised  an
 additional  supply  of  43,000  tons  of
 cement  to  Bombay  State  during  this
 period,  thus  making  a  total  of  -3,11,800
 tons.

 (b)  During  the  previous  quarter
 (October-December,  959)  a  quantity
 of  2,84,883  tons  was  authorised  to  the
 Bombay  State  against  the  original
 allotment  of  2,46,033  tons.

 Industrial  Survey  of  Mohindergarh
 District

 829,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  the  industrial  survey
 party  appointed  to  make  industrial
 survey  of  Mohindergarh  District  has
 completed  its  survey  work;

 (b)  if  so,  whether  the  survey  report
 has  been  received;  and

 (c)  whether  a  copy  of  the  same  will
 be  laid  on  the  Table?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 Economic  Investigation  Branch  attach-
 ed  to  the  Small  Industries  Service
 Institute,  New  Delhi  who  undertook
 the  survey  of  Mohindergarh  District
 aas  completed  its  survey  work.  The
 report  of  the  survey  has  been  re-
 ceived.  Twelve  copies  of  the  report
 have  already  been  placed  in  the  Par-
 lament  Library.
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 Stall  Holders  in  Janpath,  New  Delhi
 980.  Shri  Kunhan:  Will  the  Minis-

 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 rehabilitation  of  Janpath  stall-holders
 in  New  Delhi  is  overdue;

 (b)  if  so,  whether  Government  have
 taken  any  decision  to  rehabilitate  them
 in  the  shops  being  constructed  in  Gov-
 ernment  Servants’  colonies;

 (c)  if  so,  the  names  of  the  colonies
 where  they  will  be  shifted  to;  and

 (d)  when  they  will  be  shifted  there?
 The  Minister  of  Works,  Housing  and

 Supply  (Shri  K.  0,  Reddy):  (a)  No.
 (b)  to  (9).  Eligible  stall  holders

 will  be  offered  shops  or  stalls  in  new
 shopping  centres  in  Government  colo-
 nies  by  the  New  Delhi  Municipal  Com-
 mittee.  One  such  shopping  centre  in
 Kidwai  Nagar  has  already  been  com-
 pleted  and  taken  over  by  the  New
 Delhi  Municipal  Committee  for  aliot-
 ment.  Shopping  centres  at  Netaji
 Nagar,  Lakshmibai  Nagar  and  Moti
 Bagh-I  are  under  construction  and  are
 expected  to  be  completed  during  1960,
 They  will  also  be  taken  over  by  ‘he
 New  Delhi  Municipal  Committee  when
 completed.
 Residential  accommodation  for  Gov-

 ernment  Employees
 93l.  Shri  Vajpayee:  Will  the  Minis-

 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  the  number  of  Central  Govern-
 ment  employees  of  all  categories  work-
 ing  in  Delhi/New  Delhi  who  have  80
 far  been  provided  with  residential

 dation  by  Gover:  t  in
 their  turn  and  out  of  their  turn;

 (b)  the  number  of  such  employees
 who  are  yet  to  be  provided  with  resi-
 dential  accommodation  by  Govern-
 ment;

 (c)  what  steps  are  being  taken  by
 Government  to  provide  all  employses
 with  residential  accommodation;  and
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 (ay  by  what  time  do  Governm.znt
 expect  to  provide  residential  accom-
 modation  to  all  the  employees  who
 had  entered  service  before  the  ist
 April,  19597,

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  Tne
 number  of  such  Central  Government
 emplovees  of  all  categories  who  have
 been  provided  with  residential  accum-
 modation  by  Government  in  turn  ard
 out  of  turn  in  the  General  Pool  is
 28,768

 (b)  Out  of  those  Government  en-
 ployees  who  are  entitled  to  General
 Pool  accommodation  and  who  had
 applied  for  the  same,  the  number  of
 those  who  have  not  yet  been  provided
 with  Gover  t  odation  is
 38,085.

 (c)  and  (d).  Government  have  no
 proposals  yet  to  provide  all  Govern-
 ment  employees  with  accommodation.
 The  Intention  is  to  provide  residential
 accommodation  to  80  per  cent  of  the
 Central  Government  employees  apply-
 ing  for  Government  accommodation  in
 Delhi  and  New  Delhi  and  entitled  to
 accommodation  in  the  General  Poul.
 Government  have  sanctioned  construc-
 tion  of  27,639  quarters  during  the  First
 and  Second  Five  Year  Plan  periods.
 Out  of  these,  17,800  quarters  have
 been  completed  so  far.  The  rest  are
 under  construction.  Some  proposals
 have  been  formulated  for  the  Third
 Five  Year  Plan  and  they  are  under
 consideration.  Pending  the  finalisation
 of  the  Third  Five  Year  Plan  and  the
 size  of  the  construction  programme
 during  that  period  it  is  not  possible  to
 indicate  by  when  Government  will  be
 in  a  position  to  provide  residential
 accommodation  to  the  employees  who
 had  entered  service  before  the  |
 April,  1959.

 Central  Assistance  to  Jammu  and
 Kashmir

 932.  Shaikh  Mohammad  Akbar:  Will
 the  Miuister  of  Planning  be  pleased  +o
 state:

 (a)  what  was  the  total  money  allott-
 ed  for  the  Second  Five  Year  Plan  of
 Jammu  and  Kashmir;  and

 (b)  how  much  of  this  allotments  has
 been  utilized  year-wise  for  the  years
 ‘1956-57,  1957-58,  1958-59  and  959-t0
 so  far  and  what  will  be  the  antici-
 pated  expenditure  for  960-6l?

 The  Deputy  Minister  of  Planning
 (Shri  N.  Mishra):  (a)  Rs.  83:92
 crores.

 (b)  A  Statement  is  laid
 Table  of  the  House.

 on  the

 STATEMENT
 Statement  showing  the

 progr
 ess  of  expenditur, under  the

 =
 gt  ar  Plan  lamme

 (Rs.  crores)
 ‘1956—57  (Actuals)  4°39
 9§7—58

 enh
 3°64

 7958—-59  (Actuals,  3°95
 I959—60_
 960—6I  *

 *Likely  expenditure  can  only  be  esti-
 mated  sometime  later.

 Industrial  Development  of  Jammu  and
 Kashmir  State

 938.  Shaikh  Mohammad  Akbar:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  tota!
 amount  allotted  to  the  State  of  Jamrnu
 and  Kashmir  for  its  industrial  devel-
 lopment  during  the  year  1960-61?

 The  Minister  of  Industry  (Shri
 Manubhbai  Shah):  A  sum  of  Rs.  3°87
 lakhs  has  been  allocated  for  Indus-
 trial  Development  of  the  State  of
 Jammu  and  Kashmir  during  1960-3.

 Housing  Schemes  in  Jammu  and
 Kashmir

 984.  Shaikh  Mohammad  Akbar:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  total  amount  proposed  to  be
 allotted  to  Jammu  and  Kashmir  State
 for  housing  schemes  during  960-6l;
 and

 (b)  how  much  out.  of  this  allotment
 is  for  industrial  housing  schemes  and
 low  ircome  housing  schemes?
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 The  PDeputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  Amongst  the
 Housing  Schemes  included  in  th:
 Second  Five  Year  Plan,  the  Govern-
 ment  of  Jammu  and  Kashmir  are  im-
 plementing  the  Low  Income  G-oup
 Housing  Scheme  only.  Subject  to  the
 Ministry’s  budget  demands  being
 acceped  by  Parliament,  funds  to  the
 extent  of  Rs.  30°00  lakhs  may  be
 allotted  to  the  State  for  960  61  for
 the  implementation  of  this  Scheme.

 °2.05  hrs.
 MOTIONS  FOR  ADJOURNMENT

 ALLEGED  OCCUPATION  BY  CHINESE  OF
 CHANTHAN  SALT  MINgs  AREA  IN  LADAKH

 Mr.  Speaker:  I  have  _  received
 notices  of  Adjournment  Motions.  One
 is  from  Shri  Hem  Barua.  To  some
 extent  it  has  been  answered  already.
 It  says:

 “The  situation  of  grave  concern
 for  us  all  created  by  the  illegal
 occupation  of  the  Chanthan  Salt
 Mines  area  in  Ladakh,  an  expli-
 citly  Indian  territory,  by  China
 and  the  conversion  of  this
 illegally  occupied  area  into  a
 bastion  of  the  Chinese  by  ea-

 circling  this  region  with  check-
 posts,  thereby  preventing  Indians
 from  collecting  salt  from  the  Salt
 Mines  which  legitimately  belong
 to  us.”
 Shri  Hem  Barua  (Gauhati):  May  I

 say  a  few  words,  Sir?  In  our  latest
 note  to  China,  we  have  affirmed  that
 there  have  been  no  border  incidents
 during  the  recent  weeks.  This  must
 be  due  to  the  fact  that  most  of  these
 areas  are  snow-bound,  but  in  spite  of
 it,  China  is  slowly  and  persistently
 creeping  into  Indian  territory  and
 there  is  alleged  news  of  the  illegal
 occupation  of  the  Chanthan  salt
 mines.  They  have  not  only  occupied
 this  area  but  they  have  encircled  the
 area  with  check-posts.  At  the  same
 time  they  have  prevented  our  people
 from  collecting  the  salt  from  the  salt
 mines  there.
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 Mr.  Speaker:  Where  does  he  get
 the  information  from?

 Shri  Hem  Barua:  I  wil  come  to  it,
 Sir.  The  pity  is  that  the  Govern-
 ment  have  so  far...

 Mr.  Speaker:  I  do  not  want  argu-
 ments.  First  of  all,  let  me  know  what
 is  the  source  of  information  of  the
 hon.  Member.

 Shri  Hem  Barua:  This  was  what
 the  Prime  Minister  said  yesterday  in
 the  Rajya  Sabha,  but  then,  in  the
 Rajya  Sabha  the  Prime  Minister  did
 not  indicate  the  date  of  occupation.
 The  date  is  yet  to  be  indicated.  It  is
 a  pity  that  wherever  illegal  occupa-
 tion  of  Indian  territory  takes  place,
 the  news  of  it  emanates  and  comes  to
 the  knowledge  of  the  people  always
 from  non-official  sources,  whether  it
 is  in  the  case  of  Longju  or  in  the
 case  of  Chanthan  salt  mines.  This  is
 a  reflection  or  a  sad  commentary  on
 the  state  of  things,  particularly  the
 machinery  and  the  material  the  Gov-
 ernment  possess.  It  all  emanates  from
 non-official  sources.

 Mr.  Speaker:  The  hon.  Member  is
 going  on  digressing.  I  only  wanted
 to  know  what  is  the  source  of  his
 information.  Of  course,  I  can  imme-
 diately  say  that  if  the  hon.  Minister
 makes  a  statement  in  the  other  House,
 that  cannot  be  a  matter  for  Adjourn-
 ment  Motion  in  this  House.  Other-
 wise,  every  day  we  will  have  adjourn-
 ments  of  that  House  and  this  House
 on  account  of  statements,  etc!

 Shri  Hem  Barua:  May  I  make  a
 submission?

 Mr,  Speaker:  What  more  does  he
 want  to  say?

 Shri  Hem  Barua:  In  the  statements
 made  in  this  House  during  the  Ques-
 tion  Hour,  certain  information  perco-
 lated.  This  question  involves  certain
 fundamentals  also.  My  _  particular
 Point  in  giving  notice  of  this  Adjourn-
 ment  Motion  is  this.  How  is  it  that
 our  machinery  always  fails  and  how
 is  it  that  the  information  comes  first
 enly  through  non-official  agenetes”
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 Then  the  information  goes  through  a
 process  of  admission,  non-admission,
 refusal  to  admit,  and  all  sorts  of
 things.  Ultimately,  it  is  established
 as  in  the  case  of  Longju  and  as  in
 the  case  of  Chanthan  mines.  At  the

 Mr.  Speaker:  Order,  order.  The
 hon,  Member  obviously  suggests  that
 if  the  same  information  is  known  to
 the  Government,  there  and  then,  they
 must  come  to  the  House  and  tell  the
 House,  “Yes,  yes;  they  have  encroach-
 @d  upon  one  mile,  two  miles,  that  is
 the  location”,  and  so  on.  Is  that  the
 object?

 Shri  Hem  Barua:  Yes.

 Mr,  Speaker:  Therefore,  for  not
 having  done  so,  this  Government  is
 censured!  The  hon.  Prime  Minister.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  I  have  said  something  about
 this  matter  in  this  House  and  also  in
 the  other  House.  Surely  this  House
 does  not  expect  me  to  contradict  my-
 self.  I  have  said  exactly  the  same
 thing,  possibly  in  somewhat  different
 language.  On'y  a  short  while  ago,
 this  question  came  up  incidentally.

 The  fact  of  the  matter  is,  talking
 about  the  source  of  information  which
 you  were  pleased  to  enquire,  the  hon.
 Member  said,  it  is  a  non-official
 source.  I  will  go  further;  it  is  a  non-
 official  source  from  Jammu,  which  is
 so  completely  irresponsible  that  it  has
 made  a  habit  of  spreading  news  which
 has  absolutely  no  foundation.  I  am
 merely  saying  that  because  that  hap-
 pens  several  times.  The  Kashmir
 Government  have  drawn  particular
 attention  to  this  fact  that  this  organi-
 sation  does  this  with  the  least  enquiry,
 knowledge,  just  for  the  fun  of  it,  I
 suppose;  I  do  not  know  why.  Any-
 how,  this  is  completely  wrong,  I  mean
 what  it  has  said.  The  hon.  Member
 is  rather  perhaps  confused  by  my
 mentioning  the  checkposts  in  the
 other  House.  Nothing  has  happened
 in  this  area  for  the  last  many  months.

 We  discussed  this  position,  not  of
 the  salt  mines,  but  of  the  Chinese
 aggression,  here  on  several  occasions.
 Nothing  has  happened  there  to  change’
 ‘that  position.  It  may  be,  as  the  hon.
 Member  himself  said,  nothing  can
 happen  during  the  winter  months,
 because  nobody  goes  there  or  can  go-
 there  during  the  winter  months.  But
 nothing  has  happened  to  the  salt
 mines.  It  is  only  because  this  \organi-
 sation  has  mentioned  something  about
 the  salt  mines  that  they  have.  come
 within  the  ken  of  the  hon.  Member.
 But  they  have  been  within  that  area,
 which  months  ago  was_  broadly
 illegally  occupied  by  the  Chincse
 forces.  That  is  bad  enough;  there  has
 been  no  other  advance  or  encroach-
 ment  during  that  time  and  there  could
 be  none  also,  because  of  vArious
 circumstances.  When  I  mentioned  the:
 word  ‘checkposts’,  I  merely  said  it
 because  in  various  parts  of  this  area,
 not  now,  but  many  months  ago,  the
 Chinese  have  put  their  checkposts  and
 that  broad  area  is  controlled  by  those
 cneckposts.  I  am  not  referring  to
 these  particular  salt  mines.

 Shri  Hem  Barua:  May  I  know
 whether  they  have  prevented  our
 people  from  taking  salt  from  there?

 Shri  Jawaharlal  Nehru:  How  does.
 the  hon.  Member  know  that?  He  is
 basing  himself  on  some  totally  unreli-
 able  information  from  an  unreliable
 authority  based  on  an  unreliable
 organisation.  But  again,  if  I  may  say
 so,  apart  from  facts,  it  is  physicully
 impossible—the  period  is  such  that
 nobody  went  there  or  could  go  there.

 Shri  Hem  Barua:  The  Prime  Minis-
 ter  said  that  that  source  is  thoroughly
 unreliable.  That  is  what  the  Prime
 Minister  of  Kashmir  also  has  said.
 But  the  fact  is  the  news  or  informa-
 tion  emanating  from  a  source  that  is
 supposed  to  be  thoroughly  unrelia-
 able  by  two  Prime  Ministers,  is  corro-
 borated  by  the  statement  of  our  Prime
 Minister  in  the  Rajya  Sabha.  He  has.
 nowhere  said  that  the  salt  mines  are
 not  occupied;  he  has  nowhere  said
 that  the  salt  mines  have  not  beem:
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 [Shri  Hem  Barua]
 controlled  by  checkposts;  he  has  no-
 where  said  that  they  have  not  pre-
 vented  our  people  from  collecting  salt
 from  there.  There  is  a  regular  adrnis-
 sion  of  this  information  emanating
 from  whatever  source  it  may  be;  it
 is  true.

 Shri  8,  M.  Banerjee  (Kanpur):
 What  is  this  organisation  which  is
 unreliable  and  which  is  spreading  the
 news?

 Mr.  Speaker:  The  hon.  Member
 says,  it  is  a  natural  inference;  if  the
 salt  mines  in  that  territory  are
 occupied,  naturally  the  inference  is
 Indians  will  be  prevented.

 Shri  Jawaharlal  Nehru:  The  salt
 Jake  has  been  in  that  part  of  the  areca
 which  was  occupied  months  ago;
 nothing  fresh  has  been  occupied....

 Shri  Hem  Barua:  Occupied  illegally.

 Mr,  Speaker:  That  is  so;  when  it  is
 occupied,  it  is  always  illegal.

 Shri  Jawaharlal  Nehru:  So,  I  dv
 not  understand  all  these  arguments
 nor  the  statement  that  I  have  been
 supporting  the  allegation  of  an  organi-
 sation  in  Jammu.  I  do  not  know,  as
 I  had  just  stated,  what  language  I
 am  to  use  to  be  understood.  Maybe
 my  English  is  not  good  enough;  I  am
 prepared  to  use  Hindi.  I  know  no
 third  language.

 Shri  Hem  Barua:  May  I  make  a
 humble  submission?

 Mr.  Speaker:  No  submission.  I
 have  allowed  him  three  opportunities.
 He  ought  not  to  go  on  like  this.  The
 question  is  simply  whether  a  new
 situation  has  arisen.  Whatever  situa-
 tion  had  arisen  long  ago,  three  or
 four  months  ago,  is  there.  Salt  lakes
 had  also  been  occupied.  When  Indians
 go  there,  it  is  not  for  the  purpose  of
 allowing  Indians  freely  to  go  there
 that  they  occupy  those  areas.  There-
 fore,  this  is  not  a  new  situation  that
 bas  arisen.  All  that  I  am  concerned
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 with  for  the  purpose  of  the  adjourn-
 ment  motion  is  if  any  new  situation
 has  arisen.  No  new  situation  has
 arisen;  I  am  not  giving  my  consent.

 Shri  Hem  Barua:  Regarding  what
 the  Prime  Minister  said  about  the
 language  difficulty....

 Mr.  Speaker:  The  hon,  Member
 must  resume  his  seat;  I  have  given
 my  ruling.  He  ought  not  to  go  an
 speaking.

 2.6  hrs.

 FAILURE  TO  RESTORE  ELECTRIC  AND
 WATERSUPPLY  IN  SHAHDARA  ON  ‘7TH

 Marcu

 Mr.  Speaker:  Shri  Braj  Raj  Singh
 has  given  notice  of  the  following
 adjournment  motion:

 “Failure  of  the  Health  Ministry,
 Government  of  India,  to  take
 adequate  steps  to  restore  electric
 and  water  supply  immediately
 after  the  gale  had  affected  it
 badly  specially  in  Shahdara  area
 of  Delhi  on  Monday,  the  7th
 March.  Failure  of  the  water  and
 electric  supply  caused  very  great
 hardships  to  the  residents  of
 Shahadra  area  numbering  about
 2  lakhs.”

 Is  it  the  situation  even  now?

 Shri  Braj  Raj  Singh  (Firozazad):
 It  is  said  in  today’s  papers  that:

 “Many  had  to  do  without  a  bath.
 Water  from  old  wells  was  used
 for  cooking  and  drinking  pur-
 poses.  Water  sold  in  these  locali-
 ties  at  four  annas  a  pitcher.”

 Mr.  Speaker:  Immediately  after  the
 the  gale,  we  will  assume  it  was  so.
 Is  it  so  today?

 Shri  Braj  Raj  Singh:  The  Minister
 should  know  it.
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 The  Minister  of  Health  (Shri
 Karmarkar):  Water-supply  is  being
 made  in  Shahadra  from  tube-wells
 and  electric  pumps  are  used  for  lift-
 ing  the  water  supply.  On  account  of
 the  gale,  there  was  failure  of  eleciri-
 लाए,  The  electric  pumps  failed.  The
 pumps  came  back  into  commission
 only  as  soon  as  electricity  was  restor-
 ed.  Electricity  went  off  at  9.00  hours
 on  Monday,  the  7th  March,  960  and
 was  restored  at  9.35  hours  on  Tues-
 day,  the  8th  March,  1960.  There  was
 8  break-down  of  electricity  for  about
 25  hours.

 That  is  the  information  I  have  at
 present.  I  am  trying  to  get  all  the
 information  from  the  Corporation  as
 to  what  they  did  to  restore  electricity
 as  early  as  possible,

 Mr.  Speaker:  Has  it  been  restored
 today?

 Shri  Harmarkar:  Obviously  clectti-
 city  has  come  back  and  water  has
 come  back  today.  There  is  no  doubt
 about  that.  The  fact  is  that  electri-
 city  failed  for  25  hours.  As  to  whether
 the  Corporation  could  have  restored
 it  earlier,  I  am  getting  the  informa.
 ucn  and  @y  soon  as  I  receive  it,  I  will
 give  it  to  the  House.

 Shri  Braj  Raj  Singh:  The  point  is,
 they  did  not  take  immediate  steps  to
 restore  the  electricity.

 Mr.  Speaker:  Whoever  suffered  from
 the  gale  suffered.  It  is  only  a  ques- tion  of  time.  In  some  houses,  they
 suffered  for  2  or  3  hours  and  in  some
 others  for  a  longer  time.  The  hon.
 Minister  will  inform  the  House  whe-
 ther  it  has  all  been  restored.

 Shri  Karmarkur:  There  is  no  doub:
 about  the  fact  that  it  has  been
 restored—both  electricity  and  water.

 Mr.  Speaker:  We  are  happy  that
 both  electricity  and  water  have  been
 restored.  But  soon  after  the  gale,  it
 went  off.  It  is  only  a  question  of
 time.  We  cannot  be  critical  about
 this  matter  and  no  adjournment
 motion  can  be  allowed  regarding  this
 matter.

 PHALGUNA  l08]  (SAKA)  4or8-

 2.8  hra.

 PAPERS  LAID  ON  THE  TABLE
 AMENDMENT  TO  CENTRAL  SILK  Boagp

 Roues,  Reports  of  Pustic  UNper-
 TAEKINGS,  AND  STATEMENT  fe:  TESTING
 PROCEDURES  IN  HINDUSTAN  ANTIBIO-
 tice  Limirep
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  I  beg  to  lay  on  the
 Table  a  copy  of  each  of  the  following
 papers:

 (i)  Notification  No,  G.S.R.  169°
 dated  the  20th  February,  1960,
 under  sub-section  (3)  of
 Section  3  of  the  Central  Silk
 Board  Act,  948  making  cer-
 tain  further  amendment  to
 the  Central  Silk  Board  Rules,
 1955.  [Placed  in  Library.  See
 No.  LT-296F/60).

 (li)  Report  of  the  Small  Scale
 Industries  Organisation  for
 the  year  1958-59.  [Placed
 in  Library.  See  No,  LT-969/
 60).

 (iii)  (a)  Annual  Report  of  the
 Nahan  Foundry  Limited
 for  the  year  1958-59
 along  with  the  Audited
 Accounts  and  comments
 of  the  Comptroller  and
 Auditor  Genera]  thereon,
 under  sub  section  (l)  of
 Section  639  of  the  Com-
 panies  Act,  ‘1956.

 (b)  Review  of  the  Working
 of  the  above  Company.

 (Placed  in  Library.  See  No.
 LT-970/60).

 (iv)  Publication  entitled  ‘Public
 Sector  Industries’.  [Placed
 in  Library.  See  No,  LT-97]|
 60].

 (v)  Statement  regarding  Enquiry
 into  the  standards  and  test-
 ing  procedures  followed  in
 the  Quality  Control  Depart-
 ment  of  Hindustan  Anti-
 biotics  Limited,  Pimpri.
 (Placed  in  Library.  See  No.
 LT-972/60).
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 AMENDMENTS  TO  INDUSTRIAL  DISPUTES
 (CENTRAL)  RULES

 ‘+  The  Deputy  Minister  of  Labour
 {Shri  Abid  Ali):  I  beg  to  lay  on  the

 Table,  under  sub-section  (4)  of
 Section  38  of  the  Industrial  Disputes
 Act,  1947,  a  copy  of  Notification
 No.  G.S.R.  229  dated  the  27th  Feb-
 ruary,  960  making  certain  further
 amendments  to  the  Industria]  Dis-
 ‘putes  (Central)  Rules,  1957.  [Placed
 im  Library.  See  No.  LT-978/60].

 sANNUAL  REPORT  OF  SINDRI  FErrTi.izers AND  CHEMICALS  LIMITED

 The  Deputy  Minister  of  Commerce
 vand  Industry  (Shri  Satish  Chandra):
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (l)  of  Section  639  of  the  Com-
 panies  Act,  1956,  a  copy  of  the
 Annual  Report  of  the  Sindri  Fertili-
 zers  and  Chemicals  Limited  for  the
 year  1958-59  along  with  the  Audited
 Accounts  and  comments  of  the  Com-
 troller  and  Auditor  Genera]  thereon.
 [Placed  in  Library.  See  No.  LT-974/

 80).

 OPINIONS  ON  BILL
 Sardar  A.  8.  Saigal  (Janjgir):  I

 ‘beg  to  lay  on  the  Table  Paper  No.  TV
 to  the  Bill  to  provide  for  the  better
 administration  of  Sikh  Gurdwaras
 situated  in  different  States  of  Indian
 Union  and  for  inquiries  into  matters
 connected  therewith  which  was  cir-
 yeulated  for  the  purpose  of  eliciting
 opinion  thereon  by  the  direction  of
 the  House  on  the  720  December,
 1958.

 COMMITTEE  ON  PRIVATE  MEM-
 .BERS'’  BILLS  AND  RESOLUTIONS

 Firty-EIGHTH  REPORT
 Sardar  A.  S.  Saigal  (Janjgir):  I

 ‘beg  to  present  the  Fifty-eighth  Re-
 port  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.
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 PUBLIC  ACCOUNTS  COMMITTEE

 TWENTY-SECOND  REPorT
 Shri  Barman  (Cooch-Bihar—Reser-

 ved—Sch.  Castes):  I  beg  to  present
 the  Twenty-second  Report  fo  the
 Public  Accouns  Committee  on  the
 Appropriation  Accounts  (P.  &  T.),
 1956-57  and  1957-58  and  Audit  Re-
 ports  (P.  &  T.)  958  and  1959.

 PETITION  RE  FACTORIES  ACT,
 948

 Shri  Yajnik  (Ahmedabad):  I  beg
 to  present  a  petition  signed  by  a
 petitioner  regarding  amendment  of
 the  Factories  Act,  1948,

 2.23  hrs.
 GENERAL  BUDGET—GENERAL

 DISCUSSION—contd.
 Mr.  Speaker:  The  House  will  now

 proceed  with  the  general  discussion
 on  the  Budget  (General)  for  960-6l.
 Today  we  have  taken  about  20
 minutes  already  for  other  work.
 Then,  the  Vote  on  Account  will  have
 to  be  cons‘dered  and  passed.  There-
 fore,  I  would  request  the  House  to  sit
 till  6  O’Clock  today.

 Shri  C.  Pande  (Naini  Tal):  Mr.
 Speaker,’  today  it  is  my  privilege  to
 participate  in  the  discussion  on  the
 general  budget  for  the  tenth  time  in
 this  House,  and  it  is  rarely  that  I  am
 inclined  to  present  a  bouquet  to  the
 Finance  Minister.  But  this  time  I
 wil]  make  an  exception.  Last  year
 too,  he  was  the  Finance  Minister  but
 I  was  not  inclined  to  take  it  that
 way.  It  is  not  about  the  budget  that
 I  would  like  to  commend  his  work
 but  his  overall]  sound  management  of
 the  finances  of  this  country.
 2.24  hrs.

 {SHR  MutcHanp  Duss  in  the  Chair]
 What  has  he  done  during  the  last
 two  years?  He  has  restored  confi-
 dence  in  the  country.  He  has  turned
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 the  tide  of  crisis  in  the  foreign
 exchange  situation.  The  foreign
 exchange  was  dwindling  at  the  rate
 of  Rs.  7  crores  to  8  crores  a  week,
 which  was  reduced  later  on  to  Rs.  2
 crores  a  week.  As  against  that,  now
 our  foreign  exchange  balance  has
 gone  up  by  almost  Rs.  20  crores  and
 today  it  stands  at  Rs.  20  crores.  That
 in  a  great  achievement,  particularly
 when  we  are  implementing  the  Plan
 and  when  we  want  to  import  things
 of  capital  value  from  abroad.  Apart
 from  this  achievement  in  the  foreign
 exchange  situation,  he  has  made  the
 rupee  the  strongest  currency  in  the
 world.  Today  the  rupee  that  India
 issues  is  as  strong  as  dollar,  or  sterl-
 ing  or  the  Deutschmark.  ‘In  the  field
 of  import  and  export,  he  has  reduced
 the  imports  to  a  manageable  size.
 From  Rs.  1,200,  crores  a  year  I  think
 it  has  now  come  down  to  Rs.  900
 crores  a  year.  As  far  as  export  is
 concerned,  it  is  looking  up  and  from
 Rs.  590  crores  I  think  it  has  almost
 teached  Rs.  700  crores.  So,  the  gap
 between  export  and  import  has
 narrowed  down,  which  is  a  very  great
 achievement.

 Having  said  that,  I  now  turn  to
 budget  proper.  Of  course,  my  appre-
 ciation  of  the  budget  proper  and  my
 encomiums  for  that  will  not  be  as
 complete  as...

 Shri  Goray  (Poona):  Why  does  he
 not  say  that  he  has’  increased  food
 production?

 -  Shri  C.  D.  Pande:  I  will  say  what
 I  want  to  say.  I  cannot  be  dictated
 by  what  you  would  like  me  to  say.

 Shri  Braj  Raj  Singh  (Firozabad):
 Only  he,  not  his  Government  as  a
 whole.

 Shri  C.  D.  Pande:  I  would  like  to
 point  out  that  whenever  I  criticise  the
 budget  I  am  not  referring  to  the
 Finance  Minister  individually,  because
 it  is  the  Government  as  a  whole  that
 is  responsible  for  its  policies.  There-
 fore,  the  credit  should  also  go  to  the
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 whole  Government  and  whatever
 criticism  I  offer  should  be  shared  by
 the  whole  Government.  I  have  never
 referred  to  Shri  Morarji  Desai  either
 for  the  good  things  or  bad  things  done
 in  this  country.

 Coming  to  the  budget  proper,  T
 would  like  to  impress  on  the  Finance
 Minister  that  though  the  incidence  of
 taxation  this  year  is  not  very  high,
 even  that  much  of  incidence  was  not
 required,  because  if  you  look  into  the
 figures  for  the  last  three  or  four  years
 you  will  find  there  is  a  tendency
 among  the  Finance  Ministers  to
 under-estima'e  the  revenue  by
 almost  Rs.  50  crores  to  70  crores  a
 year  and  to  _  over-estimate  the
 expenditure  by  a  few  crores  of
 rupees.  The  result  is  that  by  the  end
 of  the  year  when  the  actuals  arrive
 in  your  hands  you  tind  that  the  taxa-
 tion  that  you  have  resorted  to  was
 not  called  for  and  the  gap  left  over
 in  the  beginning  of  the  year  makes
 up  by  itself,  because,  first  of  all,  you
 have  made  a  wrong.  budgeting  by
 under-estimating  the  revenue’  and,
 secondly,  by  wrongly  anticipating  a
 shortfall  in  expenditure.  It  is  good
 for  a  personal  individual  budget  for
 the  head  of  the  family  to  say  “Look
 here,  we  are  very  short  of  money;
 we  can't  do  this  and  that”,  but  in  a
 national  budget  if  you  adopt  this
 policy  it  wil]  not  be  good,  as  its
 reaction  will  be  creating  an  appre-
 hension  in  the  minds  of  the  people
 that  things  are  not  well  in  this  coun-
 try,  that  we  are  going  towards  bank-
 ruptcy,  when  actually  it  is  not  so  and
 our  economy  is  very  sound.  If  the
 economy  is  really  sound,  as  we  find  it
 is,  why  do  you  paint  such  a  gloomy
 picture  in  the  beginning  of  the  year?

 Now  there  is  a  deficit  of  Rs.  83
 crores  in  the  budget  and  you  have
 tried  to  make  it  up  to  the  extent  of
 Rs.  23  crores.  Of  course,  as  far  as
 the  items  of  goods  are  concerned,  2
 am  not  worried  very  much  _  about
 what  you  have  taxed.

 Shri  Braj  Raj  Singh:  Why?
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 Shri  C.  D.  Pande:
 worry?

 Why  do  you

 Now,  to  get  these  Rs.  23  crores  he
 has  introduced  excise  duties  on  8
 new  commodities  and  he  has  altered
 the  excise  duties  on  ten  old  commodi-
 ties.  If  you  tax  an  item  which  can
 yield  Rs.  5  crores  or  6  crores,  we
 have  no  objection,  because  we  need
 Money.  But  to  tax  small  item  like
 shoes  and  cycles  rims  to  get  Rs.  26
 lakhs  out  of  one  item  and  Rs.  28  lakhs
 out  of  another  item,  that  does  not
 seem  to  be  good  for  a  Finance  Minis-
 ter,  especially  when  our  annual  ex-
 penditure  comes  to  Rs.  1,000,  crores.
 Therefore,  whenever  you  tax,  you
 tax  such  items  which  will  yield  you
 some  substantial  revenue.  We  do  not
 ming  even  if  you  ievy  one  more
 rupee  per  maund  on  _—  sugar,  which
 will  fetch  about  Rs.  6  crores,  but  the
 taxation  on  small  items  likes  shoes
 and  cycle  rims  does  not  seem  to  me
 to  be  good.  I  am  not  saying  this
 because  the  incidence  will  fall  on  the
 rich  or  the  poor,  which  is  a  different
 matter.  Here  the  item  is  not  one
 which  will  yield  good  revenue.

 As  far  as  diesel  is
 think  it  is  a  serious  matter.  Last
 year,  the  Finance  Minister  made  a
 speech  which  was  almost  identical  to
 the  one  which  he  made  last  time  in
 the  Upper  House.  I  very  carefully
 listened  to  his  speech  ang  I  found
 that  he  really  made  an  attempt  to
 show  that  the  increase  is  very  little.
 Of  course,  this  year  it  is  25  nP  per
 gallon,  which  is  not  much.  But,  last
 year  it  was  80  nP  and  three  or  four
 years  before  it  was  25  nP.  The  result
 is  that  straw  by  straw  it  has  become
 almost  cent  per  cent.  In  957  the
 diesel  oi]  was  being  sold  at  Rs.  l  per
 gallon.  Today  it  is  selling  at  Rs.  2-1-0
 or  Rs,  2-2-0;  I  do  not  know  exactly,
 but  it  is  not  less  than  Rs.  2.  So,  in
 the  aggregate,  the  working  of  taxa-
 tion  during  the  last  three  years  has
 doubled  the  price  of  diesel  and  that
 has,  to  that  extent,  impeded  the
 development  of  transport.  So,  I
 would  request  the  Finance  Minister

 concerned,  I
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 to  consider  this,  not  as  a  matter  af
 argument  but  as  a  really  serious  case,
 Otherwise,  next  year  he  will  come
 and  say  “Look  here,  25  nP  per  gallon
 comes  to  nearly:ll  per  mile  per
 passenger,  which  is  not  a  big  sum”.
 Even  this  year’s  taxation  has  raised
 the  price  by  about  2  per  cent.  Last
 year  it  went  up  by  about  80  per  cent
 and  the  year  before  last  by  about  3
 per  cent,  which  makes  a  total  of
 about  05  per  cent.  So,  such  argu-
 ments  as  “this  is  only  a  small  incre-
 ments;  it  does  not  harm  the  indus-
 try”,  they  may  be  good  for  one  year
 but  if  you  adopt  them  year  after
 year,  it  will  play  havoc  with  the
 development  of  that  industry.

 Then  I  come  to  the  question  of
 economy.  This  House  has_  been
 impressing  on  the  Finance  Minister
 and  the  members  of  the  Government
 that  there  is  really  no  attempt  now
 on  economy.  They  have  got  a  com-
 mittee  to  effect  economies.  What  have
 they  done?  They  have  reduced  the
 items  of  work  and_  saved  certain
 money  and  they  cal]  it  economy.  IF
 do  not  think  it  is  real  economy.
 Economy  really  means  doing  the  same
 amount  of  work  for  a  lesser  cost.  For
 example,  you  have  got  Bhakra-Nangal
 and  uther  projects.  Suppose  a  pro-
 ject  is  estimated  to  cost  Rs.  50  crores
 and  you  accomplish  it  with  Rs.  45
 crores.  Then  the  Rs.  5  crores  which
 you  save  in  that  scheme  is  a  real
 saving.  If  you  do  away  with  the
 scheme,  it  is  not  saving  at  all.  r
 think  every  member  of  this  House
 will  bear  me  out  when  I  say  that
 there  is  room  for  saving  all-round,  at
 least  two  to  three  per  cent  if  not
 more.

 If  you  spend,  say,  Rs.  500  crores  a
 year  on  projects,  is  it  not  possible
 to  save  Rs.  5  crores  or  Rs.  0  crores?
 If  you  save  even  Rs.  5  crores,  you  do
 away  with  al]  these  minor  taxes,  like
 the  tax  on  heels,  soles,  rims  and  free-
 wheels.  Therefore  economy  has  8
 very  important  part  to  play  not  only
 to  create  confidence  in  the  public
 mind  but  also  to  do  away  with  smal?
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 taxes  which  creates  vexation.  I  am
 sure  the  hon.  Finance  Minister  is  not
 very  happy  about  getting  Rs.  26  lakhs
 from  this  tax  on  soles  and  heels  of
 the  shoes.

 But  what  I  am  also  inclined  to
 believe  is  that  the  hon.  Finance
 Minister  really  and  sincerely  feels
 that  we  must  mop  up  the  purchasing
 power  of  the  people.  As  far  as  that
 is  concerned,  of  course  we  also
 believe  in  the  mopping  up  of  the
 purchasing  power,  but  personally  I
 have  a  philosophy  that  you  can  mop
 up  the  purchasing  power  by  making
 the  people  to  purchase  new  things
 and  more  things  rather  than  to  make
 them  purchase  the  same  thing  at  a
 higher  cost.  You  want  to  mop  up  my
 capacity  to  purchase  not  by  giving
 me  wheat  and  butter  at  Rs.  5  but
 by  giving  me  wheat  at  Rs.  22.  Of
 course  you  are  mopping  up,  but  you
 are  mopping  up  at  a  higher  price  for
 the  same  amount  of  comfort.  There-
 tore  some  attention  should  be  given
 to  consumer  goods  also  so  that  people
 may  willingly  and  gladly  spend  money
 and  at  the  same  time  make  the
 economy  active  and  yield  more  taxes
 to  you.

 Your  taxes  now  are  generally  tun-
 ed  to  the  excise  duty  and  sales  tax.
 The  greater  the  activity  in  the  econo-
 mic  field,  the  greater  is  the  return  to
 the  exchequer.  Of  course  you  can

 wey  that  if  you  pay  attention  to  con-
 sumer  goods  you  will  be  neglecting
 industrialisation.  But  I  think  in  the
 jong  run  we  must  devote  some  atten-
 tion  to  the  consumer  section  of  the
 people  because,  after  all,  the  Plans
 are  a  perpetual  factor  or  phenomena.

 “We  have  got  the  First  Plan  and  the
 Second  Plan  and  shall  have  the  Third
 and  the  Fourth  Plan.  I  think  there
 will  be  at  least  three  or  four  more
 Plans.  So  you  cannot  ask  the  whole
 country  to  wait  till  the  Seventh  Plan
 is  accomplished  and  say,  “You  go  on
 tightening  your  belt  till  your  grand-
 child  is  born  and  he  wil!  enjoy  the
 wealth  that  you  have  produced”.
 Though  a  man  works  for  tomorrow,
 407  (Ai)  LSD—4.
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 he  must  also  eat  today.  To  that
 extent  I  urge  upon  the  hon.  Finance
 Minister  that  it  is  absolutely  neces-
 sary  that  the  consumer  side  of  the
 economy  should  not  be  neglected.

 2.33  hrs.

 [Mr.  SPEAKER  in  the  Chair]
 Then  there  are,  what  I  call,  invisi-

 ble  items  of  the  Budget  or  taxation.
 Last  year  there  was  a  windfall  in
 the  petroleum  price  transaction.  We
 made  Rs.  9  crores—Rs.  5  crores
 interim  and  Rs.  3  crores  or  Rs,  4
 crores  later  on.  Of  course  I  ask
 questions  again  and  again  whether  it
 is  possible  to  pass  on  that  amount  of
 Rs.  9  crores  to  the  consumers.  7
 know  Dr.  Gopala  Reddi  is  shaking  his
 nead  meaning  that  it  is  not  possible.
 Of  course  I  know  that  it  will  not  be
 vussible,  but  people  should  know  that

 an  taxing  the  transport  system  of  this
 country  you  have  got  a  windfall  of
 Rs.  9  crores.  You  are  taking  Rs.  625
 lakhs  again,  you  have  made  _  these
 things  before,  you  have  taxed  the
 engine  and  are  taking  Rs.  3,000  on
 every  vehicle—Mercedes-Benz  or
 Bedford  truck.  What  is  the  incidertce
 on  transport?  Transport  becomes
 very  difficult.  The  hon.  Finance
 Minister  in  the  Upper  House  said  that
 it  is  such  a  smal]  and  insignificant
 amount  that  we  should  not  mind  this.
 Shall  I  request  him  to  impress  upon
 the  Delhi  Transport  Undertaking  and
 other  transport  undertakings  in  the
 country,  either  in  Government  hands
 or  in  private  hands,  that  since  the
 rise  in  the  price  of  diesel  is  so  little
 they  should  not  raise  the  freight?  If
 they  do  not  raise  the  freight,  of
 course  we  will  be  satisfied.  But  I
 do  not  think  that  they  will  listen  to
 his  advice.

 Taxation  within  the  last  three  years
 has  gone  up  beyond  all  proportions,  I
 marvel  at  the  capacity  of  the  Indian
 people  to  pay  so  many  taxes.  In
 957  the  taxes  were  to  the  tune  of
 Rs.  590  crores.  Today  they  amount
 to  Rs.  980  crores.  This  is  not  all.  In
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 [Shri  ९.  D.  Pande]
 the  States  the  story  is  much  worse.
 In  955  the  annual  budget  of  U.P.
 was  Rs.  65  crores.  This  year  it  is
 Rs.  30  crores.  In  the  same  manner
 throughout  the  whole  country  these
 State  Governments  have  doubled
 their  budgets.  So,  it  is  about  Rs.  1,200,
 crores  in  the  States,  Rs.  1,000  crores
 here  and  then  there  are  the  munici-
 pal  bodies  and  the  rest  of  them.
 Therefore  almost  identically  station-
 ary  the  national  income  or  with  a  0
 Per  cent  rise  in  the  national  income,
 we  have  taxed  00  per  cent  more.
 Of  course,  people  are  paying  taxes  all
 right  but  if  they  grumble,  there  is  a
 reason  for  their  grumbling.  We  also
 realise  the  difficulties  of  the  hon.  Fin-
 ance  Minister.  In  a  developing  eco-
 nomy  if  he  does  this  we  do  not  mind.
 But  he  is  not  only  the  Finance  Minis-
 ter  of  this  country.  At  the  same  time
 he  is  a  topmost  leader.  Whereas  on  the
 one  hand  it  should  be  his  concern  that
 the  budget  of  this  country  is  balanced,
 that  the  economy  is  sound,  on  the
 other  hand  in  the  same  manner  it  is
 his  concern—and  I  am  sure  it  is  his
 eoncern—to  see  that  he  should  have
 a  contented  and  satisfied  people  with
 nim.  Then  alone  he  can  take  the
 country  with  him  in  his  great  task.
 If  everybody  feels  like  grumbling,
 though  they  may  pay  taxes  the  real
 and  hearty  co-operation  and  satisfac-
 tion  will  not  be  there.  Therefore
 psychological  satisfaction  is  absolute-
 ly  necessary  for  the  success  of  the
 Plan.

 There  is  one  thing  more  which  I
 have  béen  repeating  to  the  hon.  Minis-
 ter  and  that  is  about  the  exemption
 limit  for  the  purpose  of  income  tax.
 All  my  pleadings  of  the  last  four  years
 have  been  of  no  avail.  But  there  is
 nothing  lacking  in  the  argument  as  far
 as  I  am  concerned.  I  am  also  sure
 that  the  Department,  which  deals
 with  income  tax  is  also  not  satisfied
 with  the  bringing  down  of  the  ex-
 emption  limit  to  Rs.  3,000.  It  is
 neither  economically  sound  nor  does
 it  yield  any  revenue.  It  is  only  be-
 cause  you  want  that  tax  should  be
 broadbased.  I  think  taxation  in  this
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 country  is  so  broadbased  that  nebody
 escapes  it.  Why  showld  you  worry about  broadbasing  income  tax  on  such
 People  whose  thly  is  Rs.
 250?  When  the  Pay  Commission  con-
 sidered  all  these  questions  they  found
 that  Rs.  300  is  a  very  paltry  sum  and
 ‘that  these  people  need  assistance.
 They  have  recommendeg  Rs.  25  or  Rs.
 30  as  increment  in  their  salary.  You
 also  feel  that  these  people  should  be
 dealth  with  sympathetically.  Is  it  fair
 to  ask  these  people,  whom  you  are
 really  subsidising  Rs.  30  or  are  paying
 more  as  dearness  allowance  or  other-
 wise,  to  pay  Rs.  2  per  month  as  in-
 come  tax  and  thereby  encumber  the
 whole  machinery  of  income  tax  collec-
 tion?  Almost  one-third  cases  of  the
 Income  Tax  Department  belong  to
 this  category.  I  sugegst  that  the  limit
 should  be  Rs.  4,200  a  year  instead  of
 Rs.  3,000.  If  you  accept  this  sugges-
 tion,  the  Income-Tax  Department  will
 be  relieved  of  a  great  task  which  is
 barren  of  any  results.  You  would  be
 losing,  say,  Rs.  2  crores  or  Rs.  2°50
 crores,  but  you  will  be  saving  the
 time  and  energy  of  the  Department  to
 look  into  the  cases  of  higher  income
 groups.  They  will  make  up  for  that
 loss.  I  think  loss  of  Rs.  2  crores  is
 worth  it.  It  is  better  that  you  go
 to  the  higher  group  and  see  how  far
 evasion  is  going  on.

 Many  people  on  this  side  and  on  that
 side  think  88  to  why  we  should  resort
 to  indirect  taxation  and  not  resort
 to  direct  taxes.  As  far  as  direct
 taxation  is  concerned,  it  comes  almost
 to  0  per  cent  in  certain  cases.  But
 if  there  is  anything  wrong  because  of
 which  people  have  got  just  a  vague
 idea,  it  is  because  there  is  some
 evasion.  To  catch  that  evasion  is  more
 important  than  to  increase  the  rate  of
 taxation.  There  is  no  room  for  more
 taxes.  You  cannot  ask  a  man  who  is
 earning  Rs.  00  to  pay  Rs,  lI0.  That
 igs  being  done  in  regard  to  certain
 slabs  of  income.  It  is  also  possible—
 and  it  is  certainly  possible—that  a
 large  number  of  people,  big  or  small,
 whether  it  is  big  business  or  whether
 it  is  small  business,  anybody  who  is
 liable  to  income  tax,  whether  he  is  a
 doctor  or  he  is  a  lawyer  or  is  somebody
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 of  that  type,  even  those  who  have  got
 an  income  of  Rs.  5,000,  Rs,  6,000  or
 Rs.  7,000  a  year,  all  try  to  evade  tax.
 ४  the  Income  Tax  Department  pays
 some  attention  to  this,  there  will  be  a
 great  deal  of  increase  in  the  income
 from  direct  taxes.

 So,  I  request  the  hon.  Finance
 Minister  not  to  stand  on  prestige
 because  we  have  adumbrated  a  policy
 that  income  tax  should  be  broadbased.
 It  is  also  said  that  in  foreign  coun-
 tries  the  limit  is  nearly  the  same.  It
 might  be  so.  But  in  foreign  countries
 life  is  organised  in  a  manner  that  it
 May  be  a  surprise  to  many  people  to
 know  that  in  certain  respects  life  in
 London  is  cheaper  than  in  Delhi.  In
 the  English  or  European  way  of  life,
 nobody  is  dependant  on  another.  The
 daughter,  when  she  becomes  a  major,
 works  for  herself,  and  gives  part  of
 her  salary  to  her  parents  for  her  main-
 tenance.  I  have  never  seen  a  single
 couple  in  European  countries  living
 with  their  parents,  or  parents  living
 with  their  sons  and  daughters.  Life  is
 so  organised  and  so  individualistic.
 But  in  this  country  things  are  such  and
 We  are  so  sentimental  that  we  cannot
 afford  to  send  our  parents  to  the  poor
 house,  or  ask  our  unmarried  sons  and
 daughters  to  leave  our  houses  and  earn
 for  themselves.  Therefore,  I  think  it
 is  not  sound  to  give  the  analogy  that
 in  England  the  exemption  limit  is
 about  £300  or  so.  It  may  be  so,  but
 the  analogy  does  not  hold  good.  There-
 fore,  this  is  the  most  important  point,
 and  I  press  upon  the  Finance  Minis-
 ter  to  give  consideration  to  it  and
 accept  it.  I  think  it  is  more  of  a  ह.
 88.  they  call  it;  otherwise  there  is  sto
 argument  for  not  accepting  this  sug-
 gestion.

 With  these  remarks,  I  again  congra-
 tulate  the  Finance  Minister,  because  it
 is  his  policy  and  the  policy  of  the
 Government  and  the  policy  of  the
 Prime  Minister  that  have  made  India.
 a  place  where  people  are  anxious  to
 invest.  A  climate  has  been  created  in
 this  country  and  foreigners  are  keen
 to  invest.  Help  and  aid  are  pouring
 from  both  the  blocs  of  the  world,  and
 therefore  we  are  in  the  happy  position
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 and  we  can  develop  our  industry.  We
 have  sympathy  and  kelp  from  all
 which  is  due  to  the  sound  financial
 ahd  external  policies  of  this  Govern-
 ment.

 Mr.  Speaker:  Shri  Padam  Dev.  I
 will  call  Shri  Ghose  next.  Shri  Arjun
 Simgh  Bhadauria  most  aldo  be  in  his
 seat.  I  will  call  him  also.

 श्री  पद्म  देव  (चम्या  )  :  उभ्रध्यक्ष  महोदय,
 सफल  राष्ट्र  के  लिए  सफल  ग्राथिक  नीति
 का  होना  श्रत्यावव्यक  है  ।  हमारे  वित्त
 मंत्री  महोदय  ने  बड़ी  चतुराई  से  बजट  इस
 सदन  के  सम्मुख  पेश  किया  है  धौर  सारी  बातों
 का  सम्यक  विवरण  इस  सदन  केः  सम्मुख  रखा
 है  ।  उन्होंने  बतलाया  है  कि  देश  की  श्ाय
 क्या  है  श्रौर  व्यय  क्‍या  है  भोर  भाय  भोर  व्यय
 में  कितना  घाटा  या  वृद्धि  है  ।  सभी  चीज़ों
 का  पूर्ण  कृत्त  भ्रपने  भाषण  में  उन्होंने  हमारे
 सामने  प्रस्तुत  किया  है।जो  घाटा  हैं
 उसकी  पूर्ति  के!  उपाय  भी  मली  भान्ति  झपने
 भाषण  के  भनन्‍्दर  भौर  बजट  सम्बन्धी  पुस्तकों
 के  भ्रन्दर  सम्यक-रुपेण  उन्होंने  प्रदर्शित  किए
 हैं  ।  दूसरे  देशों  के  साथ  हमारे  राष्ट्र  की
 झ्राथिक  नीति  क्‍या  है,  उनके  साथ  लेन-देन
 उनके  साथ  व्यवहार  उनसे  कौन  सी
 सहायता  हम  ले  सकते  हैं भौर  उनको  हम  क्‍या
 दे  सकते  हें,  इन  सब  चीज्धों  का  भी  पूर्ण  वृत्त
 हमारे  सम्मुख  रखा  गया  है  ।  माननीय
 वित्त  मंत्री  महोदय  ने  यह  अच्छी  तरह  से
 क्सलाया है  कि  जहां  पहल  अपने  देझ्ष  में  हम्पोर्ट
 अधिक  होता  था  वहां  झ्राज  'छक्‍्सपोर्ट  बढ़ता
 जा  रहा  है  भर  हम्पोर्ट  की  मात्रा  घटती  जा
 रही  है  भोर  हर  वर्ष  काफ़ी  से  ज्यादा  एक्सपोर्ट
 में  वृद्धि  हो  रही  है  भ्रौर  इम्पोर्ट  में  कमी  हो
 रही  है।  इसका  मतलब  यह  है  कि  हमारे
 देवा  में  व्यापार  तरक्‍को  कर  रहा  है,  प्रोडक्शन
 अधिक  बढ़ता  चला  जा  रहा  है

 प्रशासन  में  जो  व्यय  होता  है  उसमें
 इकोनोमी  लाने  के  लिए  इस  संसद  में  कई
 बार  चर्चा  हुई  है  एक  सैटल  इकोनोमी  बोर्ड
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 बना  हुम्ना  है  जिसके  द्वारा  इस  बात  का  प्रयत्न
 होता  है  कि  किस  तरह  से  खर्च  कम  किया
 जा  सकता  है|  इसके  साथ  ही  साथ  इनटर्नल
 इकोनोमी  कमेटीज़  भो  बनी  हुई  हैं  ।  इन
 कमेटीज़  का  काम  यह  है  कि  थे  देखें  कि  किस
 तरह  से  उनके  विभागों  में  ख़र्च  कम  किया
 जा  सकता  है।  इस  प्रकार  से  जब  इस  वर्ष
 के  बजट  का  भ्रध्ययन  किया  जाता  है  तो  पर्याप्त
 सन्तोष  का  अनुभव  होता  है  1

 सामान्य  चर्चा  के  दौरान  में  यहां  कई
 प्रकार  को  आपत्तियां  उठाई  गई  हैं।  एक
 बात  यह  कही  गई  है  कि  यह  कैती  विचित्र
 बात  है  कि  एक  तरफ़  तो  कहा  जाता  है  कि
 प्रोडक्शन  बढ़  रहा  है  भौर  दूससे  तरफ़  उसके
 साथ  ही  साथ  मूल्य  भी  बढ़  रहे  हैं  I  मैं
 नहीं  समझ  पाया  कि  इसके  झन्दर  कौन  सी
 विचित्र  बात  है।  भ्रगर  किसानों  ने  अधिक
 उत्पादन  किया  है  तो  किसानों  का  खर्च  भी
 बढ़  गया  है  ।  जब  उनका  खर्च  बढ़  गया  है
 तो  लाज़िमी  तौर  पर  किसानों  द्वारा  पैदा
 को  गई  चीज़ों  को  कीमतें  भी  बढ़नी  थीं  t
 जब  हर  एक  का  स्टैंडई  झाफ़  लाइफ़,  हर  एक
 चीज़  की  कीमत  श्राज  बढ़  रहो  है,  तो  जो
 बबोज़  वह  तैयार  करता  है,  उसकी  कीमत
 भी  अवश्यमेव  अधिक  होगी  प्रौर  यह  तब
 तक  चलता  रहेमा  जब  तक  कि  देश  के  प्रन्दर
 इतनी  सम्पत्ति  :  पैदा  नहीं  हो  जाती  जो  कि
 हमारे  ब॒र्च  में  नहीं  aT  सकती  है।  इसलिए
 यह  जो  प्रदुभुतता  इसके  सम्बन्ध  में
 बताई  गई  है,  यह  निराघार  है  ।

 दूसरी  एक  बात  यहां  यह  कही  गई
 है  कि  दलाई  लामा  साहब  श्राए  हैं  उनका  जो
 सोना  है  उसकों  जब्त  कर  लेना  चाहियें  |
 कोई  महमान  झाए  शौर  वह  कोई  सामान  लाये,
 उसके  ऊपर  डाका  डाल  दिया  जाए  यह  कम
 से  कम  हमारे  देश  को  प्रम्परा  नहीं  है  ।
 उपसे  एक  बात  का  पता  चलता  है  कि
 कुछ  लोगों  को  मनोंवृत्ति  इस  तरह  की  है  कि
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 कमाना  तो  कम  है,  कोशिश  तो  कम  करनी
 है  लेकिन  दूसरों  की  जेब  में  जो  रुपया  है,  उसको
 किस  तरह  से  हथियाया  जाए,  इस  का  ज्यादा
 प्रथत्त  करना  है,  इसको  लेने  की  कुचेष्टा
 करती  है।  इस  मनोवृत्ति  को  देश  के  अन्दर
 से  खत्म  करना  ही  श्रच्छा  है  श्रौर  जब  ऐसा  हो
 गया  तभी  पुरुषार्थ  बढ़ेगा,  तभी  लोगों  के
 प्रन्दर  उत्साह  बढ़ेगा,  तभी  कमाने  की  तरफ़'
 लोगों  का  ध्यान  जाएगा  ।

 एक  बात  यहां  पर  यह  भी  कही  गई  है
 कि  दूतावासों  पर  हमारा  खर्च  बहुत  भ्रधिक
 होता  जा  रहा  है  |  इस  सम्बन्ध  में  एक
 विचारणीय  बात  यह  है  कि  क्या  यह  उचित
 नहीं  होगा  कि  जहां  हिन्दुस्तान  और  चीज़ों
 में  दुनियां  का  नेतुत्व  करता  है,  कई  प्रच्छी
 बातों  में  नेतृत्व  करता  है  वहां  पर  हमारे
 दूतावास  जो  कि  दूसरे  देझों  में  हैं  वे  भी  दूसरे
 देशों  के  सामने  एक  झाददों  उपस्थित  करें  ।
 क्या  उनके  लिए  यह  लाज़िमी  है  कि  वे  उसी
 देश  की  रीति-नीति  के  मुताबिक़,  वहां  की
 जाहो-जलाल  के  मुताबिक़  प्रपने  को  बनायें  ?
 क्या  उनके  लिए  यह  लाजिमी  नहीं  होना
 चाहिए  कि  कुछ  इस  किस्म  की  रीति-नीति
 बहां  पर  अपनायें  जिससे  लोगों  का  पथ-

 प्रदर्शन  हों  ?  मेरे  कहने  का  मतलब  यह  नहीं
 है  या  इसमें  कुछ  झनुचित  सो  बात  है  कि  जो
 जरूरी  खर्चा है  उसको  न  किया  जाए  1
 में  यह  भी  नहीं  कहता  कि  बहुत  ग्रधिक  खर्च
 प्रनुचित  रुपेण  बढ़ाया  जा  रहा  है  ।  मेरे
 कहने  का  मेतलब  केवल  इतना  है  कि  हमें
 कुछ  न  कुछ  पथ-प्रद्शत  दु  निर्या  का  करना
 चाहिये।

 यहां  पर  पे  कमिशन  को  रिकोमेंडेशंस  का
 भी  ज़िक्र  किया  गया  है  और  कहा  गया  है  कि
 इनसे  ज्यादा  लोगों  के!  भ्रन्दर  असन्तोष  पैदा
 हंभा  है  |  मैं  समझता  हूं  कि  कुछ  अ्सन्‍्तोष
 तो  उनके  झन्दर  पैदा  किया  गया  है  बौर
 कुछ  उसके  कारण  भी  मौजूद  हैं.  इसका
 कारण  यह  है  कि  जब  तक  देश  से  झ्राथिक
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 विषमतायें  दूर  नहीं  होतीं,  जब  तक  वे  कम
 नहीं  होतीं,  तब  तक  यह  चीज़  चलती  रहेगी  ।
 मैंने  पहले  एक  बार  कहा  था  कि  देश  के
 करोड़ों  लोग  पेट  पर  पत्थर  बांध  कर
 देश  की  खातिर  लड़  सकते  हैं  लेकिन
 वे  यह  सहन  नहीं  कर  सकते  हैं  कि  कुछ  लोगों
 को  इतना  मिले  कि  वे  उस  को  पचाने  के  लिए
 चूर्ण  खायें  शौर  दूसरों  को  इतना  भी  न  मिले
 कि  रात  को  वे  $राम  से  छत  के  नीचे  सो  सके
 या  अपने  पेट  की  भ्रग्नि  को  दान्त  कर  सकें  ny

 एक  बात  यहां  पर  भूमि  सम्बन्धी  नीति
 के  बारे  में  कही  गई  है  ।  इस  में  शक  नहीं  कि
 भारत  सरकार  ने  इस  बारे  में  कुछ  गम्भीरता
 के  साथ  विचार  ही  नहीं  किया  है  |  कभी
 जमींदारी  खत्म  करने  का  प्रब्न  भाता  है  भ्ौर
 कभी  उसके  बाद  सीलिग  का  सवाल  पाता  है  ।
 झगर  तीस  एकड़  पर  सीलिंग  लग  जाती  है  तो
 जिसके  चार  लड़के  हैं  तो  वह  तीस  एकड़
 बंट  कर  उनके  हिस्से  साढ़े  सात  सात  एकड़
 भा  जायेगी  |  इसी  तरह  से  बढ़ते  बढ़ते  वह  कम
 होती  जायेगी  ।  भूमि  के  सम्बन्ध  में  जब  तक
 राष्ट्र  की एक  विशेष  नीति,  एक  सही  नीति
 नहीं  बन  जाती,  हम  किसी  विशेष  नीति  का
 झवलम्बन  नहीं  करते  तब  तक  यह  झगड़ा
 तो  सदा  चलता  ही  रहेगा  बौर  यह  कभी
 समाप्त  होने  वाला  नहीं  है  ।

 इसी  तरह  के  एजुकेटिड  भ्रनएम्पलायमेंट
 के  बारे  में  कुछ  बाते  कही  गई  हैं|  इस  में  कोई
 दाक  नहीं  है  कि  भारतवर्ष  में  इस  चीज़  का
 होना  बड़ी  दामं  की  बात  है  |  जहां  पर  इतना
 वैसा  पढ़ाई  लिखाई  पर  खर्च  किया  जाये
 झौर  १५-१६  साल  तक  पढ़  लिख  कर  वह
 बाहर  गाता  है  तो  उसको  नौकरी  नहीं  मिलती
 है,  वह  अनएम्पलायड  ही  रहता  है  इसे  उचित
 नहीं  कहा  जा  सकता  a  एजुकेशन  के  सम्बन्ध
 में  यह  एक  विचारणीय  बात  है  हमें  सोचना
 होगा  कि  क्‍या  हम  इसी  तरह  से  एजुकेटिड
 अझनएम्पलायमेंट  क्रियेट  करते  बसे  जायेंगे
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 और  देश  के  प्रन्दर  ज्यादा  से  ज्यादा  असन्‍्तोष
 फैलाते  चले  जायेंगे  ?  इसके  सम्बन्ध  में
 झवध्यमेव  कुछ  न  कुछ  विचार  होना  चाहिए  ।

 प्रशासन  झर  जनता  की  बात  में  झब
 लेता  हूं  1  में,  “सब  अच्छा  है”,  “सब  अच्छा  है''
 उस  तरह  से  कहने  के  लिए  तयार  नहीं  हूं  जैसे
 जेल  के  प्रन्दर  भ्रगर  किसी  को  फांसी  लग  रही
 होती  है  या  कोड़े  पड़  रहे  होते  हैं  तो  जो  वार्डन
 होता  है  वह  कहता  है  कि  सब  श्रच्छा  है  भौर
 घंटे  के  बाद  जब  उसकी  तबदीली  होती  है
 दूसरी  जगह  के  लिए  तब  भी  यही  कहता  है  कि
 सब  अच्द्ठा है,  सब  भ्रच्छा  है।  “सब  अग्छा",
 कहने  के  लिए  म॑  तैयार  नहीं  हूं  i  लेकिन  सब
 बुरा  ही  बुरा  है  जैसे  कई  लोगों  ने  कहा  है
 यह  भी  में  मानने  के  लिए  तैयार  नहीं  हूं  ।
 से  लोगों  को  कोई  प्रच्छाई  नज़र  ही  नहीं
 झाती  है,  उनको  केवल  बुरा  हीं  बुरा  नज़र
 आता  है  |  में  इस  को  भी  मानने  के  लिए
 तैयार  नहीं  हूं  ।  यह  में  इसलिए  कहता  हूं  कि
 आज  जनता  भी  सतक  है  भौर  सरकार  भी
 सतक  है  -  जनता  को  हर  तरह  की  टीका
 टिप्पणी  करने  का  अधिकार  है  इसलिए  कोई
 भी  बात  जोकि  बुराई  की  है,  लोग  कभी  बरदाइत
 करने  वाले  नहीं  हैं  प्रौर  करते  भी  नहीं  हैं  t
 प्रधासन  को  उस  के  ऊपर  विचार  करना  ही
 पड़ता  है  |  लेकिन  फिर  भी  इस  सारी  बातों  के
 होते  हुए  भी,  भ्रध्यक्ष  महोदय,  मैं  एक  बात
 कहना  चाहता  हूं  t  प्रशासन  का  खर्च  क्रमदा:
 बढ़ता  ही  चला  जा  रहा  है।  १६५३-५४  में
 यहू  व्यय  ६८  करोड़  ५७  लाख  था।  १६४४-५५
 में  वह  ८६  करोड़  ८  लाख हो  गया।  १६५५-५६
 में  वह  १  भ्ररव  ११  करोड़  ७६  लाख  हो  गया
 १६५६-५७  में  वह  १  भरब  २३  करोड़  ६४
 लाख  हो  गया  ।  PENG-HE  में  ६4  झरब
 ev  करोड़  ७१  लाख,  १६५८-५६  में  २  झरब
 we  लाख  शौर  PEME-Go  में  २  झरब
 ३३  करोड़  ३४  लाख  जौर  १६६०-६१  में
 २  झरब  ६७  करोड़  ७६  लाख  जितना  बतलाया
 गया  है  |  जहां  तक  खर्च  का  सबाल  है  वह
 बढ़ता  ही  चला  जा  रहा  है  t  हमारी  योजनायें
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 [et  पदूम  &4]
 हैं,  शौर  सौ  तरह  के  काम  हैं  जो  चल  रहे  हैं  a
 इस  के  लिए  यह  मान।  जा  सकता  है  कि  खर्च
 का  बढ़ना  स्वाभाविक  है  |  लेकिन  इस  सारे
 खच  के  बढ़ते  हुए  भी  एक  बात  मैं  इस  सदन  के
 सामने  रखना  चाहूंगा  कि  कर्मचारियों  के
 अन्दर  सतोष  नहों  है  ।  काम  में  कर्मचारियों
 को  कोई  उत्साह  नहों  है  -  कलक॑  इस  लिए
 सन्तुष्ट  नहों  है  कि  हेड  क्लर्क  नहों  बनाया
 गया,  हेड  कक्‍लक  इसलिए  सन्तुष्ट  नहों  कि
 वह  ग्रभिस्टेंट  नहों  बनाया  गया,  असिस्टेंट
 इसलिए  सन्तुष्ट  नहों  है  कि  वह  सुपरिस्टेंडेंट
 नहों  बनाया  गया  ।  गरज  इस  तरीके  से  सब
 लोग  बेबस  बैठे  हुए  हैं  सोच  रहे  हैं  कि  हमारा
 क्या  बनेगा,  हमारा  जीवन  क्‍या  है  '  जब  यह
 उन  के  मन  की  वृत्ति  है  तब  कार्य  के  भ्रन्दर
 कोई  उत्साह  कैसे  श्मा  सकता  है  पुराने
 कर्मचारी  सोचते  हैं  कि  पहले  तो  हम  ऐसे
 काम  लिया  करते  थे,  नये  कर्मचारी  सोचते
 हैं  कि  भ्राज  आजादी  का  जमाना  है,  किसी  को
 क्या  हक  हैं  कि  हम  से  कोई  काम  ले  ?  हम
 अपनी  मर्जी  से  काम  करेंगे  ।  हमारी  मर्जी
 होगी  तो  काम  करेंगे,  मर्जी  नहीं  होगो  तो  नहीं
 करेंगे  ।  हमारी  मर्जी  है  तो  वक्‍त  पर  प्रायेंगे,
 नहों  मर्जी  है  तो  नहीं  प्रायेंग  ।  इस  तरोके
 से  दोनों  बेबस  बैठे  हुए  हैं  और  जो  जिमावार
 कमंचारो  हैं  वें  कहते  हैं  कि  प्रगर  हम  ने  कोई
 कदम  उठाया  तो  पता  नहों  उस  का  क्‍या
 परिणाम  होंगा  ।  तो  जैसा  मैंने  निवेदन  किया
 कोई  इस  समय  अपने  ऊपर  जिम्मेदारी  लेने
 को  तैयार  नहीं  है  ।  इस  प्रशासन  में  जिस  के
 लिए  इतना  रुपया  हम  देश  में  खर्च  करने
 जा  रहे  हैं,  कोई  भी  जिम्मेदारी  लेने  के  लिए
 तैयार  नहीं  है  ।  पहला  दूसरे  पर  डालता  है,
 दूसरा  तीसरे  पर  डालता  है  शौर  तीसरा  चौथे
 चर  डालता  है  इस  तरह  से  फाइलों  की

 दौड़  धूप  चलती  रहती  है  भौर  कार्य  कुछ
 नहीं  होता  |

 इसी  के  साथ  लाल  फीतेशाही  जिस  को
 कहते  हैं  वह  भी  चलती  है  तब  लोगों  का  काम
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 बनता  है  ।  इस  सरकार  में  मुझे  यह  बड़ी
 भारी  न्यूनता  दिखाई  देती  है,  कमी  दिखाई
 वेती  है  1  पहले  तो  काम  नहीं  करते  हैं  उसके
 बाद  जिस  समय  चारों  तरफ  से  धमको
 मिलती  है,  भूख  हड़ताल  श्रौर  दूसरी  प्रकार  की
 बातें  चलती  हैं,  या  कभी  कभी  सिफारिश  भी
 अल  सकती  हैं,  उस  के  बाद  हों  जाता  है  1
 इस  का  परिणाम  यह  होता  है  कि  लोग  यह
 सोचने  लगते  हैं  कि  धमकी  दो,  हडताल  करो,
 आंखें  दिखलाशों,  तो  काम  बन  जायेगा  ।
 अपने  देश  के  अन्दर  इतना  रुपया  खर्च  करने
 के  बाद  भी  लोगों  को  पता  नहीं  चलता  कि
 हमारी  कैसी  स्थिति  होगी  ।  इसलिए  मैं.
 कहना  चाहता  हूं  कि  जब  तक  सरकारी
 कर्मचारी  यह  न  समझें  कि  यह  देश  हमारा  है,
 यह  न  समझें  कि  यह  जिम्मेदारी  हमारी  है,
 तब  तक  इस  देश  का  सारा  काम  जो  आज  हो
 रहा  है,  इस  को  लाभ  नहीं  पहुंच  सकता  ।
 उस  पर  जितना  रुपया  हम  झाज  खर्च  कर  रहे
 हैं  उस  का  सदुपयोग  नहीं  होगा,  न  देश  को
 उस  का  पूरा  फायदा  होगा  |  मुझे  यह  कहते
 हुए  दुःख  होता  है  पर  डर  नहीं  है  कि  सन्‌
 १६४७  तक  तो  देश  की  सरकारी  मशीनरी
 बहुत  देशभक्त  थी,  लेकिन  उस  के  बाद  जब
 हम  झाजाद  हुए  तब  से  एक  ही  उद्देश्य  पकड़
 कर  बैठे  हुए  हैं।  देश  का  कोई  सवाल  नहीं,
 अपने  घर  और  भ्रपनी  जेबों,  झपने  परिवारों
 की  चिन्ता  रह  गई  है  |  अगर  कोई  सवाल
 भ्राता  है  तो  सिर्फ  रस्मी  बातें  चलती  हैं  ।
 इसलिए  चाहे  रेलवे  का  प्रशासन  हो,  चाहे
 पोस्ट  प्राफिस  हो,  चाहे  दूसरे  विभाग  हों,
 जब  तक  सरकारी  कर्मचारी  ठीक  ढंग  से
 अनुशासित  हो  कर  सन्तुष्ट  हो  कर  काम
 नहीं  करेंगे,  तब  तक  इस  देश  के  भ्रन्दर  इस
 वक्‍त  जितना  रुपया  खर्च  किया  जा  रहा  है,
 उस  का  कोई  लाभ  हमें  नहीं  मिल  सकता  है  a
 aa  चारों  तरफ  से  जितना  धन  भारतवर्ष
 में  भ्रा  रहा  है  उस  को  देखते  हुए  में  समझता
 हूं  कि  शायद  भारत  के  भाग्य  में  कभी  ऐसा
 समय  नहीं  भाया  जैसा  कि  भाज  नेहरू  जी  के
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 राज्य  में  झाया  है  कि  लारों  तरफ  से  रुपया
 हमारे  यहां  चला  भा  रहा  है  |  लेकिन  ऐसा
 समग्र  मी  कभी  इस  वेश  के  भ्रन्दर  नहीं  भाया
 जब  कि  इतनी  बेंदर्दी  के  साथ  रुपये  का
 दुरुपयोग  किया  गया  हो  |

 मैं  श्राप  से  कहना  चाहता  हूं  कि  मेरे
 दिमाग  में  कभी  भी  टैक्सेज  के  खिलाफ
 बगावत  नहीं  होती  t  में  जानता  हूं  कि  भ्रगर
 देश  के  अन्दर  लोगों  के  लिए  साधन  जुटाने  हैं
 सो  उसर  के  लिए  हमें  झपने  खर्च  में  से  कुछ
 सरकार  को  देना  ही  होगा  ।  पहले  तो  हम  लोग
 धामिक  तौर  पर  दिया  करते  थे  प्रपनी
 झ्रामदती  का  दद्घांझ  ।  चाहें  कितनी  भी
 आमदनी  हो  लोग  खुशी  से  दसवां  हिस्सा  दे
 देते  थे  ।  इस  के  झलावा  बाकी  परिवार  का
 खर्च,  दूसरे  सर्च,  मित्रों  के  ऊपर  खर्च  वह
 अलग  होता  था  v  लेकिन  वह  बाल  भ्ाज  हमारे
 झन्दर  नहीं  रही  1  झाज  वह  पैसा  लिया
 जाता  है  टैक्सों  के  जरिये  से  7  वह  टैक्स  इसलिए
 लिया  जाता  है  कि  देश  के  झन्दर  दूसरे  मुल्कों
 के  मुकाबले  में  जो  त्रुटि  है,  जो  कमी  है,  उस  को
 पूरा  किया  जाय  ।  चाहे  वह  हेल्थ  हो,  चाहे
 शजुकेशन  हो,  उन  के  सम्बन्ध  में  त्रुटियों  को
 पूरा  करने  के  लिए  पैसा  इकट्ठा  किया
 जाता  है  |

 मुझे  इस  बात  का  दुःख  है  कि  जो  हमारी
 रेलवे  है  उस  की  मद  में  १३  प्ररब,  ५८  करोड़,
 ५८  लाख  झर  ४८  हजार  रु०  बनता  है

 लेकिन  उस  का  शुद्धांश  जो  सेंट्रल  गवर्नमेंट  को
 मिलता  है  वह  ५'  ६  करोड़  से  ज्यादा  नहीं  है  t
 झप  इस  का  पअ्रन्दाजा  लगायें  कि  क्‍यों  नहीं
 मिलता  ।  इसी  तरह  से  पोस्ट  झाफिस  और
 दूसरे  विभाग  हैं  -  उन  से  जितना  रुपया
 स  देश  के  लिए  मिलना  चाहिए  झगर  वह
 ा  जाता  तो  किसी  को  भी  यह  कहने  का  मौका
 न  मिलता  कि  साइकिल  पर  क्यों  टैक्स  लगाया
 यथा  पैद्रोल  पर  क्‍यों  टैक्स  लगाया,  शराब  पर
 क्यों  टैक्स  लगाया  या  झायरन  पर  क्‍यों  टैक्स
 लगाया  t  इस  किस्म  की  चीज  कहने  का
 स्मौका  किसी  को  ते  मिलता  ।  झगर  किसी  को
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 विरोध  करना  होता  तो  बहू  विरोध  के  लिए
 किसी  झौर  बात  को  ढूंढता  t  भाज  इस  का  जो
 विरोध  किया  जा  रहा  है  बह  इसीलिए  कि
 जो  प्रामदनी  बढ़  रही  हैं  उसका  उपयोग
 ठीक  द्ग  से  नहीं  हो  रहा  है  ।  इसी  तरह  से
 जितने  टैक्सेज  लगाये  गये  हैं  इस  देश  के  भन्दर,
 उन  के  कलेक्दान  में,  इकट्रा  करने  का  जो  तरीका
 है,  उस  के  झन्दर  भी  ग्राज  नाना  प्रकार  की
 खराबियां  झौर  नाना  प्रकार  की  चीजें  चलती
 हैं  ।  यहां  पर  जितने  लोग  बैठे  हुए  हैं  संसद
 के  ग्रन्दर,  उन  के  भी  दोस्त  होंगे  जो  यह  कहते
 होंगे  कि  हम  ने  फलां  जगह  पर  इस  तरह  से
 बचत  की,  हमारे  ऊपर  यह  केस  चलाया  गया
 शौर  हम  ने  इतना  दे  कर  अपने  को  बचाया  I
 लोग  खुले  दिल  से,  घमंड  से  इस  बात  को  कहते
 हैं  कि  झगर  हम  को  एक  लाख  रुपया  मिल
 गया  भौर  उस  में  से  ५०  हजार  खर्च  करना  पड़
 गया  तब  भी  ५०  हजार  te  की  मुझ  को
 झ्रामदती  हो  गई  n  झगर  देश  के  प्रन्दर  इस
 प्रवृत्ति  में  कमी  नहीं  भायेगी  तो  देश  भागे  नहीं
 चल  सकता  ।  इस  के  लिए  मैं  समझता  हूं
 जब  तक  सरकारी  मणीनरी  यह  न  सोचे  कि
 यह  देश  हमारा  है,  हम  इसके  लिए  जियेंगे,
 इस  के  लिए  मरेंगे,  तब  तक

 Mr,  Speaker:  The  hon.  Member
 must  conclude  his  speech.  I  shall  call
 another  hon.  Member  now.  I  have
 given  him  eighteen  minutes  already,
 but  he  goes  on  without  hearing  the
 bell.  Now,  Shri  Bimal  Ghose.  Ordi-
 narily,  I  allow  5  minutes  to  an  hon.
 Member.  But  I  have  allowed  him  20
 minutes  because  he  comes  from  Hima-
 chal  Pradesh.

 3  hrs.

 Shri  5.  M.  Banerjee  (Kanpur):
 What  about  his  last  sentence?

 Mr,  Speaker:  It  will  stand  as  it  is.

 Shri  Bimal  Ghose  (Barrackpore):
 The  Finance  Minister  has  received
 many  bouquets  for  the  Budget  he  bas
 presented,  particularly  from  business
 and  commercial  circles.  I  am  afraid
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 ‘Shri  Bimal  Ghose}
 cannot  offer  him  any,  On  the  con-
 trary.  I  find  the  Budget  to  be  rather
 disturbing  and  certainly  disappointing.

 The  Budget  is  disappointing  because
 in  the  first  place,  it  has  not  fulfilled
 the  expectation  of  the  market  in  res-
 pect  of  the  tax  burden  that  it  expect-
 ed  it  would  be  called  upon  to  bear.
 The  market  expected  much  more
 taxation  and  the  Finance  Minister's
 tax  proposals  do  not  come  up  to  the
 expectation  of  the  market.  Sir,  it  is  a
 bad  thing  not  to  tax  the  people  as
 Touch  as  they  expect  to  be  taxed  both
 in  the  national  interest  and  in  the
 interest  of  raising  resources  for  the
 Plan.

 The  Budget  is  disturbing  and  dis-
 appointing,  in  the  second  place,
 because  it  has  left  a  large  deficit  un-
 covered.  It  is  true  that  in  so  far  as
 the  receipts  are  med,  they  pro-
 bably  have  been  under-estimated.  The
 receipts  from  the  excises  may  be
 much  greater  than  have  been  estima-
 ted.  On  the  other  hand,  it  is  more
 than  probable  that  the  expenditure  on
 defence  will  increase,  and  therefore,  it
 dis  not  proper  that  so  much  deficit  in
 the  revenue  budget  should  have  been
 left  uncovered.

 In  the  third  place,  there  is  another
 disappointing  and  disturbing  factor,
 and  that  is  the  price  situation  in  the
 country.  The  price  situation  in  the
 country  is  extremely  serious  and  re-
 ferences  to  this  have  been  made  by
 many  other  hon.  Members.  I  doubt  if
 the  Finance  Minister  attaches  to  it
 the  seriousness  it  deserves.  Now,  it  is
 said  that  if  production  increases,  we
 need  not  be  afraid.  That  is  an  axio-
 matic  truth.  If  production  increases
 more  than  the  rate  of  money  supply,
 then  prices  will  not  rise.  But  what  is
 the  actual  position?  The  actual  posi-
 tion’  is  that  prices  have  been  rising.
 In  1958-59,  production  has  been  rising;
 prices  have  been  rising.  In  1957-58,
 when  production  was  less  and  deficit
 financing  was  more,  prices  rose  less.
 But  the  fact  of  the  matter  is  that  there
 ‘was  some  other  cause  operating  in  the
 earlier  years  in  the  economy  which  is
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 not  operating  today,  and  that  is  the
 large  import  surplus  financed  by  driw-
 ing  down  sterling  reserves  and  by  aid
 from  other  countries.  That  disinfla-
 tionary  factor  is  not  operating  today
 and,  therefore,  deficit  financing  today
 has  become  more  dangerous.  On  the
 one  hand,  prices  are  increasing;  on  the
 other,  deficit  financing  has  not  dec-
 reased  to  the  extent  it  should.  Deficit
 financing  today  is  less  than  what  it
 was  two  years  ago  but  conditions  two
 years  ago  were  different.  Now  pro-
 duction  is  hampered  because  of  import
 restrictions,  and  we  cannot  be  sure  of
 our  agricultural  production  because
 that  depends  upon  nature  more  than
 on  anything  else.  Therefore,  we  can-
 not  be  sure  that  production  next  year,
 either  agricultural  or  industrial,  wiil
 be  very  much  more  than  it  was  this
 year,  because  production  is  being
 curtailed  by  import  restrictions  which
 have  been  imposed.

 Many  hon.  Members  have  referred
 to  the  improvement  in  production  in
 1958-59.  That  was  because  of  the
 more  liberal  import  policy  compared  to
 earlier  years.  In  view  of  our  forcign
 exchange  si‘uation,  I  do  not  think  that
 we  can  liberalise  our  imports  very
 much  more.  The  balance  of  payments
 has  improved  because  of  import  res-
 trictions,  not  that  we  have  very  much
 improved  our  exports  as  such.  So  our
 balance  of  payments  position  has  im-
 proved  because  we  have  restricted  im-
 ports.

 In  the  fouth  place,  this  Budget  is
 disappointing  because  it  does  not  bring
 out  the  true  picture  of  the  Plan.  The
 Budget  is  merely  a  stage  in  the  fulfil-
 ment  of  the  Plan.  What  is  the  posi-
 tion  regarding  the  Plan.  On  the  one
 hand,  the  resources  position  has  been
 much  more  satisfactory  than  could
 have  been  expected  at  the  beginning.
 So  far  as  taxation  is  concerned,  more
 additional  taxes  have  been  raised  than
 were  assumed  in  the  Plan.  The  Plan
 estimated  that  additional  taxation  to
 the  extent  of  about  Rs.  825  crores
 could  be  raised,  including  the  gap  of
 Rs,  400  crores.  We  have  already  raised
 about  Rs.  975  crores.  Market  borrow-



 49३47  General

 ings  have  also  been  satisfactory.  of
 course,  small  savings  have  not  been  so
 satisfactory—there  may  be  a  shortfall
 of  Rs,  00  crores—Rs.  50  crores  there.
 But  our  foreign  aid  position  has  con-
 siderably  improved.  We  _  estimated
 that  we  would  need  about  Rs.  800
 crores  of  foreign  loans.  The  amount
 that  is  available  for  utilisation  in  the
 Second  Five  Year  Plan  is  nearly
 Rs.  1,500  crores,  and  we  have  already
 utilised  about  Rs.  850  crorcs—in  33
 years  upto  September,  1959.

 So  in  every  way,  the  resources  posi-
 tion  has  been  more  satisfactory  than
 was  expected  to  be  when  the  Plan
 was  formulated.  Yet,  we  have  been
 unable  to  implement  a  Rs.  4,800  crore
 Plan.  There  is  a  shortfall  of  Rs.  200
 crores—Rs,  300  crores,  although  on  the
 resources  side  there  should  not  have
 been  any  deficiency.

 Why  has  this  been  so?  The  reason
 is  that  we  have  incurred  expenditure
 on  non-Plan  schemes.  Secondly,  we
 have  no  effective  control  on  the  States
 which  are  responsible  for  implementa-
 tion  of  the  Plan.  I  believe  so  long  as
 we  have  not  got  a  machinery  for  con-
 trolling  non-Plan  expenditure  and  an
 organisation  to  exercise  supervision
 over  the  States,  no  Plan  will  ever
 succeed  in  this  country.
 Then  again,  about  foreign  loans,  there
 is  one  thing  to  be  said.  It  is  not  good
 that  we  depend  on  foreign  aid  to  such
 an  extent  for  the  implementation  of
 the  Plan,  namely,  for  about  25—30
 per  cent.  of  the  total  resources.  This
 much  is  contributed  by  way  of  foreign
 assistance.  The  also  raises  another
 question.  I  was  reading  in  the  Finan-
 cial  Times  of  the  !7th  February  an
 article  entitled  “Is  India  wasting  our
 aid?”  That  is  a  portent.  Is  India
 wasting  our  aid?  It  says:

 “The  help  western  countries  are
 putting  into  the  tank  is  running
 out  of  ‘unplanned’  holes  at  the
 bottom  in  the  fact  that  invest-
 ment  during  the  Second  Five  Year
 Plan  hag  not  expanded  commensu-
 rately  with  the  increased  use  of
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 foreign  exchange  resources  drawn
 from  the  reserves  and  donated  by
 other  countries”.

 This  is  the  question  raised  in  foreign.
 countries,  as  to  the  way  in  which  we
 are  utilising  the  foreign  assistance  for
 our  Plan.  We  have  brought  about
 that  situation.  It  is  not  a  happy  si  ua--
 tion.

 The  Budget  is  also  unsatisfactory  in
 certain  other  aspects,  as  for  examp!e,
 in  regard  to  receipts  and  expenditure.
 On  the  receipts  side,  I  want  to  draw
 your  attention  to  a  small  point.  That
 is  in  regard  to  our  profits  from  Stale
 undertakings.  We  have  made  an  in-
 vestment  of  about  Rs.  42]  crores.  I
 will  concede  that  about  Rs,  300  crores
 have  been  spent  in  the  steel  plants
 and  they  will  not  earn  anything  just
 now  because  they  are  just  going  into
 production.  In  1958-59,  I  believe  our
 earnings  on  the  investment  was  about
 Rs.  68  lakhs.  In  1959-60,  it  is  about
 Rs.  40—Rs,  45  lakhs.  For  960-6l,
 the  estimate  is  only  about  Rs.  30
 lakhs.  Why  should  our  earnings  from
 State  undertakings  be  going  down  from
 year  to  year  whereas  all  commercial
 and  business  undertakings  in  the
 private  sector  are  making  ‘profi  5?  This
 requires  to  be  thoroughly  examined,

 “because  we  have  made  an  investment
 of  Rs,  42]  crores  and  even  if  we  take
 the  steel  plants  out,  it  comes  to  an
 investment  of  Rs.  2l  crores  yielding
 Rs.  85  lakhs,  which  is  about  one  per
 cent.  return,  a  very  poor  return  con-
 sidering  that  all  the  private  sector  in-
 dustries  are  earning  very  much  more.

 On  the  expenditure  side,  I  shall  not
 say  anything  because  a  Jot  has  been
 said  already  by  other  hon.  Members.
 I  will  only  draw  the  attention  of  the
 Finance  Minister  to  a  small  point.  Why
 should  the  tax  collection  expenditure
 increase  by  Rs,  2  crores  in  the  budget
 year?  There  is  not  much  additional
 taxation  or  much  additional  staff  re-
 quired  to  collect  the  taxes.  Why
 should  it  increase  by  almost  Rs.  2
 crores?  The  whole  of  it  cannot  be  as
 a@  result  of  the  recommendations  of
 the  Pay  Commission.



 4943  General

 {Shri  Bimal  Ghose]
 The  fifth  disturbing  and  disappoini-

 ing  feature  of  the  Budget  is  that  it
 envisages  a  shift  in  favour  of  what  I
 may  call  the  private  sector.  There  is
 a  tendency  to  please  the  =  stock-
 exchanges.  Some  hon.  Members  said
 that  it  was  influenced  by  the  Swanta-
 tra  policy.  I  believe  this  is
 what  they  mean,  that  there
 seems  to  be  a  definite  shift  in  favour
 of  the  private  sector.  I  do  not  know
 its  value  at  the  moment  although  I  do
 not  personally  like  it.  This  has  a
 consequence.  If  it  is  the  desire  of
 Government  to  encourage  the  priva‘e
 sector,  then,  consequentially,  thcy
 should  allot  a  much  greater  task  to  the
 private  sector  than  is  allotted  to  them
 under  the  present  set-up  of  the  Plan.
 If  we  want  to  encourage  the  private
 sector  then,  we  should  give  them  more
 work  to  do  because  we  want  more
 savings  to  be  accumulated  in  the
 private  sector.

 The  last  point  that  I  want  to  make
 is  this.  We  hear  a  lot  about  evolving

 a  self-generating  economy,  about
 reaching  the  take-off  stage.  The  hon.
 Finance  Minister  has  stated  in  his
 Budget  speech  that  we  are  striving
 towards  a  self-generating  economy.
 That  is  very  good.  I  want  to  have’
 some  precise  information  about  that
 self-generating  economy.  At  what
 point  do  we  state  that  an  economy  will
 have  reached  the  self-generating  stage?
 When  shall  we  have  reached  that  take-
 off  stage?

 We  indulge  in  picturesque  language.
 But  we  do  not  know  if  we  always
 attach  any  precise  meaning  to  what
 we  want  to  say.  Is  it  by  the  rate  of
 investment  or  by  the  per  capita  income
 that  we  shall  judge  as  to  whether  the
 economy  has  reached  the  take-off
 stage?

 Prof,  Rostow  who  is  an  eminent  eco-
 nomist  said  that  about  0  per  cent
 investment  of  the  national  income
 would  take  us  to  the  take-off  stage  or
 ~would  take  us  to  the  self-generating
 economy.  He  also  stated  in  a  lecture
 he  delivered  at  Cambridge  that  coun.
 ‘tries  like  Argentina,  Turkey,  India
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 and  China  are  now  passing  through
 the  take-off  stage.  Is  that  true?  I  do
 not  think  even  the  Finance  Minister
 will  make  that  claim  that  we  have
 arrived  at  the  take-off  stage.

 If  it  is  per  capita  income,  then  the
 minimum  effort  should  at  least  be
 more  than  5  or  6  per  cent,  which
 amount  is  eaten  up  by  increase  in
 population.  Five  to  six  per  cent
 annual  per  capita  income  is  required
 to  account  for  the  inerease  in  popula-
 tion.  Our  per  capita  income  should
 increase  more  than  that.

 What  has  been  the  position  of  our
 per  capita  income?  I  find,  in  the
 other  House,  the  hon.  Minister  stated
 that  during  the  first  three  years  of  the
 second  Plan  the  per  capita  income  had
 increased  by  0°4  per  cent.  But,  from
 the  figures,  I  find  that  this  is  not  so.
 It  has  increased  by  only  a  little  over
 6  per  cent.  The  index  from  l]  has
 come  to  about  l8  at  constant  prices.
 That  comes  to  an  increase  of  only
 about  6  per  cent.  That  is  not  suffi-
 cient  to  develop  a_  self-generating
 economy.

 There  is  another  question.  The
 common  man  in  this  country  is  en-
 titled  to  say:  ‘I  have  contributed  all
 that  is  expected  of  me.  I  have  con-
 tributed  more  than  what  was  expected
 of  me  for  the  Second  Five  Year  Plan
 and  what  have  I  got  in  exchange?’  The
 Plan  envisaged  that  there  would  be  an
 increase  in  per  capita  income  of  5
 per  cent  per  year,  which  means  that  at
 the  end  of  the  three  years  there  should
 be  an  increase  of  5  per  cent;  whereas
 the  actual  increase  is  found  to  be  a
 little  over  6  per  cent  or  6  per  cent.
 By  the  end  of  the  five  year  period,
 probably,  it  will  not  be  more  than  70
 or  2  per  cent  at  constant  prices.  That
 means  that  there  would  have  been  no
 scope  for  evolving  any  self-generating
 economy  because  that  increase  will
 not,  probably,  be  sufficient  to  impart
 that  amount  of  momentum  to  the
 economy  that  it  would  become  self-
 generating.  Therefore,  I  feel,  which-
 ever  way  we  look,  either  from  the
 price  angle  or  from  that  of  the  benefit
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 that  has  accrued  to  the  common  man

 “or  the  burden  the  common  man  has
 been  asked  to  bear  or  has  borne  the
 position  does  not  appear  to  be  a  satis-
 factory  one.  And,  the  prospect  alse
 does  not  seem  to  be  very  bright  to-
 day.  The  Finance  Minister  owes  an
 explanation  to  this  House  as  to  what
 he  has  done  with  all  the  money  that
 he  has  raised  for  the  Plan.  If  he  has
 failed  to  utilise  it  for  the  Plan,  he,
 certainly,  owes  an  explanation  to  the
 House  and  to  the  people  as  to  what
 machinery  he  will  set  up  so  that  the
 resources  that  he  raised  are  used  for
 the  purposes  they  are  raised.

 Mr.  Speaker:  Shrimati  Sangam
 Lakshmi  Bai.  I  will  call  Shri  Patnaik
 also.  Shri  Bharucha  has  had  many
 opportunities.  After  a  while  I  will
 all  Shri  N.  R,  Ghose.

 श्रीमती  सक्ष्मीबाई  (विफाराबाद)  :
 अध्यक्ष  महोदय  ,  में  ग्रापको  घन्यवाद  देती
 हैं  कि  प्लापने  मुझे  बोलने  का  मौका  दिया ।
 पिछले  दो  दिनों  से  बजट  पर  चर्चा  हो  रही
 है  भौर  हर  एक  बेम्बर  साहबान  इस  के  बारे
 में  भ्रपने  विचार  प्रकट  कर  रहे  हैं  भोर  करों
 झादि के  सम्बन्ध  में  सरकार  को  सुझाव
 दे  रहे  हैं।  में  भी  सरकार  को  कुछ  सुझाव
 देना  चाहूंगी  ।

 एजुकेशन  में  ४३  करोड़  खच  हो  रहा
 है  जिसमें  से  टेकनिकल  पर  २३  करोड़  खर्च
 हो  रहा  है  श्र  जो  कि  पूरा  मिला  कर
 ६५-६६  करोड़  हो  जाता  है।  झब  गल्‍्स
 एजुकेशन  के  वार;  साशल  वेलफेयर  बोर्ड
 में  २  करोड़  प्रौर  ६०  लाख  रुपये  की  धनराशि
 रक्खी  है  शौर  में  एजुकेशन  मिनिस्टर  का
 ध्यान  इस  झोर  दिलाना  चाहती  हूं  कि  यह
 जो  लड़कियो ंके  वास्ते  २  करोड़  ६०  लाख
 रुपया  रक्खा  गया  है  वह  बहुत  नाकाफी  है
 और  उनके  लिए  इतना  कम  पैसा  रखना
 एक  तरह  से  उनके  साथ  नाइंसाफी  करनी
 होगी  ।  हिन्दुस्तान  में  गर्ल्स  एजुकेशन  पहले
 सेही  बहुत  कम  है  शौर  हमारी  बदनों  को

 एजुकेशन  नहीं  मिल  रही  है  1  गांबों  में
 लड़कियों  को  पढ़ाने  के  वास्ते  स्कूल  नहीं
 @  शौर  युनिवर्सिटीज  में  बहुत  कम  लड़कियां
 जाती  हैं  भौर  श्री  जिन्तामणि  देशमुख  ने  जो
 एक  कमेटी  बनाई  थी,  नेशनल  कमेटी  फौर
 वीमेन,  उस  ने  एक  भ्रच्छी  रिपोर्ट  दे  दो  है  1
 उस  कमेटी  ने  लड़कियों  में  शिक्षा  के!  प्रचार
 के  लिए  कई  एक  सुझाव  दिये  हैं  1  रिपोर्ट
 में  यह  कहा  गया  है  कि  हमें  उस  के  वास्ते
 काफी  पैसे  खर्च  करने  पड़ेंगे  ।  थर्ड  फाइब
 इयर  प्लान  में  श्राप  को  बहुत  से  टीचर्स  की
 जरूरत  होती  है।  जहां  पर  यह  कम्पलसरी
 एजुकेशन  एम्पलीमेंट  होगी  तो  उसदा  लिये
 हर  सबजैक्ट  के  टीचर्स  की  जरूरत  पड़ेंगी,
 बेलफेयर  बकस,  नर्सेज  और  हंस्पैक्टर्स  की
 जरूरत  होगी।  कोई  श्राठ  लाख  लोगों  की
 जरूरत  होती  है।  ८  लाख  लोगों  को  द्र्न
 करने  के  वास्ते  आपने  इस  साल  वे!  बजट  में
 केवल  २  करोड़  रुपया  रक्खा  है।  झब
 मेरी  तो  समझ  में  नहीं  प्राता  है  कि  कैसे  झाप
 इतने  सारे  लोगों  को  द्वेन  कर  ले  जायेंगे
 इस  एक  साल  में  कम  से  कम  एक  लाल
 लोगों  को  तो  ट्रेन  करना  ही  पड़ता है  भौर
 उस  के  लिये यह  पैसा कम  है।  में  सदन की
 तबज्जह  इस  झोर  दिलाते  हुए  कहना  चाहती
 हूं  कि  लड़कियों  की  एजुकेशन  पर  जब  तक
 शाप  ज्यादा  पैसे  खर्च  नहीं  करेंगे,  तब  तक
 श्राप  प्रपने  लक्ष्य  को  प्राप्त  नहीं  कर  सकेंगे  ।
 प्राजकल  की  'एजुबेशान  नहीं  बल्कि  अच्छे
 बंग  से  एजुकेशन  देंगे  तभी  हमारी  प्रगति  हो
 सकेगी  ।  झब  लड़कियां  तो  बगावत  नहीं
 करती  हैं,  नही  वे  स्ट्राइक  करती  हैं।  भ्रच्छी
 तरह  से  मन  लगा  कर  पढ़ती  हैं  लेकिन  उन  की
 पढ़ाई  के  वास्ते  झाप  बहुत  कम  पैसा  देते
 हैं  ।  परीक्षात्रों  में  भी  लड़कियों  के  पास
 का  परसंटेज  लड़कों  की  प्रपेक्षा  प्रधिक  होता
 है।  लड़कियां  लड़कों  ककी  झपेक्षा  धिक  पास
 होती  हैं  तब  भी  उनके  वास्ते  कम  पैसा  दिया
 जाना  नाइंसाफी  है  1  हमारे  वित्त  मंत्री

 महोदय  बहुत  समझदार  हैं  भौर  मुझे  भाक्ा  है  कि
 ये  इधर  ध्यान  देंगे  भोर  एजुकेशन  मिनिस्ट्री
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 [श्रोमती  लक्ष्मीबाई]
 को  लड़कियों  की  एजुकेशन  के  बारे  में
 ज्यादा  पैसा  प्रोवाइड  करेंगे  ताकि  लड़कियों
 पर श्ाज  की  अपेक्षा  झ्धिक  धनराशि  खर्च
 की  जाय  t

 wa  में  थ्रोड़ी  सी  होम  मिनिस्ट्री  की
 तवज्जह  दिलाना  चाहती  हूं  ।  होम  मिनिस्ट्री
 के  बारे  में  श्री  पद्म  देव  जो  बोर  वह  ठीक
 ही  बोले  ।  भ्राज  होम  ऐडमिनिस्ट्रेशन  पर
 कितना  पैंसा  खर्च  होता  है  जिसकी  कि  तादाद
 नहीं  और  वह  खर्चा  रोज-ब-रोज  बढ़ता  ही
 चला  जा  रहा  है।  पहले  की  श्रपेक्षा  भाज
 बदासन  का  व्यय  ४  गुना  बह  गया  है  |
 रकारी  दफ्तरों  में  कर्मचारियों  की  तादाद
 प्रहुत  ज्यादा  बढ़  गयी  है  भौर  हालत  यह  है
 के  भ्राज  हर  एक  सरकारी  मुहकमे  में  काफी

 सरप्लस  कमंचारी  हैं  शझौर  साथ  ही  उनकी
 तनख्वाहों  में  बहुत  बड़ी  विषमता  भी  है।
 जहां  एक  सरकार  का  बड़ा  भ्रधिकारी  ४०००
 रुपये  मासिक,  दनसख्वाह  पाता  है  वहीं  सरकार
 का  सबसे  छोटा  झोहदेदार  ८०  रुपया  मासिक
 बाता है  झौर  भ्राजकल  के  मंहगाई  के  युग  में
 वह  प्रहोदेदार  जो  कि  co  रुपये  पाता  है  उसको
 भी  झपने  कुटुम्य  का  लालन  पालन  करना
 होता  है.  शौर  ४०००  रुपया  तनख्वाह  पाते
 वाले  भ्रफफर  को  भी  भ्रपने  घर  को  चलना
 पड़ता  है।  झब  प्राप  स्वयं  बखूबी  समझ
 सकते  हैं  कि  वह  बेचारा  ८०  रुपये  में  क्‍या
 खायेगा,  क्या  घर  वालों  को  खिलायेगा
 ौर  क्‍या  ही  घर  वालों  को  कपड़ें  ग्रादि
 पहनायेगा  ?  उसको  जो  यह  तनख्वाह
 मिल  रही  है  वह  उसकी  जरूरतों  के  लिये
 बहुत  ही  थोड़ी  है  क्‍योंकि  प्राज  मंहगाई
 बहुत  श्र  गयी  है  और  सभी  झ्ावश्यक  चीजों
 के  दाम  बेतहाशा  बढ़  गये  हैं।  एक  सोदान
 लिस्टिक  पैट्रन  भ्राफ  सोसाइटी  में  यह  ८०
 रुपये  शौर  ४०००  का  इतना  भारी  फर्क
 कहां  तक  मेल  खाता  है,  यह  आपके  देखने
 र  सोचने  की  बात  है।  इतनी  झाधिक
 विषधमता  तहीं  होनी  चाहिये  इसके
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 अलावा  यह  जो  मोटी  मोटी  तनख्याह  पाने
 वाले  'प्रफसरान  हैं,  उन  के  बारे  में  मुझे
 बहुत  से  लोग  बतलाते  हैं  शौर  मुझे  मालूम

 3.2]  hrs.
 (Mr.  Deputy  Speaker  in  the  Chair}
 है  कि  यह  लोग  सिवाय  करने  के  और
 हुकम  देने  के  कुछ  नहीं  करते  हैं,  बहुत  कम  काम
 स्वयं  करते  हैं  -  खसूसन  दिल्‍ली  के  कई
 ब्राफिसों  की  बात  तो  मुझे  मालूम  है  कि  यह
 बड़े  बड़े  अफसरान  बहुत  कम  काम
 करते  हैं,  झ्राफिसों  में  यहां  बहुत  कम  काम
 हो  रहा  है,  भले  ही  स्टेट्स  में  कुछ  काम
 होता  भी  हो  लेकि/  यहां  पर  तो  यह  बड़े
 बड़े  भ्रफसरान  जो  कि  मोटी  मोटी  तनख्वाहें
 ले  रहे  हैं,  केवल  २,  ३  घंटे  ही  प्रतिदिन  काम
 करते  हैं  |  पुराने  जमाने  में  न  तो  झ्राज  जितने
 सरकारी  कर्मचारी  थे  प्लौर  न  ही  भ्ाज  के
 जितना  प्रष्ासन  पर  व्यय  होता  था।  लेकिन
 झाज  हम  देख  रहे  हैं  कि  प्रशासन  पर  बेतहाशाः
 व्यय  बढ़ता  जा  रहा  है  ग्रौर  जितने  आप
 टैबसेज  लगा  रहे  हैं  उसको  पूरा  करने  के
 लिये  उतना  ही  वह  ॒प्रशासन  पर  होने-  वाला
 चा  बढ़ता  जा  रहा  है।  चूंकि  डेफिसिट
 बजट  है  इसलिये  आप  उस  कमी  को  पूरा
 करने  के  लिये  तरह  तरह  के  जनता  पर
 टैक्सेज  लगाते  जाते  हैं  तो  दूसरी  तरफ
 चूंकि  मंहगाई  बढ़ती  जा  रही  है  इसलिये
 सरकार  के  छोटे  ग्रोहदेदार  कभी  स्ट्राइक
 करते  हैं,  बगावत  करते  हैं  भ्ौर  तनख्वाहों
 में  बढ़होतरी  की  मांग  करते  हैं  श्र  जिसका
 कि  परिणाम  यह  हो  रहा  है  उधर  तो  उनकी
 तनख्वाहें  बढ़ाशों  और  इघर  टैक्सेज  बढ़ाशो
 दोनों  तरफ  बढ़होतरी  होती  जाती  है  लेकिन
 समस्या  हल  होती  नजर  नहीं  भ्राती  ।  जब
 टैक्स  बढ़ते  हैं  भौर  भोहदेदार  हड़ताल  करते
 हैं  तो  झापकों  लाचार  होकर  उनकी  बढें  तरी.
 की  मांग  को  थोड़ा  बहुत  मानना  पड़ता  है
 और  उनको  तनवाह  में  झथवा  भत्ते  में
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 या  फिर  बोनस  की  शकल  में  कुछ  सहुलियत
 देगी  पड़ती है  इस  तरह  से  यह  दोनों  चीजें
 हो  रही  हैं।  एक  मारता  है  और  एक  चिल्लाता
 है,  चिल्लाने  से  मारता  है  झौर  मारने  से  वह
 बिल्लाता  है,  भ्रर्थात्‌  दोनों  ही  बगावत  करते
 हैं।  मैं  तो  वित्त  मंत्री  महोदय से  विनती
 करती  हूँ  कि  कई  साल  तक  के  लिये  झाप
 टैक्सेज  बन्द  कर  दें  और  साथ  ही  कई  साल
 तक  के  लिये  यह  कानून  बना  दीजिए  कि  कोई
 बगावत  न  करे  तो  में  समझती  हूं  कि  क्ायद
 यह  समस्या  किसी  हद  तक  सुलझ  जाय
 आज  हालत  यह  हो  रही  है  कि  पैसा  भी
 ज्यादा  खर्च  हो  रहा  है  भ्ौर  काम  जितना
 होना  चाहिये  उसके  अनुपात  से  वह  भी
 नहीं  हो  रहा  है  ।

 में  होम  मिनिस्टर  साहब  की  तवज्जह
 इस  झोर  दिलाना  चाहूंगी  कि  पुराने  जमाने
 में  हांनलाकि  स्टाफ  कम  था  तो  भी  भ्राज
 जितनी  चोरियां,  डकैतियां  और  अन्य  अपराध

 देश  और  समाज  में  नहीं  होते  थे  ।  लेकिन  झाज
 जब  कि  इतना  अधिक  पैसा  प्रशासन  पर  खर्च
 हो  रहा  है  तब  हम  देखते  हैं  कि  चोरियां,
 डकैतियां  झौर  भ्रन्य  भ्रपराधों  में  कमी  नहीं
 हो  रही  है  बल्कि  उन  की  संख्या  बढ़  ही  रही
 @  अौर  यह  हमारे  लिए  बड़ी  चिन्ता  का
 विषय  है।  श्राज  सरकारी  कार्यालयों  में  काम
 नहीं  होता,  ईमानदारी  नहीं  है  भौर
 प्रशासन  में  बेईमानी  बढ़  गयी  है  औंर  जिसके
 कि  पंरिणामस्वेरूप  अपराध  बजाय  घटने
 के  बढ़  रहे  हैं।  भ्राज  पेपर  में  है  कि  एलेक्शन
 में  बाप,  बेटा  दोनों  को  मार  डाला  t  are
 ऐडमिनिस्ट्रेशन  में  बहुत  इनएकिशिएंसी  है  ।
 मैं  वित्त  मंत्री  महोदय  को  यह  सुझाव  देना
 चाहती  हुं  कि  वे  प्रशासन  में  सुधार  की  झोर
 तत्काल  ध्यान  दें  भौर  झाज  जो  फिजू जल  खर्ची
 हो  रही है  उसको  रोकने का  यत्न  करें  1
 उनको  सरकारी  कमंचारियों  में  ऐसी  व्यवस्था
 कर  देनी  चाहिए  ताकि  वें  मेहनत  भौर
 ईमानदारी  से  फौजियों  की  तरह  झपना
 कतंव्य  नियाहें  भोर  जो  झाज  फिजूलखर्ची

 हो  रही है  उसको  खत्म  करे  और  इस  तरह
 देश  के  सामने  एक  झादर्श  कसें  t

 सदन  में  हमारे  कामर्स  एंड  इंडस्ट्रीज
 'मिनिस्टर  भी  तशरीफ  रखते  हैं  1  मैं  उनका
 ध्यान  खादी  झौर  ग्रामोद्योग  के  विकास  की
 झोर  दिलाना  चाहूंगी  |  जब  हम  स्वराज्य
 के  लिये  लड़ते  थे  भ्रौर  यहां  पर  ब्रिटि  झासन
 चलता  था  तब  देश  में  हम  छादी  का  प्रचार
 करते  थे  दौर  खादी  देश  में  बहुत  लोकप्रिय
 भी  हो  गई  थी  लेकिन  झाज  यह  खेंद  का
 विषय  है  कि  स्वराज्य  प्राप्ति  के  पदचात्‌
 जब  कि  हमारी  सरकार  कायम  है  तब  खादी
 का  जो  विकास  होना  चाहिये  शौर  लोगों
 द्वारा  जो  उसका  उपयोग  होना  चाहिये
 वह  नहीं  हो  रहा  है  |  मैं  पूछना  चाहती
 हैं  कि  झाज  यह  आपके  बड़े  बड़े  झफसरान
 झौर  ४०००,  ४०००  तनख्वाह  पाने  वाले
 भ्रफसरान  खादी  के  कपड़े  पहन  कर  दफ्तरों
 में  क्यों  नहीं  भाते  ।  हमारे  सरकारी  भ्रफसरान
 जादी  को  क्‍यों  उपयोग  में  नहीं  लाते  ?
 यह  ठीक  है  कि  रेलवेज  में  खादी  का  प्रमोग
 होता  है  लेकिन  वह  छोटे  भोहदेदारों  तक  ही
 सीमित  है  1  जब  प्रंग्रेज  लोग  यहां  थे  तो  हम
 उनकी  नकल  नहीं  किया  करते  थे  भौर  देछ्ष  में
 हर  जगह  खादी  का  प्रचार  करते  फिरते  थे  भौर

 लोग  खादी  पहनते  थे  लेकिन  झाज  प्रंग्रेजों  को  चले
 गये  १२,  १३  साल  हो  गये  लेकिन  प्रंग्रेजों  की
 सकल  करने  का  द्ोक  हममें  बदस्तुर  कायम  है।
 क्यों  नहीं  हमारे  मिनिस्ट्रान  झपनी  प्रपनी
 मिनिस्ट्री  में  इसके  लिए  भ्रहकामात  जारो  करते
 कि  सभी  दफ्तर  के  कमंचारी  झनिबार्य  रूप  से
 खादी  के  कप  धारण  करें  ।  झब  खादी  भौर
 ग्रामोद्योग  को  बंढ़ावा  देना  च।हते  हैं,  देश  में
 उसका  विकाप्त  करना  चाहते  हैं,  भ्रम्बर  चखोँ
 की  तादाद  देश  में  बढ़ाई  जा  रही  है  लेकिन  यहू
 नहों  देखा  जाता  कि  भ्राज  जो  पहले  की  भ्रपेक्षा
 अधिक  तादाद  में  खादी  तैयार  हो  रही  है  उसका
 उपयोग  भी  हो  और  वह  बेकार  पड़ी  न  रह
 जाय  |  झाज  प्रफसोस  के  साथ  कहना  पड़ता  है
 कि  खादी  पहनने  वाले  कम  होते  जा  रहें  हैं
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 [श्रीमती  लक्ष्मीबाई]
 झौर  कई  करोड़  रुपये  की  खादी  जमा  हो  रही  है
 झौर  वह  माल  बे  कार  पड़ा  रहता  है  t  भाखिर
 सबसिडी  देकर  श्राप  कितने  दिन  तक
 उसको  जिन्दा  रख  सकेंगे  ?  वक्‍त  झा  गया
 है  जब  कि  श्राप  हसको  अपने  पैरों  पर  खड़े
 होते  लायक  बनायें  झौर  वह  तभी  सम्भव  हो
 सकता  है  जब  कि  भाप  यह  देखें  कि  लोगों  द्वारा
 खादी  का  भ्रधिकाधिक  प्रयोग  होता  है  |  रेलवेज
 में  मैं  देखती  हूं  कि  वहां  पर  कोई  ज्यादा  तादाद  में
 खादी  खरीदने  वाला  नजर  नहीं  झता  t  वैसे
 मुझे  हर  एक  डिपार्टमेंट  के  बारे  में  अलग  भलग
 मालूम  नहीं  है  लेकिन  भामतौर  पर  मेँ  यह  कह
 सकती  हूं  कि  खादी  पहनने  वाले  झापकों  देखने
 को  नहीं  मिलेंग

 प्राप  बहुत  से  लोगों  को  ट्रेंनिन  देते  हैं,
 झाटिजंस  की  ट्रेनिंग  करते  हैं  लेकिन  बहनों  की
 ट्रेनिंग  ज्यादा  तादात  में  नहीं  करते  हैं।  भ्रापको
 मालूम  है  कि  हमारी  इंडस्ट्रीज  में  चाहे  वह
 एग्रीकल्नचर  हो,  रंगाई  हो  बुनाई  का  काम  हो
 या  कताई  का  काम  हो,  स्त्रियों  का  उस  में  झषा
 अनुपात  है  ।  प्रापको  लड़कियों  को  कोई  बहुत
 ताबाद  में  पढ़ाने  की  जरूरत  नहीं  है  बल्कि
 प्रैक्टिकल  ट्रेनिंग  एक  झष  महीने  की  देने  की
 व्यवस्था  करनी  चाहिए  |  मेरा  मतलब  यह  है
 कि  हमारी  बहुत  सी  बहनें  जो  कि  भाज  गांवों
 में  बेकार  हैं  श्रौर  जिनको  कि  काम  नहीं  है
 वे  इन  घंघों  में  थोड़ी  सी  ट्रेनिंग  देकर  लगाई
 जा  सकती  हैं  -  ऐसा  करके  हम  गरीबी  का  भी
 किसी  हद  तक  उत्मूलस  कर  सकेंगे  ।

 एग्रीकलचर  के  आरे  में  मेँ  वित्त  मंत्री
 महोदय को  बधाई  देती  हूं  कि  उन्होंने इस  साल
 पहले  के  सालों  की  अपेक्षा  झधिक  रुपया
 विया  है  ।  यह  बहुत  खुशी  की  बात  है  ।  में
 एग्रीकलचर  के  बारे  में  भी  सरकार  को  कुछ
 सुझाव  देना  चाहती  हूं।  हमारे  झ्रांध  प्रदेश  में
 सब  से  ज्यादा  थंडो  है,  प्रायलसीड्स  हैं  भौर
 झुगरकेन  है  ।  यह  सब  चीजें  हमारे  पास  होती
 हैं  ।  लेकिन  इतना  उत्पादन  होने  पर  भी  कई
 चीजों  की  हमें  सुविधा  प्राप्त  नहीं  है  ।  वहां पर
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 फर्टिलाइजर्स  फैक्टरीज  नहीं  हैं,  समय  पर
 श्च्छे  बीज  शौर  खाद  उनको  मुहैया  नहीं  की
 जाती  है  जो  कि  होनी  चाहिए  1  इन  चीजों  का
 झमाव  रहने  से  हो  यह  रहा  है  कि  चाहे  कितनी
 ही  मेहनत  करो  हालत  यह  है  कि  शुगरकेन  का
 भाव  दों  परसेंट  गिर  गया  है  '  जब  कि  झौर
 सब  चीजों  का  भाव  बढ़ता  जा  रहा  है  तो
 हमारे  शुगरकेन  का  भाव  दो  परसेंट  गिर
 गया है  -  बजह  यह  है  कि  वहां  पर  समय  पर
 खाद  नहीं  देते,  समय  पर  पानी  नहीं  देते  जौर
 वक्त  पर  श्रच्छे  बीज  नहीं  देते  ।  पौधे  जब
 लगाते  हैं  जमीन  पर  झौर  उनको  समय  समय
 पर  जो  खाद  झौर  पानी  मिलता  रहना  चाहिए
 जब  वह  नहीं  मिलता  है  तो  वहू  पनप  नहीं
 पाते  हैं  ।  उनको  वक्‍त  पर  खाद  भौर  पानी
 आदि  मिलते  रहना  चाहिए  t  मगर  वहां  पर
 मिलता  नहीं,  और  बीच  में  देने  से  किसान  को
 नुकसान  होता  है  भौर  शुगर  का  परसेंटेज  नहीं
 बढ़ता  t  इस  बारे  में  एग्रीकल्चर  मिनिस्टर  को
 सोचना  चाहिए  t  किसान  को  समय  पर  बीज,
 स्वाद  शौर  पानी  मिलना  चाहिए  ।  हमारे  यहां
 wo  परसेंट  इरीगेशन  तालाबों  से  होता  है  ।
 ये  ग्रकसर  खराब  हालत  में  हैँ,  उनकी  मरम्मत
 होनी  चाहिए  ।  किसानों  को  पाना  देने  के
 लिए  इन  तालाबों  में  नवियों  से  पानी  देना
 चाहिए  |  यह  माना  कि  यह  स्टेट  सबजेक्ट  है
 लेकिन  भाप  उनकी  स्टेट  को  सबसिडी  देकर
 और  सलाह  मणविरा  देकर  मदद  कर  सकते  हैं
 किसानों  को  हर  चीज  वक्‍त  पर  मिलना
 जाहिए  इस  बात  का  ध्यान  रखा  जाना
 चाहिए  ।

 इसी  सम्बन्ध  में  मैं  एक  बात  और  कहना
 आहती  हूं  |  वह  यह  कि  गांवों  में  जो  चीज
 बदा  होती  है  वह  गांवों  में  ही  महंगी  बिकती  है  t
 जैसे  दाहर  में  अगर  जावल  रुपये  का  दो  सेर
 मिलता  है  तो  देहात  में  रुपये  का  सेर  मर  भी
 नहीं  मिलता  ।  शाप  देखें  कि  नई  दिल्‍ली  में  चीनी
 १  रुपये  #  श्राने  सेर  सिलती  है  लेकिन  गांवों  में
 ह  रुपये  ८  झाने  सेर  सिलती  है  ।  इसका  कारण
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 यह  है  कि  वहां  के  बारे  में  कोई  सोचता  नहीं
 शौर  इसलिए  देहात  के  लोगों  में  बड़ी  नाराजी
 है।  में  चाहती  हूं  कि  इन  चीजों  को  देखने  के
 लिए  झ्ापको  पंचायतों  को  ज्यादा  ताकत  देनी
 आहिए  )  हमारे  यहां  झारध  प्रदेषा  में  तो
 पंचायतों  ने  और  जिला  बोर्डों  ने  प्रमल  करमा
 शुरू  कर  दिया  है  |  ग्रापको  चाहिए  कि  गांवों
 में  वहां  की  पापुलेशन  के  हिसाब  से  वहां  के
 लिए  गल्ले  भौर  दूसरी  जरूरी  चीजें  रखनी
 चाहिए  शौर  जो  चीज  ज्यादा  हो  वही  बाहर
 भेजनी  चाहिए  |  ऐसा  नहीं  करेंगे  तो  झाप  चाहे
 जितना  भी  कानून  बनायें  शौर  चाहे  करोड़ों
 रुपया  खर्च  करें,  पर  श्राप  किसानों  को  कोई
 फायदा  नहीं  पहुंचा  सकते  ।

 पंचायतों  के  बारे  में  मैं  एक  बात  और
 कहना  चाहती  हूं  ।  वह  पंचायत  की  इनकम  के
 सम्बन्ध  में  है  ।  इसका  हर  स्टेट  में  भ्रलग॑  झलग
 तरीका  हैं  ।  हमारे  आन्म्र  प्रदेश  में  टोटल
 रेवेन्यू  ty  पर  सेंट  पंचायतों  को  देना
 मुकरर  किया  है,  मद्रास  वाले  २५  या  ३०
 बरसेंट  देते  हैं,  बिहार  वाले  १०  परसेंट  देते  हैं,
 भ्रौर  पंजाब  में  टोटल  रेवेन्यू  का  ४  परसेंट  देने
 का  तरीका  है  मैं  चाहती  हूं  कि  इसकी
 जगह  सारे  देश  के  लिए  एक  ही  तरीका  होना
 चाहिए  भौर  वह  यह  कि  टोटल  रेबेन्यू  का
 २५  परसेंट  पंचायतों  के  लिए  देगा  चाहिए  t
 were  are  ऐसा  कर  देंगे  तो  लोगों  को  कोई
 तकलीफ  नहीं  होगी  बौर  पंचायतें  सेल्फ  सफी्शेंट
 हो  जायेंगी  शोर  वे  गांव  बालों  की  खाने  की
 पौने  कीं,  दवा  प्रादि  की  जरूरतों  को  पूरा  कर
 सकेंगी।  किसी  दूसरी  तरह  से  यह  काम  नहीं  हो
 सकता  ।  यहां  से  होम  मिनिस्ट्री  से  पंचायतों  की
 सबसिडी  देना  ऐसा  है  जैसे  कि  बीमार  झादमी
 को  ताकत  वेना  है  ।  पंचायतों  को  बढ़ाने  के
 साथ  साथ  उनकीं  श्रामदनी  को  भी  बढ़ाने  कीं
 जरूरत  है  ।  प्रगर  पंचायतें  ठीक  तरह  से  बढ़
 जायेंगी  तो  हमारे  देश  की  बहुत  तरक्की  हों
 सकती  है  ।  भाज  शहर  बहुत  तैजी  से  बढ़  रहे
 हैं,  जिसका  परिणाम  यह  हो  रहा  है  कि  गांवों
 से  भादमी  भरा  भा  कर  शहरों  में  बस  जाते  हैं
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 झौर  गांवों  में  काम  के  लिए  झ्ादमी  नहीं  मिलते  t
 अगर  झाप  गांवों  की  उन्नति  करेंगे  तो  यह  चीज
 खत्म  हो  सकती  है  और  गांव  का  आदमी  गांव
 में  ही  रहना  पसन्द  करेंगा  |

 मैं  हैल्थ  मिनिस्ट्री  को  भी  एक  सुझाव
 देना  चाहती  हूं  ।  एक  कमेटी  बनायी  गयी  थी,
 उसने  कहा  कि  यह  नहीं  होता,  वह  नहीं  होता  o
 ara  हजारों  लाखों  रुपया  खर्च  करके  गांवों  में
 पैमफलैट  मेजते  हैं  लेकिन  उनको  कोई  पढ़ने
 बाला  वहां  नहीं  है  |  कुछ  पैमफलैट  तो  प्रंग्रेजी
 में  होते  हैं  जिसको  गांव  वाले  पढ़  ही  नहीं  सकते  ।
 जो  लोकल  भाषा  में  भी  होते  हैं  उनको  भी  पढ़ने
 वाले  बहुत  कम  हैं  |  मेरी  कई  बहिनों  से  इस
 बारे  में  बात  हुई  है  t  वे  गांवों  मे ंकाम  करना
 आहती  हैं  1  भ्रगर  उनको  गांवों  में  जाने  के  लिए
 कार  की  या  जीप  की  सुविधा  दी  जाये  तो  मे
 बहुत  सा  काम  कर  सकती  हैं  |  वह  तो  काम
 करने  के  लिए  तैयार  हैं  t  झगर  उनको  सवारी
 की  सुविधा  दी  जाये  तो  बहुत  काम  कर  सकती
 हैं।  लेकिन  उनको  ऐसी  सुविधा  नहीं  दी  जाती  ।
 झाप  रूस  दशलौर  चीन  की  बातें  करते  हैं,  प्रमरीका

 की  बातें  करते  हैं  |  वहां  बहुत  सी  बहिनें  बीस  बीस
 पच्जीस  पक्चीस  साल  से  अपने  देश  के  लिए
 काम  कर  रही  हैं।  लेकिस  यहां  पर  इस  तरह
 से  हम  नहीं  सोचते  कि  भौरतों  को  गांवों  में
 जाकर  काम  करने  की  सुविधा  दी  जाये  ताकि
 ये  बहां  जाकर  वहां  की  ध्ौरतों  को  खाने  के
 बारे  में,  बच्चों  को  पालने  के  बारे  में  बता  सकें
 जौर  उनको  सिखा  सकें  कि  किस  तरहसे  मे
 झपना  बजट  एडजस्ट  कर  सकती  हैं  भोर  कैसे
 थोड़े  धन  से  ज्यादा  लाभ  उठा  सकती  हैं  ।
 इस  काम  के  लिए  सरकार  को  कुछ  ट्रेनिंग
 कैम्प  चलाने  चाहिएं  a  ये  श्ौर्तें  oe  एक
 हफ्ते  गांवों  में  जा कर  काम  करें  ।  मेरा  सुझाव
 है  कि  झगर  इस  काम  में  एक  भौरत  पर  एक
 दिन  में  एक  रुपया  खर्च  झाता  हो  तो  उसका
 झाषा  श्राप  दें  शौर  भाधा  पंचायत  वाले  दें  ।
 झापकों  थर्ड  फाइब  इर  प्लान  में  गांवों  के
 वास्तें  चार  लाख  हैल्थ  विजिटर्स,  डाक्टरों  शौर
 जर्सों  की जरूरत  होगी  ।  इनकी  ट्रेनिंग  के  बारे  में
 झापकों  श्रमी  से  सोचना  चाहिए  |  शरापकों  इनके
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 [श्रीमती  लक्ष्मीबाई]
 शार्ट  ट्रेनिंग  कोर्सेज  के  लिए  पैसा  देने  को
 जरूरत  है  t  जो  सम्पन्न  घर  की  प्रौरतें  हैं  उनको
 ाप  इस  काम  में  लगा  दें  तो  वे  गां  |  में  जाकर
 बहुत  सा  काम  कर  सकती  हैं  ।

 प्राखिर  में  मुझे  होम  मिनिस्ट्री  के  सम्बन्ध
 'में  एक  बात  और  कहनी  है  |  यह  ठीक  है  कि
 शाप  बहुत  भ्रच्छी  तरह  से  शौर  बहुत  प्रेम  से
 दुनिया  को  बताने  के  वास्ते  बहुत  से  काम
 करते  हैं  ।  मगर  कुछ  बातें  मैं  ग्रापको  झपने  यहां
 की  बतलाना  चाहती  हूं  जिनकी  तरफ  झापको
 ध्यान  देना  चाहिए  ।  मैं  झपने  यहां  के  जागीर-
 दारों  के  बारे  में  कुछ  कहता  चाहती  हूं,  जो  कि
 हैदराबाद  से  झपनी  बात  कहने  के  लिए  भाप  के
 पास  यहां  भी  झाये  थे  |  जागीरदारी  तो  खत्म
 हो  गयी  है  पर  उनके  परिवार  वालों  को  भी
 जो  सबसिडी  या  प्रिवी  पर्स  दिया  जाता  है  वह
 बहुत  कम  है।  इससे  उनको  बात  कष्ट  हो
 रहा  है  1  तो  हमारी  नीति  यह  नहीं  होनी
 चाहिए  कि  हम  भ्मीरों  को  गिरायें  ।  उनको
 स्टेट  से  बहुत  कम  पैसा  मिलता  है  ।  हम  को
 यह  नहीं  करना  चाहिए  कि  उनकी  श्रवस्था
 ऐसी  हो  जाये  कि  उनके  बच्चों  को  गौर  बीवियों
 को  हाथों  में  कुल्हाड़ी  लेकर  जंगलों  में  जाना
 पड़े  ।  हमारी  नोति  यह  होनो  चाहिए  कि
 गरीबों  को  बढ़ायें  और  अमीरों  को  श्लौर  झागे
 न  बढ़ने  दें,  लेकिन  झमीरों  को  गिराने  को
 हमारी  नीति  नहीं  होनों  चाहिए  ।  जो  ऐसा
 सोचते  हैं  कि  अमोरों  को  गिराया  जाये  वे
 भ्च्छा  काम  नहीं  कर  रहे  हैं  1

 मैं  ब्रापकी  बहुत  झाभारी  हूं  कि  आपने
 मु  बोलते  का समय  दिया।.

 Shri  N.  R.  Ghosh  (Cooch-Behar):
 Mr.  Deputy-Speaker,  Sir,  at  the  out-
 set,  I  must  say  that  the  Budget  as  a
 whole  is  a  good  Budget.  It  has  shown
 sympathy,  consideration,  foresight  and
 an  objective  outlook,  and  it  is  a  matter
 of  gratification  that  the  Finance
 Minister  has  taken  note  of  the  fact
 that  our  country,  so  far  as  direct  taxa-
 tion  is  concerned,  is  over-saturated.
 While  saying  these  words,  I  want  to
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 Place  a  few  points,  some  disquieting features  of  the  economy  of  the  coun-
 try  vis-a-vis  the-  Budget.

 There  cannot  be  any  denying  of  the
 fact.  that  there  is  an  inflationary  ten-
 dency  in  the  country.  The  cost  of
 living  is  going  up  and  up.  Though
 there  has  been  some  increase  in  pro-
 duction  in  the  industrial  sector,  still
 the  cost  of  living  is  going  frightfully
 up.  Now,  the  common  man,  the  low
 income  group,  they  are  being  hard  hit.
 As  a  matter  of  fact,  the  middle-class
 is  facing  extinction.  People  have  not
 sufficient  food.  They  have  not  money
 to  purchase  even  a  pair  of  dhoties  in
 the  course  of  a  year.  That  is  the  pie-
 ture  of  the  country,  more  or  less,

 Many  people  say  that  this  inflation
 is  due  to  deficit  financing.  Sir,  this
 may  be  true,  this  may  not  be  true;
 but  I  feel,  many  people  feel,  that  this
 deficit  financing  and  the  issue  of  trea-
 sury  bills  has  got  some  connection
 with  the  present  inflation.

 With  the  increase  in  the  cost  of  liv-
 ing  there  are  reactions  in  many  other
 spheres.  The  Finance  Minister  knows
 that  more  and  more  there  is  demand
 from  many  quarters  for  increase  in
 the  wages.  It  is  very  natural,  but  in
 the  wake  of  the  increase  stalks  infla-
 tion  and  the  increase  in  the  wages  is
 neutralised  by  the  increase  in  the  cost
 of  living,  We  seem  to  move  in  a
 vicious  circle.  I  do  not  say  that  the
 demand  for  increase  in  wages  is  always
 bona  fide;  I  know  that  it  is  sometimes
 due  to  the  activities  of  political  lead-
 era,  especially  when  you  find  that  very
 easily,  without  practically  any  cause
 it  ends  in  strikes  which  do  harm  to
 them  and  very  great  harm  to  the
 country.  It  is  upsetting  our  growing
 economy.  Both  the  public  sector  and
 the  private  sector  are  compelled  to
 yield  to  this  frequent  demand  for  in-
 crease  in  wages.  It  does  very  little
 help  to  the  wage-earners  because,  as
 I  have  already  submitted,  it  is  neu-
 tralised  by  the  inflation  that  starts  and
 the  consequent  increase  in  the  cost  of
 living,  but  it  does  cause  a  good  deal
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 of  harm  to  the  industries  both  in  the
 public  sector  as  well  as  in  the  private
 sector,

 What  is  the  remedy?  I  would  sub-
 mit  that  the  only  remedy  is  to  increase
 our  agricultural  output,  especially
 foodgrains.  This  will  go  a  great  way
 towards  stabilizing  the  prices.  We
 are  short  of  foodgrains  and  if  actua  ly
 our  production  of  foodgrains  increases
 that  will  be  practically  a  solution  to
 most  of  these  problems.  Unfortuna-
 tely,  in  the  Budget  emphasis  is
 wanting  in  this  direction  about  the
 increase  in  our  agricultural  output.  In
 this  connection,  I  would  submit  that
 West  Bengal  is  very  deficient  in  food-
 grains.  There  ought  to  be  fertiliser
 plants  in  West  Bengal,  especially  one
 in  North  Bengal  which  is  almost  cut
 off  from  Calcutta.  There  are  vast  agri-
 cultural  lands  and  all  the  tea  estates  of
 West  Bengal  are  situated  in  North
 Bengal.  If  there  be  a  fertiliser  plant
 in  that  area  it  will  not  only  cater  to
 the  needs  of  the  agriculturists  there,
 but  it  will  also  be  a  very  great  boon
 to  the  tea  industry  and  will  result  in
 greater  production  of  tea.  The  Finance
 Minister  knows  that  we  are  not  gett-
 ing  sulphate  of  ammonia  to  the  extent
 which  is  absolutely  necessary  for  our
 agriculture  and  very  little  for  tea.  I,
 therefore,  feel  that  the  only  remedv  is
 greater  emphasis  on  the  increase  of  our
 agricultural  produce.

 To  come  back  to  the  question  of
 inflation  as  a  result  of  the  recom-
 mendations  of  the  Pay  Commission
 the  country  shall  have  to  pay  Rs.  55
 crores  more.  It  is  a  big  demand  on
 our  resources,  but  will  it  help  the
 people  concerned.  The  Finance  Min-
 ister  will  certainly  take  into  account
 the  fact  that  most  of  these  benefits  will
 be  neutralised  by  the  increase  in  the
 cost  of  living.  There  must  be  some  way
 found  out  for  stabilisation  of  prices.
 Unless  that  is  found  out,  these  diffi-
 culties  will  continue.

 Another  aspect  of  the  Budget,  if  I
 may  be  allowed  to  point  out,  is  the
 habit  of  bringing  up  supplementary
 407  (Ai)  LSD—5.
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 demands  as  a  matter  of  routine.  Sup-
 plementary  Demands  should  be  resort-
 ed  to  only  when  the  expenditure  could
 not  be  envisaged  before.  That,  of
 course,  is  a  normal  feature,  but  to

 -come  out  with  Supplementary  De-
 mands  as  a  matter  of  routine  does  not
 ‘reflect  great  credit  on  the  part  of  the
 Ministry.  The  ministries  should  be
 firstly  told  that  they  have  to  keep
 within  budgetary  units.

 This  aspects  of  the  plan  budgets
 may  also  be  taken  into  consideration.
 The  initial  estimate  of  a  plan  budget
 sometimes  gets  doubled,  trebeled  and
 even  quadrupled.  There  ought  to  be
 some  discipline  in  the  financial  atmos-
 Phere.  There  is  always  an  element  of
 uncertainty  but  such  big  gaps  cannot
 be  explained  by  that  factor.

 I  want  to  refer  in  brief  to  the  budget
 provision  for  defence.  In  my  humble
 opinion,  in  the  present  background  of
 our  border  problem  the  allocation
 ought  to  have  been  more  liberal  and
 I  completely  fail  to  understand  how
 the  expenditure  on  air  force  could  be
 cut  down.  I  think  it  is  dangerous.

 Turning  to  another  part  of  the
 budget  I  may  mention  that  the  film
 industry,  especially  in  West  Bengal,
 has  been  hard  hit  by  the  present  bud-
 get.  The  Finance  Minister  can  get  it
 verified  that  there  is  no  big  money
 behind  the  film  industry  of  West
 Bengal.  It  is  living  by  its  quality  of
 production.  He  ought  to  remember
 that  it  is  the  Bengal  films,  which  have
 put  the  Indian  films  on  the  world
 map.  In  today’s  newspapers,  the  Fin-
 ance  Minister  may  find  the  opinion  re-
 garding  the  matter  of  the  Chief  Min-
 ister  of  West  Bengal,  Dr.  B.  C.  Roy
 and  the  statement  of  Shri  Satyaj  it
 Ray  who  has  gathered  laurels  for
 Indian  films  and  has  made  the  name
 of  India  great  in  the  Film  Werld.
 They  say  that  Bengal  films  will  prac-
 tically  be  killed  by  the  present  bud-
 get.  Practically  three-fourths  of  Bengal
 is  lost  to  Bengal  Fi'ms.  Our  films
 cannot  go.  There  aré  barred.  If  some-
 thing  is  not  done  in  this  direction,
 then  the  Bengal  film  will  not  survive
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 (Shri  N.  R.  Ghosh]
 I  know  that  the  Finance  Minister  is
 sympathetic  and  I  have  also  seen  his
 reply  in  the  Rajya  Sabha.  Still,  I
 would  request  the  Finance  Minister  to
 take  this  fact  into  his  sympathetic
 consideration.

 Another  thing  is  with  regard  to  the
 export  promotion  of  tea.  I  think  the
 Tea  Board  should  be  given  a  free  hand
 in  the  matter.  Our  export  of  tea  is
 naturally  dependent  on  the  London
 market,  but  with  the  growth  of  tea
 plantations  in  East  Africa,  we  cannot
 always  bank  on  this  market  at  least
 to  the  extent  we  are  doing.  We  must
 find  out  other  fields.  I  would  submit
 that  in  Morocco  about  20,000  tons  of
 tea  are  consumed  every  year.  We
 ought  to  see  whether  we  can  create  a
 market  there.  At  present  their  entire
 tea  is  supplied  by  China.

 In  tion  with  budget  discus-
 sion,  I  might  be  permitted  to  say  that
 top  priority  is  not  always  given  ac-
 cording  to  the  merits  of  the  case.
 What  I  have  in  mind  is  the  Farrakha
 barrage.  The  Finance  Minister  knows
 and  the  entire  Government  knows
 that  there  is  a  vital  connection  6
 Farrakha  barrage  with  the  very  exis-
 tence  of  the  port  of  Calcutta.  It  is
 an  admitted  fact.  Everybody  knows
 and  everybody  admits  that  45  per  cent
 of  our  import  and  export  trade  passes
 through  the  Calcutta  port  and  the
 hinterland  of  this  port  !s  not  only  West
 Bengal  but  its  hinterland  is  also
 Uttar  Pradesh,  Bihar,  Orissa,  Assam,
 Nepal  and  a  part  of  Madhya  Pradesh.
 Therefore,  the  port  of  Calcutta  ought
 not  to  be  the  headache  only  of  West
 Bengal.

 Even  during  the  British  regime,
 Bhagirati  was  silting  up.  As  a  matter
 of  history  or  tradition,  I  may  point  out
 that  it  was  Bhagirat  who  dug  the
 canal  of  Bhagirathi  from  the  Ganges,
 and  resuscitated  and  conservated  this
 region  going  with  Ganga  Sagar.  We
 are  not  his  worthy  successors.  We
 are  allowing  Bhagirati  to  silt  up  and
 to  die.  Some  people  say  “It  is  being
 dredged,  what  more  do  you  want?  It
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 is  like  saying:  “I  am  putting  oxygen
 into  your  lungs.  You  are  allowed  to
 breathe.  Never  mind  your  disease”.
 I  would  submit  that  this  is  a  very
 small  solace.  They  shut  their  eyes  to
 the  tragedy  which  is  written  on  the
 wall.  It  is  absolutely  certain  that
 death  has  been  creeping  up  the  river
 Bhagirath  through  silt  now  overtaking
 it  with  leaps  and  bounds.  That  means
 the  killing  of  the  port.  That  means
 the  killing  of  Calcutta,  Howrah  and
 other  suburban  regions.  Salinity  in
 the  river  is  increasing  in  a  frightful
 manner.  The  region  will  be  a  desert
 unless  immediate  steps  are  taken.

 Mr,  Deputy  Speaker:  The  hon.  Mem-
 ber’s  time  is  up.

 Shri  N.  R.  Ghosh:  Two  or  three
 minutes  more,  Sir.  We  are  told  again
 and  again  that  this  matter  will  be
 given  top  priority.  This  assurance  was
 given  by  Mr.  Patil  when  he  was  the
 Minister  of  Transport  and  also  by  the
 Irrigation  Minister  and  by  various
 other  persons.  But  somehow  or  other
 we  find  that  the  matter  is  being  de-
 layed.  It  has  been  investigated  by
 international  experts.  They  say  that
 Farrakha  barrage  is  the  only  answer
 to  this  problem.  It  will  also  control
 the  frequent  floods  which  are  now
 creating  a  havoc.  We  know  that.  They
 also  know  that.  But  somehow  or
 other,  we  find  that  the  matter  is  not
 taken  up.  I  would  request  the  Finance
 Minister  to  consider  this  question
 seriously.  I  do  not  find  anything  in
 the  budget  to  show  that  it  is  being taken  up  immediately.  If  Calcutta
 port  dies,  it  Calcutta  dies,  then  I  would
 submit  that  in  the  maelstrom  of  that
 disaster,  in  the  vortex  of  that  destruc-
 tion,  a  substantial  portion  of  our  eco-
 nomy  will  also  founder.

 Pandit  Munishwar  Dutt  Uvadhyay
 (Pratapgarh):  Mr.  Deputy-Speaker,
 Sir,  we  have  been  discussing  our,
 budget...

 भी  झर्जन  सिह  भवौरिया  (हटावा)  :
 माननीय  सदस्य  हिन्दी  में  बोलें  t
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 Pandit  Munishwar  Dutt  Upadhyay:
 I  have  started  in  English.  As  our  ex-
 penditure  has  been  gradually  rising
 in  the  Centre  and  also  in  the  States
 and  the  size  of  our  budget  has  been
 increasing  every  year  and  increasing
 by  leaps  and  bounds,  so  to  say,  we
 have  to  make  provision  for  the  addi-
 tional  expenditure  that  we  have  to  in-
 cur  every  year  in  the  Centre  and  also
 in  the  States.  On  the  eve  of  the
 budget,  we  always  fear  that  some  taxes
 are  coming.  Some  taxes  are  bound  to
 come  because  the  expenditure  has  in-
 creased  and  especially  during  this  per-
 iod,  when  we  are  going  on  with  the
 five  year  plans.  In  the  Plan,  as  we
 have  seen,  thousands  of  crores  of
 rupees  are  being  spent,  and  I  do  not
 know  how  it  is  possible  and  it  would
 be  possible  to  make  provision  for  all
 this  expenditure.  Really,  when  we
 started  with  the  Plan  we  could  not
 imagine  how  it  would  be  possible  to
 meet  the  expenditure  that  we  were
 likely  to  incur  in  the  execution  of  the
 Plan.  Somehow  or  other,  with  the
 help  of  foreign  countries  and  also
 through  deficit  financing,  market  bor-
 rowing  and  all  that,  which  we  have
 been  doing  in  this  country  and  out-
 side,  we  have  carried  on  so  far.

 This  year  also,  when  the  budget  was
 coming,  we  thought  that  we  were
 bound  to  have  some  taxes,  because
 this  is  the  last  year  of  the  second  Plan.
 In  the  last  year  of  this  Plan,  as  we
 had  not  sufficient  resources  in  the  other
 years  and  as  we  lag.  the
 resources  in  the  fourth  year,
 we  thought  that  there  must  be  some
 provision  and  we  were  really  fearing
 that  a  large  number  of  taxes  of  a
 heavy  magnitude  might  come  in.  But
 I  think  that  in  the  budget  as  has  been
 presented,  the  amount  of  taxes  that
 have  been  proposed  is  very  small
 compared  to  the  apprehensions  and  the
 contemplations  that  we  had  regarding
 the  taxation  that  was  likely  to  come
 in.  The  taxes  amount  to  Rs.  28  crores.
 When  the  amount  to  be  spent  in  the
 coming  year  is  about  Rs.  1,100  crores,
 Rs.  28  crores  is  a  very  small  sum  and
 that  too,  these  taxes  have  been  divided
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 over  a  number  of  commodities,  so  that
 one  particular  commodity  or  communi-
 ty  in  society  may  not  feel  the  pinch.
 A  suggestion  was  made  by  my  friend,
 Shri  Pande.  He  asked,  why  tax  so
 many  commodities  and  collect  small
 sums  like  this?  Why  not  collect  big
 sums?  Even  over  these  small  sums,
 there  is  so  much  of  hue  and  cry  and
 protest  from  the  opposition.  If  attem-
 pts  had  been  made  to  collect  bigger
 sums,  I  do  not  know  what  would  be
 the  situation.  Ag  a  matter  of  fact,
 taxes  are  never  popular;  they  are
 never  liked  and  welcomed.  But  these
 taxes  are  being  utilised  for  greater
 production,  for  the  development  of  the
 country;  by  them  we  are  likely  to
 have  much  greater  advantages  in  the
 near  future.  So,  I  think  Rs.  23  crores
 out  of  an  expenditure  of  Rs.  1,100
 crores  is  a  very  small  sum  and  I  do
 not  know  how  the  hon.  Finance  Minis-
 ter  is  trying  to  manage  the  whole
 thing.  I  will  come  to  it  Jater.  The
 question  which  should  be  seriously
 considered  is,  how  these  taxes  should
 be  distributed  over  different  commo-
 dities.

 It  has  been  said  that  road  transport
 has  been  very  heavily  burdened.  My
 idea  is  that  during  these  few  years,
 road  transport  has  been  making  very
 large  profits  and  I  think  that  it  has
 been  competing  with  the  railways  to
 a  certain  extent.  When  they  are  mak-
 ing  so  much  profits,  why  not  give  a
 small  share  for  the  development  of
 the  country?

 Shri  Sampath  (Namakkal):  The  fare
 is  increased  and  it  is  the  people  who suffer.

 Pandit  Munishwar  Dutt  Upadhyay:
 I  do  not  know.  I  heard  many  hon.
 friends  speaking  and  they  said  that
 toad  transport  was  heavily  burdened.
 As  a  matter  of  fact,  this  tax  on  road
 transport  is  very  much  justified  and  I
 do  not  think  there  should  be  any  com-
 plaint  on  that  account.

 As  regards  the  tax  on  bicycle  parts,
 of  course,  it  pinches  the  pocket  of  the
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 poor  people.  I  really  have  great  sym-
 pathy  for  that  class  of  men  and  I
 would  like  that  there  should  be  no  tax
 as  far  as  possible  for  those  people.
 But  so  far  as  the  bicycle  itself  is  con-
 cerned,  about  40  years  back,  when  I
 had  an  opportunity  to  purchase  a  cycle,
 it  was  sold  for  Rs.  180,  Rs,  200  or  even
 more.  The  quality  may  not  be  same—
 maybe  superior  or  inferior—but  on
 an  average,  the  price  of  a  bicycle  now
 ranges  from  Rs.  20  to  Rs.  60  or
 Rs.  170.  If  you  consider  how  much
 the  value  of  the  rupee  has  gone  down,
 the  price  of  the  bicycle  I  purchased
 would  come  to  hardly  Rs  30  or  Rs.  40.
 So,  I  do  not  think  there  should  be  any
 great  protest  against  this  tax  of  Rs.  0
 on  these  free-wheels  and  rims.  There
 is  no  doubt  that  I  very  much  feel  for
 those  people  and  I  also  want  that  there
 should  be  no  tax  on  that  class  of  men.
 But  to  say  that  the  cycle  should  not
 be  taxed  at  all  is  not  correct,  when
 on  account  of  certain  protection,  the
 cycle  industry  has  been  making  a  good
 profit.  I  do  not  exactly  remember,
 but  there  is  quite  a  heavy  protection
 on  account  of  which  the  prices  of
 cycles  is  so  low  in  the  country.

 Coming  to  the  tax  on  diesel  oil,  I
 do  not  think  this  is  a  heavy  tax.  But
 it  it  retards  agricultural  production  in
 any  way,  I  would  suggest  that  it  re-
 quires  consideration  of  the  hon.  Fin-
 ance  Minister.  So  far  as  it  affects
 agricultural  production,  I  think  it
 shou'd  be  either  reduced  or  exempted
 where  it  is  used  for  agricultural  pro-
 duction.  Otherwise,  the  tax  proposed
 is  not  heavy.  I  would  suggest  that
 taxes  should  not  be  levied  on  articles
 that  are  overburdened.  on  sources  that
 are  poor  and  on  sources  where  pro-
 duction,  specially  agricultural]  produc-
 tion,  is  retarded  and  also  where  the
 collection  charges  are  very  heavy  and
 the  amount  that  is  yielded  by  the  tax
 is  too  small.  There  too  taxes  should
 not  be  collected.  I  would  not  go  into
 the  details  of  the  small  taxes  that
 have  been  suggested.  but  it  might  be
 useful  if  this  sort  of  test  is  applied  to
 these  proposals.
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 One  suggestion  I  have  to  make  in
 this  connection.  Instead  of  trying  to
 collect  these  small  taxes  from  these
 articles,  if  he  could  manage  it  by
 improving  the  administration  of  his
 department—the  collection  depart-
 ment—he  could  very  easily  manage  to
 collect  more  than  Rs.  23  crores  which
 he  is  trying  to  collect  from  these
 small  sources.  From  the  report  of
 the  Enquiry  Committee,  it  appears  that
 more  than  Rs.  200  crores  of  direct
 taxes  are  in  arrears.  We  had  great
 expectations  of  the  weal‘h  Tax,  ex-
 penditure  tax  and  estate  duty.  But  now
 the  position  is  that  probably  the  major
 portion  of  these  taxes  has  not  been
 realised.  So,  on  account  of  the  ineffi-
 ciency  of  the  collection  machinery,  we
 are  coming  almost  to  the  conclusion
 that  some  of  them  should  be  written
 off.  Some  exemptions  are  also  being
 made  in  direct  taxation,  although  on
 other  grounds.  The  other  impression
 that  is  going  down  is  that  direct  taxa-
 tion  has  come  for  exemption  whereas
 by  indirect  taxation,  small  articles  of
 poor  people  are  being  taxed.  I  do  not
 know  how  far  those  exemptions  in
 direct  taxation  are  justifled.  Some  of
 them  may  be,  where  there  is  double
 taxation  or  that  kind  of  thine.  Other-
 wise,  they  may  not  be  justified.

 4  hrs.
 The  position,  as  it  appears  from  the

 present  budget,  is  that  provision,  has
 to  be  made  for  Rs.  1,100  crores  or
 more  and  the  provision  that  has  been
 made  is  Rs.  250  crores  from
 market  borrowing.  Rs,  362  crores  from
 foreign  help  and  Rs.  77  crores  from
 treasury  bills.  So,  as  a  matter  of  fact,
 out  of  this  amount  Rs.  789  crores  are
 being  met  either  from  foreien  aid  or
 from  borrowings  or  by  taking  from
 this  quarter  or  that  quarter,  and  in-
 come  from  small  savings  and  miscel-
 laneous  items,  two  or  three  items,
 hardly  contribute  anything  to  the  in-
 come  which  has  to  meet  an  expendi-
 ture  of  over  Rs.  1,100,  crores  or  80.
 The  position  is  very  delicate  in  the
 sense  that  although  the  foreign  ex-
 change  position  has  improved,  and
 other  improvements  are  also  taking 6  rf
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 place,  dependence  mostly  on  either
 borrowing  or  foreign  exchange  will  not
 create  a  sound  economy.

 Then,  the  most  disturbing  factor  to
 which  the  hon.  Minister  should  look  to
 is  the  rise  in  prices  in  the  country.
 We  had  always  been  assured  that  as
 production  increases  the  prices  will
 come  down.  The  production  has,  in
 fact,  increased.  So  far  as  industrial
 production  is  concerned,  it  has  in-
 creased  by  7°4  per  cent  and  agricul-
 tural  production  has  also  increased.  In
 spite  of  these  increases,  the  prices  are
 going  up.  It  is  much  more  so  in  the
 case  of  food  articles  and  raw  materials
 which  are  very  relevant  for  industrial
 production.  Some  steps  must  be  taken
 to  bring  down  the  prices  of  commodi-
 ties  which  are  rising  so  far.  The
 question  of  prices  has  come  up  so
 many  times  before  this  House  and  the
 answer  has  always  been  that  an  attem-
 pt  is  being  made  to  check  their  rise.
 But  I  do  not  think  the  answer  which
 the  Hon.  Minister  gave  in  the  other
 House  to  the  points  raised  in  this
 connection  is  very  satisfactory.  The
 rise  in  prices  is  such  a  serious  that  it
 vitiates  the  entire  atmosphere  of  the
 economy  in  the  country.  Therefore,  an
 attempt  should  be  made  to  bring
 down  the  prices  somehow  or  other.  I
 find  that  the  price  of  agricultural  pro-
 duce  is  not  now  going  up.  It  is  coming
 down,  although  it  has  gone  up  quite
 high.  But  this  coming  down  of  the
 agricultural  price  is  not  very  certain.
 Therefore,  we  have  to  rely  on  certain
 data  by  which  we  may  be  able  to
 assure  a  certain  level]  of  prices  in  the
 country.  That  level  of  prices  may  be
 possible  only  when  there  is  increased
 production.  As  the  Ford  Foundation
 Team  has  pointed  out,  there  should
 be  three  times  greater  speed  in  our
 agri-ultural  production  if  we  are:  to
 meet  our  requirements  fully.  But  no
 attempt  is  being  made  in  that  direc-
 tion.  I  am  saying  this  because  I  find
 that  the  provision  made  for  agricul- ture  is  not  what  was  desired  by  the
 Planning  Commission,  the  leaders  of
 this  country  and  the  several  commit-
 tees  which  were  appointed  in  this
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 connection.  I  would  say  that  there
 should  be  greater  provision  for  agri-
 culture.

 Then  I  come  to  the  Community
 Development  blocks,  which  cover  al-
 most  two-thirds  of  the  area  of  the
 country.  The  idea  is  that  a  number  of
 departments  should  join  and  work
 through  the  Community  Development
 blocks.  The  working  of  the  Com-
 munity  Development  blocks  is  not
 very  satisfactory,  and  they  have  not
 contributed  much  in  increasing  our
 production.  A  number  of  charts,  maps
 and  other  things  are  being  published
 and  so  much  paper  work  is  being  done
 but  very  little  is  done  in  the  case  of
 field  work.  I  think  even  co-operation
 is  being  entrusted  to  them,  because  we
 want  through  co-operative  farming,
 service  co-operatives  and  other  ins-
 truments  to  increase  the  agricultural
 production  of  our  country.  Ido  not
 know  what  will  be  the  fate  of  those
 agencies  and  how  they  will  work.

 Shri  U.  C.  Patnaik  (Ganjam):  I
 will  not  go  into  the  details  of  the  pro-
 posed  budget  expenditure  now  but  will
 do  so  at  the  stage  of  the  Demands  for
 Grants,  particularly  under  the  head  of
 the  Ministry  of  Defence.  I  will  only
 refer  to  certain  fundamental  problems
 which  should  have  been  considered  in
 framing  the  budget.

 Firstly,  I  will  refer  to  our  sterling
 balances.  Before  independence  our
 sterling  balances  were  about  Rs,  1,422,
 crores.  Then,  you  remember,  in  1948,
 949  and  950  there  were  a  number  of
 defence  purchases  agreements,  con-
 tracts  and  all  that,  with  the  result  that
 our  sterling  balances  came  down  in
 95i-52  to  Rs.  625.27  crores.  On  l9th
 February  1960,  last  month,  according
 to  the  Reserve  Bank  of  India  Bulletin,
 our  sterling  balances  have  come  down
 to  Rs.  63  crores.  The  foreign  ex-
 change  reserves,  including  gold,  bul-
 lion  and  coins  in  1951-52,  according  to
 the  Reserve  Bank  of  India  Bulletin,
 was  Rs,  848-44  crores.  It  is  on  page  84
 of  the  Reserve  Bank  of  India  Bulletin
 for  January,  1960.  It  has  now  come
 down  to  Rs.  387°84  crores.  Our  re-
 serves,  our  assets  have  gone  down  and
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 are  still  going  down,  though  we  are
 grateful  to  the  hon.  Minister  that  he
 is  trying  to  stem  the  tide,  to  some
 extent.

 Our  sterling  balances  have  been
 frittered  away,  our  foreign  exchange
 reserves  have  been  depleted,  in  buy-
 ing  outmoded  planes,  ammunition
 and  weapons  that  would  not  fire,  con-
 tracts  with  foreign  firms  for  junk,
 obsolete  and  obsolescent  stores,  and
 very  often  many  of  these  things  have
 benefited  the  individuals.  I  am  _  not
 merely  referring  to  old  things.  Even
 in  the  latest  Audit  Report  you  have
 got  some  instances  of  horrible  fraud
 against  the  country’s  finances.  In  par-
 ticular,  I  refer  to  the  959  Audit  Re-
 port  where  you  have  got  quite  a  good
 bit  of  transactions  regarding  spare
 parts,  how  a  firm  was  first  denied  the
 contract  because  there  was  a  lower
 tenderer,  then  again  it  was  given  the
 same  contract  and  there  has  been  a
 loss  of  several  lakhs  of  rupees  to  the
 Exchequer.  These  sort  of  things  are
 happening  every  day,  particularly
 taking  advantage  of  the  secrecy  in  de-
 fence  purchases  and  also  _  taking
 advantage  of  the  national  crisis  from
 time  to  time.  You  will  remember  well,
 Sir,  in  1948-49  there  were  all  those
 contracts  with  Sir  John  Marshall
 Cornwell  and  others.  In  1957,  again,
 when  Pakistan  was  getting  foreign
 aid,  we  went  in  for  huge  equipments
 of  various  types  of  aircrafts  and  our
 agreements  and  purchases  make  very
 sad  reading.

 Thus,  from  the  position  of  a  creditor
 nation  at  the  time  of  independence,
 within  twelve  years  our  assets  have
 diminished,  and  our  liabilities  have
 gone  up  at  a  very  fast  rate.  In  the
 Explanatory  Memorandum  on  _  the
 Budget  it  is  stated  at  page  81  that
 rupee  loans’  stand  at  Rs.  4,328°28
 crores,  sterling  loans  Rs.  123-54  crores
 and  other  foreign  loang  Rs.  80°47
 crores.

 The  total  burden  of  debts  on  our
 country  today  amounts  to  Rs.  6,262"  86
 crores.  For  interest  payable  on  these
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 loans  please  see  page  32  of  the  Ex-
 planatory  Memorandum.  The  interest
 payable  last  year  was  Rs,  67°22
 crores.  The  year  before  last  it  was
 Rs.  63°22  crores.  During  this  Budget
 year  itis  going  to  be  Rs.  9]°80
 crores.  Only  last  year  we  were  on  the
 point  of  defaulting  in  the  payment  of
 principal  and  interest,  but  we  were
 technically  saved—not  really  saved
 but  technically  saved—by  fresh  loans
 which  our  hon.  Finance  Minister  was
 able  to  secure  from  foreign  countries
 during  that  tour.  This  year  as  well  as
 in  every  future  year,  under  the  pre-
 sent  circumstances  we  will  have  to  re-
 peat  the  same  performance  of  going
 with  a  begging  bowl  to  different
 countries  in  order  to  pay  back  some
 loan.  We  have  to  incur  loan  to  pay
 back  some  other  loan.  I  am  afraid
 that  we  are  befooling  the  ignorant  and
 credulous  masses  of  our  country  by
 all  kinds  of  wordy  and  financial  jug-
 gleries  and  high  sounding  shibboleth.
 But  the  outside  world  has  begun  to
 feel  that  we  are  tending  towards  pau-
 perism.  During  the  last  two  years
 there  have  been  articles  in  financial
 magazines,  in  the  London  Times  and
 others,  contributed  by  people  who
 were  otherwise  very  friendly  to  India
 which  point  out  that  India  is  heading
 towards  bankruptcy.  We  may  not  be.
 Our  hon.  Finance  Minister  may  be
 able  to  save  us  from  that.  But  still
 we  should  like  to  know,  the  Parlia-
 ment  and  the  country  should  like  to
 know  as  to  what  are  the  liabilities,
 what  was  the  purpose  of  the  debts,
 how  they  were  spent.

 Of  course,  since  957  our  Finance
 Ministry  is  kind  enough  to  publish
 that  booklet  on  External  Assistance,
 but  that  is  not  adequate.  Apart  from
 the  adequacy  of  the  information
 given  there,  we  should  like  to  know
 what  are  all  these  loans,  what  are
 they  contracted  for,  how  are  they
 being  spent  or  how  are  they  proposed
 to  be  spent.  Unless  we  know  these,
 the  country  will  not  be  satisfied  about
 these  huge  amounts  that  are  being
 borrowed.
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 Our  Parliament  Secretariat  must  be
 thanked  for  bringing  out  a  very  in-
 teresting  brochure  on  ‘Public  Borrow-
 ing’.  It  was  published  as  early  as
 February,  1956.  It  points  out  how  in
 every  country,  other  than  India,  pub-
 lic  borrowing  is  always  based  upon
 the  prior  sanction  of  Parliament.  It
 points  out  how  in  Sweden,  for  ins-
 tance,  the  Public  Debts  Office  is  a
 branch  of  the  Parliamentary  organisa-
 tion.  In  Australia  there  is  a  public
 debt  organisation  which  is  also  sub-
 ordinate  to  the  Parliament.  The  public
 debt  procedures  in  Canada,  the  UK
 and  the  USA  are  very  stringent.  The
 public  debts  organisation  of  every
 country  is  practically  under  the  Par-
 liament  of  that  country  and  that  or-
 ganisation  deals  with  all  public  debts.
 The  most  important  thing  to  note  is
 that  there  is  prior  legislation  there  for
 incurring  debts  and  loans.  In  addition
 to  the  Budget  proposals,  the  booklets
 and  brochures  on  external  assistance,
 it  is  contemplated  that  there  should  be
 parliamentary  control  and  prior  sanc-
 tion  of  Parliament  of  each  democratic
 country  before  a  farthing  is  spent.

 In  our  country  also  there  are  cer-
 tain  provisions  in  the  Constitution
 which  provide  for  that.  For  instance,
 I  will  quote  article  292  of  the  Conati-
 tution,  It  reads:

 “The  executive  power  of  the
 Union  extends  to  borrowing  upon
 the  security  of  the  Consolidated
 Fund  of  India  within  such  limits,  if
 @ny,  88  may  from  time  to  time  be
 fixed  by  Parliament  by  law  and  to
 the  giving  of  guarantees  within  such
 limits,  if  any,  as  may  be  so  fixed.”

 So  it  is  contemplated  here  that  like
 other  countries  there  should  be  legis- lation  before  money  is  sanctioned  as
 loans.  The  same  thing  is  there  in
 article  9  where  regulation  by  law  of
 procedure  in  Parliament  in  relation  to
 financial  business  has  been  laid  down.
 In  our  country  we  have  legislation,
 for  instance,  for  prevention  of  cruelty to  animals.  Here  is  a  case  where  it  is
 a  cruelty  to  the  posterity  of  India  and
 all  future  generatlons  who  are  bur-
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 dened  with  loans  and  for  which  legis-
 lation  should  have  been  brought  in.

 This  was  the  subject  matter  of  a
 resolution  some  time  back  in  this
 House  whereby  one  of  our  ex-Finance
 Ministers  proposed  that  there  should
 be  some  such  legislation.  The  hon.
 Finance  Minister  told  the  House  that
 no  legislation  was  necessary  because
 it  was  covered  by  the  Budget  propo-
 sals.  I  submit  that  Budget  is  quite
 different  from  legislation  for  sanc-
 tioning  foreign  loans.  The  Budget,  as
 you  know,  is  discussed  within  a  few
 days.  Very  important  subjects,  like
 the  Ministry  of  Finance,  the  Ministry
 of  Defence  and  the  Ministry  of  Com-
 merce  and  Industry,  do  not  get  more
 than  six  hours  for  discussion.  It  is
 impossible  during  the  Budget  discus-
 sion  to  allow  detailed  discussion  of
 these  foreign  loans.  Apart  from  it,  if
 the  Budget  statement  on  foreign  loans
 which  have  already  been  incurred  is
 adequate,  why  should  the  Constitu-
 tion  provide  for  additional  legislation?
 In  every  country  where  there  is  the
 Budget  showing  the  loans  there  is  also
 legislation  to  incur  loans,  Budget,  as
 you  know,  is  not  legislation  by  itself.
 The  Budget  is  followed  by  the  Ap-
 Propriation  Act,  which  is  the  law,  So,
 the  Budget  is  not  the  law  itself.  The
 Appropriation  Act  refers  to  expendi- ture  and  not  to  the  loans  borrowed
 from  other  countries.  In  addition  to
 the  Budget  the  financial  statements
 and  all  these  things,  #  is  a  very  salu-
 tary  provision  everywhere  that  before
 any  Government  incurs  any  loan  it
 has  to  take  the  prior  concurrence  of
 the  Parliament  by  way  of  legislation.
 I  submit  that  in  our  country  also  our
 Law  Ministry  as  well  as  the  Finance
 Ministry  should  consider  this  prob-
 lem  and  see  that  no  public  debt  is
 incurred  without  prior  sanction  of  the
 Parliament.

 All  the  talk  and  the  =  excitement
 about  the  adventure  of  planning,  the
 building  of  new  India  in  a  very  big
 way  and  all  these  things,  I  submit,
 are  mere  make-believe  because,  as  a
 matter  of  fact,  we  are  becoming  a
 debtor  nation  day  by  day.  We  will
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 become  a  debtor  nation  and  our  pos-
 terity  will  not  be  able  to  discharge
 the  loans  that  we  are  incurring  for
 our  so-called  plans.  I  would  not  go
 into  the  details  about  planning,  but  I
 submit  that  the  common  man  in  India
 has  not  had  the  benefit  of  the  Plans
 and  of  these  foreign  borrowings  and
 borrowings  in  our  country,  which  we
 have  been  told  is  very  important.  I
 respectfully  suggest  to  the  Finance
 Minister  and  the  Law  Minister  that
 the  highest  priority  should  be  given  to
 legislation  under  the  Constitution,
 since  the  Constitution  came  into  force
 ten  years  ago  and  we  have  about  50
 articles  in  the  Constitution  which  re-
 quire  legislation  to  be  undertaken.

 In  framing  our  Budget  we  have  to
 see  what  our  requirements  of  man-
 power  are,  how  it  has  to  be  allocated,
 how  it  is  to  be  utilised.  At  present
 our  Plan  is  not  for  manpower  utilisa-
 tion;  it  is  only  expenditure-budget-
 ing.  In  almost  every  other  country  a
 manpower  budget  accompanies  or
 precedes  the  general  Budget.  The
 United  States,  Australia.  Now  Zealand,
 France,  Czechoslavakia  etc.  are  ins-
 tances.  Our  Planning  Commission  ex-
 amined  it  in  the  First  Plan,  but  they
 thought  that  manpower  budgeting
 was  required  only  for  other  countries
 where  there  was  shortage  of  labour
 and  not  for  India  where  there  was  so
 much  of  labour.  That  view  does  not
 agree  with  common  sense  because  it
 is  in  India  where  you  have  great  re-
 quirement  of  technical  manpower,
 that  manpower  budgeting,  manpower
 training  and  schemes  for  manpower
 organisation  should  have  been  intro-
 duced.  After  the  speeches  of  Prof.
 Mahalanobis  and  others  at  a  conter-
 ence  canvened  recently  by  the  Home
 Ministry,  experts  have  come  round  to
 the  view  that  manpower  budgeting  is
 also  necessary,  though  they  feel  there
 are  some  difficulties.  It  is  absolutely
 necessary  that  we  know  our  require-
 ments  of  manpower,  both  skilled  and
 unskilled,  and  how  it  should  be  train-
 ed  and  organised  so  that  we  can  com-
 pete  with  other  nations,
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 For  the  last  six  or  seven  years  we
 have  been  pressing  for  co-ordination
 between  and  integration  of  our  civil
 and  defence  organisations.  In  every
 other  country  there  is  such  co-ordi-
 nation  with  the  result  that  by  spend-
 ing  the  minimum  on  defence,  they  en-
 sure  the  maximum  defence  strength.
 We  can  utilise  the  defence  forces  for
 various  socio-economic  plans  and  pro-
 grammes  so  that  the  country  would
 have  the  benefit  of  our  trained  and
 disciplined  organisation.  We  have  sug-
 gested  that  there  should  be  coordina-
 tion  of  the  engineering  services  in  the
 matter  of  building  roads,  bridges,
 dams  etc.,  wherever  it  can  be  done
 without  impairing  military  efficiency.
 We  have  pointed  out  that  the  educa-
 tional  set-up  should  be  reorganised  as
 was  done  in  the  U.K.  about  a  hun-
 dred  years  ago.  We  have  been  sug-
 gesting  that  ex-servicemen  could  be
 better  utilised  in  various  activities  in
 the  national  life.  You  yourself,  Sir,
 before  you  occupied  this  office,  made
 a  sugestion  about  the  Viceroy’s  Com-
 missioned  Officers,  a  huge  category
 which  is  being  maintained  without
 adequate  return.  It  has  to  be  ration-
 alised  so  that  the  shortage  of  thou-
 sands  of  officers  could  be  met  from
 this  organisation.  There  have  been  a
 number  of  suggestions  which  would
 have  meant  savings  under  defence
 head  and  at  the  same__  time  greater
 military  efficiency  and  greater  tempo
 in  development  schemes.  Although
 we  have  been  crying  hoarse  for  it  for
 the  last  several  years,  there  seems  to
 be  no  change.

 I  shall  not  go  inte  details  of  defence
 expenditure  now,  but  do  so  later  on
 at  the  time  of  the  Demands  for  Grants
 if  you  permit  me  to  speak,  but  there
 are  certain  unhappy  things  about  the
 proposed  Defence  Budget  which  make
 us  rather  nervous  about  our  defence
 preparedness.  The  Defence  Budget
 indicates  no  change  in  the  pattern  of
 expenditure  for  which  we  have  been
 urging  all  these  years.  There  is  no
 change  in  the  strategy  of  defence.
 Maybe  there  will  be  a  few  more  roads
 and  a  few  ™ore  purchaies,  but  there
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 is  no  overall  change.  Without  going
 into  details,  I  shall  point  out  the  con-
 nection  between  the  Defence  Budget
 and  the  defence  proposals,  the  no-
 change  policy  in  general  strategy  and
 certain  statements  which  have  beer
 made  here.

 Firstly,  we  have  very  often  been
 told  that  not  a  blade  of  grass  grows  in
 the  Ladakh  area.  We  have  been  told
 by  the  Defence  Minister  that  he  will
 protect  our  “administered”  territory
 meaning  thereby  that  there  is  no
 quesiion  of  the  unadministered  terri-
 tory.  These  statements,  read  with  the
 budget  proposals  for  defence  without
 any  reorganisation,  without  any  change
 in  the  over-all  policy,  make  us  feel,
 tightly  or  wrongly,  that  there  is  a
 chance  of  our  giving  up  the  Ladakh
 area.  I  hope  we  will  not  give  it  up.
 I  hope  our  Government  will  fight  for
 the  Ladakh  area  with  whatsoever
 means  possible.  I  hope  the  countr,
 will  be  made  to  feel  that  the  Ladakh
 area  ig  militarily  and  stratigically  very
 important.  But,  having  given  up
 42,000  square  miles  to  Pakistan  in
 Kashmir,  having  given  up  the  Berubari
 and  other  areas  to  Pakistan,  we  have
 a  feeling  that  there  is  perhaps  a  chance,
 particularly  in  the  coming  Chou-
 Nehru  meeting,  of  the  areas  in  Ladakh
 occupied  by  China  going  over.  We
 hope  that  it  will  not  be,  we  wish  and
 pray  that  our  Government  will  net  do
 it,

 Shri  C.  D.  Pande:  Why  do  you  fore-
 bede  things  which  are  not  likely  to
 happen?

 Shri  U.  c  Patnaik:  I  take  this  op-
 portunity  of  expressing  my  fears  to
 the  Government  when  they  are  pre-
 senting  the  Budget  without  any  chenge
 in  the  strategy,  without  any  change
 in  the  over-all  pattern  of  defence  in
 the  light  of  the  border  problem.  I
 request  them  to  consider  it.  I  feel
 that  those  two  statements  were  feelers
 to  ascertain  the  country's  opinion.  The
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 country  does  not  seem  to  have  taken
 them  very  seriously,  and  is  concenizat-
 ing  on  the  so-called  difference  regard-
 ing  the  Macmahon  Line  which  involves
 only  Long  Ju.  This  is  the  fora
 where  we  can  anticipate  things,  ex-
 press  our  fears  and  point  out  to  Gov-
 ernment  that  they  should  not  think  of
 giving  the  country  the  psychological
 satisfaction  of  the  evacuation  of  Long
 Ju  and  the  recognition  of  the  Mac-
 mahon  Line,  which  runs  only  from
 Bhutan  to  Burma,  to  counteract  the
 other  militarily  strategic  loss  of  the
 Ladakh  area.

 Raja  Mahendra  Pratap  (Mathura):
 I  have  many  important  points  to  men-
 tion  to  the  Finance  Minister.

 To  begin  with,  I  weuld  like  him  not
 to  levy  taxes  directly  on  cycles,  disel
 oil  or  anything  of  that  kind,  but  allow
 the  Staies  to  tax  them  and  then  he  can
 tax  the  States.  That  is  to  say,  you  ask
 every  State  to  give  so  much  money.
 That  will  be  right.  Whenever  I  ask
 any  question,  they  say  it  ig  a  State
 matier.  I  think  the  taxes  that  you
 have  levied  are  all  State  matters.

 So,  I  say  to  begin  with,  that  the
 system  of  taxing  should  be  changed.  I
 have  often  said  that  if  the  Centre  has
 to  tax  and  the  States  also  have  to  tix,
 then  it  is  necessary  that  the  system  of
 taxing  should  be  changed  entirely.

 It  is  a  very  bad  custom  now,  or  bad
 law  I  might  say,  that  at  every  step  we
 are  taxed.  If  some  people  are  going
 by  car  or  by  truck,  they  are  stopped
 on  the  road,  and  they  are  taxed.  So,
 I  say  that  taxes  should  be  levicd  only
 on  land  and  on  property;  or  if  there
 is  any  money  in  the  bank,  then  you
 can  tax  that,  but  you  cannot  ‘ax  at
 every  step.  But  you  are  taxing  sugar,
 you  are  taxing  tobacco,  and  you  are
 taxing  this,  and  you  are  taxing  that.

 As  regards  the  film  industry  which
 has  been  taxed,  I  think  they  may
 better  be  taxed  more,  because,  I  beli-
 eve  that  these  films,  as  they  are,  spoil
 the  character  of  the  people.  But  it
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 the  films  are  educational  or  in  any
 way  moral,  then  they  should  not  be
 taxed,  in  my  humble  opinion.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  I  think  the  Finance  Minister
 agrees  with  you.

 Raja  Mahendra  Pratap:  I  think  Gov-
 ernment  should  never  trade.  Our  an-
 cient  culture  says  that  whenever  kings
 began  to  trade  they  ruined  the  coun-
 try.  So,  Government  should  not  trade.
 Government  should  give  every  free-
 dom  to  the  people,  and  leave  the  ini-
 tiative  with  the  people  to  develop  busi-
 ness  as  they  lige.  Of  course,  Govern-
 ment  should  guide  the  people  and
 see  that  they  do  not  misuse  the  money.
 I  have  often  said  that  it  does  not
 matter  to  us  how  much  money  vou
 have,  but  it  matters  to  us  how  you  use
 that  money.  If  you  misuse  that  muney,
 then,  of  course,  you  are  doing  some-
 thing  against  society.

 As  regards  migration,  that  is,  people
 going  out  of  the  country,  I  believe
 Government  are  not  taking  a_  tight
 decision  in  the  matter.  I  believe  that
 Government  should  encourage  people
 going  out.  That  will  help  our  country,
 because  those  who  go  out  make  a  lot
 of  money,  and  they  will  be  sending  a
 lot  of  money  here.  I  know  that  China
 made  a  very  great  profit  by  sending
 men  out  and  getting  money  from  out-
 side.  I  think  there  should  be  a  right
 ideal  before  us.  What  is  the  ideal  be-
 fore  us?  Is  the  ideal  to  make  India
 just  another  England  or  America?  Or
 igs  the  ideal  to  make  India  a  model
 country  in  the  world?

 I  have  said  that  I  have  never  agreed
 with  the  non-violence  of  Mahatma
 Gandhi.,  I  have  said  that  if  Hindu
 is  a  Hindu,  he  will  have  to  believe  in
 Shri  Krishna,  and  Shri  Krishna  says
 ‘Fight  for  dharma’.  If  someone  is  a
 Mussalman,  he  will  have  to  believe  in
 the  Quran  where  God  =  says
 ‘Do  jehad  for  Iman’.  If  there
 is  a  Sikh,  he  will  have  to  believe  in
 Guru  Govind  Singh,  and  Guru  Govind
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 Singh  fought  with  sword  in  the  field.
 So,  I  never  agreed  with  the  principle
 of  non-violence  of  Mahatma  Gandhi  as
 he  preached  it.  But  I  beg  to  say  that
 Mahatma  Gandhi  was  a  great  Mahat-
 ma,  a  great  leader,  a  great  man  of  the
 world.  He  has  shown  some  way,  and
 that  is  the  way  of  simple  living.  Are
 you  practising  that?  If  I  were  the
 President  of  India,  I  would  have  gone
 to  the  Bhangi  Colony  where  Mahatma
 Gandhi  lived.  So,  I  beg  to  say  that
 our  Ministers  should  try  to  economise
 on  their  living.  If  that  is  done,  then
 they  will  be  showing  a  way  to  the
 people.

 As  regards  defence,  I  shall  not  speak
 about  that  just  now,  because  I  have
 asked  for  some  little  time  to  speak  on
 the  Demands  for  Grants  relating  to
 the  Defence  Ministry  separately.

 As  regards  our  foreign  expenses,  I
 should  like  to  say  a  word.  [  am  very
 sorry  to  see  that  a  lot  of  money  is
 squandered  by  our  Legations  and  Em-
 bassies  and  Consulates.  They  only
 want  to  imitate  foreign  governments

 An  Hon.  Member:  Also  by  the
 Ministers.

 Raja  Mahendra  Pratap:  I  am  speak-
 ing  of  our  Embassies  here.  They  spend
 a  lot  of  money  just  to  show  to  the
 world  that  they  are  the  Ambassadors.
 They  do  not  show  that  India  which
 respects  Mahatma  Gandhi,  and  res-
 pects  the  simplicity  of  Mahatma
 Gandhi.  They  should  go  in  khaddar,
 but  not  in  this  way  that  they  put  on
 khaddar  and  have  furniture  worth
 Rs.  20,000  or  Rs.  50,000.  That  is  not
 the  way,  they  put  on  a  khatddar  cap
 and  go  about  in  cars  costing  Rs.  30,000.
 That  is  not  the  way  that  Mahatma
 Gandhi  has  shown.

 I  beg  to  say  that  money  is  not  the
 important  thing;  the  ideal  should  be
 that  the  time  and  energy  of  the  people
 should  not  be  wasted.  I  find  that  the
 time  and  energy  of  the  people  is  wasted
 in  such  a  way  that  we  lose  a  great
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 deal  of  our  energy  and  time,  which  we
 could  have  used  for  producing  our
 necessities.

 So  far  as  the  tax  on  cycles  is  con-
 cerned,  many  hon.  Members  have
 spoken  about  it  already,  and,  there-
 fore,  I  need  not  repeat  it.  I  also  be-
 lieve  that  for  poor  people,  it  is  very
 hard  to  pay  these  taxes  on  cycles  or
 their  parts.  On  very  expensive  cars,
 if  you  levy  a  tax  of  even  Rs.  5000  I
 do  not  mind,  but  so  far  as  small  cars
 are  concerned,  I  believe  that  no  taxes
 should  be  levied  on  them.

 As  regards  loans,  I  have  to  suy  8
 word.  I  think  our  Government  are
 burdening  our  country  a  great  deal,
 and  it  might  be  very  difficult  to  pay
 back  these  big  loans.  It  appears  to  me
 that  a  day  may  come  when  our  Gov-
 ernment  might  say  in  the  words  of
 Galib,  that:

 मुफ्त  की  पीते  थे  मै  भौर  कहते  थे  कि  हां
 रंग  लाएगी  यह  हमारी  फाका  मस्ती  एक  दिन।

 An  Hon.  Member:  What  is  meant  by
 that?

 Raja  Mahendra  Pratap:  Galib  was
 drinking  and  drinking  without  paying
 any  money.  Afterwards,  he  was  sued
 in  the  court,  and  he  said  in  the  court
 ‘I  was  drinking  without  paying  money,
 but  I  can  see  now  that  it  has  become
 very  difficult  for  me  to  pay  the  price’.
 I  mean  to  say  that  one  day  Govern-
 ment  may  find  themselves  in  the  same
 difficult  position  and  might  say  before
 the  court  of  the  world,  ‘We  never  knew
 that  we  shall  also  have  to  pay  some
 day.’

 Shri  Naushir  Bharucha:  The  Fin-
 ance  Minister  does  not  drink.

 Raja  Mahendra  Pratap:  I  know  that
 the  Finance  Minister  does  not  drink,
 and  I  am  very  glad  that  when  he  was
 Chief  Minister  of  Bombay,  he  started
 prohibition,  but  I  am  very  sorry  to
 say  at  the  same  time  that  Bombay  is
 more  wet  than  formerly.
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 Morarji  Desai):  Is  that  his  personal
 experience?

 Raja  Mahendra  Pratap:  As  regards
 strikes,  I  believe  that  some  law  should
 be  made  that  there  should  be  no
 strikes,  because  a  great  deal  of  energy
 is  wasted  in  strikes.  I  believe,  as  I
 said  once  before,  that  we  should  make
 it  our  principle  that  the  age  of
 Mahatma  Gandhi  ig  finished,  and  the
 age  of  world  federation  has  begun,
 that  is  to  say,  there  should  be  no
 strikes,  no  hartals,  no  bhookh-hartals
 and  people  should  work.  As  some  hon.
 Members  have  suggested,  and  quite
 rightly  too,  they  insist  and  get  higher
 salaries,  and  then  the  prices  go  up.
 It  is  a  law  of  economics.  It  must  be
 so.  So  I  say  that  there  should  be  no
 strikes  and  there  should  be  no  higher
 salaries.  I  am  very  sorry  to  say  that
 it  appears  to  me  that  the  intellectuals
 of  India  have  conspired  to  tax  the  peo-
 ple  and  divide  the  money  among  them.
 selves,  not  caring  for  the  poor  people
 down  below.  It  appears  to  me  that
 such  is  the  condition.

 As  regards  inflation,  I  will  say  a
 word.  Many  people  do  not  understand
 that  inflation  ig  only  due  to  a  lot  of
 notes  being  printed.  Whenever  we
 get  salary,  we  get  new  notes.  They
 are  quite  new.  So  it  is  very  clear  that
 they  are  printing  and  printing  notes
 and  do  not  care  for  the  fact  that  infla-
 tion  will  result  thereby.

 As  regards  speculation  also,  4  have
 a  word  to  put  in.  This  speculation  in
 shares  is  nothing  but  gambling.  I
 think  our  Finance  Minister  as  a  very
 moral  man  should  do  something  to
 stop  this  speculation  altogether.  We
 are  against  gambling.

 Shri  Braj  Raj  Singh:  He  is  not.

 Raja  Mahendra  Pratap:  We  are
 against  horse  racing.  I  believe  we
 should  be  against  speculation  in  shares
 also.

 Shri  Naushir  Bharucha:  What  about
 prize  bonds?
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 Shri  Braj  Raj  Singh:  He  has  started
 prize  bonds.

 Raja  Mahendra  Pratap:  That,  I
 mus.  Say,  is  just  a  slip.  I  think  he  has
 slipped  a  bit.

 As  regards  income-tax  also,  I  have
 a  word,  I  have  already  said  that  the
 way  income-tax  is  collected  is  not  very
 good.  I  know  of  instances  of  income-
 tax  collectors  making  money  some-
 times.  It  is  corruption.  So  I  think
 the  tax  collection  should  be  done  by
 very  high  authorities  in  the  disiricts
 and  at  the  Centre.

 As  regards  prohibiting  the  import
 and  export  of  gold,  I  have  said  seve-
 tal  times:  please  ao  not  stop  the  com-
 ing  in  of  gold.  Let  gold  come.  As
 much  gold  as  you  will  have  in  the
 coun.ry  will  mean  that  you  will  have
 so  much  more  value  for  the  rupee.  The
 world  is  always  calculating  currency
 on  gold  backing.  So  I  say:  please
 allow  people  to  bring  in  gold,  but  stop
 sending  out  of  gold.  That  is  the  cor-
 rect  policy.

 Also  tax  imports,  that  is,  the  things
 thai  come  in.  But  please  do  not  tax
 exports.  If  it  happens  that  by  reason
 of  more  exports  the  prices  of  certain
 commodities  go  up,  then  you  stop  ex-
 porting  of  that  commodity  for  some
 time,  two,  three  or  four  months,  By
 that  method,  you  will  allow  people  to
 export  more  of  what  is  not  needed  in
 the  country.

 In  the  end,  I  will  say  what  we
 should  encourage  and  what  we  should
 ban.  We  should  encourage  the  making
 of  a  happy  society,  a  moral  society,  to
 help  the  movement  of  world  unity,
 world  order  and  World  Government.
 If  there  is  a  World  Government,  then
 we  need  not  spend  a  lot  of  money  on
 defence.

 Shri  Subiman  Ghose  (Burdwan):
 Who  will  be  the  Prime  Minister  of  the
 World  Government?

 Raja  Mahendra  Pratap:  Then  I  come
 to  what  things  should  be  banned.  We
 should  ban  litigation  among  the  peo-
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 ple.  Litigation  meang  a  great  deal  of
 waste  of  time  and  energy.  Intoxication
 should  be  banned.  Shows  should  be
 banned.  Expensive  sports  should  be
 banned.  Dancing  of  girls  before  men
 should  be  banned,  speculation  should
 be  banned  and  gambling  should  be
 banned.

 Shri  Somani  (Dausa):  Our  annual
 budgets  now  have  become  the  instru-
 ments  for  implemeniing  the  pro-
 grammes  of  economic  development  as
 laid  down  in  the  successive  Five  Year
 Plans.  This  year  our  Finance  Minister
 had,  apart  from  finding  the  resources
 for  the  ever-rising  tempo  of  develop- mental  expenditure,  also  to  provide
 additional  resources  for  the  require-
 ments  of  defence  as  well  as  for  meet-
 ing  the  cust  of  implementation  of  the
 cecommendations  of  the  Pay  Com-

 mission.  Under  these  circumstances,
 there  were  widespread  apprehensions
 that  the  Finance  Minister  would  come
 out  with  a  much  heavier  tax  burden
 than  what  actually  he  has  decided  to.
 It  is,  therefore,  gratifying  to  learn
 that  in  spite  of  all  the  need  for  rais-
 ing  additional  resources,  he  has  been
 able  to  manage  the  budget  in  a  man-
 ner  which  will  not  cause  any  undue
 burden  on  any  section  of  the  economy.

 It  is  argued  and  pointed  out  that  the
 burden  has  been  much  less  than  what
 he  should  have  imposed.  Here  I  think
 we  are  forgetting  the  taxation  efforts
 made  by  the  Centre  in  the  period  of
 the  Second  Five  Year  Plan.  Indeed,
 we  know  that  the  Planning  Commis-
 sion  had  envisaged  a  taxation  effort
 of  the  order  of  only  Rs.  225  crores
 during  the  Five  years,  but  as  we  all
 know,  that  target  has  been  far  ex-
 ceeded.  Therefore,  there  is  no  war-
 rant  for  the  assumption  that  the  taxa-
 tion  effort  has  been  less  than  what  it
 should  be.  There  is  also  no  basis  for
 the  impression  prevalent  in  certain
 quarters  that  the  hon.  Finance  Minister
 has  been  much  more  favourable  to  the
 private  sector  or  the  payers  of  direct
 taxes  than  the  payers  of  indirect  taxes.
 Indeed,  even  that  great  architect  of  the
 memorable  Budget  of  May  957  had
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 also  at  that  stage  clearly  indicated
 while  imposing  all  those  memorable
 burdens  that  the  policy  of  Government
 in  later  years  of  the  period  of  the
 Second  Plan  would  be  to  give  relief,
 specially  in  the  field  of  personal  taxa-
 tion.  The  present  Finance  Minister
 has  not  only  not  implemented  the
 assurance  that  was  given  by  him,  but
 he  went  a  step  further  last  year  when
 he  increased  the  wealth  tax  on  indi-
 viduals  and  also  modified  the  expen-
 diture  tax  in  a  manner  which  impos-
 ed  a  heavier  burden.  I  am  therefore
 pointing  out  that  the  Finance  Minis-
 ter  has  not  in  any  way  given  any
 relief  whatsoever  even  in  certain
 directions  in  which  such  relief  should
 have  ben  forthcoming.  At  the  same
 time,  I  must  pay  a  tribute  to  the  Fin-
 ance  Minister  for  his  performance  in
 restoring  stability,  confidence  and
 buoyancy  in  the  economy  without
 rea'ising  any  revenue  from  any
 of  the  sources.  Indeed,  it  is
 particularly  gratifying  and  amazing
 that  while  not  yielding  a  rupee  of  re-
 venue  in  any  direction  he  has  been
 able  to  create  conditions  in  the  eco-
 nomy  where  it  is  possible  now  to  take
 a  big  step  forward  to  take  the  economy
 towards  what  is  called  the  take-off
 stage.  I,  therefore,  welcome  the  psy-
 chological  change  which  has  _  been
 brought  about  by  the  Finance  Minister
 in  a  remarkable  manner.

 An  Hon,  Member:  In  which  sector
 of  the  economy?

 Shri  Somani:  Before  I  go  to  the
 Budget  proposals,  I  would,  however,
 at  the  very  outset  like  to  draw  the
 attention  of  the  Finance  Minister  to
 the  sort  of  very  loose  budgeting  that
 appears  to  be  the  feature  of  our  an-
 nual  Budgets.  We  find  that  our  esti-
 mated  deficit  in  1956-57  of  Rs.  8.4
 crores  turned  out  to  be  a  surplus  of
 Rs.  86.40  crores;  our  anticipated  deficit
 of  Rs.  26°87  crores  in  1957-58  turned
 out  to  be  a  surplus  of  Rs.  42°45  crores
 and  our  anticipated  deficit  of  Rs.  28.02
 crores  in  1958-59.  turned  out  to  be  a
 deficit  of  merely  Rs.  5°29  crores.  Our
 anticipated  deficit  of  Rs.  59.08  crores
 for  1959-60.  has  turned  out  to  be  a
 deficit  of  only  Rs.  5°39  crores.  This
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 under-estimation  of  revenues  becomes
 the  basis  for  imposing  more  and  more
 burdens.  And,  it  is,  therefore,  only
 right  and  appropriate  that  the  House
 should  expect  from  the  Finance  Minis-
 ter  that  the  basis  of  estimating  the  re-
 venues  should  be  much  more  realistic
 and  practical  than  the  way  in  which
 these  have  been  estimated  during  the
 last  few  years.

 Shri  Morarji  Desal:  May  I  point  out
 to  the  hon.  Member  that  in  spite  of
 what  he  is  saying,  the  deficit  financing
 of  1957-58.  was  Rs.  496  crores  and  it
 turned  out  to  be  more  than  what  was
 estimated.  Therefore,  it  was  not  only
 that  the  revenue  was  under-estimated.
 Both  things  happened  like  that.

 Shri  Bimal  Ghose:  He  is  right  so  far
 as  the  revenue  budget  is  concerned;
 and  the  Finance  Minister-is  r‘ght  80
 far  as  the  total  budget  is  concerned.

 Shri  Morarji  Desai:  I  am  talking  of
 the  total  budget.

 Shri  Somani:  I  am  talking  of  the
 revenue  budget.  My  submission  is  that
 the  estimated  revenues  every  year
 have  gone  up  and  that  will  be  the  case
 this  year  also.  The  revenues  have  not
 been  properly  estimated  under  the
 various  heads;  and,  there  is  no  doubt
 that  the  estimated  deficit  will  be  sub-
 stantially  reduced  again  this  year.

 Shri  Morarji  Desai:  Let  us  hope  80.

 Shri  Somani:  I  would  not  take  up
 the  question  of  price  inflation.  It  has
 been  talked  about  by  almost  all  hon.
 Members,  The  first  thing  I  would  like
 to  refer  the  hon.  Finance  Minister  to
 is  about  the  implications  of  the  imple-
 mentation  of  the  Pay  Commission’s
 recommendations.  Here  I  need  not  say
 much;  but,  I  would  only  like  to  make
 a  reference  to  something  which  was
 said  by  Shri  Morarka  and  Shr‘  Mathur
 yesterday  in  regard  to  the  activities  of
 the  Special  Reorganisation  Unit  of  the
 Ministry  of  Finance.  The  work  they
 have  done  during  the  short  period
 really  seems  to  be  very  remarkable
 and  impressive  and  it  should  be  the
 endeavour  of  the  Ministry  to  widen



 4983  General

 (Shri  Somani]
 and  strengthen  this  organisation  so  that
 very  big  economies  in  the  various  fields
 of  our  planned  development  may  be
 effected  so  as  to  neutralise  the  inci-
 dence  of  the  burden  that  has  been
 imposed  by  the  recommendations.

 In  a  very  short  period,  they  have
 examined  quite  a  few  departments  of
 Government  and  the  results  they  have
 indicated  are  really  very  remarkable
 and  very  impressive  and  give  the
 hope  that  if  their  organisation  is
 strengthened  and  if  their  activities  are
 extended,  then,  really,  we  can  meet  a
 big  or  a  major  portion  of  the  addi-
 tional  burden  by  better  efficiency  and
 better  productivity  methods  as  have
 been  suggested  by  that  Unit.

 Talking  about  the  implications  of
 this  wage  increase  from  the  point  of
 view  of  the  private  sector,  I  would  like
 to  draw  the  attention  of  the  Finance
 Minister  to  the  recommendations  of  the
 Wage  Board  for  the  Textile  Industry.
 Even  no  Jess  a  person  than  the  hon.
 Minister  for  Commerce  and  Industry,
 Shri  Lal  Bahadur  Shastri  had  openly
 expressed  a  sort  of  concern  over  the
 implications  of  the  recommendations  cf
 the  Wage  Board  for  the  Textile  Indus-
 try.  I  do  not  know  why  the  Labour
 Ministry  rushed  to  implement  these
 recommendations  without  going  into
 the  implications  of  these  recommenda-
 tions.  It  has  been  estimated  that  the
 additional  burden  to  be  imposed  by
 these  recommendations  will  come  to
 about  Rs.  4  crores  immediately  and
 the  amount  will  rise  to  Rs.  63  crores
 two  years  afterwards.

 There  was  a  lot  of  criticism—and  to
 some  extent,  I  think,  rightly—about
 the  rise,  in  cloth  prices  recently.  The
 Industry  and  Government  took  a  series
 of  measures  which  has  resulted  not
 only  in  arresting  the  rise  but  the  cloth
 prices  have  come  down  substantially
 during  the  last  few  weeks.

 What  will  be  the  position  of  the
 textile  industry  arising  out  of  the
 implementation  of  the  recommenda-
 tions  of  the  Wage  Board?  Where  is
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 this  additional  burden  of  Rs.  4  crores
 to  come  from?  The  units  especially  in
 Madras,  West  Bengal  and  Rajasthan
 have  been  so  seriously  hit  that  either
 there  should  be  a  corresponding  rise  in
 the  cloth  prices  or  the  mills  simply
 have  to  close  down.  Therefore,  in
 implementing  these  recommendations.
 it  would  have  been  much  more  desir-
 able  if  the  increase  in  the  wages  and
 emoluments  had  been  linked  with
 increase  in  productivity.

 Take  the  instance  of  the  textile  mills
 in  Rajasthan.  There  are  22  workers
 for  1,000  spindles  in  the  textile  mills
 in  Rajasthan  as  against  8  or  9  in
 Bombay  or  Ahmedabad.  The  disparity
 is  too  great.  Certainly,  it  would  have
 been  better  if  the  Labour  Ministry  had
 taken  the  initiative  and  asked  the  State
 Governments  that  while  implementing
 the  recommendations  of  the  Wage
 Board  they  should  ensure  that  there  is
 a  scientific  assessment  of  the  work
 loads  in  the  various  centres,  that  these
 increases  are  given  in  a  manner  which
 will  neutralise  the  additional  burden
 that  is  sought  to  be  imposed  by  these
 recommendations.

 I  just  want  to  draw  the  attention  of
 Government  to  the  serious  implications
 of  this  vicious  circle.  We  are  giving
 an  increase  in  wages  because  there  has
 been  an  increase  in  the  cost  of  living.
 You  are  giving  an  increase  in  the
 wages  which  will  again  mean  an
 increase  in  cloth  prices;  and  you  can
 go  on  in  this  vicious  circle,  We  have
 to  fight  this  issue  and  bring  about  a
 rationalisation  and  modernisation  of
 our  various  industries  and  control  this
 inflationary  spiral  in  a  manner  of
 increased  productivity  which  alone  can
 solve  this  problem  of  high  prices  in
 various  essential  commodities.  I  hope
 the  hon.  Finance  Minister  will  take
 some  positive  steps  to  ensure  that  the
 machinery  both  at  the  Centre  and  at
 the  States  will  take  serious  note  of  the
 problems  that  have  arisen  due  to
 various  increase  in  wages  and  see  that
 there  is  simultaneous  effort  in  the  field
 of  nationalisation  of  industry  and  that
 this  wage  is  not  allowed  to  increase  in
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 a  manner  which  will  result  in  a  direct
 increase  in  the  prices  of  such  ordinary
 and  essential  commodities  as  cloth.

 Shri  Harish  Chandra  Mathur  (Pali):
 Will  you  kindly  explain  further?  Were
 not  the  mill-owners  a  party  to  this  and
 was  not  the  point  raised  by  you  con-
 sidered  then?

 Shri  Somani:  Unfortunately,  it  is
 true  that  the  representatives  of  the
 industry  were  also  a  party  to  these
 recommendations.

 Shri  Braj  Raj  Singh:  Not  for-
 tunately!

 Shri  Somani:  Unfortunately  in  the
 sense  that  they  did  not  go  into  the
 implications  of  these  recommendations.
 They  thought  that  the  level  of  dear-
 ness  allowance  that  is  being  given  in
 Madras,  West  Bengal  and  Rajasthan  is
 too  low  and  they  just  made  vague
 recommendations.  So  far  as  Madras
 is  concerned,  they  said  that  the  dear-
 ness  allowance  should  be  based  on  00
 per  cent.  utilisation  and  for  other  zones
 गा  adequate  basis.  This  led  to  certain
 calculations  and  certain  interpretations
 which  were  not  quite  clear  at  that
 time.  As  a  matter  of  fact,  they  had
 an  impression  that  the  resolutions  of
 the  Indian  Labour  Conference  were  a
 sort  of  mandate  to  the  Wage  Board  and
 that  they  must  implement  those  recom-
 mendations.  Whereas  the  Finance  Min-
 ister  himself  has  pointed  out--and  the
 Labour  Minister  also  pointed  out—in
 the  House,  they  are  more  or  less  in
 the  nature  of  guiding  principles  and
 the  resolutions  of  the  Labour  Confer-
 ence  were  not  at  all  mandatory.  I
 still  hope  that  it  will  be  possible  to  do
 something,  Otherwise,  a  serious  crisis
 might  develop  so  far  as  the  textile
 units  in  Madras,  West  Bengal  and
 Rajasthan  are  concerned.

 Of  course  the  burden  will  be  severe
 even  in  the  case  of  other  units.  But
 so  far  as  those  centres  are  concerned

 I  am  quite  sure  that  the  repercussions
 will  be  quite  serious.  The  hon,  Fin-
 ance  Minister  himself  may  take  cer-
 tain  positive  measures  to  increase  pro-
 duction  and  productivity.  For  instance, we  know  that  the  depreciation  allow-
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 ance  on  the  third  shift  was  withdrawn
 a  few  years  ago  due  to  no  reason  what-
 soever.  At  a  time  when  there  is  8
 great  need  for  increased  production,  it
 is  necessary  to  encourage  the  working
 of  the  third  shift  and  they  should  see
 their  way  to  restore  the  additional
 depreciation  which  it  used  to  enjoy
 until  a  few  years  ago.
 5  hrs,

 There  are,  of  course,  various  other
 ways  by  which  production  and  pro-
 ductivity  could  be  encouraged  by  suit-
 able  incentives  and  I  need  not  go  into
 details.  There  are  only  two  ways.  One
 way  is  a  negative  way  of  imposing
 physical  controls,  Looking  to  the
 weaknesses  in  our  society,  it  is  simply
 not  practicable  to  think  in  terms  of
 them.  We  had  bitter  experience  of
 these  controls  in  the  war  and  post-war
 periods.  So,  positive  steps  should  be
 taken  to  improve  our  productivity  by
 certain  incentives  which  are  abso-
 lutely  feasible  and  capable  of  being
 implemented.

 The  hon.  Finance  Minister  said  some-
 thing  in  the  Rajya  Sabha  about  the
 taxation  of  bonus  shares  that  they  had
 nothing  to  do  with  the  tax  on  divi-
 dends.  On  the  6th  of  March  1956,
 Shri  C.  D.  Deshmukh  said—I  am  quot-
 ing  briefly:

 “You  cannot  have  a  tax  on  divi-
 dend  without  a  tax  on  bonus
 shares.  You  cannot  have  a  tax  on
 bonus  shares  without  a  tax  on
 dividends.”

 He  made  a  categorical  statement  that
 in  this  integrated  system  of  taxation,
 he  had  to  introduce  a  tax  on  dividends
 and  at  the  same  time  on  the  bonus
 shares.  The  statement  which  the  hon.
 Finance  Minister  made  in  the  Rajya
 Sabha  seems  to  be  quite  contrary  to
 the  logic  that  was  given  by  Shri  ८.  D.
 Deshmukh  about  the  same  matter.  So
 far  as  the  bonus  share  issue  is  con-
 cerned,  somehow  the  attitude  of  the
 advisers  of  the  Finance  Ministry
 seems  to  be  so  stiff  that  it  is  high  time
 that  this  matter  was  examined  at  an
 expert  level  by  some  committee  such
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 as  the  National  Council  of  Applied
 Economic  Research.  We  find  that  the
 Taxation  Enqu'ry  Commission,  the
 Royal  Commission  on  Taxation  in  U.K.
 and  several  other  expert  bodies  have
 gone  into  the  question  of  bonus  shares
 and  have  unanimously  said  that  there
 was  absolutely  no  case  for  taxing  these
 bonus  shares  and  that  they  did  not
 create  any  additional  resources  for  the
 company  and  that  it  was  just  a  book
 entry.  Even  if  the  Finance  Minister
 does  not  see  h's  way  to  give  any  relief,
 let  it  be  examined  at  the  expert  level
 as  to  what  are  the  reasons  for  the  Min-
 istry  of  Finance  to  differ  from  the
 views  expressed  by  such  august  bodies
 which  I  referred  to.

 Now,  with  regard  to  the  stock
 exchanges  also,  there  is  something  to
 which  the  Finance  Minister  should
 give  his  attention.  It  is  welcome  to
 find  a  new  class  of  investors  in  the
 stock  exchanges.  It  has  been  possible
 for  various  new  issues  to  be  floated
 successfully  and  the  response  has  been
 quite  overwhelming.  It  has  paved  the
 way  for  better  capital  formation  and
 for  the  development  of  the  private  sec-
 tor.  But  these  favourable  conditions
 are  restricted  to  particular  industries.
 Certa'n  industries  like  cement  or
 banking  or  investment  companies  have
 not  at  all  shared  in  these  boom  condi-
 tions,  It  is  time  that  the  Government
 took  note  of  the  policy  followed  by
 the  Tariff  Commission  in  fixing  prices
 for  the  various  industries  which  are
 controlled:  steel  or  cement  or  paper.
 The'r  policy  should  be  in  conformity
 with  the  trends  in  the  general  econo-
 mic  situation  as  a  whole.  There  seems
 to  be  a  lot  of  difference  in  the  profit
 yielding  capacity  of  the  various  indus-
 tries  simply  because  of  the  fact  thar
 the  Government  are  following  a  par-
 ticular  policy  in  regard  to  the  price
 fixat‘on  of  the  various  industries.  The
 Government  should  make  an  expert
 review  of  the  position  of  those  indus-
 tries  whose  prices  are  controlled  on  the
 basis  of  the  recommendations  of  the
 Tariff  Commission  so  that  suitable
 adjustments  could  be  made  in  line
 with  the  requirements  of  the  present
 situation.
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 In  the  end,  I  would  like  to  welcome
 the  rel'ef  which  the  Finance  Minister
 has  given  in  the  matter  of  charities  and
 I  have  no  doubt  that  it  has  been  done
 for  a  very  good  cause  and  it  will  per-
 mit  and  enable  the  various  companies
 and  individuals  to  utilise  more  money
 for  good  causes.

 Shri  Basappa  (Tiptur):  Sir,  I  have
 listened  carefully  to  the  speeches  of
 the  hon.  Members  including  the  serious
 speech  of  my  friend,  Shri  Somani  and
 also  the  novel  ideas  of  Raja  Mahendra
 Pratap.  The  Budget  proposals  of  the
 Finance  Minister  had  evoked  mixed
 feelings  and  many  have  expressed
 great  disappointment  at  some  disturb-
 ing  features  but  many  have  also  wel-
 comed  the  Budget.  In  the  context  of  a
 growing  economy  for  a  country  like
 ours  it  is  not  an  easy  work  that  the
 hon.  Finance  Minister  has  undertaken.
 The  various  features  of  the  Second
 Plan  and  the  prospects  for  the  Third
 Plan  are  to  be  seen  in  this  Budget.
 There  are  certain  achievements  which
 we  cannot  ignore  but  there  are  certain
 really  disturbing  features  which  can-
 not  be  forgotten.  The  high  prices  real-
 ly  shock  many  people  in  this  country
 and  the  common  man  is  really  hard
 hit.  We  see  a  sort  of  a  big  shift  from
 direct  to  indirect  taxation  and  naturai-
 ly  sume  are  apprehensive  while  there
 is  a  sense  of  some  relief  for  the  people
 affected  by  direct  taxes,  In  this  atmos-
 phere,  he  is  right  in  saying  that  great
 incentives  have  been  given  to  produc-
 tion,  investments  and  savings.  But  we
 have  been  seeing  that  the  results  of  ail
 these  developments  have  gone  more  to
 the  richer  classes  than  to  the  poor;  tne
 poor  are  getting  poorer  while  the  rich
 are  getting  richer.  I  have  heard  that
 nearly  60-70  per  cent.  of  the  resi
 wealth  of  the  country  is  in  the  hands
 of  100-200.  big  business  houses  and
 hence  there  is  the  necessity  to  see  the
 proposals  before  us  in  the  correct  pers-
 pective,  After  all,  we  see  around  एफ
 that  tax  evasion  is  go'ng  on  and  there
 are  accumulation  of  arrears.  So,  we
 should  see  that  people  who  could  afford
 to  pay  more  must  be  taxed  more  suftl-
 ciently.  There  was  expectation  also.
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 In  this  context,  I  feél  that  certain
 relief  should  be  given  to  the  people
 who  come  under  indirect  taxation.

 Of  course,  Sir,  my  hon.  friend,  Raja
 Mahendra  Pratap  was  very  light-
 hearted  when  he  said  about  the  film
 industry.  Our  hon.  Finance  Minister
 may  take  a  serious  view  of  the  whole
 situation  in  the  film  industry.  But  the
 taxation  seems  to  be  very  heavy.  50
 naye  paise  for  a  millimetre  would  gu
 a  long  way,  I  am  told.  If  the  cost  of  a
 print  is  about  Rs.  1,500,  the  tax  wil]  be
 about  Rs.  2,500,  and  at  this  rate  for
 about  10,000  prints,  it  may  go  up  to
 about  Rs.  2  crores  whereas  the  Fin-
 ance  Minister  has  estimated  it  only  at
 Rs.  75  lakhs.  The  people  in  the  film
 industry  are,  therefore,  very  very
 apprehensive.

 My  hon.  friend,  Shri  Ghosh,  has
 already  spoken  about  Bengali  films.  I
 would  like  to  speak  about  Kannada
 films  which  have  been  recently  started,
 They  will  be  hit  hard.  One  may  ask
 why  I  should  speak  about  the  film
 industry  which  is  earning  a  lot.  I  can
 understand  if  the  tax  is  on  the  film
 actors,  actresses  and  others  who  arte
 making  money,  who  are  doing  black-
 marketing  and  other  things,  tax
 evasion  and  so  on.  By  all  means,  take
 stringent  measures  against  them.  But,
 Sir,  there  are  a  number  of  small  pro-
 ducers  in  the  industry.  These  regional
 films  will  be  hit  hard.

 Again,  it  is  all  right  for  production
 to  be  charged  from  a  future  date.  Sup-
 pos'ng  they  have  planned  to  have  a
 Picture  at  Rs.  2  lakhs  or  Rs.  3  lakhs, if  at  the  last  minute  you  go  and  say that  they  have  to  pay  a  tax  of  Rs.  ३
 lakh  or  Rs.  2  lakhs,  how  are  they  to
 balance  their  budget?  I¢  will  become
 very  difficult  for  them.  Therefore, what  I  want  to  say  is,  the  taxation  in
 their  case  is  very  heavy  and  this  ques- tion  must  be  looked  into  because  this is  an  industry  where  we  are  having  a
 good  amount  of  income  by  way  of
 enterta‘nment  tax  and  import  duty  on
 raw  films.  The  cost  of  raw  materials
 May  even  go  up  to  400  per  cent.  The
 unemployment  that  will  result  by
 closure  of  some  units  of  this  industry
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 will  have  also  to  be  considered.  After
 all,  who  will  suffer?  I  do  not  mind  if
 the  big  studios,  big  producers  are
 taxed  like  this.  There  are  small  pro-
 ducers  who  have  entered  into  the  field.
 There  are  touring  talkies  which  cater
 to  the  needs  of  rural  areas.  What  I
 say  is,  the  regional  films  have  to  be
 given  relief  and  taxation  reduced  in
 their  case.

 Then,  sericulture  industry  is  also
 taxed.  Sericulture  industry  has  sume
 importance  in  my  State.  A  large  num-
 ber  of  poor  families  are  depending  on
 it.  I  am  sure  there  will  be  some  con-
 sumer  resistance  when  the  prices  are
 increased  with  the  result  that  the  peo-
 ple  who  will  be  really  hit  hard  will  be
 those  poor  families,  those  lakhs  of
 families  Who  depend  of  this  industry.
 I  would  like  the  Finance  Minister  to
 consult  the  Silk  Board  which  is  already
 in  the  field.  Also,  the  Commerce  and
 Industry  Ministry  had  appointed  a
 working  group  on  this  industry.  They
 have  produced  a  big  report.  I  hope  ihe
 Finance  Minister  will  have  some  time
 to  look  into  that  report  before  he
 finalises  this  tax.

 I  do  not  want  to  go  into  the  question
 of  taxation  on  road  transport,  but  I
 would  like  to  say  that  the  refund  of
 excise  duties  on  certain  exports  is  a
 welcome  thing.  It  has  to  be  extended
 in  the  case  of  certain  raw  materials
 which  ultimately  result  in  the  manu-
 facture  of  things  which  could  be
 exported.

 The  question  of  amalgamation  of
 sales  tax  and  excise  duty  has  been
 hanging  on  for  a  long  time.  In  res-
 pect  of  certain  articles  it  has  been
 done.  In  the  case  of  coffee,  for
 example,  the  sales  tax  can  be  amal-
 gamated  with  excise  duty.  It  would
 be  easy  for  collection  also.  Of  course,
 the  State  Governments  will  have  to
 be  persuaded.  Some  of  them  are  al-
 ready  agreeable  to  this  proposition.

 The  most  important  thing  is  the  ad-
 ministration  in  respect  of  excise  duties.
 The  people  in  charge  of  collection  go
 as  police  officers  and  try  to  harass  the
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 people.  Some  serious  steps  should  be
 taken  to  see  that  taxes  are  collected
 in  a  manner  which  will  be  liked
 by  the  people.  Nobody  would  like
 to  pay  a  tax  easily,  but,  at  the  same
 time,  we  are  in  a  welfare  State  and
 we  must  see  that  these  taxes  are  col-
 lected  to  the  liking  of  many.

 Now  I  come  to  the  question  of  esti-
 mates.  My  hon.  friend  was  saying,
 after  all,  only  Rs,  23  crores  is  going  to
 be  collected  by  way  of  tax  this  year.
 But  ultimately,  at  the  end  of  the  year
 we  will  see  that  this  sum  of  Rs.  23
 crores  will  go  up  to  a  large  figure.
 I  have  already  given  an_  instance
 about  film  industry.  The  Finance
 Minister  expects  about  Rs.  75  lakhs,
 but  we  are  told  that  it  may  even  go
 up  to  Rs,  2  crores,

 There  is  another  aspect  about  which
 I  would  like  to  refer.  What  is
 happening  in  the  border  areas  of
 the  various  States.  I  come  from
 Mysore  State.  There  is  a  big  awita-
 tion  going  on  for  Belgaum  between
 Maharashira  and  Mysore.  I  do  not
 anderstand  the  kind  of  agitation  that
 is  going  on.  They  want  to  raise  8
 “no-tax  campaign".  We  are  in  a
 democratic  set-up.  People  from
 Maharashtra  go  over  to  Belgaum  and
 Mysore  State  and  instigate  the  people
 there  not  to  pay  any  tax.

 Shri  9.  KR.  Chavan  (Karad):  Not
 the  people  of  Maharashtra,  but  ihe
 peovle  there.

 Shri  Basappa:  You  will  see  from  the
 reports  of  the  Home  Ministry  who  are
 the  people  who  go  there.  Sir,  the
 Government  send  revenue  officials  to
 collect  taxes.  Those  officials  are
 harassed.  Nearly  60  to  70  police
 officers  have  been  beaten.

 An  Hon.  Member:  Not  M.L.As.?
 Shri  Basappa:  Under  those  circum.-

 stances,  I  think  this  House  should  take
 serious  note  of  it.  After  all,  things
 have  to  be  settled  in  a  noimal,  calm
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 way.  When  big  questions  like  the
 Chinese  issue  are  going  to  be  settled
 in  a  negotiated  manner,  it  is  really
 bad  that  we  should  make  this  kind  of
 an  agitation,  Already  negotiations
 are  going  on.  The  Chief  Minister  of
 Bombay  had  a  meeting  at  his  resi-
 dence  of  the  Congress  Committee  and
 there  these  things  are  discussed.  It
 is  really  surprising.  Thus  the  Gov-
 ernment  of  Mysore  is  put  to  ridicule.
 This  ig  really  something  whieh  I  can-
 not  imagine.

 Shri  9,  KE,  Chavan:  What  meeting
 was  held  with  the  Chief  Minister?

 Shri  Basappa:  After  all,  there  are
 certain  formulas.  It  ig  not  a  question
 only  between  Mysore  and  Maharash-
 tra,  There  are  other  border  questions
 between  so  many  States.  All  these
 things  will  have  to  be  decided  in  a
 calm  atmosphere...

 Shri  D.  R.  Chavan:  By  accepting
 certain  principles.

 Shri  Basappa:  There  are  certain
 principles  by  which  these  things  are
 settled  in  a  calm  way.  They  are  not
 settled  in  an  agitational  manner.
 There  is  the  question  of  Kasergod
 about  which  we  have  been  asking
 often.  We  are  not  taking  up  an  agi'a-
 tional  attitude  although  we  have
 every  right  to  have  that  portion  of
 the  area.  There  are  other  questions
 like  Madakasira,  Talawadi  Firka  and
 Akalkote.  We  have  not  taken  up  an
 agitational  attitude.  They  may  feel
 that  they  are  strong  enough.  I  wel-
 come  their  decision  to  have  bifurca-
 tion  of  Bombay.  Let  them  live  peace-
 fully  in  a  big  Maharashtra  Sta‘e.  IT
 welcome  it.  I  know  that  in  Bombay
 there  are  lakhs  of  Kannada  people.
 Therefore,  if  this  is  their  attitude,  I
 would  rather  say,  let  Bombay  be  kept
 separate,  as  proposed  under  the  re-
 port  of  the  S‘ates  Reorganisation
 Commission,  because,  after  all,  the
 city  of  Bombay  does  not  belong  to
 anyone.
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 Shri  D.  B.  Chavan:  Why  not  Mysore
 be  kept  separate?

 Mr.  Deputy-Speaker:  Order,  order.
 We  should  not  import  those  disputes
 here.

 Shri  Basappa;  If  this  is  the  attitude,
 I  think  they  will  have  to  change  their
 opinion  in  all  these  matters.  There
 seem  to  be  very  big  pulls  that  are
 going  on  even  in  the  matter  of
 regional  development  in  this  great
 country.  Certain  parts  are  develop-
 ed  while  certain  other  parts  are  not
 developed.  Regional  development  is
 a  very  important  thing.  Justice  wil
 have  to  be  done  in  respect  of  this
 matter.  Because  certain  States  are
 more  powerful,  other  States  shoulé
 not  go  without  their  proper  due.

 In  this  context,  I  must  say  that  we
 have  been  asking  for  a  tool  and  allcy
 stee!  plant  at  Bhadravati,  a  major
 Fort  and  a  railway  line  in  Mysore.  So
 many  years  have  passed,  but  nothing
 has  peer.  done.  So,  I  wish  the  Gov-
 ernment  takes  note  of  the  strong  feel-
 ings  of  our  people  there  and  see  to
 the  establishment  of  these  things.
 After  aii,  the  need  for  Hasan-Man-
 galore  ime  us  there.  This  is  not  the
 railway  budget  and  I  do  not  want  to
 say  anything,  but  still,  when  that
 question  is  raised,  the  question  of  a
 major  port  is  brought  in.  Unless  a
 major  port  is  established,  a  railway
 line  will  not  be  had,  and  unless  the
 railway  line  is  laid,  a  major  port
 sonnot  be  formed!  What  is  this?  I
 have  net  been  able  to  understand  this
 logic  of  the  Planning  Commission.
 Well,  I  think  I  should  not  ray  more
 about  i:—as  to  what  is  happening  ir
 the  Planning  Commission.

 Mr.  Deputy-Speaker:  I  also  re.
 quest  kim  not  to  do  that!  His  timc
 is  up.

 Shri  Basappa:  Why  I  have  been
 asking  for  a  tool  and  alloy  steel  plani
 is,  Bhadravati  is  in  the  pubiic  sector
 under  ‘he  State  Government.  After
 all,  .t  cannot  stand  comparison  with
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 the  gigantic  steel  plants  at  Bhilai,
 Rourkela  and  Durgapur.  But  some
 day  it  has  to  be  converted  into  a  high-
 grade  steel  plant.  Even  expert  opi-
 nions  in  the  past  had  been  to  the
 effect  that  a  tool  and  alloy  steel  plant
 could  have  been  located  at  Bhadravati,
 but  even  this  has  not  come  true.

 Again,  there  is  the  question  of  shar.
 ing  the  waters  of  the  Krishna  and  the.
 Cauveri  rivers.  This  work  has  not
 been  done  properly.  The  Planning
 Commission  wiil  have  to  leuk  into
 this  matter  also.

 Mr.  Deputy-Speaker:  The  hon.
 Membur’s  tine  is  up.

 Shri  Basappa:  There  is  another point.  There  is  a  report  called  the
 Backward  Classes  Commission’s  re-
 port.  I  do  not  know  why  it  has  been
 shelvea.  I  am  sorry  to  say  it.  They
 went  round  the  whole  country  and
 prepared  a  report.  The  Chairman
 signed  the  report,  Later  on.I  do  not
 know  what  cold  storage  it  has  found.

 There  are  some  more  points  which
 I  wanted  to  dwell  upon,  but:  the  time
 is  up,  Against  the  big  context  of  the
 Chinese  aggression,  the  budget  pro-
 posals  and  the  high  food  prices,  one
 thing  that  is  attracting  the  attention
 of  everybody,  though  not  to  the  liking
 of  many  of  us,  is  the  question  of  cor-
 ruption.  Even  this  morning,  there
 were  several  questions  about  it.  Of
 course,  a  tribunal  cannot  be  appointed
 in  the  face  of  what  our  Prime  Minis-
 ter  said.

 Shri  Braj  Raj  Singh:  What  is  the
 difficulty?

 Shri  Basappa:  In  the  country,  there
 is  a  great  feeling  that  some  seriou-
 steps  will  have  to  be  taken.  I  hope
 the  Government  will  take  them.

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber’s  time  is  up.

 Shri  Basappa:  One  or  two  words
 more,  Sir.  There  is  the  question  of
 indiscipline,  that  we  have  been  notic-
 ing  including  my  State.



 4995  General

 Mr.  Deputy-Speaker:  Exactly,  I  have
 that  complaint  too.  (Laughter).

 Shri  Basappa:  The  Aligarh  univer-
 sity  has  caused  great  worry  to  every-
 body.  We  have  heard  enough  about
 Banaras  university.  Now  the  Aligarh
 university  has  come  in.  Therefore,
 tae  Education  Minister  will  also  look
 into  this  question.  I  have  taken  a  lot
 of  time  and  I  thank  ‘you  for  having
 given  the  the  opportunity  to  speak.

 Shri  J.  B.  8,  Bist  (Almora):  Mr.
 Deputy-Speaker,  Sir,  the
 Minister's  new  budget  proposals  have
 their  good  features  and  he  deserv-

 ‘ea  the  congratulations  fiom  the  House
 for  these.  The  most  important  of
 these  ig  that  the  outlay  in  the  last
 year  of  the  second  Plan  has  been
 veised  to  over  Rs.  4,800  crores,  which & द  Bs,  400  crores  more  than  the  re-
 Wited  financial  target  of  the  Plan.

 ._The  second  good  feature  of  the
 budget  is  that  the  additional  taxation is  not  heavy.  The  estimates  relating to  deficit  financing  have  been  limited
 to  Rs.  58  crores  after  taking  into
 account  the  new  tax  proposals.

 What  is  not  30  welcome  is  the  levy of  additional  duty  on  diesel  oil  and
 motor  vehicles.  These  levies  com-
 prise  of  Rs.  2,500  as  duty  on  all  trucks,
 a  ten  per  cent  duty  on  internal  com-
 bus‘ion  engines  and  a  duty  increase
 of  25  nP.per  gal‘on  on  diesel  oil.
 While  the  cumulative  effect  of  these
 proposals  would  be  to  check  and  res-
 trict  the  growth  of  road  transport  by
 raising  the  capital  cost  of  trucks  and
 by  enhancing  the  operational  costs
 of  diesel-driven  trucks,  it  would  have
 serious  repercussions  on  the  back-
 ward  economy  of  the  hilly  areas.  As
 is  well  known,  there  are  no  railways
 worth  the  name  in  these  areas  and
 people  there  depend  entirely  upon
 motor  transport  for  the  necessities  of
 their  lives,  which  main'y  have  to  be
 imported  from  the  plains.

 The  Finance  Minister  no  doubt
 will  get  about  Rs,  7  crores  to  Rs.  &
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 crores  from  the  tax  on  trucks  and
 diese]  oil  but  it  will  make  the  living
 conditions  in  the  hills  many  times
 more  difficult.  Already,  the  price
 variations  between  the  plaing  and  the
 hills  are  quite  sharp  and  this  new
 levy  will  make  them  sharper.

 This  brings  me  to  the  general  ques-
 tion  of  the  food  problem  in  the  hilly
 areas.  As  is  known,  when  Shri  A.  P.
 Jain  was  the  Food  Minister,  he
 pointed  a  ittee  to  go  into the

 question  of  agricultural  development
 of  the  hilly  and  inaccessible  areas.
 This  committee,  I  believe,  has  sub-
 mitted  its  recommendations.  The
 most  important  of  these  provides  for
 the  development  of  communications
 in  these  areas.  As  the  committee
 was  convinced  that  these  areas  were
 not  in  a  position,  because  of  their
 climatic  condition  and  poor  quality
 of  land,  to  produce  enough  food  to
 the  people,  the  committee  is  believ-
 ed  to  have  recommended  a  re-orien-
 tation  of  agriculture  and  the  intro-
 duction  of  horticulture  and  vegetable
 farming.  Food  was  to  be  imported.
 The  new  tax  on  vehicles  is  going  to
 make  this  task  more  difficult.  Food
 will  have  to  be  imported  at  a  higher
 cost.  Fruits  and  vegetables  from  the
 hilly  areas  will  become  costlier.
 Though  the  committee  had  submitied
 its  report  sometime  ago,  it  is  not
 known  how  Government  are  going
 to  deal  with  it.

 On  the  question  of  defence,  in  spite
 of  the  Finance  Minister's  assurance
 that  he  wou'd  not  hesitate  to  ask  for
 further  allocations  if  need  be,  I  feel
 that  a  higher  allotment  was  called
 for.  Considering  the  situation  that
 has  arisen  in  our  country  as  a  result
 of  the  threat’  from  the  north,  the
 additional  allocation  for  defence  as
 compared  to  the  revised  estimate,
 which  is  of  the  order  of  about  Rs.  30
 crores,  is  quite  meagre,  especially
 considering  the  magnitude  of  the
 problem  that  we  face.  The  Prime
 Minister  has  said  time  and  again  that
 for  the  first  time  two  mighty  powers—
 India  and  China—are  face  to  face  in
 the  north  and  will  continue  to  do  so
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 for  all  time  to  come:  and  we  cannot
 afford  to  be  complacent.  All  these
 years,  we  have  left  our  northern  bor-
 ders  undefended.  Even  if  the  pro-
 posed  meeting  between  the  two  Prime
 Ministers  were  to  bear  fruit  and
 peaceful  conditions  were  established
 in  the  north,  I  do  not  think  it.  would
 be  the  intention  of  the  Government
 to  revert  back  to  the  old  days.  If
 that  be  so,  our  border  defence  would
 have  to  be  strengthened.  An  imme-
 diate  change  that  is  required  is  to
 have  a  uniform  security  set-up  in
 the  border  areas.  At  present  in
 Assam,  the  Assam  Rifles  are  entrust-
 ed  with  this  work.  In  U.P.,  Punjab
 and  Kashmiz,  the  State  Constabulary
 are  employed  for  the  purpose,  Would
 jt  not  be  possible  to  have  an  integ-
 rated  border  security  service  or  force
 under  the  command  of  the  Army?
 This  would  facilitate  uniform  train-
 ing  and  standard  of  service.

 Another  suggestion  which  I  have
 to  make  in  this  connection  is  that
 our  border  checkposts  should  be
 estab  ished  closer  to  the  border  all
 the  year  round.  At  present  in  many
 places,  they  sh{ft  to  milder  climates
 in  the  interior  in  winter,

 I  am  a  little  disappointed  with  the
 hand-book  on  defence  service  esti-
 mates  supplied  to  us.  I  have  never
 come  across  a  document  which  gives
 less  information  than  this.  Nearly
 200  pages  are  devoted  to  a  bare  reci-
 tal  of  different  services  of  the  army,
 the  salaries  paid  to  various  ranks
 with  such  gems  of  information  as
 these:

 “The  infantry  is  the  backbone
 of  the  army  and  no  battle  can  be
 fought  without  it.”

 “The  basic  unit  of  the  infantry
 is  a  battalion  equipped  generally
 with  rifles  and  other  small  arms.
 Though  fighting  is  done  on  foot,
 infantry-men  =  are  generally
 speedily  transported  by  mechani-
 cal  transport.”
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 Are  Members  of  this  House  such
 ignoramuses  that  they  should  be
 doled  out  this  type  of  information?
 We  would  have  at  least  expected
 some  information  on  our  strength  and
 our  preparations  to  meet  aggression.
 Read  any  foreign  paper;  it  is  full  of
 information  about  the  strength  of  the
 Army,  the  types  of  aircraft  and  wea-
 pons  it  has,  e'c.  An  unnecessary
 secrecy  is  not  helpful  at  all.

 Before  I  conclude,  I  would  like  to
 congratulate  the  Government  for  the
 steps  it  has  taken  to  reorganise  the
 administration  in  the  border  areas.
 It  is  a  good  start,  but  that  shou'd  not
 be  the  end.  The  U.P.  Government
 have  set  up  separate  districts  adja-
 cent  to  the  border  and  have  given
 the  Deputy  Commissioner  enhanced
 powers  which  would  free  him  from
 red-tape.  My  suggestion  is  that  the
 Centre  should  loan  officers  of  the
 Indian  Frontier  Service  for  running
 the  administration  of  these  districts.
 They  have  been  specially  selected  for
 the  job.  As  the  new  set-up  gets
 going,  I  am  sure  it  will  be  found  that
 the  economy  of  these  new  districts  is
 also  linked  with  those  areas  from
 which  they  have  been  separated  for
 administrative  purposes.

 I  would  also  submit  to  the  Gov-
 ernment  that  a  machinery  should  be
 devised  to  provide  for  association  of
 people  with  the  new  exccutive.  The
 least  that  could  be  done  is  to  have  a
 committee  of  the  M.Ps,  and  M.L.As.
 of  the  areas  concerned  to  advise  the
 Deputy  Commissioners  and  help  them
 in  running  the  administrattin.

 Shri  Jaganatha  Rao  (Koraput):
 Sir,  the  budget  proposals  this  year
 are  very  considerate  and  deserve  the
 commendation  of  the  House.  The
 imposts  that  have  been  imposed  are
 such  as  would  not  materially  affect
 the  poor  man.  The  Finance  Minister
 has  created  a  congenial  climate  for
 industrial  expansion  and  has  thrown
 a  challenge  to  the  industry  to  rise
 to  the  occasion.  It  is  for  the  indus-
 try  to  take  advantage  of  the  condi-
 tions  that  have  been  created  and
 rise  to  the  eccasion.
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 My  friend,  Shri  Somani,  was  com-

 plaining  about  the  lack  of  incentives
 for  industrial  progress.  The  other
 day  I  found  in  the  newspapers  a  re-
 solution  of  the  FICCI—Federation  of
 Indian  Chambers  of  Commerce  and
 Industry,  that  the  budget  has  not
 created  suitable  incentives  for  indus-
 trial  expansion.  I  would  invite  their
 attention  and  ask,  are  they  not  get-
 ting  sufficient  incentives  so  far  in  a
 series  of  deficit  budgets  all  these
 years,  which  have  enhanced  the  pur-
 chasing  power  and  have  provided  a
 seller's  market  for  most  manufactur-
 ed  goods?  Import  cuts  give  protec-
 tion  against  foreign  competition  and
 there  is  also  an  assured  supply  of
 raw  materials.  It  has  also  prevented
 internal  competition.  These  are  some
 of  the  incentives  which  the  industry
 has  been  taking  advantage  of  all
 these  years.

 My  friend,  Shri  Mahanty,  yester-
 day  complained  that  direct  taxes  in
 India  amount  to  about  7  per  cent,
 which  is  the  lowest  in  the  world.  I
 would  appeal  to  my  friend  that
 national  income  should  not  be  the
 criterion  to  assess  whether  the  direct
 taxes  in  the  country  are  larger  or
 lower.  It  is  the  per  capita  income
 which  should  be  the  criterion,  Take
 USA,  for  instance.  There  the  per
 capita  income  is  very  high  and  direct
 taxes  amount  to  about  85  per  cent.
 But  in  India,  considering  the  per
 capita  income,  direct  taxes  are  already
 high.  I  do  not  mean  to  say  that  there
 should  be  no  increase  in  direct  taxes.
 In  course  of  time,  as  production  in-
 creases,  certainly  the  Finance  Minis-
 ter  will  necessarily  go  in  for  more
 direct  taxes.  One  will  appreciate
 that  the  taxation  proposals  are  based
 on  the  needg  of  the  Plan.  The  objec-
 tives  of  the  budget  during  the  Plan
 period  have  been  laid  down  in  the
 second  Five  Year  Plan.  Some  of
 them  are  that  the  taxation  proposals
 should  produce  sizeable  addition  to
 the  public  revenue;  they  must  pro-
 duce  incentives  for  larger  earnings
 tnd  more  savings  and  they  must  in  a
 way  reduce  the  disparities  in  income
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 Shri  Dange  and  Acharya  Kripalani
 yesterday  complained  that  the  budget has  not  led  the  country  a  step  for-
 ward  towards  socialism.  I  would
 respectfully  ask  my  friends  whether taxation  can  lead  to  socialism.  So- cialism  is  a  slow  process  with  mini-
 mum  resources.  To  think  or  imagine that  by  budgeting  and  by  imposing taxes  socialism  can  be  furthered—in
 my  opinion  it  is  not  the  correct
 approach.

 Complaints  have  been  voiced  in  the House  about  indirect  taxes.  In  a
 country  like  India,  where  hardly  O27
 Per  cent  of  population  pay  income-
 tax,  Gover  t,  of  ity,  have to  resort  to  indirect  taxation.  Second-
 ly,  for  raising  the  resources  for  the
 Second  Plan,  it  is  not  always  possible to  confine  to  direct  taxation.  If  you look  into  the  existing  rates  of  in-
 direct  taxation  in  other  countries, you  will  find  that  the  rate  of  indirect
 taxation  in  Bidia  is  much  lower  than in  most  of  the  under-developed  coun-
 tries  like  ours.  In  Pakistan,  it  is 80  per  cent;  Ceylon  70  per  cent, Burma  60  per  cent,  U.S.S.R.  83  per cent  and  so  on.  So,  you  cannot  com-
 Plain  about  the  indirect  taxes  being very  high.  But  if  we  look  into  the
 Budget  we  find  that  this  year  the
 Proportion  is  rather  a  bit  higher, about  77  per  cent,  whereas  the  direct
 taxes  amount  to  23  per  cent  only. But,  nevertheless,  I  would  say  that
 there  is  no  room  for  complaint.

 Then  I  want  to  refer  to  some  as-
 pects  of  the  economy  measures  that
 the  Government  are  pursuing.  The
 Finance  Minister  has  mentioned  in
 his  speech  that  steps  have  been  taken
 not  to  fill  the  vacancies  that  arise  and
 also  to  stop  the  promotions,  But  I
 would  say  that  there  is  enough  scope for  further  reduction  in  civil  expen-
 diture.  If  you  look  into  the  list  of
 staff  of  each  department  or  Ministry
 you  find  a  number  of  Secretaries.  I
 was  surprised  to  find  from  the  tele-
 phone  directory  that  in  every  Minis-
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 Secretaries,  Under  Secretaries  and  80
 on.

 Shri  Braj  Raj  Singh:  How  many
 P.As.?

 Shri  Jaganatha  Rao:  Yes,  not  to
 speak  of  the  P.As.

 Mr.  Deputy-Speaker:  So  the  hon.
 Member  had  so  mueh  leisure  to  study
 these  details  from  the  directory?

 Shri  Jaganatha  Rao:  These  details
 are  very  striking.  They  are  very
 telling.  The  moment  you  open  the
 directory  you  cannot  miss  them,  be-
 cause  they  are  vary  striking.  I  am
 not  saying  that  the  Finance  Minister
 has  not  looked  into  this.  The  Gov-
 ernment  should  see  to  it  that  the  ser-
 vices  do  not  expand  unnecessarily.
 Any  expansion  in  the  light  of  the
 development  plans  should  be  com-
 mensurate  with  the  needs  of  the
 Plan.

 I  have  a  feeling  that  conferences
 and  committees  have  become  the
 fashion  of  the  day.  In  every  Minis-
 try  we  find  that  so  many  committees
 are  appointed.  The  moment  a  com-
 mittee  gives  its  report  another  com-
 mittee  is  appointed  to  review  its
 work,  and  the  process  goes  on.  I
 think  we  have  got  technical  skill  and
 experience  which  are  sufficient  for
 our  purposes.  We  should  take  ad-
 vantage  of  the  prevailing  skill  in-
 stead  of  appointing  more  committees.
 I  wag  glad  to  find  this  morning  from
 the  newspaper  that  the  Government
 have  decided  not  to  appoint  a  com-
 mission  on  agriculture.  It  is  a  good
 thing.  Because,  many  of  the  State
 and  district  officers  are  called  from
 their  headquarters  to  Delhi  to  attend
 these  conferences  and  thereby  much
 of  their  valuable  time  is  lost  which
 could  otherwise  be  fruitfully  em-
 ployed  in  the  development  work.
 That  is  one  of  the  ways  how  the
 Government  can  think  of  conserving
 their  revenues.

 Coming  to  irrigation  projects,  I
 think  we  have  come  to  a  stage  when

 we  have  enough  of  these  big  irriga-
 tion  projects.  They  are,  of  course,
 necessary,  and  I  have  nothing  to  com-
 Plain  about  them.  But  the  time  has
 come  when  the  Government  should
 pay  greater  attention  to  see  that
 minor  irrigation  works  are  taken  up
 so  that  every  village,  or  at  least  every
 panchayat,  has  some  irrigation  source
 for  irrigation.

 The  UN  team  on  Community  Deve-
 lopment  have  stated  that  the  com-
 munity  development  programme
 should  be  staggered.  But  the  oth
 day  the  Minister  for  C  ity
 Development  stated  that  the  Gov-
 ernment  will  push  through  their  plan
 and  that  the  whole  of  India  would
 be  covered  by  community  blocks.  On
 paper  the  progress  ‘ooks  spectacular
 and  phenomenal.  But  let  us  try  to
 consolidate  what  we  have  done,  what
 we  have  achieved.  The  agricultural
 Production  in  these  blocks  has  not
 increased  considerably.  Let  us  try
 to  intensify  agriculture  and  see  that
 the  agricultural  production  goes  up.
 In  all  the  irrigated  areas  which  are
 covered  by  big  projects  double  crops
 should  be  raised  and  maximum  utili-
 sation  of  the  irrigation  potential
 should  be  aimed  at.  Otherwise  those
 projects  will  not  pay  their  way.

 Then  I  come  to  smal]  savings,  The
 second  Five  Year  Plan  has  fixed  a
 target  of  Rs.  500  crores,  at  the  rate
 of  Rs.  00  crores  per  year,  by  way
 of  small  savings.  But  we  find  that
 we  are  far  behind  the  target.  In
 1956-57,  the  collection  from  small  sav-
 ings  was  Rs.  59  crores;  in  1957-58
 Rs.  69°5  crores;  1958-59  Rs.  75  crores
 and  1989-60,  according  to  the  present
 Budget  figures,  Rs.  82  crores.  So,  we
 are  far  behind  the  target  fixed.
 Though  several  steps  have  been  taken
 by  Government  to  mobilise  small
 savings,  we  are  far  behind  our  tar-
 get.  So,  serious  efforts  have  to  be
 made  to  see  that  collections  from
 small  savings  rise  so  that  we  can
 bank  on  small  savings  ag  resources
 for  the  Plan.
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 (Shri  Jaganatha  Rao]
 In  this  connection,  I  would  like  to

 repeat  some  suggestions  which  I  made
 last  year.  Firstly,  the  Government
 should  carry  out  a  study  of  the  statis-
 tics  relating  to  small  savings  with  a
 view  to  finding  out  the  savings  poten-
 tial  of  each  class  of  people  in  the
 rural  and  urban  areas.  Then  we
 would  know  which  class  of  people
 are  in  a  position  to  contribute  and
 we  can  also’  know  their  economic
 conditions,  how  they  have  progressed
 and  so  on.

 Then,  I  find  that  no  interest  is  pay-
 able  on  the  prize  bonds  that  have
 been  introduced  this  year.  They  are
 mere  prize  bonds.  I  would  suggest
 that  some  rate  of  interest  should  be
 provided—let  it  be  even  one  per
 cent—so  that  even  though  everyone
 cannot  hope  to  get  a  prize,  at  least
 every  one  will  get  some  interest  on
 the  amount  invested  and  _  people
 would  ber  tempted  to  purchase  them.

 Dr.-M.  8.  Aney  (Nagpur):  Then  it
 would  not  be  a  lottery.

 Shri  Jaganatha  Rao:  Yes.  It  will
 not  be  a  lottery,  but  certainly  it
 would  be  an  additional  incentive.

 Then,  the  limit  of  Rs,  25,000  on
 emall  savings  may  be
 Rs.  50,000.

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 Then  the  question  of  payment  of
 income-tax  comes  in,

 Shri  Jaganatha  Rao:  You  can  have
 income-tax  on  the  interest  that  accrues.

 After  a  particular  point,  you  can  reduce
 the  rate  of  interest.  Why  limit  it  to
 Rs.  25,000?  You  can  call  it  national
 savings,  instead  of  small  savings.
 Small  savings  have  not  made  any
 headway  in  a  real  way.  I  suggested last  year,  I  again  repeat  it  this  year, that  in  the  rural  areas  mobile  van
 Propaganda  should  be  carried  on  in the  harvest  time  and  the  small  savings agents  should  be  made  to  go  to  the Tural  areas  so  that  the  tenants  who
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 have  money  in  their  hands  would  be
 able  to  invest  it  on  small  savings.

 Shri  Braj  Raj  Singh:  Have  they  got
 anything?

 Shri  Jaganatha  Rao:  It  is  really
 gratifying  to  know  that  in  the  sphere
 of  industries  we  have  made  good  pro-
 gress  and  the  steel  plants  which  were
 started  have  gone  into  production.  I
 think  we  will  be  in  a  position  even  to
 export  steel.

 Export  trade  has  increased  during
 the  last  year  and  engineering  goods
 have  brought  Rs.  66  crores  of  addi-
 tional  revenue.  Engineering  goods
 have  shown  a  record  figure  and  they
 have  been  exported  even  to  industrial-
 ly  advanced  countries  like  U.S.A,
 U.K.  and  Canada.  The  export  of  engi-
 neering  goods  is  an  index  of  the  coun-
 try’s  industrial  progress.

 Shri  Masani  criticised  the  Budget  as
 being  practically  controlled  by  the
 Planning  Commission.  He  represents
 the  Forum  of  Free  Enterprise;  now  it
 is  Swatantra.  He  wants  greater  free-
 dom  for  the  individual  for  everything
 in  the  world.  But  in  a  planned  eco-
 nomy  no  person  or  industry  can  think
 of  unlimited  or  unrestricted  freedom,
 Every  industry  has  to  confine  itself
 within  the  framework  of  the  Plan.  It
 is  not  carrect  to  say  that  the  rich  have
 become  richer  and  the  poor  poorer.

 Shri  Braj  Raj  Singh:  Question.

 Shr{j  Jaganatha  Rao:  Rich  have  been
 taxed  well.  The  only  thing  is  that
 some  people  evade  taxes.  Taxes  are
 not  collected  readily  and  so  we  find
 a  huge  amount  of  arrears.  If  the
 Department  could  collect  these  huge
 arrears,  certainly  it  would  take  us  a
 long  way  towards  the  implementation
 of  the  Pian.

 Then  I  want  to  make  one  submission
 about  the  direct  taxes.  There  is  a  psy~
 chological  feeling  in  the  country  that
 people  are  being  over-burdened  with
 taxes,  because  we  have  numerous  taxes
 in  the  country.  If  a  person  has  an
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 income,  he  hag  to  pay  income-tax,  If
 he  saves  his  income,  he  has  to  pay
 wealth  tax.  If  he  spends  his  income,
 he  has  to  pay  expenditure  tax.  If  Ke
 makes  a  gift,  he  hag  to  pay  gift  tax.
 If  he  dies,  leaving  behind  some  pro-
 perty,  his  successors  have  to  pay  estate
 duty.  So,  there  is  a  psychological
 feeling  that  people  are  over-taxed.
 Therefore,  I  would  suggest  that  the
 tax-structure  should  be’  framed  in
 such  a  way  that  the  people  will  not
 feel  the  burden  so  much  and,  at  the
 same  time,  the  collection  can  be  made
 more  easily.

 Our  planning  has  been  successful  so
 far  and  our  targets  have  been  achieved
 to  a  considerable  degree.  But  plan-
 ning  is  a  continuous  process  and  we
 cannot  think  of  stopping  it  or  cutting
 it  down.  As  our  Prime  Minister  has
 put  it,  planning  is  like  riding  in  a
 bicycle.  If  we  stop  the  cycle,  the
 cyclist  wil]  fall  down,  Therefore,  we
 have  to  proceed  till  we  reach  the  end.
 We  have  to  see  that  the  economy  be-
 comes  self-generating.  It  is  not  cor-
 rect  to  say  that  we  are  sacrificing  for
 the  unborn  generations.  In  another  ten
 or  fifteen  years  we  would  be  reaping
 the  results,  though  perhaps  more
 results  would  be  realised  and  reaped
 by  the  unborn  generations.

 The  hon.  Finance  Minister's  visit  last
 year  to  foreign  countries  hag  produc-
 ed  a  good  climate  in  those  countries.
 Many  of  the  western  countries  as  also
 other  countries  have  agreed  to  come
 to  the  aid  of  our  Plan.  We  have  every
 hope  that  the  hon.  Finance  Minister
 will  lead  the  country  to  progress  and
 prosperity.

 श्री  भ्र्जुन  सिह  भदौरिया  :  उपाध्यक्ष
 महोदय,  किसी  भी  मुल्क  का  बजट  देश  का
 दर्पण  होता  है।  जिस  तरह  से  किसी  भी
 शीशे  में  किसी  भी  व्यक्ति  या  इंसान  की
 सूरत  दिखाई  पड़ती  है  उसी  तरह  से  उस
 मुल्क  के  बजट  में  उस  देश  की  भौर  उस  देश
 की  सरकार  की  शकल  या  उस  की  हालत
 दिखलाई  पड़ती  है  ny  भव  हम  को  इस  प्रस्तुत
 बजट  में  जो  कि  सन्‌  १९६०-६१  का  है  देखना

 है  कि  देश  की  हालत  क्या  है  भौर  साथ  ही  साथ
 इस  बजट  के  दर्पण  में  इस  सरकार  की  भी
 बाकल  को  देखना  है  |  इस  वर्ष  के  बजट
 हंपी  में  हिन्दुस्तान  की  भ्राथिक,  सामाजिक
 और  राजनैतिक,  मुल्क  के  सियासी,  इबतसादी
 भौर  सामाजिक  चित्र  को  भी,  उसके  नके
 को  भली  भांति  देखा  जा  सकता  है  भौर  समझा
 जा  सकता  है  t

 अभी  पिछले  दिनों  जो  कलकत्ते  में
 रूस  के  प्रधान  मन्‍्त्री  के  सम्मान  में  एक
 स्वागंत  समारोह  हा  था  <समें  उन्होंने  जो
 कहा  उससे  झन्दाज  लगता  है  कि  हिन्दुस्तान
 को  किस  तरफ  धकेला  जा  रहा  है,  उन्होंने  यह
 फरमाया  +  उन्होंने  खुशी  का  इजहार  किया।
 उन्होंने  कहा  कि  हिन्दुस्तान  रूस  के  रास्ते  पर
 चल  रहा  है  1  उन्होंते  इस  के  लिए  हिन्दुस्तान
 के  प्रधान  मंत्री  .का  बहुत.  इस्तकबाल
 किया  भौर  उन  का  स्वागत  किया  धौर  कहा
 कि  हिन्दुस्तान  ब  बहुत  ही  तेज़ी  से  मुल्क
 का  भौद्योगीकरण  शौर  मशीनीकरण  कर  रहा
 है।  उन्होंने  सही  बात  कही  ।  झब  हम  को
 यह  देखना  है  कि  झगर  मुल्क  मशीनीकरण  के
 रास्ते  से  चल  रहा  है,  भ्रगर  मुल्क  का  प्रौद्योगी-
 करण  हो  रहा  है  तो  उस  में  कितने  लोग
 खपाये  जा  सकते  हैं,  कितने  लोगों  को  काम
 दिया  जा  सकता  है  भौर  कितना  बेकारी  की
 समस्या  को  हल  किया  जा  सकता  है।  हमारा
 यह  मुल्क  है  ।  हम  को  देखना  यह  है  कि
 भ्राखिर  यह  हमारा  मुल्क  बसा  कहां  है
 झगर  इस  पर  गौर  किया  जाय  तो  दिखाई
 पड़ेगा  कि  यह  मुल्क  दो  हिसों  में  बंटा  हमा
 है  t  प्रथम  भाग  ग्रामीण  क्षेत्र  है  शौर  दूसरा
 भाग  शहरी  क्षेत्र  है।  झब  झगर  हम  ग्रामीण
 क्षेत्र  पर  गौर  करें  तो  बहू  मुल्क  की  टोटल
 श्राबादी  का  ८३  प्रतिशत  है  भौर  द्वाहरी  क्षेत्र
 मुल्क  की  पूरी  भाबादी  का  केवल  १७  फ़ीसदी
 है।  झब  देखना  यह  है  कि  एक  तरफ़  तो  ८३
 फ़ीसदी  लोग  प्लौर  दूसरी  तरफ़  १७  फ़ीसदी
 लोग  जो  कि  शहरों  बसने  वाले  हैं  भौर  इन



 007  General

 [sit  waar सिंह  भदौरिया]
 १०७  फ़ीसवी  शहर  में  बसने  वाले  लोगों  पर  भी

 अगर  शाप  ग्रौर  करें  तो  उनमें  भी  ज्यादा  तर
 ३२  फ्रीसदी  ऐसे  लोग  हैं  जो  कि  मिलों  धौर
 कारखानों  में  काम  करने  वाले  मजदूर  हैं,
 रिक्शा  चालक  हैं  शौर  छोटे  छोटे  कुली,
 मोटर  ड्राइवर्स  और  दूसरा  काम  करने  वाले
 मेहनतकद  लोग  हैं  t  मुल्क  के  सिर्फ़  ४
 फीसदी  बहर  में  बसने  वाले  लोगों  के  हितों

 को  ध्यान  में  रख  कर  यहू  बजट  बताया  गया
 हैं।  भ्रगर  यह  कहा  जाय  कि  यह  सारा  का
 सारा  बजट  ५  फ़ोसदी  लोगों  के  हितों  के  लिए
 शौर  ६५  फ़सदी  लोगों  का  बलिदान  करके
 अनाया  गया  है  तो  प्रनुचित  न  होगा  ।  ५
 फ़ीसदी  लोगों  को  ध्यान  में  रख  कर,  उनके
 विकास  के  लिए  ौर  जन  की  तरक्की  के  लिए
 यह  सब  कुछ  किया  जा  रहा  है।  इन
 दोनों  भागों  में  से  किस  भाग  में  बसने  वाले
 लोगों  का  भाग्य  तो  बुलन्द  हो  रहा  है  भौर
 किस  भाग  में  बसने  वाले  लोगों  का  भाग्य
 आनबूझ  भाड़  में  झोंका  जा  रहा  है  |  झगर
 इस  पर  ग्राप  गौर  करें  तो  साफ़  जाहिर  होता
 है  कि  पिछते  तीन,  चार  वर्षों  के  बजट  को
 देखने  से  देश  को  कुछ  वर्तमान  शकल  हमें
 'दिखलाई  पड़तो  है  ।  सन्‌  १६५८-५६  का
 बजट  घाटे  का  बजट  था  और  जिसमें  २८
 करोड़  का  घाटा  दिखाया  गया  था।
 सन  १६५६-६०  का  बजट  हू  तो  बिलकुल
 दिवालिया  बजट  था  जिसमें  ५७  करोड़  रुपये
 का  घाटा  दिखलाया  गया  था  |  ब  यह  सन्‌
 १६६०-६१  का  बजट  तो  हमारे  सारे  ग्रामीण
 आरत  को  मरघट  की  तरफ़  लिये  जा  रहा  है
 और  झाज  इतनी  बड़ी  बेचैनी  उन  ८५३  फ़ीसदी
 लोगों  में  है  कि  भालिर  हमारे  मुल्क  के  अन्दर,
 हुमारे  मुल्क  की  हुकूमत  को  कुर्सी  पर  जो
 बैठते  वाले  लोग  हैं,  झ्ालिर  उनको  हो  क्‍या
 शया  है  भाज  उनके  अन्दर  इसके  कारण
 कितनी  बड़ी  बेचैनी  भौर  झसम्तोष  है  1

 मैं  समझता  हूं  कि  कल  या  दो,  भार  दिन
 के  भ्म्दर  होती  झाने  बाली  है  लेकित  बाक्कर
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 पर  टैक्स,  चाय  पर  टैक्स,  काफी  पर  टैक्स,
 साइकिल  पर  टैक्स,  सारे  के  सारे  यह  जो
 प्रप्रत्यक्ष  कर  लगाये  जाते  हैं  उनका  भ्राखिर
 बोझा  किन  पर  पड़ता  है?  प्राप  देखेंगे  कि
 गांवों  में  बसने  वाले  या  दहरों  में  बसने  वाले
 जो  निमून  मध्यम  वर्ग  के  लोग  हैं  उनकी  चाय
 का  प्याला  ठंडा  होता  चला  जा  रहा  है,
 सारी  की  सारी  चाय  फीकी  होती  चली  जा  रही
 है  1  मेने  झभी  भाप  को  बताया  कि  प्रस्तुत
 बजट  में  ८५६  करोड़  ४५  लाल  की  झभाय  है  जब
 कि  उसका  खर्चा  ६८०  करोड़  ३५  पाल
 है  भौर  हस  प्रकार  से  इस  वर्ष  के  बजट  में
 दे  करोड़  €०  लाख  रुपये  का  घाटा
 है।  इस  ८३  करोड़  €०  लाख  के  घाटे  के
 प्रलावा  भी  १६६०-६१  के  नये  बजट  में  २३
 करोड़  और  २३  लाख  के  नये  श्रप्रत्यक्ष  कर
 लगायें  जा  रहे  हैं  -  माननीय  चित्त  मंत्री  ने
 पह  स्पष्ट  नहीं  किया  कि  यहं  53  करोड़
 fo  लाख  रुपये  का  जो  घाटा  है  वह  पग्राखिर
 कहां  से  वसूल  होगा  ?  इसका  झगर  खामोशी
 से  प्रध्यपन  किया  जाय  तो  मालूम  पड़ता  है
 कि  बह  जो  डेफ़िसिट  बजेटिंग  है  यह  जो  ८३े
 करोड़  और  ६०  लाख  रुपये  का  घाटा  है,
 उसके  पीछे  भ्रप्रत्यक्ष  कर  छिपे  हुए  हैं।  इस
 से  बिलकुल  ही  यह  बात  साफ़  जाहिर  होती
 है  कि  झ्रभी  इस  बजट  में  नये  और  श्रप्रत्यक्ष  कर
 छिपे  हुए  हैं।  द्वितीय  पंचवर्षीय  योजना  के
 नाम  पर  सारे  के  सारे  कर  बसूल  किये  गये  ।
 सारे  का  सारा  धन  गरीब  जनता  से  मुल्क
 के  निर्माण  के  लिए,  मुल्क  की  तरक्की  के  भौर
 मुल्क  के  विकास  के  लिए  तो  वसूल  किया
 जाता  है  भौर  हर  भ्राव्मी  भर  मुल्क  का  हर
 इंसान  भपने  मुल्क  को  बनाना  चाहता  है
 और  नये  देशा  को  भौर  नये  मुल्क  को  बसाना
 चाहता  है  भौर  इस  के  लिए  वह  तैयार  भी  है।
 अगर  हम  दिस्तीय  पंचवर्षीय  योजना  के  ताम  पर
 जो  कुछ  भी  पिछले  टैक्स  लगे,  उन  को  देखें
 तो  TOMER  में  ६८  करोड़  ५  लाख  रुपये
 के  कर  लगे,  १९५७-५८  में  co  करोड़  भौर
 ८०  सास  रुपये  के  कर  लगे,  POMERE  में
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 करोड़  ८३  लाख  रुपये  के  कर  लगे,  RM
 ६०  में  २३  करोड़  ५  साख  के  कर  सगे  भौर
 ब सन्‌ सन्‌  १६६०-६१  में  २३  करोड़  ५३  लाख
 शपयेटकि  कर  लगाये  गये  हैं

 सारे  के  सारे  टैक्स  देवा  के  निर्माण  पर
 आरीबी  शभौर  बेकारी  के  निवारण  के  बाम
 पर  भौर  देश  की  खुशहाली  के  नाम  पर  वसूल
 किये  जाते  हैं।  झब  देखना  यह  है  कि  ग्ररीबों
 से  लिया  हुआ  घन  झ्ाखिर  खर्च  किस  प्रकार
 से  किया  जाता  है  भौर  मुल्क  के  किस  हिस्से
 पर  शौर  कितने  फ़ीसदी  लोगों  पर  खर्च
 होता  है  ?  झगर  हम  वत्तमान  सिविल
 ऐंडमिनिस्ट्रेशन  पर  होने  वाले  खर्च  को  देखें
 तो  हमको  मालूम  पड़ता  है  कि  प्रशासन  या
 नौकरशाही  पर  सन्‌  EXo-¥  में  जो  खर्चा
 था वहू  ४८  करोड़  भौर  co  लाख़  था  जो  कि
 अब  पिछले  इन  दस  वर्षों  के  दौरान  में
 सन्‌  १६६०-६१  में  यह  नौकरशाही  का  खर्चा
 बढ़  कर  २७२  करोड़  रुपये  हो  गया  है  t
 इसका  मतलब  हुभा  कि  नौकरशाही  पर
 स्वराज्य  के  दस  वर्षों  में  दस  गुना  खर्चा  बढ़ा
 है  भोौर  बीस  गुना  उनका  प्राराम,  रोब  प्रौर
 दबदबा  भी  बढ़ा  है।  इस  खर्च  में  डिफ़ेंस
 का  खर्चा  या  फ़ौजी  ह्र्चा  शामिल  नहीं  है,
 जो  कि  लगभग  २७२  करोड़  २६  लाख  का  है  1
 हमें  डिफ़ेंस  के  खर्च  के  सम्बन्ध  में  कुछ  नहीं
 कहना  है।  प्रगर  अपने  मुल्क  को  बचाने  के
 लिए,  देख  की  स्वतंत्रता  की  रक्षा  करने  के
 लिए  डिफ़ेंस  पर  कुछ  खर्चा  ज्यादा  भी  हो
 जाए  तो  इस  बात  को  मैं  समझता  हूं  कि
 हमारा  सदन  स्वीकार  करेगा,  लेकिन  देखना
 पह  है  कि  यह  जो  बजट  है  यह  मुल्क  की
 हिफ़ाजत  के  लिए  है  या  कि  चीन  की  इसदाद  के
 लिए  है।  भगर  भाप  देश  की  नब्ज  को  परखें
 तो  पता  चलेगा  कि  जो  हमारे  डिफ़ेंस  मिनिस्टर
 area  हैं,  झाज  वेश  के  अन्दर  उन  पर  देश  की
 जनता  का  भौर  मुल्क  के  भ्रवाम  का  विषवास
 नहीं  है।  इसीलिए  लोगों  के  झन्दर  एक  बहुत
 बड़ी  बेचेनी  भौर  घबराहट  है  1  जब  कभी
 सवाल  किया  जाता  है  कि  चीनियों  हारा  बेझा
 के  कितने  हिस्से  पर  कबज़ा  हो  गया  है  तो
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 कभी  कहा  जाता  है  कि  कुछ  हजार  एकड़
 भूमि  पर  कब्जा  हमा  है,  कमी  कहा  जाता  हैं
 कि  कुछ  हज़ार  वर्गमील  पर  उनका  कब्जा
 हो  गया  है,  भौर  वह  झब  बढ़  कर  ot?
 हजार  वर्गमील  हो  गया  है।  में  वित्त  मंत्री
 महोदय  से  यह  पूछना  चाहता  हूं  कि  उन्होंने
 जब  यह  बजट  तैयार  किया  तो  जो  उन्होंने  खोया
 हैं  उस  शोये  हुए  हिस्से  को  भी  इस  बजट  के
 घाटे  में  दिखाया  है  या  नहीं,  कि  हमने
 इतने  भरब  रुपये  की  जमीन  प्रपने  हाथों  से
 सो  दी  है  ।  भौर  हमको  यह  भी  बताना
 चाहिये  कि  हम  प्रपती  उस  ज़मीत  को  वापस
 लेंगे  ।  इसलिए  प्रगर  डिफ़ेंस  बजट  में  कुछ
 वृद्धि  होती  है  तो  हम  उसका  स्वागत  करने
 के  लिए  तैयार  हैं,  लेकिन  तभी  जब  हम
 पपनी  खोई  हुई  धरती  को  उन  लोगों  से  वापस
 ले  में  जिन्होंने  हमला  करके  हमको  बेजबान
 कर  दिया  है।  उनसे  हमें  प्रपती  पवित्र  भूमि
 को  छीनता  है।  उसके  लिए  प्रगर  डिफेंस  बजट
 बढ़  भी  जाए  तो  उसका  स्वागत  किया  जाना
 चाहिए  t

 १6  hrs.

 हमारे  देश  का  कैपिटल  बजट  ११३६
 करोड़  का  है  जिसमें  से  १७३  करोड़  के  कागज
 के  सिक्‍के  छापेंगे  यानी  नोट  बनाएं  जाएंगे  t
 इससे  मुद्रास्फोति  होगी  भौर  चीज़ों  की  महंगाई
 पैदा  हो  जाएगी  शौर  रुपये  को  कीमत  गिरेगी  1
 ३६२  करोड़  का  विदेशी  कर्जा  लिया  जाएगा
 शौर  उसको  सहायता  का  नाम  दिया  जाता  है।
 लेकिन  उसकी  ब्याज  को  दर  उस  ब्याज  की
 दर  से  भ्रधिक  है  जो  कि  हम  अपने  देह  में
 लोन पर  लेते  हैं।  द्वितीय  पंच  वर्षीय
 योजना  के  पिछले  तीन  वर्षों  में,  यत  Tea
 ४७,  TEMES  और  १६४८-५६  के  गत

 तीन  वर्षों  में  ६१०  करोड  पये  के  नोट  छापे  गए
 हैं घौर  १६६०-६१  में  १७३  करोड़  रुपये  के
 नोट  छापे  जायेंगे,  ओ  कि  कुल  मिलाकर  ११२३
 करोड़  रुपये  के  होंगे  ।  प्रभी  भ्रम्दाडा  किया
 जाता  है  कि  द्वितीय  योजना  के  समाप्त  होने  तक
 १००  या  २००  करोड़  के  बीच  में  नोट  शौर
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 [at  प्रजु  न  सिंह  भदौरिया]
 छापे  जाएंगे  ।  इस  तरह  से  यह  कुल  मिला
 कर  १३००  या  १४००  करोड़  के  कुल  हो
 जाएंगे  1

 अगर  पूरे  बजट  पर  ध्यान  विया  जाए
 तो  ज्ञात  होता  है  कि  यह  सारे  का  सारा  डेफ़िसिट
 अजट  है  जो  कि  सरकार  की  दिवालिया  नीति

 का  छोतक  है  ।  हमारे  देश  में  प्रामीण  क्षेत्र
 में  देश  के  ब्य  प्रतिशत  लोग  रहते  हैं  भौर
 झहरी  क्षेत्र  मे ंकेवल  १७  फ़ीसदी  लोग  रहते
 हैं  भ्रौर  इन  te  फ़ीसवी  में  ५  फीसदी
 बड़े  बड़े  मिल  मालिक,  बड़े  भ्फ़्सर  लोग
 भौर  हुकूमत  की  कुर्सियों  पर  बैठने  वाले  मंत्री
 लोग  हैं  ।  हमें  देखना  यह  है  कि  स्वराज्य  के
 पिछले  १२  वर्षों  में  किस  क्षेत्र  के  रहने  बालों
 की  कितनी  तरक्की  हुई  है  प्रौर  किस  हिस्से  का
 कितना  उत्थान  झौर  विकास  हुभा  है  ।
 बेहाती  लोगों  की  औसत  झाय  पर  अगर  झाप
 गौर  करें  तो  सन्‌  १६४८  में  इस  क्षेत्र  के  लोगों
 की  पर  कैपीटा  झाय  यानी  प्रति  व्यक्ति  की
 प्रति  वर्ष  की  झौसत  झाय  १५१  रुपया  थी
 जो  कि  उसके  बाद  वाले  दस  वर्षों  में  अर्थात्‌
 सन्‌  RMR  में  १३६  रुपये  रह  गयी  है।
 मतलब  यह  कि  इस  बीच  में  ग्रामीण  क्षेत्र  के
 प्रति  व्यक्ति  की  श्राय  १५  रुपये  प्रति  व्यक्ति
 के  हिसाब  से  कम  हुई  है  |  भर्थात्‌  स्वराज्य
 के  १२  वर्षों  में  सवा  रुपया  प्रति  व्यक्ति  के
 हिसाब  से  देहात  में  रहने  वाली  ८३  प्रतिशत
 जनता  की  वाषिक  प्रामदनी  में  प्रति  वर्ष  कमी
 हुई  है  -  भव  शहरी  जनता  की  प्रोर  श्राप
 गौर  करें  ।  शहरी  जनता  की  प्रति  व्यक्ति
 प्रति  वर्ष  औसत  प्राय  सन्‌  १६४८  में  ७३३
 रुपये  थी  जो  कि  सन्‌  PEROT  में  ८१०
 रुपये  हो  गयी  ।  अत्  शहरी  क्षेत्र  की  जनता
 की  प्रति  ब्यक्ति  की  वाधिक  झौसत  प्राय  में
 इन  १२  वर्षों  में  ६७  रुपये  की  वृद्धि  हुई  भर्थात्‌
 प्रति  ध्यक्ति  की  झौसत  भ्राय  में  प्रति  वर्ष
 साढ़े  ५  रुपये  के  हिसाब  से  वृद्धि  हुई  a  शहरी
 क्षेत्र  के लोगों  के पास  जो  रुपया  बढ़ा  है  उस  में
 भ्रधिकतर  मिल  मालिकों,  पूजी  पतियों  झौर
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 घनी  वर्ग  की  ही  तरक्की  हुई  है  1  इसीलिए
 सीधे  कर  न  लगा  कर  भ्रप्रत्यक्ष  कर  बराबर
 लगाये  जा  रहे  हैं  |  मैंने  बताया  था  कि  बजट
 देश  का  दर्पण  है  जिसे  झाज  नई  दिल्‍ली  में
 भ्रच्छी  तरह  से  देखा  जा  सकता  है।  एक  तरफ
 तो  सारा  मुल्क  है  भौर  दूसरी  तरफ  मुट्ठी  भर
 लोग  हैं  ।  आप  नई  दिल्‍ली  पर  गौर  करें
 तो  आप  पायेंगे  कि  नई  दिल्‍ली  एक  नई  दुलहिन
 की  तरह  सजायी  जा  रही  है  भौर  सारे  देश
 को  मरघट  की  तरफ  धकेला  जा  रहा  है,
 और  इसी  लिए  झाज  सारे  मुल्क  के  भ्रन्दर,
 जिसे  मरघट  की  तरफ  धकेला  जा  रहा  है,
 मरघट  की  सी  शान्ति  है  और  इसी  मरघट
 की  सी  शान्ति  के  कारण  देश  का  जो  कोषण
 झौर  लूट  हो  रही  है  उसके  विरुद्ध  कोई  बहुत
 बड़ी  ज्वाला  नहीं  भड़क  रही  है  लेकिन
 झाप  यह  न  समक्ष  लें  कि  यह  ज्वाला  सदा
 इसी  तरह  से  छिपी  रहेगी  कभी  न  कभी
 इसमें  विस्फोट  होगा  ।  इसलिए  मैं  सूचित
 करना  चाहता  हूं  उन  लोगों  को  जिन  पर
 झ्राज  मुल्क  को  बनाने  की  बड़ी  जिम्मेदारी  है,
 शौर  जो  भ्रपने  को  श्ाज  मुल्क  का  कर्णधार
 कहते  हैं,  जो  प्रशासन  की  कुर्सियों  पर  बैठे
 हुए  हैं  भौर  हाकिम  बने  हुए  हैं,  उनके  हाथ  में
 यह  बहुत  बड़ा  काम  है  कि  मुल्क  में  भागे  चल
 कर  आने  वाले  विस्फोट  को  रोके,  झौर  यह
 तभी  रुक  सकता  है  जब  कि  गांणों  में  बसने
 वाले,  शहरों  में  बसने  वाले,  २४  घंटे  के  प्रन्दर
 १८-१८  घंटे  जो  काम  करने  वाले  हैं  भौर  जो
 प्राज  भूख  की  ज्वाला  में  धू  q  कर  के  जल  रहे
 हैं,  उनके  पेट  के  लिए  खाना  दिया  जाए  t
 ag  लोग  जो  मिलों  भौर  कारखानों  में  काम
 करते  हैं  झौर  जो  अपने  मजबूत  हाथों  से
 करोड़ों  गज  कपड़ा  रोज  तैयार  करते  हैं,
 हम  देखते  हैं  कि  उनको,  उन  मजदूरों  को,
 झपनी  बेटियों  शौर  माताप्रों  की  हर्म  तक
 ढकने  के  लिए  कपड़ा  नहीं  मिल  पाता  |
 प्राखिर  इसमें  श्रापकी  भी  कुछ  जिम्मेदारी
 है  ।  भगर  भाप  चाहते  हैं  कि  यह  भसंतोष
 रुके  तो  जो  काम  करने  वाले  हैं  उनकी  भावषय-
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 कताझों  का  ध्यान  रखिए  t  वह  लोग  जो  कि
 दिनरात  काम  करके  करोड़ों  टन  गल्ला
 बेदा  करते  हैं  वह  भूखे  हैं  शौर  हम  देखते
 हैं  कि  दामों  की  सूट  जारी  है।  उनकी  मुस्कराती
 हुई  खेती  जब  कट  कर  खलियान  में  भाती  है
 सो  वह  सारी  की  सारी  फसल  दस  रुपए
 मन  में  ले  ली  जाती  है  शौर  कुछ  ही  समय
 बाद  उसका  दाम  दुगना  हो  जाता  है  |  इस
 चीज  पर  नियंत्रण  किया  जाना  चाहिए  कि
 गल्ले  पर  और  एक  फसल  से  लेकर  दूसरी  फसल

 के  बीच  तक  मुल्क  के  प्रन्दर  एक  प्राना  सेर
 ्र्पात्‌  सवा.  १६  प्रतिशत  से  ज्यादा  मुनाफा
 महीं  होना  जाहिए  1

 जब  मुह्क  में  श्ंग्रेज़  का  शासन  था  तो
 सन्‌  १६४८  में  मप्ने  की  कीमत  दो  रुपये  मन
 थी  शौर  चीनी  .का  दाम  £  श्राने  सेर  या  २४
 रुपया  मन  था  1  अब  गन्ने  की  कीमत  घटती
 चली  जा  रही  है  |  भौर  चीनी  की  कौमत
 बढ़ती  चली  जा  रहो  है।  मैं  पूछता  हूं  कि  भालिर
 जंज्ञा  पैदा  करने  वाले  लोग  कौन  हैं  ?  ऐसा
 मालूम  होता  है  कि  जो  गन्ना  पैदा  करने  वाले

 हैं  बे  प्रफ़ुसरों के  भौर  नेताझों  के  दुश्मन  हैं  ।
 पर  दाकक्‍कर  की  कीमत  लगातार  बढ़ती  चली
 जा  रही  है  i  झाखिर  शक्कर  बनती  किस  चीज़
 से  है  |  भाप  गौर  कीजिए  कि  गन्ना
 जिससे  शक्कर  बनती  है  उसकी  कीमत  तो
 गिरती  जाती  है  भौर  दक्‍कर  की  कीमत  बढ़ती
 जाती  है  |  इसी  मे  मालूम  होता  है  कि  गन्ना
 बेदा  करने  वाले  हमारे  नेताझ्नों  के  दुश्मन  हैं
 भौर  हुकूमत  की  कुर्सियों  पर  बैठने  वालों  के
 नातेदारों  की  मिल  हैं  -  इसी  लिए  शक्कर
 की  कीमत  बढ़ाई  जा  रही  है|  अगर  ये
 कीमत  इसी  तरह  से  बढ़ती  रहेगी  तो  इसके
 लिए  झापको  प्रौर  हिन्दुस्तान  की  पालियामेंट
 को  कोई  निश्चित  कानून  बनाना  होगा  कि
 कारखानों  में  जो  जिन्दगी  की  जरूरत  की
 चीज़ें  बनती  हैं  उनकी  कीमत  में  भी  एक
 सीमा  से  भ्रधिक  वृद्धि  नहीं  होगी  ।  झगर
 शक्कर  की  लागत  झाठ  झाने  सेर  है  तो
 यह  कानून  बनना  चाहिए  कि  बूयोढ़े  से  श्रधिक
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 कीमत  दाक्कर  पर  नहीं  ली  जा  सकती  है,
 झगर  घोती  का  जोड़ा  चार  रुपये  के  लागत
 खर्चे  में  बनता  है  तो  छः  रुपये  धोती  जोड़ा  से
 अधिक  इजाफा  नहीं  हो  सकता  है  ।  मैं  चाहता
 हैं  कि  हिन्दुस्तान  की  सरकार  तथा  पालियामेंट
 अपनी  दाम  नीति,  भपनी  भाषा  नीति  तथा
 झपनी  जाति  नीति  निश्चित  करें  शौर  जब
 ऐसा  किया  जायेगा  तभी  हमारे  समाज  भौर
 पझासन  में  फैला  हुभा  भ्रष्टाचार  दूर  हो  सकेगा,
 तभी  हम  उसको  दूर  कर  सकते  में  समर्थ
 हो  सकेंगे  ।  भाप  देखें  कि  सन्‌  १६४८  से
 बराबर  इस  बात  की  भांग  करते हुए  चले  भा
 रहे  हैं  कि  पिछड़ा  वर्म  श्रायोग  की  रिपोर्ट  लायू
 की  जाये  t  खेकिन  लागू  करने  की  बात  तो
 बरकिनार  रही,  हमारे  गृह  मंत्री  महोदय  ने
 उसको  सदन  में  पेषा  तक  नहीं  किया  है,  उसको
 बहस  के  लिए  यहां  उपस्थित  करने  की  तकलीफ
 तक  गवारा  नहीं  की  है  ।  में  पूछता  चाहता हूं
 कि  ध्राखिर  हम  को  कब  तक  प्रंधेरे  में  रखा
 जायेगा  ौर  क्‍यों  इस  भाषोग  की  रिपोर्ट  को
 सदन  में  पेश  नहीं  किया  जाता  है  |

 भ्रभी  राजा  महेन्द्र  प्रताप  जी  ने  कहा  कि
 बाराब  पर,  नशे  पर  पाबन्दी  लगनी  चाहिए  ।
 झगर  आप  नशे  वाली  चीज़ों  से  होने  वाली
 भामदनी  को  देखें  तो  झापकों  पता  चलेगा  कि
 सन्‌  १६५६-६०  के  अन्दर  अफीम  से  जो
 प्रामदनी  हुई  थी  वह  ४  करोड़  २६  लाख  रुपये
 हुई  थी  झौर  झब  इस  साल  के  बजट  में  वह  बढ़
 कर  ५  करोड़  ६६  लाख  हो  गई  है  ।  यह  है
 गांधी  जी  का  देश  जो  चाहते  थे  कि  मुल्क  के
 श्रन्दर  शराब-बन्दी  हो,  तथा  दूसरी  नशीली
 चीज़ों  पर  पावन्दी  लगे।  इसके  बिल्कुल  विपरीत
 हम  देखते  हैं  कि  शराब  पर,  भ्रफीम  पर,  गांजे
 पर  हमारी  भ्रामदनी  बढ़ती  चली  जा  रही  है  v
 इसका  साफ  मतलब  यह  है  कि  हम  गांघी  जी  के
 रास्ते  को  छोड़  करके  या  तो  रूस  के  रास्ते  पर
 चल  रहे  हैं  या  अमरीका  के  रास्ते  पर  चल
 रहे  हैं  -  मैं  कहना  चाहता  हूं  कि  चाहे  यह
 रूस  का  रास्ता  हो  या  भ्रमरीका  का  रास्ता  हो,
 पूंजीवादी  रास्ता  हो  या  साम्यवादी  रास्ता  हो
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 ये  दोनों  ही  रास्ते  एक  सिक्के  के  दो  रूप  हैं  ।  प्रधान  मंत्री  का  किया  गया,  सेवा  पर  कुल
 हम  इन  में  से  किसी  भी  रास्ते  पर  चल  कर  के  कितना  सर्च  किया  गया  लेकिन  यह  सवाल
 अपने  मुल्क  को  बना  नहीं  सकते  हैं  झगर
 मुल्क  को  बनाना  है  तो  गांवों  में  बसने  वाले
 करोड़ों  लोगों  को  हमें  रोशगार  देना  होगा  ।
 झाज  वहां  रहने  वाले  बेकारों  की  झ्राबादी
 लगभग  ७  करोड़  तक  पहुंच  चुकी  है  |  इन
 सात  करोड़  लोगों  को  काम  देने  के  लिए  हम  को
 छोटे-छोटे  उद्योग  घंघे  वहां  शुरू  करने  होंगे  ।
 हम  राउरकेला,  दुर्गापुर  और  भिलाई  या
 भाखड़ा  से  हिन्दुस्तान  के  इन  सात  करोड़
 बेकार  लोगों  को  काम  नहीं  दे  सकते  हैं  ।
 श्रगर  इनको  काम  देना  है  तो  फिर  हम  को
 छोटी-छोटी  मशीनों  पर  ध्यान  देना  होगा,
 ग्रामीण  घंधों  के  ऊपर  भ्रपना  ध्यान  केन्द्रित
 करना  होगा,  इन  बड़े-बड़े  कारखानों  के  मुकाबले
 में  इन  छोटे-छोटे  उद्योग  धंधों  को  तरजीहू  देनी
 होगी,  इन  छोटे  उद्योग  धंधों  पर  हो  रहे  खर्चे
 को  बढ़ाना  होगा  ।  इस  दृष्टि  से  जब  देखा
 जाता  है  तो  इस  बजट  के  दर्पण  में  इस  सरकार
 की  बदसात  झौर  ग्रामीण  भारत  की  गरीबी
 साफ-साफ  दिखलाई  पड़ती  है  |

 आप  पूछेंगे  कि  हम  कौन  से  विकल्प
 रखना  चाहते  हैं  जिससे  हिन्दुस्तान  का  कुछ
 भला  हो  सकता  है  या  भ्रामदनी  बढ़  सकती  है,
 हिन्दुस्तान  मज़बूत  बन  सकता  है  ?  मैं  दो  तीन
 विकल्प  उपाध्यक्ष  महोदय,  भाषकी  मार्फत
 इस  सदन  के  सम्मुख  पेश  करना  चाहता  हूं  t

 पहली  बात  तो  यह  है  कि  मैं  चाहता  हूं
 कि  प्रश्ासकीय  खर्चे  में  कमी  हो  भौर  उद्‌-
 घाटनों  पर  झाज  जितना  खर्चा  हो  रहा  है
 यह  बन्द  हो,  या  कम  हो  ।  श्राज  देखने  में
 झाता  है  कि  अगर  ५०  लाख  रुपया  एक  पुल
 को  बनाने  में  खर्च  होता  है  तों  उद्घाटन
 समारोह  में  एक  लाख  रुपया  खर्च  हो  जाता  है,
 या  एक  लाख  रुपया  खर्च  कर  दिया  जाता  है  1
 अभी  बह्नमपुत्र  पर  पुल  बनाया  गया  था  |
 उसके  बार  में  मेंने  सवाल  पूछना  चाहा  था
 कि  उस  समय  जो  स्वागत  समारोह  किया  गया

 स्वीकार  नहीं  हो  सका  है  भौर  इसका  कारण
 यह  था  कि  उस  में  यह  पूछा  गया  था  कि
 स्वागत-समारोह  पर  कितना  खर्च  हुभा , .

 उपाध्यक्ष  भहोवय  :  सवाल  को  स्वीकार
 करना  स्पीकर  साहब  के  प्रखत्यार  में  है  भौर
 वह  नहीं  किया  गया  t  मिनिस्टर  साहब  को
 कहां  अखत्यार  हो  जायेगा  ?

 श्री  अर्जुन  सिह  भवौरिया  :  में  भापकी
 मार्फत  मिनिस्टर  साहब  से  दरबख्वास्त  करना
 चाहता  हूं  कि  स्वागत  समारोहों  पर  होने
 बालें  लाखों  रुपये  के  खर्चे  में  कटोती  होनी
 अबाहिए  |  यह  जो  तस्वीरें  खिचयाने  वाली  बात
 है,  ट्रैव्टरों  पर  बैठ  कर  फोटो  निकलवाने  वाली
 बात  है  यह  बन्द  होनी  चाहिए  |  यह  जो  साधु
 समाज,  मंगल  समाज,  प्रमंगल  समाज,  ये  जो
 अनाथालय  खोल  रखे  हैं  इनको  दी  जाने  वाली
 मदद  को  बन्द  किया  जाये  और  उस  रकम  को
 एम  गांवों  में  बसने  वाले  लोगों  की  भल्ताई
 के  लिए  खर्च  करें  1

 इसी  तरह  से  भूतपूर्व  नरेशों  को  जो  पेंशन
 दी  जाती  है,  यह  क्यों  दी  जाती  है,  मेरी  समझ  में
 नहीं  झाया  है  ।  जिन  लोगों  की  खुद  करोड़ों
 रुपया  सालाना  प्रामदनी  है  उन  में  से  एक-एक
 झादमी  पर  पांच-पांच  भ्रौर  दस-दस  हजार
 रुपये  प्रति  दिन  शौर  प्रति  मास  क्‍यों  खर्च
 किया  जा  रहा  है,  यह  मेरी  समझ  में  नहीं
 शाया  t  भ्गर  वे  भूखे  होते,  तो  उनको
 रिहैबिलिटेट  करने  के  लिए,  उनको  ज़िन्दा
 रखने  के  लिए  हम  उनकी  मदद  कर  सकते  थे
 और  हम  इस  चीज़  को  मंजूर  कर  सकते  थे  t
 लेकिन  जिन  लोगों  के  पास  भरबों  रुपयों  की
 सम्पत्ति  है,  जिन  के  पास  हीरे,  जवाहारान
 सोना,  चांदी  और  पता  नहीं  क्या-क्या  हैं
 प्रौर  किसी  चीज़  की  कमी  नहीं  है,  ऐसे  लोगों
 को  मदद  पहुंचाना,  उनको  रिहैबिलिटेट  करवा,
 उनको  प्रिवी-पर्स  देना,  यह  देश  के  साथ
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 नाइंसाफी  है  भौर  गरीबों  की  जेबें  काट  कर
 मुट्ठी  भर  लोगों  की  जेबों  को  मरना  है  ।

 इस  के  साथ-साथ  मैं  यह  भी  कहना
 चाहता  हूं  कि  सत्ता  का  विकेन्द्रीकरण  होना
 चाहिए  ।  विदेशी  पूंजी  का  राष्ट्रीकरण
 होग  चाहिए  ।  मैंने  पिछले  दिनों  भ्रसम  का
 दौरा  किया  था  भ्रौर  वहां  पर  आप  सैकड़ों
 मील  चलते  जाइये  झापकों  चाय  के  बाग  ही
 बाग  दिखलाई  पड़ेंगे  ।  प्रंग्रेज़ों  के  जाने  के
 बाद  झाज  भी  वहां  आधी  से  श्रधिक  विदेशी
 पूंजी  लगी  हुई  है।  इनका  राष्ट्रीकरण  होना
 चाहिए  ।  मिलों  श्रौर  कारखानों  का  राष्ट्रीक रण
 होना  चाहिए  |  अकले  उत्तर  प्रदेश  में  भ्रगर
 हाक्कर  की  मिलों  का  ही  केवल  राष्ट्रीकरण
 हो  जाय  तो  लगभग  १५-२०  करोड़  रुपया
 सालाना  झापकों  बचत  हो  सकती  है  जिससे
 हम  उत्तर  प्रदेश  की  भ्रलामकर  ज़मीनों  पर  से,
 दस  बीघे  पक्‍की  से  नीचे  की  ज़मीन  पर  से
 लगान  माफ  कर  सकते  हैं  जिससे  उत्पादन
 बढ़ने  में  सह.यता  मिल  सकती  है,  गरीबों  का
 हौसला  बड़  सकता  है  भोर  वे  समझ  सकते  हैं
 कि  यह  हमारी  भ्रपनी  सरकार  है  ।  इस  तरह  से
 हमारा  मुल्क  सबल  झोर  मज़बूत  बन  सकता  है।

 चौ०  रणवोर  सिह  (रोहतक)  :  भ्रव
 इसको  छपवा  दीजिये  ।

 शी  भ्र्जुन  सिंह  भदोरिया  :  जो  सच्ची
 बात  कही  गई  है  वह  छपेगी  ही  ।

 उपाध्यक्ष  महोदय  :
 हो  गया  है  ।

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Mr.  Deputy-
 Speaker,  for  over  two  days  the  hon.
 House  has  been  discussing  the  Budget
 and  I  rise  to  intervene  in  the  debate
 to  answer  some  of  the  points  raised.
 Before  I  do  that,  I  may  confess  that
 I  was  listening  very  patiently  to  the
 hon.  Member  who  just  preceded  me
 and  was  rather  surprised  or  amazed
 at  the  word  of  unrealism  that  he  lives
 in.  Whatever  points  he  made  about
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 the  Budget  or  the  economie  affairs  are
 totally  removed  from  the  facts  that
 obtain  today.  Naturally  he  came  to
 the  most  unrealistic  conclusion  that  the
 whole  country  was  moving  towards  the
 cremation  ground,  pt  Delhi...
 (Interraptions).  I  do  not  think  that
 any  hon.  Member  will  say  so.

 श्री  अर्जुन  सिह  भदौरिया:  बम्बई  भोर
 लखनऊ  भी  शामिल  हैं  ।

 Shri  8.  R.  Bhagat:  He  also  said
 although  the  Government  believe  in
 the  policy  of  prohibition,  still  the  reve-
 nue  from  tax  on  opium  was  going  up..
 Information  has  been  given  repeatedly
 in  this  House  that  we  have  a  policy  of
 banning  opium  consumption  for
 addicts.  Whatever  revenue  is  coming
 is  there  because  it  is  used  for  medi-
 cinal  purposes  or  it  is  exported.  If
 he  has  cared  to  learn  things  and  see
 things,  he  would  have  come  to  a  dif-
 ferent  conclusion.

 Shri  Braj  Raj  Singh:  May  I  submit,
 that  liquor  being  a  provincial  or  State
 subject,  there  it  is  rising.

 Shri  B.  R.  Bhagat:  Opium  exports
 are  also  for  medicinal  purposes,  Opium
 has  been  stopped  even  for  the  addicts
 from  April  last  year  or  is  being  stop-
 ped  from  April  this  year.  These  are
 hard  facts  which  should  be  known  to
 the  hon.  Member.

 sit  यादव  (बाराबंकी):  क्‍या  में  मंत्री
 महोदय  से  जान  सकता  हूं

 उपाध्यक्ष  महोदय  :  भ्रब  मेरा  खयाल  है
 कि  भाप  सुनिये  भ्रफीम  इतना  नशा  क्‍यों  कर
 रही  है  श्राप  के  ऊपर  ।

 शी  यादब  :  मैं  एक  प्रदन  पूछना  चाहता
 हूं

 उपाध्यक्ष  महोदय  :  वह  बैठने  के  लिए
 तैयार  नहीं  हैं  इस  वास्ते  श्राप  ही  बैठ  जायें  ।

 Shri  8.  R.  Bhagat:  So  far  as  the
 General  question  is  concerned,  that  the
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 villages  are  overlooked,  several  hon.
 Members  also  made  this  point  that  the
 pace  of  industrialisation  is  fast  enough
 but  the  agriculutural  development  is
 being  ignored,  I  think  this  misconcep-
 tion  should  be  removed  as  early  as
 possible.  We  have  on  our  side  been
 trying  to  do  our  best  but  still  since
 this  misconception  prevails  and  is  lurk-
 ing,  I  would  like  to  emphasise  that
 the  whole  agricultural  programme  in
 the  Second  Plan  was  based  on  a  cer-
 tain  policy.  After  a  year  or  two  of
 the  Second  Plan,  in  1956,  when  we
 ‘thought  that  the  agricultural  pro-
 ‘gramme  should  go  ahead  with  a  defi-
 nite  purpose,  the  whole  targets  were
 revised  after  a  series  of  conferences.

 “The  targets,  particularly,  for  items  like
 seed  farms,  fuller  utilisation  of  manu-
 rial  resources,  programme  for  minor
 irrigation  and  overall  target  for  agri-
 cultural  and  rural  development  were
 increased.  So  far  as  the  actual  utili-
 sation  of  those  provisions  are  concern-

 ‘ed,  the  Second  Plan  provided  Rs.  200
 erores  for  community  development.  So
 far,  up  to  date,  Rs.  80  crores  have
 been  spent.  Rs.  34]  crores  were  pro-
 vided  for  various  other  agricultural
 programmes.  That  was  subsequently
 revised  to  Rs.  33  crores  because  the
 overall  target  of  Rs.  4,800  crores  was
 reduced  to  Rs.  4,500  crores,  According

 ‘to  the  progress  on  utilisation  it  is  esti-
 mated  that  these  agricultural  pro-
 grammes  will  consume  about  Rs.  340
 crores,  much  more  than  the  target  pro-

 ‘vided.  Therefore,  if  you  look  at  these
 various  facts  and  the  analysis  that  I
 have  given,  you  will  find  that  not  only
 agricultural  deve'opment  or  rural
 development  has  been  going  on  but  it
 has  been  given  special  emphasis  and
 importance  in  terms  of  financial  and
 physical  targets,  because  we  believe
 that  it  is  necessary  that  industrialisa-
 tion  should  go  ahead  to  achieve  a
 dynamic  economy,  which  is  more
 known  as  a  self-generating  economy,
 and  it  is  equally  necessary  or,  rather,
 More  important,  that  for  such  an
 industrialisation  to  take  place,  to  have
 a  sound  footing,  agricultural  develop-
 ment  should  take  place  at  a  fast  pace.
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 It  hag  been  repeatedly  said—I  think
 it  is  worthwhile  saying  it  again—that
 the  misconception  that  rural  economy
 is  being  ignored  is  a  very  regrettable
 one,  and  to  say  that  the  whole  coun-
 try  except  Delhi  is  moving  to
 a  cremation.  ground—I  do  not  know
 how  to  describe  it.

 Shri  D.  R.  Chavan:  May  I  know
 whether  the  per  capita  income  of  the
 rural  people  is  increasing  or  decreas-
 ing?

 Shri  B.  R,  Bhagat:  I  can  only  say
 that  it  is  regrettable.

 With  these  words,  Sir,  I  now  come
 to  the  point  raised  by  another  hon.
 Member  who  spoke  a  little  while  ago
 about  the  prize  bonds.  Some  other
 hon.  Members  have  also  decried  it  on
 the  ground  that  we  are  encouraging  it
 in.a  spirit  of  gambling,  However  much
 we  may  dislike  gambling,  gambling
 has  not  been  unknown  in  this  country
 from  the  ages  past.  Even  then,  this
 ig  not  a  gamb'ing  measure,  if  you  care
 to  understand  it.  The  main  object  in
 introducing  this  sch  is  to  raise
 additional  resources  for  financing  our
 development  plans.  There  has  been
 8  general  consensus  of  opinion  that  a
 scheme  of  this  type—prize  bonds—to
 mobilise  savings  should  be  tried.  The
 scheme  placed  before  the  House  is  not
 a  straightway  lottery  where  the  par-
 ticipant  is  apt  to  lose  his  investment.
 The  principal  invested  in  the  bonds
 will  be  repaid  in  full  after  five  years.
 The  scheme  is  intended  to  appeal  to
 those  sections  of  the  community  who
 are  not  interested  in  earning  any  inter-
 est  on  the  amount  invested  by  them
 with  the  Government  but  would  ‘ike
 to  try  out  a  chance  of  winning  a  prize.

 A  question  was  asked  by  one  hon.
 Member,  why  not  pay  a  small  interest
 to  make  it  more  attractive?

 Shri  Kamalnayan  Bajaj  (Wardha):
 Will  the  prize  be  taxable?

 Shri  B.  R.  Bhagat:  The  usual  rules
 of  income-tax  will  in  such  cases  apply
 and  the  prize  money  will  be  free  of
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 tax.  The  point  raised  by  an  hon.’  Mem-
 ber  was  that  a  small  rate  of  intexest
 ‘of  one  per  cent.  should  be  given  to
 make  it  more  attractive.  In  this  con-
 nection,  Sir,  I  may  point  out  that  the
 amount  of  prize  to  be  awarded  has
 been  fixed  so  as  to  include  a  rate  of
 interest  of  34  per  cent.  The  amount
 of  prize  has  been  determined  taking
 into  account  a  rate  of  interest  of  3}
 per  cent.  This  is  quite  an  attractive
 incentive  for  a  treasury  deposit  of  five
 years.  This  amount  will  be  with  the
 Government  for  five  years  and  3}  per
 went.  interest  is  quite  an  attractive
 proposition.  If  we  give  away  one  per
 cent.,  we  will  have  to  reduce  the
 amount  of  prizes  and  that  will  make
 the  scheme  not  as  attractive  as  we
 may  like  it  to  be.  If  we  make  it  one
 per  cent.,  it  would  also  be  dispropor-
 tionate  in  charging.  Therefore,  I  think
 the  idea  of  having  a  one  per  cent.
 rate  of  interest  is  not  practicable.

 About  small  savings,  it  has  been
 said  that  we  have  not  been  able  to
 achieve  the  target  of  Rs.  00  crores.
 That  is  true  but  the  figures  cited  by
 the  hon.  Members  would  show  that  the
 collections  have  gone  up  from  Rs.  54
 crores  to  Rs.  82  crores.  We  would
 very  much  like  it  to  go  up  to  Rs.  200
 crores  or  even  more.  For  that  we  are
 trying  to  popularise  it  as  best  as  we
 can,  and  we  can  achieve  the  farget  if
 we  do  it  in  all  enthusiasm.  The  State
 Governments  resources  have  been  tap-
 ped.  The  voluntary  organisations  are
 there.  We  have  an  advisory  com-
 mittee  to  look  after  it.  We  are  try-
 jng  in  every  way  to  popularise  it.  We
 even  go  to  the  rural  areas  because  we
 believe  that  unless  the  vast  resources
 of  the  rural  areas  are  tapped  for  this
 purpose,  we  would  not  be  able  to
 achieve  this  target  of  Rs.  00  crores
 or  even  more.  On  the  other  hand,
 if  we  do  it  with  greater  enthusiasm,
 the  danger  of  criticism  is  there,  name-
 ly,  that  we  are  trying  to  make  it
 compulsory.  Already  complaints  have
 been  voiced  in  this  House  from  cer-
 tain  other  quarters  that  we  are  try-
 img  to  indulge  in  forced  collections.  It
 is  true  that  we  do  not  believe  in
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 forced  collections,  because  it  is  usual-
 ly  possible  that  you  cannot  make  a
 movement  involuntary  or  you  cannot
 force  it  for  a  longer  period  of  time.

 Indeed,  in  some  of  the  States  we
 have  seen  that  undue  enthusiasm  has
 been  shown  by  the  officers  and  a  cer
 tain  amount  of  pressure  might  have
 been  exercised.  But  as  a  result  of
 that,  there  has  been  disincentive
 after  that.  So,  the  net  collection  has
 been  low.  Therefore,  even  from  this
 practical  point  of  view,  we  discourage
 any  force  or  any  compulsory  collec-
 tion.  But  a  balance  has  to  be  struck
 because  we  have  to  popularise  savings
 and  give  al]  natural  incentives  and
 make  it  wide  all  over  the  country  so
 that  the  target  of  Rs.  100  or  more  may
 be  achieved.  We  have  to  tap  the  re-
 sources  as  best  aS  we  can  so  that  we
 could  reach  the  target.  We  have  not
 yet  reached  the  target  but  still  we
 think  that  in  future  the  yield  from
 this  source  would  be  progressively
 more  and  more.

 The  point  has  been  made  that  the
 return  from  capital”  investment  in
 Government  industria]  undertakings
 has  been  very  low.  The  hon.  Mem-
 ber,  Shri  A.  C.  Guha,  who  has  con-
 siderable  knowledge  about  these  mat-
 ters  has  referred  to  it,  and  I
 am  surprised  that  he  should  have
 given  the  impression  that  he  did.  Ac-
 cording  to  him,  a  sum  of  Rs.  768
 crores  would  be  invested  by  the  end
 of  1960-61  on  Government  industriat
 undertakings,  and  that  the  retu:n  was
 only  Rs.  .8  crores  annually.  That  is
 what  he  said.  This  statement  is  not
 quite  correct.  The  figure  given  in
 Annexure  4  of  the  Explanatory
 Memorandum  would  indicate  that  a
 sum  of  Rs.  548  crores  is  expected  to
 be  invested  up  to  the  end  of  next  year
 on  industrial  undertakings  which
 alone  would  yield  a  return  of  Rs.  3
 crores  to  which  the  hon.  Memter  has
 referred.  He  apparently  inclu‘led  an
 investment  of  Rs.  229  croree  ता  other
 commercial  departments,  that  is,  P  &
 T,  Damodar  Valley  Cctrncration,
 ports,  etc.  The  capital  investment  of
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 P  &  T  alone  is  of  the  order  of  Rs.  48
 crores,  but  this  would  give  a  divi-
 dend  of  Rs.  44  crores.  The  total  in-
 vestment  on  DVC  by  the  Central  Gov-
 ernment  at  the  end  of  the  »ext  year
 would  be  of  the  order  of  Rs.  38  crores
 on  which  an  interest  of  Rs,  }  crores
 would  be  realised  though  the  interest
 recoverable  is  capitalised  duritg  the
 construction  period.

 As  regards  the  capital  of  “s.  448
 crores,  it  takes  into  account  the
 Rs.  300  crores  of  the  Hindustan  Steel—
 of  the  three  steel  plants—and  as  the
 plants  are  on  the  stage  of  construc-
 tion,  we  cannot  expect  any  returi
 now,  but  after  the  commencement  of
 their  work  we  will  have  a  return.  If
 you  take  the  overall  picture,  the  re-
 turn  is  quite  encouraging,  and  not  8
 meagre  amount  of  Rs.  .8  czures.

 Then,  the  hon.  Member  vaized  an-
 other  point,  and  that  was  about  fund-
 ing  of  the  treasury  bills.

 Shri  Bimal  Ghose:  May  I  ask  one
 question?

 Shri  B.  R.  Bhagat:  It  is  better  if
 he  puts  the  question  afterwards.
 Otherwise,  it  breaks  the  trend  of  the
 argument,  Shri  Guha  said  that  the
 funding  of  treasury  bills  is  a  trick  to
 hide  the  extent  of  deficit  financing.
 I  would  not  accept  this  charge  from
 the  hon.  Member  who  had  something
 to  do  with  finance.  It  is  only  an  in-
 correct  statement  of  fact  but  an  un-
 kind  interpretation  of  procedure.  The
 funding  of  treasury  bills  only  alters
 the  maturity  pattern  of  the  invest-
 ments  held  by  the  Reserve  Bank.  It
 does  not  in  any  way  conceal  the
 extent  of  deficit  financing.  The  latter
 is  stated  clearly  in  each  budget  and
 the  funding  operation  is  by  no  means
 a  secret.  When  we  take  account  of
 deficit  financing  every  year,  when
 the  Finance  Minister  in  his  budget
 speech  takes  account  of  deficit  flnanc-
 ing,  all  these  funded  or  unfunded
 debts  are  taken  into  consideration.  So,
 there  is  no  trick  or  secrecy  about  it.
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 Similarly,  he  said  borrowing  from
 the  commercial  banks  is  inflationary.
 I  do  not  know  what  he  meant  by
 that.  The  fact  is  that  Government
 does  not  borrow  from  the  commercial
 banks  directly.  The  commercial  banks
 buy  Government  securities,  For
 these,  they  have  to  pay  cash.  So,
 there  is  no  inflation  as  such.  They
 have  no  power  to  create  cash.  Only
 the  Reserve  Bank  has  got  that  power.
 That  is  why  borrowing  from  the  Re-
 serve  Bank  through  sale  of  treasury
 bills  by  Government  is  treated  as  defi-
 cit  financing.

 I  should  like  now  to  deal  with  some
 of  the  points  about  taxation.  Taking
 direct  taxation  first,  as  a  hardy  an-
 nual  Shri  Pande  said  that  the  exemp-
 tion  limit  must  be  raised  from  Rs.
 3,000  to  Rs.  4,200.  This  point  he
 has  been  making  every  year.  It  is
 good  to  remember  that  as  develop-
 ment  proceeds,  a  large  and  progres-
 sive  increase  is  expected  in  the  in-
 comes  within  the  Rs.  3,000—Rs.  4,200
 range.  If  the  exchequer  is  to  benefit
 proportionately  from  the  expansion  of
 income  consequent  on  development,  it
 is  essential  that  these  incomes  are
 brought  within  the  income-tax  range.
 Even  with  the  exemption  limit  at
 Rs.  3,000,  the  ratio  of  minimum  tax-
 able  limit  is  one  of  the  highest.  It  is
 a  per  cent.  In  Japan  it  is  2.2  per
 cent;  in  U.K.  it  is  l.4  per  cent;  in
 USA  it  is  .2  per  cent.  So,  this  does
 not  by  any  means  bring  hardship  to
 the  lower  income  groups.  It  is  rea-
 sonable  to  expect  that  those  with  an
 income  of  Rs.  3,000  should  also  make
 their  contribution,  however  small,  to
 the  public  exchequer.  It  should  be
 recalled  that  the  Taxation  Enquiry
 Commission  had  also  recommended
 such  a  reduction  in  the  exemption
 limit  for  income-tax.  Besides,  mar-
 tiage  allowance  as  well  as  allowance
 for  children  are  provided  and  the  tax
 prospect  in  this  range  of  income  group
 is  very  small,  So,  it  need  not  be  a
 very  serious  burden.

 Another  point  was  made  that  the
 collection  of  income-tax  excluding
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 corporation  tax  is  going  down  from
 year  to  year.  This  is  another  mis-
 conception  that  has  come  about.  The
 income-tax  collection  from  1965-56,  has
 been  progressively  going  up.  Corpora-
 tion  tax  has  gone  up  from  Rs.  37  cro-
 res  to  Rs.  57  crores  by  the  end  of
 1958-59,  Income-tax  has  gone  up  from
 Rs,  3]  crores  to  Rs.  68  crores  by
 1958-59.  In  1959-60,  as  the  House  is
 aware,  a  new  form  of  company  taxa-
 tion  has  been  introduced.  This  re-
 sulted  in  the  increase  of  the  corpora-
 tion  tax  and  a  decrease  in  the  income-
 tax.  There  has  been  no  net  decrease.

 Income-tax  went  down  from  Rs.  68
 crores  to  Rs,  52  crores  because  a  part
 of  that  year  was  taken  to  the  new
 system.  In  this  year,  it  is  Rs.  05
 crores,  whereas  corporation  tax  has
 gone  up  from  Rs.  57  crores  to  Rs.  78
 crores  and  it  will  be  Rs.  35  crores
 next  year.  So,  there  is  no  correspond-
 ing  increase  or  net  fall  in  the  revenue
 from  income-tax.  It  is  just  an  ac-
 counting  process,  which  was  the  re-
 sult  of  the  new  form  of  corporate
 tax.

 Another  unfair  and  rather  sweeping
 charge  was  made  by  Shri  Dwivedy  or
 the  income-tax  department.  It  is  again
 an  incorrect  statement  of  facts  and
 quite  misconceived.  -He  said,  arrears
 are  mounting  up  because  the  income-
 tax  officers  are  corrupt.  Before  I  deal
 with  the  general  question  of  arrears
 I  plead  that  there  is  no  connection
 between  the  two.  It  is  a  pity  that  in
 spite  of  the  correct  position  of  the
 arrears  having  been  explained  several
 times  in  the  past,  light-hearted  re-
 marks  should  have  been  made,  alleg-
 img  corruption  among  income-tax  offi-
 cers  as  the  cause  of  the  outstandin;
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 ween  the  income  that  accrués  and  the
 assessment  that  takes  place:  That
 leads  to  emergence  of  arrears  and
 accumulation  of  irrecoverable  de-
 mands  inevitably.  Sometimes  it  hap-
 pens  that  the  income  that  accrues  eva-
 porates,  because  of  the  time  lag,  by
 the  time  the  assessment  proceedings
 are  complete.  Either  it  is  concealed  or
 it  is  transferred.  Some  such  thing
 takes  place.  So,  to  say  that,  becausé
 the  income-tax  officers  are  corrupt  or
 the  Department  is  corrupt  arrears  are
 mounting  up  is  not  true.

 Then  I  come  to  the  general  ques-
 tion  of  arrears.  It  was  said  that  the
 Direct  Taxes  Administration  Enquiry
 Committee  said  that  an  amount  of
 Rs.  27]  crores  were  outstanding  as
 arrears  at  the  end  of  1958-59.  But  the
 point  that  this  is  a  gross  amount  is
 missed.  This  includes  arrears  which
 fall  due  after  the  3lst  March,  1959.
 According  to  the  ordinary  procedure
 it  is  due  after  the  3lst  March,  1959.
 So  the  effective  arrears  as  on  that
 date,  that  is,  on  the  3lst  March,  959
 amount  to  Rs.  52  crores.  The  Direct
 Taxes  Administration  Enquiry  Com-
 mittee  have  themselves  stated  that
 when  we  take  into  account  the
 amounts  which  are  likely  to  be  can-
 celled  una  which  may  prove  fo  be
 irrecoverable  the  amount  of  collectable
 arrears  is  very  much  less.  This  is  the
 opinion  of  the  Committee  itself.  As  I
 said,  there  are  principally  two  rea-
 sons.  Sometimes  the  assessees  go  in
 appea).  When  they  go  in  appeal  they
 get  2  writ  from  the  court  and  we  can-
 not  have  any  collections.  Then  an-
 other  big  item  is  that  the  certificate
 proceedings  or  attachment  of  proper-
 ties  are  all  administered  by  the  State
 Gover!  ts.  They  do  not  show  the

 arrears.  The  presumption  that  large
 arrears  are  outstanding  because  of  the
 inaction  or  corruption  on  the  part  of
 income-tax  officers  is  incorfect.

 The  truth  of  the  matter  is  that  in
 any  scheme  of  direct  taxation  on  the
 computation  of  an  income  which  has
 already  accrued  before  assessment  is
 made  there  is  always  a  time-lag  bet-

 same  enthusiasm  which  the  Income-
 Tax  Department  shows.  The  biggest
 lump  of  arrears  is  under  these  two
 heads.  For  example,  of  the  Rs.  52
 crores,  Rs.  87  crores  is  the  amount
 covered  by  certificates  issued  to  the
 Collectors.  Another  Rs.  5  crores  is
 the  amount  pending  disposal  of  ap-
 peals.  So  you  see  that  a  very  big
 chunk  of  it  is  due  to  these  factors
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 aver  which  the  Department  as  such
 has  no  control.  But  on  the  whole  if
 you  see  the  progress  made,  you  will
 find  that  we  are  making  our  best  ef-
 forts  tc  reduce  the  arrears.  The
 yaluahble  suggestion  of  the  Tyagi
 Committee  is  there.  We  are  consi-
 dering  it.  I  can  assure  the  House  that
 ह अ  le  our  desire  and  earnest  effort  to
 bring  the  collection  as  up-to-date  as  we
 can  and  to  reduce  the  arrears  as  much
 83  we  can.  We  have  succeeded  in
 that.  But  there  are  certain  factors
 which  are  beyond  our  control  and
 the  House  must  appreciate  that.

 I  now  come  to  indirect  taxation.  A
 number  of  hon.  Members  spoke  about
 the  tax  on  cycle  freewheels  and  rims.
 It  was  made  out  that  the  common  man
 bas  been  hit.  But  again  even  in  this
 cose  if  we  go  into  the  merits  we
 would  come  to  a  different  conclusion.
 Thc  cycle  industry  in  India  has  deve-
 loped  as  a  result  of  high  protective
 import  tariff,  import  duty  on  com-
 plete  cycles  being  65  per  cent  ad
 tatorem  or  Rs.  80  per  cycle,  which-
 ever  33  higher,  if  it  is  of  British  ori-
 gin  and  if  it  is  of  non-British  origin
 the  duty  is  0  per  cent  more  ad  va-
 lorem.  That  is  an  additional  tax.  On
 cycle  parts  the  rate  of  duty  is  also
 very  high.  Because  of  the  rapid
 development  of  the  industry,  the  im-
 por:  was  progressively  reduced  and
 the  revenue  from  the  customs  duties
 on  this  account  came  down  from  Rs.
 2.78  crores  to  Rs.  50  lakhs  per  year.
 It  is  ७१९  of  the  principles  of  an  excise
 tax  that  at  least  as  much  duty  that
 we  Joze  on  import  duty  or  customs
 should  be  replaced  by  internal  excise
 duty,  and,  of  course,  to  the  extent  the
 industry  can  bear.  The  total  burden
 of  the  excise  duty  of  Rs.  0  per  cycle
 is  indeed  very  much  less  than  the  im-
 port  duty  of  Rs.  80  per  cycle.  Be-
 cause  of  this  protective  duty  and  other
 measures  taken  by  the  Government,
 this  industry  has  developed  very  fast,
 and  the  result  has  been  that  the  prices
 of  cycles  have  been  reduced.  In  fact,
 the  average  price  of  a  cycle  has  gone
 down  by  at  least  Rs.  20  and  the  excise
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 duty  :mposed  now  is  only  half  of  the
 price  advantage  which  the  consumer
 has  gained  within  the  last  decade
 Aliso,  i£  you  take  the  percentage  of
 duty,  it  is  6.25  if  you  take  the  aver-
 age  price  of  a  cycle  between  Rs.  20
 and  Rs.  190.  whereas  the  percentage
 of  the  burden  of  total  excise  is  9  or
 so.  Frorn  this  point  of  view  also,  the
 duty  is  not  excessive.  It  has  been  re-
 peated}y  said  that  a  cycle  or  the  rims
 or  the  freewhee]  usually  lasts  for  ten
 years  at  least.  From  all  these  points
 cf  view,  it  can  be  said  that  this  duty
 hs  been  very  well  chosen,  and  is  not
 an  excessive  burden  on  the  people.

 Shri  Moraka  made  a  number  of
 points  about  the  taxes  relating  to  die-
 sel  of].  Firstly,  he  emphasized  that
 in  levying  a  new  tax,  to  prevent  in-
 flationary  pressure,  the  maximum  re-
 venue  must  be  collected  at  the  mini-
 mum  cost.  I  agree  with  the  principle
 propounded  by  him  and  I  can  _  only
 say  that  we  have  followed  this  princl-
 ple.  In  1956-57  the  cost  of
 collection  for  all  the  excise  duty  was
 2°76  per  cent.  In  960-6l  according  to
 the  Budget  estimates  it  will  come  down
 to  15  per  cent.  So,  the  cost  of  collec-
 tion  has  been  coming  down.  He  refer-
 red  to  footwear  in  this  connection.
 Actually,  the  only  new  excise  is  on
 soles  and  heels  made  from  rubber  or
 its  composition.  This  being  not  a  new
 excise  duty,  the  cost  of  collection  is  go-
 ing  to  be  very  negligible  if  not  nil.

 He  mentioned  that  according  to  the
 Economic  Survey  production  of  elec-
 tric  motors  is  falling  and  said  that
 the  Finance  Minister  should  have  con-
 sidered  more  carefully  the  levying  of
 an  excise  duty  on  this  item.  It  is  true
 that  there  has  been  a  slight  decline  in
 the  production  of  electric  motors  in
 1959,  though  the  previous  years  show-
 ed  a  rapid  increase  in  production  from
 year  to  year.  So,  taking  an  over-all
 picture,  there  has  not  been  a  decline
 in  production,  and  this  year  also  the
 estimated  decline  in  prod
 only  about  2  per  cent.  But  this  is  not
 due  to  any  real  decline  in  the  demand

 tion  is
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 for  electric  motors  or  any  setback  in
 this  industry.  It  is  due  purely  to
 other  reasons,  and  the  most  important
 reason  is  that  there  has  been  a  quali-
 tative  change  in  the  type  of  motors
 that  are  being  produced.  Instead  of
 lower  horse  power  motors,  bigger
 horse  power  motors  are  being  produc-
 ed,  and  qualitatively  the  production
 has  increased,  an  improvement,  inas-
 much  as  the  country  is  now  in  a  posi-
 tion  to  avoid  the  import  of  very  large
 sizes  of  electric  motors,  while  contin-
 uing  to  be  self-sufficient  in  the  smal-
 ler  sizes  of  electric  motors.  So,  the
 levy  of  excise  duty  is  not  going  to
 mark  a  setback  for  this  industry,  or
 hit  it  in  any  way.

 Shri  Morarka  gave  the  impression
 that  the  railways  are  consuming  too
 much  of  diesel  oil  and  advised  the
 Finance  Minister  to  persuade  the  rail-
 ways  to  give  up  the  use  of  diesel  oil.
 I  would  like  to  inform  him  that  the
 diesel  oil  consumed  by  railways  forms
 only  2  per  cent.  of  the  total  diesel  oil
 consumption  in  the  country.  So,  al-
 though  the  railways  appear  big,  they
 do  not  consume  too  much,

 He  also  said  that  one  of  the  points
 in  introducing  a  tax  on  diesel  oil  is
 to  reduce  its  consumption  so  as_  to
 conserve  foreign  exchange.  He  said
 that  efforts  should  be  made  to  pursue
 this  point  further.  I  agree  with  him.
 As  a  result  of  these  measures,  diesel
 oil,  which  in  958  hag  shown  an  in-
 crease  in  consumption  by  38  per  cent,
 has  during  the  year  1959,  shown  an
 increase  of  only  6  per  cent  in  con-
 sumption.  So,  as  a  result  of  the  pre- vious  taxes  on  it,  the  consumption  has
 already  gone  down.  Actually,  in
 terms  of  quantities,  the  import  of
 diese!  oil  has  gone  down  from  245,000
 tons  to  217,000  tons.  So,  from  that
 point  of  view  also,  this  excise  duty
 has  served  that  purpose.

 Another  point  that  he  made  was
 about  the  apprehension  of  double
 taxation,  so  far  as  the  duty  on  inter-
 nal  combustion  engine  was  concerned
 I  wold  Hke  to  say  that  orders  have
 already  been  issued  permitting  adjust-
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 ment  of  actual  duty  paid  on  such
 internal  combustion  engines  while
 making  assessment  of  duty  on  a
 complete  motor  vehicle.  As  such,  the
 question  of  double  taxation  does  not
 arise.

 Shri  C.  D.  Pande:
 good.

 Shri  8.  BR.  Bhagat:  This  takes  me
 on  to  some  general  issues  that  have
 been  raised  in  the  course  of  the  debate.
 As  was  expected,  the  debate  has
 covered  wide  ground,  such  as  the
 taxation  policy  in  general,  the  desir-
 ability  or  otherwise  of  particular  taxes,
 some  of  which  I  have  gone  into  just
 now,  various  aspects  of  the  economic
 situation  and  indeed  the  whole  philo-
 sophy  of  economic  poiicy  and  plan-
 ning  in  this  country.

 I  would  like  to  deal  with  the  prob-
 lem  of  prices  which  a  number  of  hon.
 Members  have  raised.  They  have
 spoken  critically  of  the  Budget  and

 Thas  is  very

 Shri  Khadilkar  (Ahmednagar):
 Would  the  hon.  Minister  yield  for  a
 minute?  Since  he  has  come  to
 philosophy,  I  would  like  to  have  a
 little  clarification.  If  he  would  yield
 for  a  minute,  I  shall  just  put  a  ques-
 tion  only.

 Shri  B.  R.  Bhagat:  I  have  not  yet
 started  dealing  with  it.

 An  Hon.  Member:  He  will  lose  the
 thread  if  he  yields.

 Shri  8.  B.  Bhagat:  Tuc  question
 has  been  asked  why  prices  have  risen,
 It  hag  been  asked  both  in  this  Housé
 as  well  as  outside.  The  fact  that
 prices  have  risen  causes,  I  might  say,
 as  much  anxiety  to  Government  as  to
 many  outsiders.  The  Finance  Minis-
 ter,  in  the  course  of  his  speech  in  thé
 other  House  ag  well  as  in  his  Budget
 speech,  has  shown  hig  extreme  concers
 about  the  rise  in  prices.
 1647  hrs.

 (Mr,  SPEAKER  in  the  Chair).
 It  is  necessary,  however,  in
 remedies,  to  thaké  sure  thet  the
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 lying  expansionary  forces  in  the
 economy  which  make  for  economic
 development  are  not  negatived.  “While
 reducing  the  prices,  we  should  not
 reduce  the  momentum  of  the  econo-
 mi¢  development  which  will  just
 negative  the  very  effect  that  we  want
 to  produce.  Price  rise  occurs  because
 there  is  a  lack  of  balance  between
 demand  and  supply.  And  this  imbal-
 ance  is  alzo  general.  The  whole  gene-
 ral  economy  is  concerned;  it  is
 sectorial  as  well.  There  may  be  an
 imbalance  taking  the  economy  as  a
 whole,  or  there  may  be  an  imbalance
 in  particular  sections  of  it.  It  is  easy
 to  cut  down  demands  and  to  settle
 down  to  a  low-level  equilibrium,  as
 Shri  M.  R.  Masani  suggests,  but  that
 is  only  postponing  the  evil  day.  It  is
 not  solving  the  problem  as  such,
 because  it  is  not  consistent  with
 development.  We  have,  therefore,  to
 resolve  the  bottle-necks  jn  production
 and  see  that  the  supply  increases.
 So,  the  supply  side,  at  the  present
 moment,  is  more  important.

 So,  our  approach  has  been  that  the
 agricultural  production  must  go  up,
 because  that  determines  in  a  very
 large  measure  the  trend  of  the  prices.
 Agricultural  production  last  year  was
 good,  and  industrial  production  show-
 ed  a  rising  trend.  Nevertheless,  prices
 kept  an  upward  trend,  and  the  argu-
 ment’  has  repeatedly  been  flung  at  us,
 ‘Look,  this  year,  the  agricultural  crop
 was  record  figure,  namely  73  million

 ms,  and  yet  the  prices  went  up.’.
 This  is  true,  but  this  is  because  this
 rise  in  agricultural  production  was
 preceded  by  a  very  bad  year  previous
 ty.  So,  there  was  pressure  on  the
 prices.  The  stocks  with  the  peasants
 were  depleted,  and  it  is  a  natural
 tendency  that  when  there  is  an  in-
 éreased  crop,  the  previous  year’s  stocks
 dre’  filléd  in.  Further,  as  a  result  of
 various  measures,  particularly,  the
 popularisation  of  the  co-operative
 movement,  the  co-operative  credit  in-
 crease@,  although  we  have  reduced  the
 banking  credit  in  respect  of  advances
 52727  %

 But  thay  isa  very
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 small  part  of  it.  Co-operative  credit
 increased,  and  rightly,  and  that  has
 strengthened  the  holding  power  of  the
 farmers.  We  cannot  say  that  if  they
 are  better  off  today,  the  holding
 Power  should  decrease.  So  as  a  result
 of  these  various  forces,  it  has  happen-
 ed  that  although  we  had  a  record  crop
 last  year,  the  pressure  on  prices  conti-
 nued.  But  if  we  had  not  laid  emphasis
 on  agricultural  production  to  the
 extent  we  did,  the  pressure  on  prices
 would  have  been  heavier.  That  should
 be  borne  in  mind.

 Then  they  say  that  prices  are  rising
 because  deficit  financing  has  been
 going  on.  This  is  another  misconcep-
 tion  which  should  be  removed.  Gov-
 ernment  and  the  Planning  Commission
 have  always  taken  the  view  that
 deficit  financing  can  be  a  good  tonic
 or  a  curative,  but  it  cannot  be  a  sus-
 tenance.  In  था  under-developed
 economy  where  the  resources  are  not
 fully  utilised,  both  in  the  agricultural
 sector  as  well  as  in  the  industrial
 sector,  deficit  financing  acts  as  an
 impetus  and  has  a  multiplier  effect,
 whereas  in  a  society  where  the
 resources  are  fully  utilised,  a  little
 credit  creation  can  create  panic  so  far
 as  prices  are  concerned.  On  _  that
 assumption,  we  have  been  following  a
 policy  of  controlled  deficit  financing,  a
 moderate  dose  of  deficit  financing,
 keeping  watch  on  the  prices  and  on
 other  sectors  of  the  economy.

 Figures  have  been  quoted  on  the
 other  side.  They  have  been  mention-
 ed  in  the  Budget  speech  also.  It  will
 be  seen  that  the  quantum  of  deficit
 financing  has  also  been  controlled  and
 reduced.  In  1957-58,  it  was  Rs.  496
 crores.  In  1958-59,  it  was  Rs.  36
 crores,  In  1959-60,  the  figure  is
 estimated  at  Rs.  14  crores  and  in  the
 next  year,  in  the  budget  estimate,
 deficit  financing  to  the  tune  of  Rs.  53
 crores  has  been  taken  into  account.
 So  you  can  see  that  we  have  always
 been  trying  to  keep  a  watch  and  have
 been  following  a  policy  of  develop-
 ment  with  stability.
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 An  Hon.  Member:
 of  deficit  financing?

 Shri  B.  R.  Bhagat:  Then  again,  take
 the  taxation  policy.  On  the  one  hand,
 our  friends  want  to  control  prices;  on
 the  other,  they  want  to  curb  the
 inflationary  pressure  and  then  they
 also  say  that  we  should  not  go  in  for
 taxation.  I  want  to  ask  them  what
 should  be  the  policy.  What  should
 be  the  quantum  of  direct  and  indirect
 taxation?  What  should  be  our  objec-
 tive  in  the  given  conditions  of  today?

 What  is  the  total

 Taxation  policy  and  economic
 policy  are  all  integrated.  We  have
 been  following  a  taxation  policy  so  as
 to  boost  up  investment  and  curb
 consumption.  If  you  view  indirect
 taxation  in  this  light,  this  will  be
 understood.  Instead  of  viewing  it  in
 this  light,  every  year  we  are  only
 having  a  wordy  duel.  Even  in  a
 country  like  Soviet  Russia,  the  quan-
 tum  of  indirect  taxation  is  enormous,
 rather  preponderant—90  per  cent
 turnover  tax.

 Our  personal  income-tax  and  other
 direct  taxes  are  already  high.  Through
 the  taxation  policy,  through  the  choice
 of  various  excises,  we  have  been
 trying  to  limit  consumption.  It  has
 been  said  that  these  excise  duties  add
 to  the  prices  and  consequently,
 inflationary  pressure.  It  is  true  that
 taxation  in  the  form  of  various  excise
 duties  adds  to  the  prices  a  little.
 But  this  is  just  a  moderate  increase
 in  prices  because  the  economy  settles
 at  a  lower  level.  But,  if  instead
 taxation  we  resort  to  deficit  fnancifl & or  if  we  have  treasury  bills  there
 would  not  be  a  moderate  increase  in
 prices  but  there  would  be  the  spiral
 of  increasing  prices.  Those  who
 criticise  that  we  are  hitting  the
 common  man  and  also  want  that
 prices  should  come  down  and  deve-
 lopment  should  take  place,  I  think,
 are  asking  for  the  impossible.  So,  the
 best  approach  would  be  to  look  at  the
 whole  question  in  an  _  integrated
 manner.

 Dr.  M.  Ss.  Aney:  I  would  like  the
 hon.  Minister  to  state  in  a  few  words
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 what  amount  will  be  required  for  the
 collection  of  these  new  taxes.

 Shri  B.  R.  Bhagat:  It  am  sorry  I!
 cannot  give  off-hand  the  figures.

 Dr.  M.  S.  Aney:  At  least  approxi-
 mate  figures.

 Shri  C.  D.  Pande:  There  is  an  esti-
 mate  of  Rs.  7  lakhs.

 An  Hon.  Member:  That  figure  has
 been  given.

 Shri  C.  D.  Pande:  It  is  Rs.  7  lakhs
 as  given  in  the  memorandum.

 Shri  B.  R.  Bhagat:  Shri  Masani
 said  that  the  6  per  cent  per  capita
 increase  last  year  was  a  multiple  of
 the  rise  in  prices.  I  would  like  to
 correct  him  that  this  is  not  a  multiple
 of  the  rise  in  prices.  The  price
 increase  has  been  taken  into  account
 and  this  is  real  increase—what  we  call
 in  economy  as  the  real  increase.

 Shri  Bimal  Ghose:  Constant  prices.

 Shri  B.  R.  Bhagat:  Again,  he  said
 about  agricultural  that  it  is  impossi-
 ble  to  raise  agricultural  production  by
 more  than  45  per  cent  in  25  years.
 It  means  that  he  under-estimates  the
 contribution  made  to  agriculture  by
 technology  and_  scientific  advance.
 Even  if  we  see  the  last  8  or  0  years,
 the  increase  in  production  has  gone
 up  although  we  are  not  satisfied  with
 it  and  we  want  the  rate  of  increase
 should  go  up.  You  will  see  that  the
 agricultural  production  has  gone  ae from  55  million  tons  to  73  है  million
 tons  in  8  or  9  years.  It  is  an  increase
 of  something  like  30  per  cent—though
 I  would  not  commit  myself  to  it.
 Even  this  rate  of  increase  falsifies  the
 argument  of  Shri  Masani.

 has  quoted  an  agricultural
 economist,  Prof.  Arthur  Lewis.  I  do
 not  know  whether  he  is  an  authority
 on  agricultural  development,  but  he

 certainly,  an
 a  0  hepeaiors wth.  I  would  like  to  q'  an

 pang?  from  him  so  that  Shri  Masant’s
 point  is  met  effectively.  He  says:

 is,
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 “Government  has  also.  a

 pioneering  job  to  do,  The  more
 backward  the  country  the  greater
 the  scope  for  a  pioneering  Gov-
 ernment.  It  is  a  misfortune  for  a
 backward  country  to  have  a  Gov-
 ernment  which  is  committed  to
 laissez  faire,  whether  from  indol-
 ence  or  from  philosophic  convic-
 tion.”

 I  do  not  know  the  freedom  which
 Shri  Masani  propounds  is  either  a
 result  of  indolence  or  philosophical
 conviction.

 An  hon.  Member:  Both.

 Shri  8.  R.  Bhagat:  But  certainly
 the  economic  conditions  of  the  country
 will  not  give  the  economic  tone  to  the
 freedom  which  he  wants  to  advance.

 Lastly,  I  would  like  to  add  that  all
 the  burdens  that  the  country  has  been
 facing  have  not  been  in  vain.  The
 Finance  Minister  through  taxation  and
 policies  of  borrowing  and  otherwise
 has  a  record  for  raising  the  domestic
 resources  which  has  meant  hardship
 for  the  people.  But  it  has  paid  its
 dividend  also  and  we  see  the  prosperi-
 ty  in  our  economy  all  round  in  the
 country.  I  want  to  pinpoint  it  in  a
 more  specific  manner  that  this  hard-
 ship  has  not  gone  in  vain.  The
 mount  of  capital  formation  out  of  the
 budgetary  resources  of  the  Central
 Government  has  gone  up  steadily.  If
 you  see  the  economic  classification  of
 the  Budget  which  has  been  circulated
 to  the  hon.  Members  the  other  day,...

 Shri  T.  B.  Vittal  Rao  (Khammam):
 We  received  it  only  this  morning.

 Shri  B.  RB.  Bhagat:  If  you  see  that
 you  will  find—the  hardship  to  which
 several  hon.  Members  have  referred
 should  be  judged  in  relation  to  Table
 VI  (i),—that  in  950-5l  the  capital
 formation  out  of  the  budgetary
 resources  of  the  Central  Government waa  Rs.  98.5  crores  and  in  1955-56  it
 had  riseti  to  Rs,  481-2  crores.  For
 3959-60,  the  econotiic  classification  of
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 the  Budget  places  the  figure  at  Rs.  798
 crores  and  in  960-6l,  the  Budget  esti-
 mate  is  Rs  873  crores.  When  one
 considers  this  large  increase  in  invest-
 ment,  one  cannot  but  see  that  the
 economy  is  progressing  markedly  and.
 I  would  submit  to  the  House  that  in
 any  fair  and  unbiased  apprisal  of  the
 economic  situation  it  would  be  wrong.
 to  ignore  this  positive  side  of  the
 picture.  I  know  the  Finance  Minister
 is  the  last  person  to  be  complacent
 but  he  would  have  some  satisfaction
 that  the  taxation  policy  and  the
 economic  policy  he  has  pursued  and
 the  Plan  have  given  rich  dividends
 and  the  country  is  on  the  economic:
 march  in  the  right  direction.
 WW  hrs.

 Shri  Bimal  Ghose:  I  want  to  know
 frem  the  hon.  Deputy  Minister  whe-
 ther  he  agrees  that  the  return  earned
 on  public  undertakings  has  been  1:30
 crores  on  an  investment  of  Rs.  2l
 crores,  excluding  Rs.  300  crores  on  the
 steel  plants  and  if  so  how  does  it
 work  out  as  percentage?  (Interrup-
 tions).

 Shri  B.  R.  Bhagat:  The  return  is
 not  Rs,  .3  crores.  I  said  that.  The
 return  comes  to  much  more..........
 (Interruptions).

 Mr.  Speaker:  The  hon.  Member  is
 himself  giving  the  figures.

 ‘Shri  Bimal  Ghose:  What  was  the
 return?

 Shri  B.  ्.  Bhagat:  I  gave  that
 information—Rs.  4:5  crores  for  the  P
 and  T,  Rs.  .5  crores  for  the  DVC.

 Shri  Bimal  Ghose:  What  percen-
 tage?

 Shri  B.  R.  Bhagat:  I  cannot  say
 the  percentage.

 Mr.  Speaker:  If  he  does  not  say  it,
 let  the  hon.  Minister  say  later  on.

 Dr.  8,  Gopala  Reddi:  Figures  have
 been  given.  They  can  calculate  it.
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 Shri  Rameshwar  Tantia  §  (Sikar):
 Sir,  the  Finance  Minister  déserves
 congratulations  for  presenting  a  rea:
 listic,  sound  and  a  balanced  Budget.

 Shri  Raghunath  Singh  (Varanasi):
 You  support  the  taxation.

 Shri  Rameshwar  Tantia:  There  is
 no  scope  for  criticism  but  there  are
 some  friends  who  are  habituated  to
 criticism,  whether  it  be  good  or  bad.
 The  Deputy  Finance  Minister  asked  a
 question.  The  expenses  are  going  up
 because  of  the  Pay  Commission  and
 Wage  Board's  recommendations  and  so
 what  alternative  is  there  for  the  Gov-
 ernment  than  putting  an  excise  duty?
 There  is  one  formula.  If  they  can
 get  the  Aladdin’s  lamp  and  rub  it,
 they  can  find  wealth.  That  is  not
 Possible.

 Anyhow,  this  year's  Budget  shows
 that  there  is  the  likelihood  of  a  reve-
 nue  deficit  of  Rs.  60  crores  which,  I
 thing,  will  not  be  there  at  the  end
 because  Government  will  get  more
 excise  duty  from  cloth,  sugar  and  so
 many  other  things.  The  greatest  bur-
 den  of  the  new  excise  will  fall  on
 diesel  oil,  cycle  rims  and  free-wheels.
 The  duty  on  the  cycles  is  a  smal]  mat-
 ter;  it  comes  to  about  one  crore.  If
 it  is  based  on  one  million  cycles  per
 year,  it  will  be  Rs.  crore,  The  cycle
 Production  is  going  up  and  there  are
 also  8-10  million  old  cycles  which  will
 require  rims  and  freelwheels.  So, the  Government  will  get  much  more
 than  one  crore.  They  are  putting  a
 duty  of  Rs.  0  on  rims  and  free-
 wheels.  I  would  suggest  that  they
 may  reduce  it  to  Rs.  6.  It  may  not
 look  very  much  to  the  Government  if
 there  is  a  reduction  of  Rs.  4  but  it  is
 a  big  thing  for  a  lower  middle-class
 man  who  uses  the  cycle.  I  will  re-
 quest  the  Finance  Minister  to  do  this.
 He  hag  crested  a  good  atthosphere
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 but  some  people,  as  I  said  earlier,  are
 habituated  to  criticism’  always.
 I  would  request  him  to  reduce  the
 tax  on  cycles  from  Rs,  0  to  Rs.  6  and
 put  more  tax  on  films.  There  is  no
 harm.  If  they  can  pay  Rs.  3-4  lakhs
 to  one  hero  or  heroine  and  that  also
 without  showing  in  their  books—the
 books  show  only  Rs.  50.000—what  is
 the  harm  if  you  put  more  taxes  on
 the  film  industry?  It  can  bear  that.
 It  will  produce  less  ‘pick-pockets’.
 One  of  their  productions  is  called
 ‘pick-pocket.’  Let  the  length  of  the
 films  be  reduced  to  8,000  to  9,000  feet.
 Hindi  films  are  generally  300  ft.  to
 400  ft.  long.  Let  the  length  of  films
 be  reduced.  Let  them  be  taxed  more
 and  let  the  tax  on  cycles  be  reduced.
 That  will  make  a  good  impression.  I
 am  sure  you  will  reduce  it  because
 last  year  you  reduced  the  tax  to  some
 extent  on  khandsari  sugar  and  that
 gave  a  great  amount  of  relicf  to  the
 people.  If  you  do  not  want  to  increase
 the  tax  on  films,  you  can  tax  nylon,
 rayon,  cigarettes  and  other  things.
 This  small  tax  on  cycles  which  will
 yield  a  crore  of  rupees’  should  be
 reduced  and  that  will  help  the  people.

 There  is  one  thing  which  should
 have  been  given  more  attention.  I  do
 not  know  why  it  has  been  neglected
 during  the  last  two  or  three  years.  I
 am  referring  to  the  tea  trade.  Tea  is
 the  biggest  foreign  exchange-earner
 of  India  just  now,  even  better  than
 jute.  I  do  not  know  what  are  the
 reasons  for  this  tea  industry  being
 neglected  for  the  last  two  or  three
 years  that  I  have  been  here.  The
 jute  industry  and  the  textile  industry
 have  got  the  NIDC  which  gives  them
 Joan  at  a  reasonable  rate  of  interest
 returnable  in  eight  or  ten  years.  In
 the  case  of  the  tea  industry,  although
 they  had  applied  to  the  Tea  Board
 many  many  years  ago,  the  Fimance
 Ministry  for  reasons  best  known  to
 them  have  turned  down  their  request.
 As  I  said,  tea  trade  is  the  biggest
 foreign  exchange-earner  and  tea  is
 algo  a  drink  of  the  poor  people.  The
 village  people  who  cannot  afford  to



 5०39  General

 {Shri  Rameshwar  Tantia]
 have  milk  depend  on  tea.  That  indus-
 try  is  neglected.  No  re-plantation  is
 ‘taking  place,  because  no  relief  is  given
 for  re-plantation.  If  a  new  mechinery
 is  put  in  an  industry  there  is  relief
 given.  There  is  the  development

 rebate  in  respect  of  other  industries,
 ‘but  there  is  no  development  rebate  for
 tea  re-plantation.  I  would,  therefore,
 request  the  Government  to  look  into
 this  question.  Make  some  rule  where-
 ‘by  re-plantation  will  be  free  of  tax  or
 there  will  be  less  tax  for  two  or  three
 years.  That  will  increase  the  pro-
 duction  of  tea.  Ags  you  know,  there  is
 a  growing  competition  from  East
 Africa  and  also  Ceylon.  These  things
 should  be  taken  into  account  and
 something  should  be  done  to  encourage
 the  tea  industry.

 There  was  much  talk  about  corrup-
 tion  both  yesterday  and  also  today.
 Many  hon.  Members  from  both  the
 sides  talked  about  corruption.  All  that
 I  would  like  to  say  is,  the  more
 corrupt  the  people  are,  the  more  they
 want  to  talk  about  corruption  just  to
 see  that  their  own  corrupt  practices
 are  suppressed.  It  is  just  like  a  thief
 shouting  “There  goes  the  thief”,  being
 a  thief  himself.  Corruption  may  be

 there.  I  would  say,  corruption  is
 there  in  all  countries.  I  do  not  think
 that  our  country  is  more  corrupt  than
 any  other  country.  If  we  say  like
 that,  it  is  only  showing  ourselves
 lower  in  the  eyes  of  other  people.  If
 we  ourselves  say  that  we  are  corrupt,
 this  and  that,  we  lower  ourselves  in
 the  eyes  of  other  people.  Because  one
 man—it  may  be  Shri  Deshmukh—has
 said  something  vague  without  any
 proof,  all  hon.  Members,  everybody  in
 the  country,  all  newspapers  are  shout-
 ing  that  there  must  be  a  tribunal,  this
 and  that.  I  do  not  think  it  is  reason-
 able  to  ask  for  complaints.  Let  the
 complaints  come  and  then  we  will
 deal  with  them.  Let  the  complaints
 be  given  in  a  definite  way,  and  then
 we  can  think  of  them.

 Now  I  will  say  something  about  pro-
 cedural  delays  in  the  Government.  It
 is  a  general  complaint  that  there  is
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 delay  in  the  disposal  of  cases  due  to
 the  procedure  adopted  in  government
 Offices.  If  one  man  applies  for  a
 permit  to  set  up  a  small  factory,  it  will
 take  at  least  two  years  for  that  appli-
 cation  to  go  up  from  the  office  to  the
 Under  Secretary,  then  to  the  Deputy
 Secretary,  to  the  Joint  Secretary,  to
 the  Secretary,  to  the  Deputy  Minister
 and  the  Minister  and  back  to  the
 office.  After  all,  that  it  has  got  to  go to  the  Planning  Ministry  and  also  the
 Finance  Ministry  and  so  many  other
 Ministries.  By  the  time  the  applica-
 tion  returns  and  the  man  is  given  the
 licence,  he  may  not  be  in  a  position to  put  up  the  factory.  There  is  a  talk
 about  this.  So,  something  should  be
 done  to  make  the  Government  pro-
 cedure  move  quickly.  Now  it  takes
 too  much  time.  There  are  too  many
 advisory  committees.  They  are  also
 responsible  for  the  delay.  People  ask,
 “What  can  these  advisory  committees
 do?”  or  they  say  that  the  advisory
 committees  have  not  advised  the  Gov-
 ernment.  I  imagine  that  they  should
 have  an  advisory  committee  to  see  how
 the  advisory  committee  has  advised
 the  Government  !

 After  the  L.LC,  deal_I  do  not
 know  whether  it  was  good  or  bad  for
 the  country—things  are  more  delayed
 now.  No  officer  wants  to  take  the
 responsibility  on  his  shoulders.  He
 sends  the  file  to  the  other  officer  and
 it  goes  on  like  that.  I  plead  that  the
 tempo  of  work  should  be  made  quicker,
 becaues  we  are  planning  for  the  Third
 Five  Year  Plan.  So  we  should  do
 something  to  see  that  there  is  tempo
 on  the  part  of  the  officers  and  there
 is  some  co-ordination  among  the  diffe-
 rent  Ministries,  so  that  things  could  be
 done  reasonably  early.

 We  are  depending  upon  foreign  aid
 and  collaboration  for  the  success  of
 our  plans.  For  that  reason,  I  think
 we  have  created  some  new  posts  of
 Commissioners-General  on  Economie
 Affairs.  We  have  got  one  Commis-
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 sioner-General  on  Economic  Affairs,
 Shri  Swaminathan,  in  London  and  Shri
 B.  K.  Nehru  at  Washington,  in  the
 U.S.A.  There  is  some  remour—it
 might  or  might  not  be  true—that  there
 is  difference  of  opinion  between  our
 Ambassador,  Shri  Chagla,  who  was
 formerly  the  Chief  Justice  of  Bombay,
 and  Shri  B.  K.  Nehru  who  was  an  able
 I.C.S.  officer.  There  is  some  difference
 of  opinion—it  is  rumoured—between
 them  in  the  United  States.  This
 should  be  found  out.  If  it  is  there,  it
 should  be  just  patched  up,  because  in
 America,  if  they  come  to  know  that
 there  is  difference  of  opinion  between
 two  high  officials  of  the  Government  of
 India,  in  America,  our  aid  programme
 will  suffer.  They  will  think  twice
 before  further  aid  is  given,  if  there  is
 no  one  opinion  amongst  our  men.  So,
 this  thing  should  be  looked  into.  I
 hope  it  is  wrong,  but  still  it  is  there.
 It  should  be  found  out.  If  there  is
 any  such  difference  of  opinion,  it
 should  be  found  out  and  we  should  try
 to  see  that  there  is  no  difference  of
 opinion  or  anything  of  that  kind.
 Or,  they  should  be  given  definite  jobs
 to  look  after.

 I  should  now  refer  to  prices.  Some
 hon.  Members  referred  to  rising  prices.
 The  report  of  the  Wage  Board  has  not
 approached  the  Members  yet.  It  has
 been  laid  on  the  Table.  I  do  not  know
 ‘who  is  responsible,  and  again  it  is
 the  usual  delay  in  Government  offices.
 The  Wage  Board  has  recommended  a
 rise  of  Rs.  8  per  worker  per  month.
 It  has  been  done  this  way.  Those
 workers  coming  under  the  first  cate-
 gory,  namely,  Bombay,  Ahmedabad,
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 In  this  connection,  I  would  request

 those  of  my  friends  who  are  leaders  of
 trade  unions,  etc.,  to  see  that  the  coun.
 try  does  not  suffer  on  account  of  less
 work  and  going  slow  in  the  work
 Because,  nowadays  we  see  both  in  the
 public  and  the  private  sectors,  they  go
 slow.  There  is  hartal  for  this  and
 that.  There  should  be  a  law—I  do  not
 know  whether  we  can  make  a  law  for
 that—to  see  that  hartals  are  banned
 and  the  people  concerned  should  also
 be  imprisoned.  (Interruptions).
 Because  these  hartals  are  against  the
 interests  of  the  country.  There  are
 many  critics  on  the  capitalist  side  also
 —this  and  that,—who  will  say  that
 this  is  the  biggest  danger  to  the  coun-
 try.  There  are  hartals  every  time.  We
 have  been  seeing  the  bauk  employees’
 hartal  yesterday.  They  are  demand-
 ing  something  more.  If  we  go  on
 listening  to  them,  we  cannot  pay.

 One  hon,  Member  was  just  now  say-
 ing  that  our  standard  is  going  down
 or  that  the  income  is  going  down.  I
 do  not  know  what  he  meant.  But  a
 labourer  in  Bombay  is  now  getting
 Rs.  50  per  mensem.  It  is  more  than
 what  a  middle  class  clerk  can  get.  The
 clerk  is  working  himself  all  the  while
 whereas  the  labourer  works  in  the
 field  with  his  wife  and  two  or  three
 members  of  his  family.  I  am  _  not
 against  his  getting  even  Rs.  200  or
 Rs.  300;  I  am  happy  about  that,  but
 we  should  expect  work  from  them  also.
 They  would  not  work;  they  will  go
 slow  and  will  always  demand  more.
 I  do  not  think  any  Government  can
 meet  their  demands.  It  may  be  our
 Government  or  the  West  German  Gov-
 ern:  t.  The  only  way  of  meeting

 etc.,,  will  be  given  an  _  additional
 amount  of  Rs.  8  per  month.  But  the
 poorest  Rajasthan  mills  also  have  to
 pay  about  the  same  increase  in  wages. It  has  not  been  considered  as  to  how
 the  mills  would  bear  this  burden.  On
 the  one  side,  the  workers  may  be
 getting  Rs,  8  more.  But  on  the  other
 side,  there  would  be  a  closure  of
 many  mills.  That  will  result  in  un-
 employment  in  the  country.  I  would
 plead  for  full  employment  and  greater
 work.

 their  demands  is  to  get  the  Allada-
 din’s  lamp,  just  rub  it  and  get  what-
 ever  is  wanted.  Then  there  will  not
 be  any  criticism;  there  need  not  be
 any  excise  duty  and  the  opposition
 benches  also  will  be  happy.

 Sir,  the  budget  is  good  and  sound
 and  there  is  nothing  to  criticise.  There
 is  only  one  small  thing.  All  the
 Members  will  be  happy  if  you  reduce
 the  cycle  tax;  you  may  increase  the
 tax  on  films  or  have  some  new  taxa-
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 tion  on  rayon,  paper  or  cigarettes,  but
 please  reduce  the  cycle  tax  and  you
 will  be  more  congratulated.

 Mr.  Speaker:  Shri  Moolchand  Jain.
 He  is  not  here.  Hon,  Members  must
 be  here  at  least  for  the  budget  session.
 They  purchase  return  tickets  ‘and  want
 to  go  away.  I  am  obsessed  with  this.
 Some  Member  has  written  to  me,
 “Please  call  me  before  lunch.  I  have
 booked  my  passage  this  evening”.  If
 he  has  booked  his  passage,  by  all
 means,  let  him  go;  why  should  he  ask
 me?  Shri  Manabendra  Shah.

 Shri  Manabendra  Shah  (Tehri  Garh-
 wal):  Mr.  Speaker,  Sir,  I  would  first
 like  to  refer  to  the  point  raised  by
 the  hon.  Minister  regarding  the  prices
 and  the  implication  that  it  is  due  to
 inflation.  “Agricultural  production  re-
 corded  a  large  increase  in  1958-59,
 and  there  has  been  a  marked  recovery
 in  industrial  production  in  recent
 months.  Despite  these  encouraging
 trends  of  production,  both  wholesale
 prices  and  cost  of  living  have  shown
 a  significant  rise.”  This  is  what  the
 hon.  Finance  Minister  has  said  in  his
 speech.  So  far  we  have  been  told
 that  prices  have  shown  a  tendency  to
 rise  simply  because  there  has  been  less
 of  production.  Now  we  are  faced  with
 a  situation  when  the  hon.  Minister
 says  that  the  prices  are  running  high
 and  the  increase  in  production  is  also
 there.  This  is  a  contradictory  state-
 ment.  In  the  first  place  you  are  told
 that  because  production  goes  down,
 prices  are  high.  Then,  you  are  told
 production  has  gone  high  and  prices
 are  also  going  high.  There  is  some
 defect  somewhere.  The  hon.  Minister
 said  that  there  is  no  concrete  proposal
 given  by  anybody  about  it.  The  hon.
 Minister  also  quoted  to  some  extent
 the  Planning  Commission.  I  would
 also  like  to  quote  the  Planning  Com-
 mission.  The  Planning  Commission
 said  in  the  first  Five  Year  Plan
 summary,  page  23  :

 “To  bring  about  the  desired
 allocation  of  resources,  to  keep
 down  prices,  it  is  necessary  to  have
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 a  system  of  control.  Controls
 limit  the  freedom  of  action  on  the
 part  of  certain  classes,  but  pro-
 perly  administered,  they  are  an
 instrument  for  securing  a  balance
 between  the  claims  of  different
 sections  of  the  community.”

 Some  hon.  Members  very  arbitrarily
 said  that  control  is  out  of  question  duc
 to  our  experiences  of  the  war.  But  I
 feel  that  whatever  experience  we  have
 had  during  the  war  should  be  to  our
 advantage,  so  that  we  do  not  make  any
 more  mistakes  as  we  did  before.  We
 should  not  be  really  frightened  about
 controls.  All  that  we  should  do
 is  to  keep  a  watch  so  that  we  do  not
 make  the  same  mistakes,

 Recently  the  Asoka  Mehta  Food-
 grains  Enquiry  Committee  also  sug-
 gested  something  known  as  the  Price
 Stabilisation  Board.  He  only  suggested
 a  price  stabilisation  board  for  food-
 grains.  I  would  go  a  step  further  and
 say  that  this  price  stabilisation  board
 should  not  only  see  to  the  prices  of
 foodgrains,  but  also  of  cash  crops  and
 other  economic  commodities.  Then
 only  we  can  break  this  vicious  circle  of
 commodities  versus  foodgrains.

 As  most  of  our  planning  will  be
 affected  by  whatever  dispute  is  taking
 place  in  the  border,  I  would  like  to
 refer  to  it  also.  I  find  from  the  Ez-
 planatory  Memorandum,  item  4  on
 page  46,  that  Rs.  30  lakhs  this  year  and
 Rs.  40  lakhs  next  year  have  been  in-
 cluded  for  grants  to  Assam  for  econo-
 mic  rehabilitation  of  areas  which
 have  suffered  distress  as  a  result  of
 stoppage  of  Indo-Pakistan  trade.

 This  is  a  very  healthy  step  and  I
 think  it  will  boost  up  the  morale  of
 the  border  people.  However  what  I
 fail  to  understand  is  why  Assam  alone
 has  been  selected  for  this  considera-
 tion.  There  is  also  the  Indo-Tibetan
 border.  Why  this  consideration  only
 to  the  Indo-Pakistan  border?  There
 used  to  be  trade  betwéen  India  an@
 Tibet  in  the  border  regions  and  for  the-
 last  two  or  three  yéars  this  trade  has
 More  or  less  come  to  a  dead  ston.
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 Therefore,  if  any  consideration  is
 shown  to  Assam,  it  also  implies  that
 similar  consideration  should  have  been
 shown  to  the  Indo-Tibetan  border.  It
 is  also  clear  from  item  38  on  page
 46  of  the  Explanatory  Memorandum
 that  additional  provision  of  Rs.  25
 lakhs  has  been  made  in  the  next  year’s
 estimates  for  grants  to  the  States  in
 the  border  areas.  I  am  also  aware  that
 separate  border  districts  are  being
 made  there.  In  Assam  also,  many
 portions  have  been  taken  out  and
 made  into  a  separate  district.  There
 also  the  administration  is  there,  a
 better  administration,  and  that  type  of
 administration  is  to  be  given  to  the
 Tibet  border  areas.  Therefore,  Assam
 has  these  things  also.  Apart  from
 that,  they  have  been  given  something
 more,  and  that  is  for  the  rehabilita-
 tion  of  the  people  who  have  been
 adversely  affected  by  the  stoppage  of
 trade  with  Pakistan.  Therefore,  I  hope
 the  hon,  Finance  Minister  will  consi-
 der  this  aspect  also.

 This  brings  me,  because  it  touches
 the  question  of  borders,  to  the  subject
 of  defence.  I  find  for  defence  this
 year  there  is  an  increased  provision  of
 Rs.  28°56  crores,  out  of  which  army
 accounts  for  Rs.  27.75  crores.  Some
 of  this  increase  is  due  to  the  terri-
 torial  army  and  the  N.C.C.  and  also  en-
 hanced  payment  to  the  defence  per-
 sonnel  on  the  basis  of  the  recommen-
 dations  of  the  last  Pay  Commission.
 The  implementation  of  the  recommen-
 dations  of  the  Pay  Commission  is  a
 very  sound  step.  But  I  feel  that  the
 increase  in  the  defence  budget  should
 primarily  be  for  the  defence  of  the
 border.  The  hon,  Minister  has  stated
 in  his  speech  that,  if  necessary,  he
 would  raise  the  grant  later  on.  But
 this  is  the  policy  that  has  been  putting
 up  into  trouble  all  along.  This  is  the
 backward  policy  which  has  been  adopt-
 ed  by  the  Government.  The  policy
 that  should  have  been  really  adopted
 is  the  forward  policy,  the  policy  to
 foresee  what  is  necessary  and  take
 precautions  accordingly.  It  is  no  use
 taking  steps  after  a  thing  has  taken
 place.  Therefore,  to  have  a  forward
 Policy,  it  becomes  necessary  to  plan
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 our  defence  projects  as  well  as  increa-
 s@d  allocations  on  aa  scientific  and
 perfect  system  af  intelligence.  I  feel
 that  if  that  is  done  our  work  will  be
 lightened  to  that  extent.  Otherwise,
 We  would  not  be  in  a  position  to  meet
 an  emergency  when  it  arises.  There-
 fore,  I  hope  Government  will  serious-
 ly  consider  the  question  of  strengthen-
 ing  aur  intelligence  and  whatever
 finance  the  Defence  Ministry  requires
 will  be  made  available  to  them.

 I  am  surprised  to  learn  from  the
 Finance  Minister  that  Government
 have  decided  to  place  the  P.  &  T.
 department  as  an  independent  body
 from  the  next  financial  year  as  in  the
 case  of  the  Railway  Board.  The
 reason  given  is  that,  ८५  the  depart-
 ment  is  expanding  its  own  capital
 capacity  and  technological  activities  at
 a  rapid  pace,  it  is  but  right
 that  it  should  govern  its  own  affairs
 and  contribute  to  the  general  fund  in
 the  same  manner  as  the  railways  do.

 I  am  afraid  this  argument  does  not
 carry  much  weight.  If,  for  argument’s
 sake,  I  accept  this  argument  there  are
 many  other  departments  of  the  Gov-
 ernment  which  would  also  come  under
 this  classification  and  then  it  would
 result  in  many  departments  getting
 out  of  hand.  I  fear  that  this  proposal
 has  really  come  in  because  various
 departments  do  not  want  parliament-
 ary  control.  In  this  connection,  Pro-
 fessor  Laski  has  stated  that,  if  we  are
 having  autonomous  bodies  or  separate
 public  undertakings,  then,  the  control
 of  the  Parliament  is  only  a  myth.
 That  is  what  he  has  stated  and,  for-
 tunately  or  unfortunately,  he  has
 given  the  example  of  the  status  and
 place  of  Posts  and  Telegraphs  in
 Britain  vis-a-vis  parliamentary  con-
 trol;  it  is  there  that  he  has  stated:  if
 you  have  an  autonomous  body,  it  will
 be  only  a  myth  to  think  that  Parlia-
 ment  has  control  over  it.

 I  think  it  is  necessary  that  there
 should  be  parliamentary  control.  In
 fact,  some  time  back  Shr}  Krishna
 Menon  was  the  Chairman  of  some
 committee  and  the  committee  also  re-
 commended  that  a  committee  should
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 be  set  up  to  see  how  the  existing
 autonomous  bodies  are  working.

 If  this  committee  is  set  up,  it  would
 be  much  better  because  then  we  will
 be  able  to  judge  for  ourselves  whe-
 ther  it  is  to  our  advantage  to  have
 more  such  autonomous  bodies  or  to
 scrap  the  existing  autonomous  bodies.
 Therefore  I  would  strongly  recom-
 mend  to  the  Government  that  before
 they  take  steps  regarding  the  P.  &  T.,
 they  should  first  create  such  a  parlia-
 mentary  body  to  go  into  the  working
 of  the  existing  autonomous  bodies  and
 come  to  a  conclusion  whether  for  or
 against  it,

 Shri  Dasaratha  Deb  (Tripura):  Mr.
 Speaker,  Sir,  many  hon.  Members
 have  already  spoken  about  the  taxa-
 tion  proposals.  I  would  also  like  to
 make  some  remarks  about  them.  The
 hon.  Finance  Minister  has  proposed
 certain  taxes.  I  find  that  except  for
 one  or  two  items,  like  the  one  on
 wines  or  expensive  motor  cars,  every
 other  proposal  hunts  the  poor  people.
 Even  the  poor  man’s  rubber  chappal
 will  cost  more.  His  transport,  cither
 by  cycle  or  by  bus,  will  cost  more.
 Even  if  the  poor  man  once  in  a  while
 likes  to  go  to  the  cinema  or  should  like
 to  see  a  film,  he  will  have  to  pay  more
 money  for  that.  Some  hon.  Member,
 I  think  Shri  Tantia  said  that  the  pro-
 posed  tax  on  cycles  be  withdrawn  and
 the  cinema  industry  be  taxed.  I  do
 not  accept  this  proposal  so  far  the
 taxing  on  Films  is  concerned  I  do  not
 agree  with  this.  If  you  impose  tax
 on  the  film  industry,  it  cannot  pro-
 duce  more  and  many  of  the  films  in-
 dustries  may  collapse.  The  effect
 would  be  that  not  only  production  will
 suffer  but  at  the  same  time  hundreds
 of  people,  who  are  poor  or  middle-
 class  men  and  who  find  employment
 in  that  particular  industry,  will  have
 to  suffer.  Particularly  those  who  pro-
 duce  regional  language  films,  like
 Bengali,  Marathi  or  Malayalam  films,
 which  do  not  possess  the  large  markets
 open  to  the  Hindi  films,  will  have  to
 tuffer  from  that  very  much..  Many
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 people  in  this  industry  will  then  have  ६०
 wind  up  their  concerns.  That  is  why
 I  ask  the  hon.  Minister  to  consider
 this  and  withdraw  the  taxation  pro-
 posal  on  this  industry.  We  are  not
 getting  much  money  out  of  it  and  it
 will  not  be  a  great  loss  to  the  ex-
 chequer.  Even  that  loss  can  be  made
 up  if  we  tighten  the  collection  of
 income-tax.

 The  next  point  I  come  to  is  the
 country’s  food  position,  The  hon.
 Finance  Minister  in  his  Budget  speech
 and  the  hon.  Deputy  Minister  just  now
 said  that  foodgrain  production  in  the
 country  has  already  increased  largely.
 There  may  be  some  increase  in  the
 volume  of  food  production,  but  ac-
 tually  how  much  relief  it  has  given
 to  the  ordinary  people  has  got  to  be
 seen.  We  cannot  escape  from  the  fact
 that  even  after  the  completion  of  the
 First  Five  Year  Plan  and  also  in  three
 years  of  the  Second  Five  Year  Plan,
 the  normal  annual  imports  of  food-
 grains  range  from  2  million  to  3
 million  tons.  In  the  year  960-6l  the
 average  availability  of  foodgrains  per
 year  is  estimated  to  be  69  million  tons
 as  against  the  average  annual  demand
 of  79  million  tons,  that  is,  we  will
 have  a  deficit  of  0  million  tons.  This
 itself  shows  that  we  are  far  from
 solving  this  problem.  Sometimes
 Government  offers  some  explanation
 and  says  that  our  population  is  grow-
 ing  faster  than  our  foodgrains  pro-
 duction.  They  seem  to  find  some
 consolation  in  this,  and  they  wanted  to
 give  this  explanation,  but  I  do  not

 consider  this  a  valid  excuse.  Ne
 doubt  there  is  increase  in  population,
 but  we  could  certainly  have  bridged
 the  gap  to  a  great  extent  if  we  had
 taken  proper  steps  to  increase  food
 production  in  the  country.

 One  of  the  biggest  factors  in  this:
 connection  is  the  inability  of  the  Gov-
 ernment  to  provide  lands  to  the  tillers.
 The  main  force  that  can  generate  pro-
 duction  upsurge  of  course,  is  related
 to  land  relation  and  to  land  reform
 so  that  the  tiller  of  the  soil  gets  more:
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 land  as  well  as  incentive  for  increas-
 ing  production.  The  rural  sector  to-
 day  stands  with  a  concentration  of
 land  in  the  hands  of  a  handful  of  land-
 owners  and  landlords,  while  the  great
 bulk  are  the  agricultural  tillers.  This
 is  the  main  source  of  stagnation  in  our
 agriculture.  This  factor  has  to  be
 noted,  and  it  should  be  the  impertive
 task  of  the  Government  to  provide
 Jands  to  these  people.

 We  must  also  undertake  a  _  net-
 work  of  irrigation  projects,  Irriga-
 tion  constitutes  the  most  important
 factor  for  the  improvement  of  our  food
 Production.  It  is  not  at  all  impossi-
 ble  to  bring  about  rapid  progress  in
 this  sector  if  we  take  steps.

 Here,  I  would  lay  more  stress  on
 minor  irrigation  projects,  because  they offer  two  advantages.  Firstly,  they
 are  less  costly,  and  secondly  they
 yield  quicker  returns.  This  is  evident
 from  the  fact  that  between  1949-50,
 and  1955-56.  the  area  irrigated  by  tanks
 and  weils  increased  by  5  million  acres.
 while  al  a  much  heavier  cost,  the
 area  irrigated  by  canals  increased  by
 only  Ky  million  acres.  Of  course,  I
 do  not  rule  out  the  necessity  of  hav-
 ing  big  projects,  but  there  should  be
 a  balance  between  the  two.

 We  spent  over  Rs.  500  crores  on
 big  projects  in  the  First  Plan  itself,
 but  barely  50  per  cent.  of  the  aédi-
 tional  irrigation  potential  has  been
 utilised  so  far.  In  the  Second  Plan,
 between  956  and  959  an  additional
 Il.2  million  acres  have  been  actually
 irrigated  out  of  the  potential  of  187
 million  acres  created,  and  we  have
 spent  more  than  Rs.  70  crores  for  that.

 The  failure  to  utilise  the  irrigation
 potential  is  due  to  the  absence  of  fleld
 channels.  There  is  almost  no  provi-
 sion  for  this  in  the  Plan.  If  you  study
 the  figures,  you  will  find  that  90  per
 cent.  of  agricultural  families  in  India
 are  landless,  and  they  have  no  direct
 interest  in  the  development  of  land,
 Further,  48  per  cent.  of  them  have  got
 less  than  five  acres  per  family,  and
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 their  tiny  holdings  are  also  scattered
 over  a  wide  area.  They  have  neither
 the  means,  nor  the  facilities,  for  dig-
 ging  the  field  channels  while  the
 upper  strata  of  the  landowners,  parti-
 cularly  the  landlords  and  the
 rich  peasants  who  possess  the  major
 part  of  the  Jand  under  cultivation,  are
 generally  interested  more  in  specula-
 tive  profiteering  than  in  greater  pro-
 duction.  I  therefore  suggest  that  the
 construction  of  the  field  channels
 should  be  the  sole  responsibility  of  the
 Government,  as  otherwise  these  poor
 people  cannot  make  the  channels  and
 cunnot  utilise  the  water  which  has
 been  supplied  by  our  big  projects.
 This  fact  must  be  taken  note  of.

 Coming  to  Tripura,  I  should  say  that
 Guring  the  last  2  years  our  Govern-
 ment  could  not  make  much  progress
 in  the  State,  particularly  in  relation
 to  the  food  problem.  Before  partition,
 Tripura  used  to  be  self-sufficient  in
 foodgrains,  but  now  every  year  we
 have  been  taking  rice  from  the  Centre
 just  to  feed  our  people.  We  could  not
 even  provide  the  requisite  amount  of
 food  to  the  people,  and  every  year
 some  people  die  of  starvation.  The:
 Union  Territory  of  Tripura  is  a  very
 isolated  territory.  It  has  about  4,lI6
 square  miles  of  area,  that  is  26,34,240°
 acres.  The  total  population  of  the
 Territory  is  now  about  9.50  lakhs,  and’
 this  population  also  is  overwhelming-
 ly  rural.

 Mr.  Speaker:  What  had  they  al!
 been  doing  before  this  Government
 came?

 Shri  Dasaratha  Deb:  Before  this.
 Government  came,  it  was  a  surplus
 area.  Now,  after  the  influx  of  the
 refugees,  our  population  has  become-
 double,  and  this  doubled  population
 hag  not  been  provided  any  facilities  to-
 produce  more,  That  is  why  our  Terri-
 tory  has  become  a  deficit  area  now.

 The  net  area  under  crops  in  957-58°
 was  5°65  lakhs  acres,  of  which  ap-
 proximately  0°78  lakhs  acres  were:
 double-crop  area.  Here,  one  point.
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 must  be  noted,  namely  that  during  the
 last  twelve  years,  either  in  the  First
 Five  Year  Plan  or  even  in  the  Second
 Five  Year  Plan,  there  was  little
 scheme  for  small  irrigation  works
 there,  not  to  speak  of  any  big  irriga-
 tion  projects;  of  course,  Tripura  does
 not  provide  any  scope  for  having  any
 such  big  projects,  and,  therefore,  I  do
 not  ask  for  any  big  projects,  but  I
 would  ask  that  some  small  irrigation
 Projects  must  be  taken  up  there,  and
 adequate  provision  must  be  made  for
 them.  What  we  find  is  that  last  year,
 there  was  some  budget  provision,  and
 before  that  also,  we  used  to  get  some
 money  for  irrigation  works,  but  the
 money  was  wasted  for  the  last  twelve
 years,  because  we  were  not  getting
 any  irrigation  engineer  who  could
 execute  the  work.  That  is  what
 Government  has  said,  but  I  do  not
 believe  all  this  story  that  Government
 have  not  been  able  to  find  out  even
 a  single  irrigation  engineer  who
 could  be  posted  in  that  Territory.  It
 is  a  fantastic  explanation,  and  I  can-
 not  accept  it,  and  my  people  cannot
 accept  this  explanation  from  Govern-
 ment.  If  Government  are  serious  in
 increasing  food  production  there,  if
 they  are  serious  in  starting  small  irri-
 gation  works  there,  they  must  find
 ‘out  some  engineer  and  post  him  there,
 sso  that  the  work  could  be  started.

 You  know  that  last  year  we  suffer-
 ed  from  very  heavy  drought.  So,  we
 lost  more  than  a  hundred  lives  due  to
 starvation  deaths,  and  they  were  most-
 ly  the  tribals  and  the  new  refugees
 who  were  very  poor.  This  year,  we
 have  got  the  rat  invasion.  In  the
 entire  tribal  area,  where  jhoom  culti-
 vation  has  been  practised,  the  crops
 have  been  completely  damaged,  and
 these  people  are  now  facing  starva-
 tion.  I  em  told  that  some  money  has
 been  sent  there,  and  some  relief  work
 has  been  undertaken.  But  from  the
 information  that  I  have,  I  find  that  the
 relief  work  has  not  started  there.
 ‘There  is  only  some  news  that  they
 छाप  asking  for  these  relief  camps,  but
 ‘actually  the  relief  work  has  not  been
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 started  there.  Last  year  also,  we
 lost  many  lives,  and  this  year  also,  we
 are  going  to  lose  many  lives.  There-
 fore,  Government  should  be  very
 careful  about  this  matter,  and  relief
 must  go  there  and  Government  must
 feed  the  people  who  are  suffering  from
 starvation.

 Secondiy,  |  would  like  to  stress  on
 the  need  for  reclamation.  Apart
 from  irrigation  works,  Tripura  should
 be  provided  with  reclamation  facili-
 ties  also;  for,  we  have  got  land,  and
 if  we  spend  money  on  the  reclamation
 of  land,  then  we  can  get  more  of
 cultivable  land  in  our  State.  But  in
 the  Plan,  there  is  almost  no  provi-
 sion  for  this.  No  reclamation  is
 taking  place  there,  and  no_  serious
 effort  is  being  made  either  in  this  be-
 half.

 Thirdly,  I  would  like  to  say  a  word
 about  the  utilisation  of  fertilisers.  TI
 may  inform  the  House  that  so  far,  the
 Tripura  Administration  has  set  up  six
 bone  digesters  at  a  cost  of  Rs.  40,66.31.
 The  target  was  that  these  six  hone-
 digesters  should  produce  1200  maunds
 of  bone  dust  every  year.  But  they
 could  not.  The  figure  is  much  below
 that.  During  the  First  Plan,  the  pro-
 duction  was  70  maunds.  In  1956-57,
 it  was  260  maunds,  in  1957-58,  30
 maunds  and  in  1958-59,  only  50
 maunds.  So  it  is  much  below  the
 target.  Why  has  it  happened?  The
 reason  that  in  Tripura  the  transport
 system  is  very  inadequate,  You  can-
 not  collect  these  bones  even  if  they
 are  available.  But  the  main  thing  is
 that  bone  is  not  available.  So  what
 is  the  use  of  spending  a  lot  of  money
 on  this?  Let  there  be  two  or  three,
 but  not  more.  The  amount  saved  can
 rather  be  diverted  to  reclaim  land,  to
 have  small  irrigation  works,  to  con-
 struct  bunds  and  bridges  over  small
 rivers,  to  supply  people  with  pumping
 machines,  to  dig  tube-wells  to  supply
 water  and  so  on.  If  Government  pro-
 ceed  in  that  way,  I  think  the  people
 will  be  benefited  more.  Instead  of
 that,  if  money  is  spent  unnecessarily
 on  other  things,  it  will  be  a  wastage.
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 Now  I  want  to  say  a  few  words
 about  the  tribal  problem.  We  have
 got  even  now  more  than  25,000  tribal
 families  who  are  exclusively  engaged
 in  jhum  cultivation,  that  is,  shifting
 cultivation.  We  have  spent  a  lot  of

 jhi
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 ment  to  have  some  water  supply
 schemes  there  and  also  a  drainage
 scheme.  Much  time  has  been  taken
 on  this  already.  Year  after  year  they
 are  making  plans.  One  plan  is  re-
 jected.  There  is  replanning.  Again  it
 is  rejected.  Like  that  it  is  going  on money  to  rehabilitate  these  ji

 But  practically  the  effect  has  been
 minus.  These  tribal  people  have
 been  asked  to  settle  on  certtain  ti.la
 lands,  that  is,  high  lands,  where  water
 is  not  available  at  all.  They  were
 given  Rs.  500  per  family  as  grant  and
 asked  to  settle  there.  But  after  being
 settled  there,  they  cannot  continue
 there  because  this  tilla  land  which  has
 been  given  to  the  jhumia  people  yields
 far  less  than  the  land  where  these
 jhumias  were  used  to  have  jhum
 cultivation,  In  this  condition,  it  can-
 not  be  called  an  economic  rehabilita-
 tion.  My  proposal  is  that  these  peo-
 ple  should  be  given  lunga  lands,  that
 is,  plain  lands.  If  you  give  them  such
 lands,  they  can  utilise  those  lands  and
 there  can  be  some  economic  holding.

 As  regards  tilla  lands,  only  two  or
 three  acres  were  given.  This  is  also
 uneconomic.  If  they  are  provided  64
 acres  of  lunga  land  per  family,  that
 can  very  fairly  be  considered  as  an
 economic  holding.  This  much  land
 has  to  be  given  to  each  family.  Again,
 I  do  not  expect  that  within  a  short
 period,  our  Government  would  be  able
 to  provide  irrigation  facilities  in  the
 tilla  lands.  So  they  should  not  be
 settled  there,  until  and  unless  such
 facilities  are  provided  to  them.  That
 being  so,  they  should  be  settled  on
 plain  lands.

 Regarding  development  works  in
 Tripura,  for  many  years  the  question
 has  been  raised.  Recently  even  dur-
 ing  Question  Hour,  I  asked  a  question
 regarding  the  Agartala  Town  Deve-
 lopment  Scheme.  It  was  the  opinion
 of  experts  that  80  per  cent.  of  the
 water  in  Agartala  Town  is  contami-
 nated  and  is  unfit  for  drinking  purpos-
 es,  You  will  find  that  one  person  out
 of  every  five  has  some  stomach  trouble,
 indigestion  and  so  on.  The  reason  is
 that  the  water  contains  too  much  of
 iron.  We  have  been  asking  Govern-
 407  (Ai)  LS—8.

 Only  during  this  session,  I  was  told
 that  it  is  going  to  be  finalised  very
 soon  and  a  scheme  is  going  to  be  start-
 ed.  I  do  not  know  whether  it  will  be
 started.  If  it  is  started,  well  and  good.
 If  not,  the  Ministry  must  see  that  it
 should  nut  be  delayed  for  a  further
 year.  It  must  be  started  here  and
 now,

 At  one  time,  Agartala  was  a  very
 fine  cultural  centre  with  music  and
 other  tangs.  But  now  it  is  rapidly
 deteriorating  because  Government  did
 not  provide  any  effective  help  in  that
 respect.  Even  in  Agartala  town
 where  there  are  more  than  one  lakh
 of  people,  we  do  not  have  any  town
 hall  and  sports  field.  During  the
 Maharaja’s  period  we  col:ected  some
 money  for  that,  but  that  money  was
 not  utilised.  I  would  request  the
 Government  to  expedite  it.

 I  shall  not  say  much  about  rehabili-
 tation  work  now.  But  I  should  say
 that  rehabilitation  work  in  Tripura
 was  far  from  satisfactory  and  those
 refugees  who  have  been  already  settl-
 ed  on  ‘tilla’  land  are  also  suffering
 just  like  the  tribals  because  it  is  more
 uneconomic.  Everywhere  you  find  the
 refugees  dying  of  starvation.  I  do  not
 like  to  dilate  on  it  and  I  will  take
 another  opportunity  when  the  Re-
 habilitation  Grant  is  taken  up.

 aft  राधेलाल  व्यास  (उज्जैन)  :  प्रध्यक्
 महोदय,  जो  बजट  वित्त  मंत्री  जी ने  भ्रस्तुत
 किया  है  भौर  उस  के  साथ  जो  देश  की  स्थिति
 का  चित्र  रखा  है,  उस  से  भाम  तौर  पर  सभी  को
 संतोष  है  ।  हमारा  झौद्योगिक  उत्पादन  भौर
 कृषि-उत्पादन  बढ़ा  है  ny  भ्रौद्योगिक  उत्पादन
 तो  काफी  बढ़ा  है,  परन्तु  कृषि-ठत्पादन  के
 सम्बन्ध  में  हमें  संतोष  नहीं  हो  सकता  कि  वह
 पर्याप्त  मात्रा  में  बढ़ा  है।  हम  को  सोचना
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 चाहिए  कि  इस  का  कारण  क्या  है  ।  देता  में
 दूसरी  चीज़ें  काफी  पैदा होने  लगी  हैं।  कपास
 काफी  पैदा  हुआ  है  भर  दूसरी  वस्तुझों  की
 पैदाबार  भी  बढ़ी,  लेकिन  झनाज  की  पैदावार
 बढ़ाने  के  लिए  अरबों  रुपया  खर्च  करने  पर
 भी  जितनी  चाहिए,  उतनी  वह  नहीं  बढ़
 सकी  है।  मैं  समझता  हूं  कि  इस  में  कुछ  न  कुछ
 दोष  जरूर  है  भौर  इस  बारे  में  ज्ञासन  को
 गम्भीरतापूर्वक  सोचना  चाहिए  कि  उन
 दोषों  के  कारण  को ढूंढें  ग्लौर उन  को  दूर  करने
 का  प्रयत्न  करें  |  जहां  तक  मैं  समझता  हुं,
 किसान  को  झनाज  की  पैदावार  बढ़ाने  के
 लिए  जितना  उत्साह  होना  चाहिए,  वह  नहीं
 है,  क्योंकि  ठतस  को  ठीक  कीमत नहीं  मिलती
 है  ।  पिछली  दफा  स्टेट  ट्रेडिंग  की  नीति  का
 काफी  प्रचार  हुआ  था,  लेकिन  मुझे  दुख  के
 साथ  कहना  पड़ता  है  कि  भ्राज  उस  पर  ठीक
 रूप  से  झमल  नहीं हो  रहा  है।  गत  वर्ष  चावल
 प्रौर  गेहूं  के  भाव  मुकरंर  किये  गये,  लेकिन
 किसानों  से  उस  मूल्य  पर  खरीदने  की  कोई
 व्यवस्था  नहीं  है  ।  भाज  मेरे  राज्य  के  चावल
 पोर  गेहूं  का  निर्यात  बन्द  है  t  वह  ठीक  है
 शौर  में  उस  का  समन  करता  हूं,  लेकिन
 यह  व्यवस्था  नहीं  है  कि  जो  कम  से  कम  भाव
 मुकर्रर  हों,  उन  पर  भी  किसान  का  अनाज
 खरीदने  की  हूर  जगह  व्यवस्था  हो  झाज  नई
 गेहूं  की  फ़सल  प्रा  रही  है  |  पिछली  बार
 लाच,  मंत्री  ने  प्राइस  बोर्ड  का  एलान  किया  था,
 लेकिन  कोई  कीमत  निर्धारित नहीं  की  गई  है  t
 किसान  के  पास  जो  पुराना  गेहूं  रखा  है,  वह
 बाजार  में  झाता  है,  तो  बहू  कीमत  भी  बासन
 देने  को  तैयार  नहीं  है,  तो  किसान  को  प्रनाज
 की  पैदावार  बढ़ाने  में  कैसे  उत्साह  हो  सकता
 है?  प्रगर  पूरा  भ्रनाज  गवर्नमेंट  नहीं  खरीदती
 है,  तो  व्यापारी  से  किसान  को  जो  भी  कीमत
 मिले,  वह  ले  कर  उस  को  प्रनाज  बेचना  पड़ता
 है,  क्योंकि  मानोपली  प्रोक्योरमेंट  नहीं  है  t
 किसान  से  झनाज  क्षरीवने  के  बाद  व्यापारी
 कीमत  बढ़ा  कर  अनाज  बेचता  है  t
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 ग़वर्नमेंट  ने  चौदह  रुपये  से  लेकर  सोलह
 श्पये  तक  गेहूँ  को  कीमत  सुकरंर  की
 थी,  लेकिन  उस  के  खरीदने  की  व्यवस्था
 नहीं  की  गई।  इस  का  नतीजा  यह
 हुआ  कि  जिन  व्यापारियों  ने  गेहूं
 खरीदा  था,  उन्होंने  भठारह,  उन्नीस,  बीस  रुपये
 तक  गेहूं  बेचा  भौर  इस  के  प्लावा  लोगों  को
 बहू  समय  पर  भी  नहीं  मिल्ल  पाता  है|  गवर्न॑मेंट
 को  चाहिए  कि  वह  इस  सम्बवध  में  उचित
 व्यवस्था  करें  प्लौर  झनाज  को  खरीदने  का
 तुरन्त  प्रबन्ध  करे  भौर  जो  भनाज  खरीदा
 जाये,  वह  उपभोक्‍्ताप्ों  को  समय  पर  मिले  ।

 नाज  से  सम्बन्धित  एनिमल  हसकेंडी,
 डेयरी,  फ़ारेस्ट्री  भौर  बैटिरिनरी  स्विसिज्ञ  हैं  ।
 उन  की  तरफ़  भी  ध्यान  दिया  जाना  चाहिए  t

 जहां  तक  इरिग्ेशन  का  सवाल  है,  मैं  ने
 देखा है  कि  सिंचाई  की  योजनायें  बनी  हैं
 भौर  उन  पर  प्ररबों  करोड़ों  रुपया  खर्च  किया
 गया  है,  लेकिन  फिर  भी  पर्याप्त  सिंचाई
 नहीं  हो  पाई  है  ।  जो  खर्च  किया  गया  है,
 उस  की  जितनी  रिटन  मिलनी  चाहिए,
 जितना  लाभ  होना  चाहिए,  जितना  उत्पादन
 बढ़ना  चाहिए,  वह  नहीं  हो  सका  है।  झासन  को
 इस  पर  गम्भीरतापूर्वक  विज्ञार  करना  चाहिए
 कि  पानी  का  ठीक  उपयोग  हो  शौर  जितनी
 जमीन  को  पानी  दिया  जाना  चाहिए,  वह  दिया
 जाये  ।  अगर  लैंड  रिफ़ाम्ज  भी  जल्दी  भ्रमल  में
 लाई  जायें,  तो  धनाज  का  उत्पादन  काफी
 बढ़  सकेगा  भौर  यह  समस्या  हल  हो  सकेगी  |

 खाद  का  जहां  तक  सवाल  हैं,  उस  की
 काफी  कमी  है  t  लोग  चाहते  हैं  कि  भ्रधिक  से
 झधिक  खाद  के  कारखाने  कायम  किये  जायें  |
 मध्य  प्रदेषा  में  कम  से  कम  दो  खाद  के  कारखाने
 तृतीय  पंच-बर्षीय  योजना  में  कायम  किये
 जाने  चाहिए  ।  एक्सपर्ट  कमेटी  मध्य  प्रदेश  में
 घूमी  है।  में  समझता  हूं  कि  बहू  उज्जैन,  हटारसी
 और  कटनी  भी  गई  थी  ।  उज्जैन  के  लोगों  ने
 उस  को  एक  मेमोरेंडम  पेदा  किया  है|  उज्जैन
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 में  केल्शरीय  सरकार  की  झोर  से  एक  बड़ा  खाद  टैक्स  के  बारे  में  भाम  तौर  पर  कहा  जाता
 का  कारखाना  कायम  करने  के  लिए  एक  है  कि  मध्यमवर्ग  भौर  गरीब  लोगों  पर  उस  का
 बड़ा  उपयुक्त  स्थान  है  a  में  समझता  हूं  कि
 इस  तरफ  ध्यान  दिया  जायेगा  1

 टैक्सिज्ञ  के  बारे  में  काफी  कहा  गया  है  t
 साइकिल  टैक्स  पौर  डीज़ल  भायल  के  टैक्स
 के  बारे  में  कहा  गया  है।  साइकिल के  बारे  में
 इतना  ही  निवेदन  करना  चाहता  हूं  कि
 साइकिल  पर  जो  टैक्स  बढ़ाया  गया  है,  वह
 ठीक  है,  लेकिन  मेरा  अनुमान  है  कि  जितना
 बढ़ाया  गया  है,  उस  से  झ्राधा  बढ़ाया  जाना
 चाहिए  ।  झाजकल  साइकिल  एक  बहुत
 झ्रावदयक  वस्तु  हो  गई  है  भौर  खास  तौर  से
 बड़ें  कस्यों  अझौर  दाहरों  में  विद्यार्थी  भौर  छोटे
 सरकारी  कर्मचारी,  क्लाक  वगैरह,  साइकिल
 के  बगैर  झपना  काम  नहीं  चला  सकते  हैं  ।
 इस  टैक्स  से  विद्याथियों  पर  बहुत  प्रधिक  भार
 पड़ने  वाला  है।  इस  सम्बन्ध  में  मेरा  नस्
 सुझाव  यह  है  कि  टैक्स  का  जो  रेट  साइकिल  के
 पार्ट  स--फरीह्लील्श  शौर  रिम्श  पर  लगाया
 गया  है,  उस  को  कम  से  कम  आधा  कर  दिया
 जाये  ।  इस  से  लोगों  को  काफी  राहुत  मिलेगी  ।
 कई  माननीय  सदस्यों  का  कहना  है  कि  डीजल
 झायल  पर  टैक्स  बढ़ाने  से  ट्रांसपोर्ट  महंगा
 होगा  ।  मेरे  पास  कुछ  तार  पाये  हैं।  लोगों  की
 शिकायत  इतनी  डीजल  प्रायल  पर  टैक्सेदान
 पर  नहीं  होगी  जितनी  कि  उन  की  द्षिकायत
 यह  है  कि  उन  को  जो  टायर  झौर  ट्यू  ब  मिलते
 हैं,  बे  वाजिबी  कीमत  पर  नहीं  मिलते  हैं  ।
 शासन  को  उस  झोर  भी  ध्यान  देना  चाहिए  ।

 स  तो  बढ़ाया  ही  जाता  है,  लेकिन  उस  के
 »  4  ही  ट्रांसपोर्ट  वालों  को  वाजिबी  कीमत  से

 बहुत  ज्यादा  कीमत  दे  कर  टायर  भौर  ट्यूब
 खरीदने  पढ़ते  हैं  भोर  इस  तरह  बीच  बसे
 मुनाफा  खाते  हैं।  इनकम  टैक्स  झौर  प्राफ़िट
 टैक्स  खचाने  के  लिए  बिल  तो  ठीक  दिया
 जाता  है,  लेकिन  ऊपर  का  रुपया  लिये  बिना
 टायर  झौर  ट्यूब  नहीं  देते  हैं  -  इस  बात  की
 “पंबस्था  की  जाती  चाहिए  कि  ट्वांस्पोर्ट  बालों
 को  वाजिबी  कीमत  पर  सामाम  मिले  ।  ऐसा
 करमसे  से  उमर  को  धिकायत  नहीं  होगी  t

 असर  पड़ता  है  |  झगर  टैक्स  नहीं  लगेगा,  तो
 हमारी  पंच-वर्षीय  योजनाभों  का  काम  कँसे
 चलेया  ?  यह  देश  गरीब  लोगों  का  है  प्रौर
 यह  कोई  मालदारों  का  देश  नहीं  है  ।  यहां  के
 गरीबों  को  इस  बारे  में  कोई  शिकायत  नहीं
 होगी  ।  कुछ  लोग  गरीबों  के  प्रतिनिधि  के
 रूप  में  उस  का  फायदा  उठाते  हैं  भौर  उन  के
 नाम  से  उस  का  विरोध  करते  हैं  ।  प्रगर
 तृतीय  पंच  वर्षीय  योजना  को  सफल  बनाना  है,
 और  देश  को  भागे  बढ़ाना  है,  तो  देश  के  भस्सी
 नब्बे  फीसदी  गरीब  लोगों  को  टैक्स  के  भार
 को  वहन  करना  होगा  शौर  वे  करेंगे  ।  वे
 टैक्स  देने  को  तैयार  हैं  भौर  उन  को  कोई
 शिकायत  नहीं  हो  सकती,  लेकिन  उन  की
 बातों  की  तरफ  भी  शासन  को  ध्यान  देना  चाहिए
 जहां  देश  तरक्की  कर  रहा  है,  बहां  कुछ  बातों
 की  शोर  ध्यान  दिया  जाना  चाहिए  |

 जहां  तक  ्याय  का  सवाल  है,  भाज
 भ्रवालतों  में  न्याय  सुलभ  नहीं  है  मेरे  राज्य
 की  यह  स्थिति  है  कि  डिस्ट्रिक्ट  कोर्टस  में
 महीनों  तक  तारीख  नहीं  लगती  हैं  |  कोर्ट
 फीस  काफी  है  और  वर्षों  तक  सुकदमों  के
 फैसले  नहीं  होते  हैं।  लोग  चाहते हैं  कि  उन  को
 न्याय  मिले,  लेकिन  संविधान  लागू  होने  के
 बाद  भी,  लोगों  को  न्याय  देने  का  हमारा
 इकरार  होने  के  बाद  भी  हम  स्याम  सुलभ  नहीं
 कर  सकते  |  इस  तरफ  ध्यान  दिया  जाना
 चाहिए

 देश  की  प्रगति  के  लिए  यहू  भ्रावष्यक  है
 कि  देवा  का  नैतिक  स्तर  ऊंचा  उठाया  जाये
 धौर  लोग  झ्रधिक  परिश्रम  करें,  लेकिन  शिक्षा
 के  बगैर  यह  नहीं  हो  सकता  है  ।  भाज  हम
 देखते  हैं  कि  यूनिवर्सिटीज़  में  इनडिसिप्लिन
 बढ़  रहा  है  |  विद्याथियों  की  क्षमता,  योग्यता
 का  स्टैंड  नीचे  गिरता  जा  रहा  है  ।  शिक्षा
 पर  झरबों  करोड़ों  रपए  क्च  किये  जा  रहे  हैं,
 लेकिन  क्षासन  को  इस  तरफ़  ध्यान  देना  चाहिये
 प्रष्छे  नागरिक  कैसे  तैयार  होंगे  ।  जब  तक
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 ज्यादा  से  ज्यादा  होस्टल्ज  का  निर्माण  नहीं
 होगा,  गुरुकुल  पद्धति  से  लोगों  को  शिक्षित
 नहीं  किया  जायगा,  उनको  झील  की  शिक्षा
 नहीं  दी  जायगी,  मारेल  एजूकेशन  की  व्यवस्था
 नहीं  की  जायगी,  तब  तक  हमारे  देशवासियों
 का  जीवन  स्तर  ऊंचा  नहीं  उठ  सकता  है  भौर
 उनका  चरित्र  निर्माण  नहीं  हो  सकता  है  गौर
 वे  सामाजिक  बुराइयां  झौर  करप्डान  दूर  नहीं
 हो  सकतीं,  जिनका  झाज  इतना  ज़िक्र  किया
 जाता  है  |  इस  तरफ़  भी  प्रधिक  ध्यान  दिया
 जाये  |  शिक्षा  के  क्षेत्र  में  प्रामूल  परिवर्तत  करके
 कोई  ऐसा  रास्ता  निकालना  चाहिये,  जिससे
 प्रच्छी  शिक्षा  मिले  शौर  अच्छे  तागरिक
 तैयार  हो  सकें  ।

 एडमिनिस्ट्रेटिव  एफ़िशेन्सी  की  तरफ
 भी  ध्यान  देना  चाहिये  ।  लोगों  को  शिकायत  हैं
 कि  फ़ाइलें  महीनों  तक  नहीं  निकलती  हैं  भौर
 जो  छोटे  छोटे  काम  जल्दी  हो  सकते  हैं,  उनमें
 बड़ी  देर  लगती  है  |  इधर  भी  छ्यान  देना
 चाहिये  ।  लाल  फ़ोताशाही  दूर  होनी  चाहिये  ny
 नेपाटिज्म  झौर  पक्षपात  की  भी  बहुत  शिकायत
 है  |  प्राम  तौर  पर  छोटे  कर्मचारियों  में  शिका-
 यत  होती  हैं  कि  जहां  तरक्की  होनी  चाहिये,
 उनके  काम  की  कद्र  होनी  चाहिये,  वह  नहीं
 होती  |  इसकी  भी  कुछ  न  कुछ  व्यवस्था  होनी
 चाहिपे  ।  हाई  ट्रीब्यूनल  तो  मुकरेर  नहीं  किया
 जा  सकता  है  और  वह  उचित  भी  नहीं  है
 लेकिन  एक  कम्पलेंट  बोर्ड  जैसा  कि  मध्य  प्रदेश
 में  बना  हुभा  है  कायम  किया  जा  सकता  है  इस
 बोर्ड  को  कोई  भी  झ्रादमी  छिकायत  भेज
 सकता  है,  भौर  यहां  पर  भी  यही  चीज़  होनी
 चाहिये  शौर  कर्मचारियों  को  यह
 अधिकार  होना  चाहिये  कि  वे  भी  कम्परलेंट  बोर्ड
 या  सजैशन  बोर्ड  के  पास  एडमिनिस्ट्रेटिव
 एफिदोंसी  को  सुधारने  के  लिए,  शासन  के
 काम  को  सुधारने  के  लिए,  उसको  भच्छा
 करने  के  लिए  उसकी  बुराहयों  को  दूर  करने
 के  लिए  सुझाव  भेज  सकते  हैं  ।  इस  वास्ते
 मैं  कहना  चाहता  हूं  कि  एक  कम्पलेंट  बोई
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 हो  जिस  में  गैर  सरकारी  व्यक्ति,  भ्रनुमवी
 व्यक्ति,  योग्य  व्यक्ति,  चरित्रवान  ब्यक्ति  हों
 भौर  इससे  बहुत  कुछ  जो  शिकायतें  हैं  वे
 दूर  हो  सकती  हैं  ।

 करप्शन  का  सवाल  भी  हमारे  सामने
 है  ।  यह  एक  ऐसा  सवाल  है  जो  सारे  देश
 के  साथ  जुड़ा  हुभा है,  सारे  देश  के  साथ  इसका
 सम्बन्ध  है  7  भगर  समाज  में  कोई  बुराई
 है  तो  सरकारी  कर्मचारियों  में  भी  वह  होगी  ।
 लेकिन  फिर  भी  कुछ  ऐसी  बातें  हैं  जिन  की
 शोर  झापका  ध्यान  जाना  चाहिये  ।  कल
 श्री  मुरारका  ने  बताया  था  कि  कनाड़।  से,
 अमरीका  से  माल  खरीदा  गया  भौर  उस  माल
 की  कीमत  ५००  डालर  होनी  चाहिये  थी
 लेकिन  उस  पर  हज़ारों  रुपया  दिया  गया  t
 यह  बड़ी  गम्भीर  बात  है।  उन्होंने  कुछ  पौर
 भी  उदाहरण  दिये  हैं।  मैं  समझता  हूं  कि
 इसकी  पूरी  जांच  पड़ताल  होनी  चाहिये  झौर
 अगर  कुछ  भफसरों  ने  यह  करके  वाकई  में
 गलती  की  है,  कुछ  गफलत  की  है,  तो  उनके
 खिलाफ  सख्ती  से  कार्रवाई  की  जानी  चाहिये  ।
 हमारा  दुर्भाग्य  यह  है  कि  कई  बातें  ऐसी  होती
 हैं  जो  कि  हमारे  नोटिस  में  श्राती  हैं  लेकिन
 जाबतेबाज़ी  में  ही  थे  चली  जाती  हैं,  उसमें  ही
 काफी  समय  व्यतीत  हो  जाता  है,  काफी  समय
 जांच  पड़ताल  में  निकल  जाता  है,  निर्णय
 करने  में  ही  काफी  वक्‍त  लग  जाता  है  भौर  झन्त
 में  परिणाम  कुछ  भी  नहीं  निकलता  है  t  मेँ
 चाहता  हूं  कि इस  झोर  भी  भ्रधिक  से  प्रधिक
 ध्यान  दिया  जाना  चाहिये  |

 व्यापार  के  बारे  में  कुछ  निवेदन  करना
 चाहता  हूं  ।  हमारे  देश  में  बहुत  सी  चीजें
 देश  के  बाहर से  प्राती हैं।  दुर्भाग्य की  बात  यह
 है  कि  सरकार  उन  डीलर्स  की  जो  इनको
 बाहर  से  लाने  का  प्रबन्ध  करते  हैं,  सहायता
 करती  है,  उनको  फारेन  एक्सचेंज  देती  है,
 लेकिन  थे  हमारे  देवा  में  कंज्यूमस  को,  उप-
 मोकताप्रों  को  ठीक  कीमत  पर  नहीं  मिल
 पाती  हैं।  मैं  प्रापके  सामने  एक  उदाहरण
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 रखना  चाहता  हूं  a  हमारे  यहां  बाहर  से  पारा
 भ्राताहै।  मुझे  मालूम  हुआ  है  ११००  रुपये
 में  एक  बोतल  पड़ती  है  ।  लेकिन  जो  भ्रयुवें दिक
 प्रौषधालय  हैं,  जो  अनुसंघान  करना  चाहते
 हैं,  जो  दवाइयां  बनाने  वाले  हैं  उनको  भी
 यह  चीज़  ११००  या  इससे  कुछ  भ्रधिक
 पर  मिलने  के  बजाय  ३३००  रुपये  में  मिलती
 है  ।  स्टेनलेस  स्टील  को  लीजिये।
 जो  बाहर  से  भाता  है  वह  यहां  पर
 चार  गुना  कीमत  में  मिलता  है।
 ये  सब  चीज़ें  ऐसी  हैं  जिनकी  बोर  सरकार  का
 ध्यान  जाना  चाहिये  और  उसको  देखना
 चाहिये  कि  ये  चीजें  मुनासिब  कीमत  पर
 उपलब्ध  हों  ।  जो  चीजें  बाहर  से  भाती  हैं
 जिसके  लिये  भाप  फारेन  एक्सचेंज  की  व्यवस्था
 करते  हैं,  उनके  बारे  में  भ्रापको  यह  देखना
 चाहिये  कि  वे  कंज्यूमर्स  को  सही  कीमत  पर
 मिलें  भौर  प्राप  चाहें  तो  उनकी  कीमतें  मुकरंर
 कर  सकते  हैं  झौर  कह  सकते  हैं  कि  इतने
 मुनाफे  से  भगर  ज्यादा  लिया  जाएगा  तो  वह
 जुर्म  होगा  भौर  उसके  लिये  सज़ा  होगी।।
 हमारे  यहां  शूगर  की  कीमत  मुकरर  है
 लेकिन  प्रध्यक्ष  महोदय,  मुझे  दुःख  के  साथ
 कहना  पड़ता  है  कि  शूगर  तीन  रुपया  सेर!  बिक
 चुकी  है  शौर  देहातों  में  मिल  नहीं  रही  है  ।
 आपने  इसकी  कीमत  एक  कपया  दो  नए  पैसे
 मुकरेर  की  है,  क्या  झाप  ऐसा  नहीं  कर  सकते
 हैं  कि  कोई  भी  हसको  एक  रुपया  एक  भाना
 सेर  से  अ्रधिक  नहीं  बेच  सकता  हैँ  भ्रौर  झगर
 बेचेगा  तो  यह  ्बुर्म  होगा  भौर  इसकी  उसको
 सजा  होगी  ?  इस  झोर  झमी  तक  शासन  का
 ध्यान  नहीं  गया  है  ।  मैं  चाहता  हूं  कि  झ्ासन
 इस  झोर  ध्यान  दें  भौर  देखे  कि  ठीक  भाव
 पर  चीजें  कंज्यूमर्स  को  उपलब्धरहों  भौर
 व्यापारी  पझनाप-श्ननाप  भाव  पर  हनकों  न
 बेचें  1  ग्राम  जतता  को  टैक्सों  की  इतनी  शिका-
 यत  नहीं  है  जितनी  कि  इस  तरह  की  चीजों  की
 है  ।  इस  बस्ते  इस  शोर  भ्रापका  ध्यान  भ्वश्य
 जाना  चाहिये  ।

 प्रापका  ध्यान  स्वास्थ्य  की  शोर  भी  जाना
 चाहिये  ny  प्राज  देखा  जाता  है  कि  बड़े  बड़े
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 प्रस्पताल  बन  रहे  हैं  भौर  दूसरे  तरह  तरह  के
 काम  हो  रहे  हैं।  लेकिन  मैं  निवेदन  करना  चाहता
 हूँ  कि  राष्ट्रपिता  महात्मा  गांधी  ने  प्राकृतिक
 चिकित्सा  की  झोर  इतना  ध्यान  दिया  था  कि
 उन्होंने  प्रण  कर  लिया  था  कि  मुझे  कोई  भी
 बीमारी  क्‍यों  न  हो  उस  पर  मैँ  एक  पैसा  भी
 खर्च  नहीं  करूंगा,  दवाई  नहीं  लूंगा  पौर
 उन्होंने  प्राकृतिक  चिकित्सा  की  झोर  ही  भ्रपना
 ध्यान  केन्द्रित  किया  था  ।  लेकिन  प्रापका  उस
 ौर  बिल्कुल  भी  ध्यान  नहीं  है  ।  बीमारियां
 बढ़ती  चली  जा  रही  हैं,  भ्रस्पताल  बढ़ते  चले
 जा  रहे  हैं,  डाक्टर  बढ़ते  चले  जा  रहे  हैं,  रुपया
 प्रनाप-शनाप  खर्च  हो  रहा  है  लेकिन  मैं
 झापकों  बतलाना  चाहता  हूं  कि  जायुर  विक,
 प्राकृतिक,  होम्योपैथी  पद्धतियों  हमारे  बेवा  के
 लिए  बहुत  हीं  उपयुक्त  साबित  हो  सकती  हैं  ।
 मैं  समझता  हूं  कि  हर  एक  मास्टर  को,  हर  एक
 झध्यापक  को  भ्गर  एक  पुस्तक  प्राकृतिक
 चिकित्सा  पर  पढ़ा  दी  जाए  भौर  उसमें  भ्रापका
 कुछ  खर्च  भी  नहीं  भाएगा  तो  बहुत  कुछ  «
 रोक  बीमारियों  की  भ्रध्यापक  कर  सकेंगे  t
 इस  शोर  भापका  ज्यादा  से  ज्यादा  ध्यान  दिया
 जाना  चाहिये  ।

 8  brs,

 |.  [  नदियों  के  गन्दे  पानी  को  रोकने  के  बारे
 में  कोई  कानून  नहीं  बनाया  गया  है  ।  तीसरी
 योजना  में  इंडस्ट्रियलाइजेशन  पर  जोर  दिया
 जा  रहा  है  |  भगर  इन  इंडस्ट्रीज़  का  पानी
 नदियों  के  पानी  में  मिला  दिया  गया  शर  उस
 को  गनन्‍्दा  होने  दिया  गया,  उसकों  दूषित  होते
 रहने  दिया  गया,  जहरीला  होते  रहने  दिया  गया
 तो  यह  स्वास्थ्य  के  लिये  बहुत  हानिकारक
 होगा  ।  जहां  रेयन  फरैक्ट्रीज  हैं  उनका  पाली
 झगर  नदियों  में  जाने  दिया  गया  तो  यह
 बहुत  खतरनाक  बात  होगी  |  हमारे  यहां
 चम्बल  में  पानी  इसी  तरह  से  कई  बार  दृषित
 हो  जाता  है,  भौर  जब  बहां  का  पानी  मवेशी
 पी  जाते  हैं,  तो  कई  बार  देखा  गया  है  कि  वे  मर
 गए  हैं  -  मछलियां  कभी  कभी  मरी  हुई  पानी
 के  ऊपर  झा  जाती  हैं  ।मवेशी  पानी  पीते  हैं
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 तो  बीमार  हो  जाते  हैं,  आदमी  बीमार  होते  हैं  V
 लेकिन  इसकी  और  किसी  का  कोई  ध्यान  नहीं
 है,  इसके  बारे  में  कोई  इन्तिजाम  नहीं  किया
 गया  है  ।  इंडस्ट्रीज  बढ़ती  चली  जा  रही  हैं
 लेकिन  पानी  को  दूषित  होने  पर  कोई  रोक
 नहीं  लगाता  है  ।  स्वास्थ्य  को  बिगड़ने  से
 ऐसी  हालत  में  कैसे  रोका  जा  सकता  है  ?  क्‍या
 अस्पतालों  की  दरण  लेकर  स्वास्थ्य  को  सुधारा
 जा  सकता  है  ?  ऐसा  नहीं  हो  सकता  है  ।  इस
 वास्ते  मैं  चाहता  हूं  कि  इस  भोर  भी  श्रापका
 ध्यान  जाना  चाहिये  ।

 ट्रांसपोर्ट  एण्ड  कम्युनिकेशन  की  शोर  भी
 आपका  ध्यान  जाना  चाहिये  ।  रेलों  के  बारे  में
 कई  मित्रों  ने  कहा  है  कि  जहां  ये  सुलभ  हैं  वहां
 ज्यादा  से  ज्यादा  लोग  इनका  उपयोग  करते
 हैं।  लेकिन  मैं  झापकों  बतलाना  चाहता
 हैं  कि  मेरे  राज्य  में  बहुत  ही  कम  रोड्स हैं  भौर

 द  जो  लारियां  और  ट्र्क्स  वर्ग रह  चलती  हैं  वे
 कच्जी  रोड्स  पर  चलती  हैं  |  इस  वास्ते  मैं
 कहना  चाहता  हूं  ज्यादा  से  ज्यादा  ध्यान
 रोड्स  बनाने  की  तरफ  दिया  जाना  चाहिये  |
 सीसरी  योजना  में  ज्यादा  से  ज्यादा  ध्यान  इस
 और  दिये  जाने  की  श्रावश्यकता  है  ।  देहातों
 में  लोगों  की शिकायत  यह  रहती  है  कि  चार
 चार  महीने  तक  वें  गांव  से  बाहर  नहीं  जा
 सकते  हैं  क्योंकि  रोस  नहीं  हैं  ।  प्रगर  श्राप
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 tee  नहीं  बसा  सकते  हैं  तो  कम  से  कम
 नदियों  भर  नालों  पर  पुलियां  तो  बनवा
 दीजिये  भौर  झगर  भापने  ऐसा  किया  तो  लोग
 कहेंगे  कि  शासन  कुछ  कर  रहा  है  ।

 ये  कुछ  बातें  हैं  जो  मेने  झापके  सामने
 रखी  हैं  भौर  यदि  शासन  इनकी  झोर  ध्यान
 देगा  तो  प्राम  जनता  भी  ऐसा  झनुभव  करेंगी
 कि  देश  भागे  बढ़  रहा  है,  उसके  बस्ते  बहुत
 कुछ  बातें  हो  रही  हैं  भोर  झगर  लोगों  का
 इसमें  विववास  बड़ा  तो  लोग  झापसे  सहयोग
 करेंगे  शौर  हमारी  झाने  वाली  योजना  बहुत
 'कुछ  सफल  होगी  भोर  उत्तको  सफल  बनाने  में
 ज्यादा  से  ज्यादा  जनता  का  सहयोग  भापको
 मिलेगा  t

 Shri  Venkatasubbeiah  (Adoni):  Mr.
 Speaker,  Sir,  I  thank  you  very  much
 for  giving  me  a  chance  to  speak.

 Mr.  Speaker:  The  hon,  Member  has
 just  started.  He  might  ccntinuc  to-
 morrow.

 8.03  brs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  the
 l0th  Merch,  960/Phalguna  20,  88]
 (Saka),
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 714.
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 WRITTEN  ANSWERS  TO

 QUESTIONS—contd. 2968
 Subject

 Coal  cutting  machines
 Foreigners  in  India
 Industries  (Development and  Regulation)  Act,

 4834-36

 4829-30
 4830—34

 ‘1951
 Re-modelling  of  Katcha

 Teha:  4836-37
 Appointment  of  Tribunal  4838—48
 Chinese  Intrusion  4849-50
 Export  of  radio  sets  4850-5I
 Export  of  manganese  ore  485154
 a  rt  of  Printing  Ma- 4

 4854—56
 Fire  in  Kussergarh  Col-

 liery.  4857-58
 Airport  near  Nathula  Pass  4858-59
 Electrolytic  copper  4859-60
 Quotas  of  newsprint  paper  4860—64
 Price  of  salt  in  Delhi  4864-65
 Kanpur  Cotton  Mills  Ltd.

 Kanpur...  4865-66
 S.N.Q.

 No.
 7.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 5.९.
 No.

 776.
 722.

 728.

 729.
 730.
 731.

 732.
 733.
 734

 735-
 736.

 737-
 738.

 Relief  for  Morocco  and
 Mauritius  Island  4866—68

 Purchase  of  Urea
 Minority  Communities

 in  East  Pakis
 Payment  of  rebate  to
 Delhi  weavers

 Foreign  help  for  atomic
 power  stations

 U.S.  world  trade  fair

 ae  reg
 of  copper  in

 Car  batteries
 Handloom  Industry  in

 Land  displaced  per- sons’  colonies  in
 Dalai  Lama
 Central  Training  Insti-

 tute  for  Instructors
 Uranium  deposits
 Payment  of  compensation

 4869

 4869-70

 4870

 4
 4877-72

 4872
 4872-73

 4873

 4873-74
 4874

 4874-75
 4875

 4869—4911

 4875-76:

 S.Q.
 No.
 739.
 740.
 बा
 742.

 743.

 744.
 745.

 746.

 Subject

 Displaced  contractors
 Small  Scale  Industries
 Indians  in  Burma
 Conversion  of  platinum into  gold
 Trade  ement  with

 aad Textile  automatic  looms
 Plans  of  Industrial  con-

 cerns  कि
 Tea  Training  Course

 U.S.Q.
 No,

 885.
 886.

 887.

 888.

 Civil  works  in  Delhi
 Water  supply  in  Refu;

 eae  Ne
 gee

 Youth  Employment  and
 Vocatioi  Guidance

 icheme
 Radio  Rural  Forums  in

 Andhra.  Pradesh

 ee
 of  jute  through

 Productivity  team  for
 Plastic  Industry

 Industria!  Development of  Punjab
 High Manufacture  of

 Grade  Salt
 Export  of  Mica
 Disposal  of  tabacco
 Tung  oil
 Can-sealing  composition
 Optical  glass
 Active  carbon
 Isonicotonic  and  Nicoto

 nic  Acid
 Market  at  Janpath,  New

 Delhi
 Export  of  manganese  ore
 Woollen  Industry
 Employees’  Provident

 Fund
 Corporation  for  Small

 Scale  Industries
 Accident  in  coal  mines
 Employees’  State  In-
 surance  tion.

 5066

 CoLunans

 4876
 4876-77

 4877

 4878

 4879
 4879

 4880
 4880

 4880-81

 488r

 4881-82

 4882

 4882-83

 4883

 4884

 4884-85
 4885

 4885-86
 4886-87
 4887-88
 4888-89
 4889-90

 4897-97

 4892
 4892-93

 4893

 4893-94

 4894-95
 4895

 4895
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 WRITTEN  ANSWERS  TO  MOTIONS  FOR  ADJOURN

 QUESTIONS—contd.  MENT  4  8  I-17 ४4
 CoLunar 5.0.  Subject  ColuM

 ie  The  Speaker  withheld  his  con- sent  to  the  moving  of  the
 following  adjournment  motions

 907.  Heavy  Industries in  Bom-
 ag

 notice  of  by  the  mem.
 bay  नि  4896  against  them  :

 i)  Alloged  occupa-  Notice by 908.  Low  Income  Group  (  tion  of  Chan-  Shri Housing  8  4896
 share  Sak,  Mines

 Hem
 in =

 Sd  production  Fac:  4897  ie  Chineso.
 gto.  Ilmenite  sand  in  Ratan-  ७)

 eee  oe  See  by wri.  4897-98  tric  supply
 in  Raj

 Singh git.  Collection  of  statistics  4808  =  oe  =  oe mn  Journals
 =

 b giz.  J
 Piaeing  ed  4899

 March,  1960,
 Singh  Bha-

 913.  Hillyareas  of  Punjab  4899-4900  PAPERS  LAID  ON  THE
 914.  Labour  disputes  in  Delhi  4900  T.  4918-19,

 lici  nA  of  of ors.  Plan  Publicity  4900  “fica  *
 the

 6.  Palm Gur  Industry  coy  Notification  No,  G.S.R. or
 ut  sidill  89  dated  the  2oth  Feb-

 gt7.  Small  Industries  Service  i960,  under  sub-
 Institutes  4901  (3)  of  Section  3३  of

 g18.,  Accidentsin  Mines  49०२
 2940  mains 7g  carn  fro! श् ‘aki  [  iders  aman  ent  to  t org.  a  Re

 in  Kash
 4902-03  Silk  Board  Ruls,  955

 @  Report  of  the  Small  Scale
 920.  Export  of  salt  to  Japan  4903  Industries  Organisation  for
 92I.  ChilkaLand  Reclama-  the  yoar  1958-59

 tion  Scheme  4903  id
 @  Annual  Report  of  the

 Foundry  Limited
 922.  National  Economy  4904  for

 the  Year  wee
 along

 WIE  Accounts. 923.  Export  of  tea  4904  and  comments  of  the  Com-
 924.  Washing  soda  4904-05  ptroller  and  Auditor  General
 925.  Surrender  by  Naga  Hos-  @  of  Section  639  of  the tiles  4905  Companies  Act,  1956

 26.  Literary  programmes  of 9  iterary  4906  TO}
 Review

 of  tha  Working
 927.  Newsprint  Mills  4906
 928,  Quota  of  cement  for  (iv)  Publication  entitled  ‘Pub-

 “Bombay  4906-07  lic  Sector  Industries
 Industrial  (०)  Statement  regarding

 =  eT  ‘ergarh:  tae  490  guiry
 into  the

 — testing  proced  ‘ol-
 930.  Stall  Holdets

 in  Janpath
 yea  lowed  in  the  Quali iy  Ge

 Control
 Residential 937  dation  Fox  Py  Antibiotics  Limited,  Pimpri.

 Employees  नि  §808-09  (2)  A  copy  of
 pire  gg  ao Central  assistance  229  dated  the  2

 me  ond  Rashes
 Jam

 4909-10  Fobruary,  1960  under  sub-
 section  (4)  of  Section  38  of

 933.  Industrial  Development  the  Industrial
 Disputes

 ह. अ  Act,
 of  Jammu  and  Kashmir  3947  making  in  further
 State  .  न  gro  the  Indus-

 Housing  Schemes  in  trial  Disputes  (Central) ay
 Jammuand  Kashmir  AQIO-IL  Rules,  957
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 PAPERS  LAID  ON  THE
 TABLE—contd.

 (3)  A  copy  of  the  Annual  Re-
 port  of  the  Sindri  Fertilizers
 =  e  =  =  a the  year

 395
 59  along  wit!

 the  Audit  Accounts  and
 comments  of  the  Com
 ptroller  and  Auditor  General
 thereon,  under  sub-section
 @  of  Section  639  of  the
 Companies  Act,  1956.

 OPINIONS  ON  BILL  LAID
 ON  THE  TABLE

 A  copy  of  Paper  No.  IV  con-
 taining  opinions  on  the  Sikh
 Gurdwaras  Bill  which  was
 circulated  for  the

 purpose
 of

 eliciting  opinion  theron  by the  30th  July,  r960  was  laid
 on  the  Table

 REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS’
 BILLS  D__RESOLU-
 TIONS—PRESENTED

 i  Report  was  presen- ted.

 (Darty  Dicrst]

 REPORT  OF  PUBLIC  AC-
 COUNTS  _  COMMITTEE

 convene  PRESENTED...
 Twenty-second  Report  was

 Ppresonted,
 PETITION  PRESENTED
 Shri  Indulal  Kanaiyalal  Yainik

 presented  a  petition  signed
 by  a_  petitioner  regarding amendment  of  the  Factories
 Act,  1948

 GENERAL  =  BUDGET—GE-
 NERAL  DISCUSSION

 General  Discussion  on  the  Bud-
 get  (General),  I960-6r  con-
 tinued,  The  discussion  was
 not  concluded

 AGENDA  FOR  THURSDAY,
 MAR  Io,  960/PHAL.
 GUNA  20,  388r  (  —

 General  Discussion  on  the
 Budget  (General)  1960-61.
 Voting  on  Demands  for

 porary
 on

 —  td 6I  in  respect
 Budget  (General).  Cosidere
 tion  and  passing  of  the
 propriation  (Vote  on  Ac
 count)  Bil’,  1960.

 4979

 4979

 GMGIPND—LS  II—407  (Ai)  LSD—  21321960950,
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